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LOK SABHA

Wednesday, April 27, 1966/Vaisakha
7, 1888 (Saka)

The Lok Sabha met at
Elven of the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
New Colleges in Delhi

+

*13¢4, Shri Bagri:
Shri Kishep Pattnayak:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri Ram Sewak Yadav:
Shri Utiya:
Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether in view of the large
number of students seeking admission
in Delhi Colleges, Government pro-
posc to raise the number of Colleges
in the Union Territory of Delhi;

(b) if so, the number of new
Colleges proposed to be op i dur-
ing the academic year 1966-687; and

(c) the funds likely to be spent
thereon?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir. The Working
Group for advance planning of faci-
lities for Delhi has recommended that
the existing maximum limit of enrol-
ment in colleges affiliated to Delhi
University be raised instead of open-
ing new colleges and also that more
evening classes be started. The details
are being worked out.

(b) and (c). Do not arise.

13232

ot A @ gfesm ¥y
g fF fawsft & 7 9\ sy ooy Bw &
Iz aga € w9, qafmT qee §
WITAT 20 T & AT & NG AV 78 q&T
feeelt & wqrr @7 & araom WY Y
I WY qER @ 2w oA
O wImg A st g §fr
a7 A g3 @ A fa fedt wfgwray
AT FA T Mgy § 9 afors-
WEY FTH ATITE JTHT TETA 7T A7H
AT & A I ¥ T dwfwy 07 qw-
A o s w Eehifiasw wfz
T g% W aTH WA e o g
o W feqr mav & @ w|oA fa
W ¥ fammmar & 7

Shri M. C. Chagla: Yes, Sir; we
have a project of having diversifica-
tion at the secondary-school stage.
Instead of everybody going to colleges
and universities and adding to the
number of unemployed, we should
see that they go into technical schools
or junior agricultural schools, so that
they learn some craft or some voca-
tion whereby they could earn an
honest living. It is a very big problem
that we are trying to tackle.

ot w : ow qTw A faedr
wifeen & aifaer aff fasear 2 W)
T ATk AW A wEn @ fE
JAFTET JHET gIfES AR FT QAT
£ @ wT A=Y WEIEY 5W AT T JA0T
&7 f& w7 a7 39 97 W #1f fa=re
w2 fF ST I wEdl A ogr oA
g ol o fr 37wl § wwe o
) gife A€ w7 awy ¥ W wfrary
A Teafy & a@a § |1 ¥ AW w2y



13233 Oral Answers

I+ firert 3 1 Y w1 waew AT AT
ao e @ ?

Shri M. C. Chagla: I want to assure
the hon. Member that no student in
Delhi who wants to get into a college
fails to get admission. The Working
Group has worked out this. There will
be more intake by the existing col-
lges and more evening classes will
be started. We shall see to it that
every student who passes the high
school examination and wants to get
into a college, gets admission.

st fasm wew A= wERT &y
g qar 7 g v feeeft & aga & A
N foeet & wifaw ¥ qedlee @Y
famar & ok ag mfsmEr Ak o=
T ITFT 99T FA & A T A qE-
T @ gq faeel § A% fean wfe
gt ? gt ag fF feooht ¥ @Y wad
s Ffaw § AfFT swww o)
W FET F W oA Al §
IR F g, Ffere § aY ag7 I I
T q@T & fag w9 w owEw BT

®E?

weTW AT : g7 qaT faeet ¥
Fft F XA
Shri M, C. Chagla: 1 do not agree
with the first part of the question. I
myself looked into it when admis-
sions were being made that every
student who wanted to get into a
college in Delhi did get into it,

With regard to having additional
colleges, the position is this. There
are two ways of solving the problem.
One is to have new colleges and the
other is to provide mere facilities in
the existing colleges. With regard to
the first alternative, it is very wun-
satisfactory; it '‘means a lot of cost;
apart fiom that, it takes time to have
the equipment in the colleges; if stu-
dents want to study science, we have
to fit them up with laboratories.
Therefore, we have come to the con-
clusion that, instead of having new
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buildings, we should make the best
use of the existing buildings and the
other facilities. We shall do it by
having more students in the existing
colleges and by having classes in two
shifts. We have worked out a plan
which satisfies us that, at least for
three years, if not more, there will be
no problem in Delhi of want of
accommodation for students who want
to join colleges.

ot goam™ few o FT T Y ™
ara 9T MY fora & for faeet & wea oY
e oS fefigr A ow R E A @Y
I8 faoelt & s ¥ arfaer faemat @
AR A @ 9 FE A A &
TF JTH A7 TST ¥ AT #Y Fgrfeet
& STt & W ag W S @ A
72 fediq 9 fr AT & § g awme
T ¥ 9ux faat TeEn fiy § Wk
ITHT FE G A A & @ I
FfEd wife F fow a3 |1 T
frar g ?

Shri M. C. Chagla: I am very pain-
fully conscious of the acute unem-
ployment problem, but I hope my hon.
friend will realise that the Education
Minister cannot solve the unemploy-
ment problem.

st wfeo fem s, oY
frarem it 9 feA ¥ @ Ewdwer
wifasts WX aTew & e § afe-
afaa fFY 7 § w7 A=A A A A8 qav
¢ fo I am T@ WA § wH
iz § ot fares 7Y § s ¢ firers
g o ehmie 4l ¢, afc qar g v wm
TG FIT FXF Iq@TAN (6 T qWAT BY
gam & foq SN #AT ¥4 A=A
Sl 8
Shri M, C. Chagla: Precisely because
of this, we have decided not to start
new colleges. 1 agree that some of
the new colleges which had been
started were very badly equipped.

They came up like mushrooms over-
night to meet the growing demands of
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students in Delhi, but we said that
this was not correct. After all, we
have to give education and not merely
admission to colleges. That is why we
have come to this conclusion.

Shrimati Savitri Nigam: What steps
are the Government going to take..

Mr. Speaker: He has already stated
those.
ot W AY FrieET AT A AT
§ 9% MW 2 F I AT
Ty & v @ § R o9 qw #
ATERY @Y T A AT Tfew, A=
:a% TH & z\ﬁ' all"gq‘ T fafeem
Fig G gt wfgd sk @ fafaw
wat #7 qftor ag gt & fF 9 A%
wrfesie #7 THITE TG fAeaT & ay
T GET F G & B o @
%1 faae & @fF 99 A a7 srfeey
N e faw ad ¢
Shri M. C. Chagla: I do not know
whether it is right to relax the rules
for recognition. The rules of recogni-
tion are based on the fact that the
colleges should have a minimum of
efficiency. I think it would mean
deterioration of educational standards
if we relaxed the rules of recognition,
but that would not come in the way
of those who wWant to get into colleges,
That is why we have arriveq at this
compromise, at this solution, that in-
stead of having new buildings, we

should create 'more facilities in the
existing colleges.

Shri Bade: Why does not he give
recognition to new colleges?

Mr. Speaker:
plained.

Shri C. K. Bhattacharyya: During
the time when Dr. Shrimali was the
Education Minister, I raised this ques-
tion that, considering the difficulties
of transport and considering the time
wasted by the students in getting to
and in getting back from, colleges,
colleges 'might be opened for each
newly developed region in Delhi, each

He has already ex-
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of which is almost growing as a town-
ship; Dr. Shrimali stated that attempts
would be made in that direction.
Could I know from the hon. Minister
if that suggestion of the previous Edu-
cation Minister has received any fur-
ther consideration?

Shri M. C. Chagla: Yes, Sir; admis-
sion to colleges is, as far as possible,
on a zonal basis; we cater to the popu-
lation living near a college to the ex-
tent possible and as far ags I know,
now most of the students who have
to go to colleges have not to travel a
long distance,

oot amw wet o fea
o AN AW ® T
*1366. &t Ro ®lo fyadt:
Y Yo Wo WEWT:
Ht AT AT WY
st giw  gewr:
Y 5o Wo wMAY:
1 Wfemw Wit wwwm na
I T Y T FGT
(%) sfmam s wvE &
Qe ol gra W & W W
fay ax ¥ o fae=lt & ww
i gra fay am o arey Ty ¥
e or GO FEX ¥, I
w o farmr g

TEX
wfy
L}

(w) afzx #f o, efwam ww
A & AT F qW W wrfaw AW
Fauar i @ g?

The Deputy Minister in the Minis-
try of Petroleum ang Chemicals (Shri
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Igbal Singh): (a) to (d). A statement
is laid on the table of the House.

Statement

(a) The difference in the price
charged by petrol pumps of
Indian Oil and petrol pumps
of other companies, prior to
20th August 1965 arose as a result of
rounding off the price to the nearest
paisa * This difference ceased io exist
from that date, because with the in-
crease in excise duty, the selling price
of the Indian Oil Company, rounded
off to the nearest paisa, became equal
to the price of other oil companies.

(b) The reductions made by the Oil
Companies are credited to the general
revenues by the levy of additional
(non recoverable) duties as a revenue
raising measure. Besides, the reduc-
tions achieved from time to time can-
not always be adequately reflected in
the final consumer’s price.

(¢) The cost of production of crude
oil in India is more than the cost of
production in middle east.

(d) From 1-2-1966, the producers
of indigenous crude oil, save in the
cases in which a different basis for
price fixation may exist under any
agreement between Government and
the producer, receive a price that is
not less than the landed cost (exclu-
sive of import duty, if any) calculated
on the basis of the full posted F.O.B.
prices of analogous crudes imported
from the Middle East. On imported
crude, a protective duty has been
Jevied from that date so as to make
the final cost to the consumer approxi-
mately equal to the price of indige-
nous crude determined as above.

*t Ro Wio fgwat : fadw ¥ &
Fefaal & ot I Y EHAT F w4 A
¥ ag feg AT 9T A & W weAt
e FEEaw & a9 gu Aw & A
weq fratw frar & ag fea smame 9@
fapar & YT QAT & WA w7 FIU
2

it ywarer Ty : Fr A g )
xz dTT PR wreew F fog ¥ A
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F Sy & 1 O fade wvafar O @
¥ ugy ag fole 99 F fema & smor

F3t off | 3R o wEEY T
¥ g wefer oiw @ gmsw oz &Y
frutee qar & fgama & Frw 78 TRy
Y 5\ Tafaw 77 #9947 ¢ AfFT 20
WS 1965 ¥ AT ¥ € BF FH @
T FEIfE OFTEE E H TR g
¥ zfrems e wwAy & dfem s
WY faudee dar X TeEe A% A 9
Tt W SRy &fer sEw gy s
FIYAI & FITEL gAY |

st Vo #To &i‘!’l:ﬁa’g:ﬂ’m’r
argarg v dfs fadol Fafmi S aw &
AT F FAY F G T A, T I IO
IR I WE 9T oWI g A,
F I wrd, Wifaw q@e w7 5w
aeHl, FY qors w4 AW Q F AT AR
FT @ 2, et o7 sfreaw smaw wOAr
Y IF ¥ G 739 Fww e , afe g,
@ I Fwfagi &1 W oA ¥ fau
AoER F § AR F oA fewwT }
f& & xgi ov Jq @gE T qRE qATE
TR, AAH gt FA TR

ft ywarrer Ty : 7 faet 1 F9 A
7 & o 7 faely F e gk 2 ) wATA
ag & fr fadel svafaai woq woams
ofary &7 @gET T A § W &
ST { Saver avad A7 fawmaTee
¥ A9E A9G® g g &,
afea wrde Mo o Ay fegema #
AY AY IR A FT, AG A €A AW
T, A4 74 fedqr @ FT AT A
taasac i CRIRG SRR
i g gt 2, feeh A ow g€
g1 & TmE €

Shri P. C. Borooah: Is it 3 fact that
the prices of indigenous petroleum
products are fixed not on the basis of
actual cost of crude extraction, but on
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the basis of a certain raised price of
crude; if so, by what percentage is it
raised, any why is Government oblig-
ed to protect the foreign oil com-
panies by selling indigenous products
at an increaseqd price rather than com-
pelling them to compete with Indian
0il?

The Minister of Petroleum and
Chemicals (Shri Alagesan): Our re-
fining industry is still more dependent
upon imported crude than upon indi-
genous crude. While importing crude,
we were successful in getting increas-
ing rates of discounts. While we got
increasing rates of discounts, since the
crude price was fixed on the parity of
the price of imported crude, we were
paying less and less to the indigenous
crude. As the hon. Member said,
there is no relaticn between the cost
of production and the pricc we were
paying. We were relating it to the
strict import parity principle up till
the end of January this ycar. From
1st February we fixed the price in a
manner that will help the indigenous
crude production, and that was re-
lated to the undiscounted posted price
as it is called, and included in it the
insurance, occan freight etc. That
higher price we are now paying to the
indigenous crude.

Shri Ranga: Therefore, the consu-
mers have to pay more.

Shri Alagesan: No, the consumer
prices stay where they are.

»ft qrTe Wr oo el we
AT TEAT & T F W A
adt g1 AFAY 2, I T A9 F7 FHAFAGL
¥ IETEA FT ARG H WG A IART
AT WTEA FAAAIEF & | g@fAg
¥ 7z I@T g g fF oWt
LEEER IR E IR IR ER ET
a1 ATET T faRwy A= weafagi €
™ aWW Tt # 9T FW & g
A FHWA & AT 9 1w
ferzrar st & 1
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it gware fag : e WA F ae
ATFIR FHE AT afd a9 7 7 /1y
I A ot qEATT FT 2 | I AT
Tiemer & § IR & aga A JHdEAE-
o At 7 forar mar @ W) 9T § qar-
for & a0 78 ofedt A& e
TG 1 447 fegqra 9 Wra |

St AN T W TR
FHE F A F X qaT § 1wl AR
mEAad fF e aa R
TS T F wene 97 fedy s
AT JereTT A Haga w2 1 K
qg AT WTEE 3 R v A s
FHUE F WU 9T F§ d9T FHWA
frqe war St & a1 A, W oW
AT 39w F qE-as, awe
e sgaeqy 97 g wde arfe e
Fr7 w7, AR Fw AW F T
8Y g A &

Shri Alagesan: The recommenda-
tions of the Damle Commission were
accepted in toto, and they were cur-
rent until recently. Later on we
appointed another committee which
went into this question, They cal-
culated the reasonable margin of
profit, the expenditure that should be
allowed to the companies etc, and
they made recommendations. It is on
those latest recommendations that we
have fixed the prices of oil products.

Shri S. C. Samanta: May I know
the maximum cost of production of
crude oil in the country and the land-
ed cost of the imported crude oil in-
including the freight charge? May I
know what steps have been taken to
do away Wwith the difference that
exists?

Shri Alagesan: It is a somewhat
complicated question.

Shri Ranga: You are making it more
complicated.



Shri Alagesan: I shall try to sim-
plify it as far as posible and I hope 1
shall carry conviction to the hon.
member. The point is that we have to
pay a price to the indigenous crude.
Till the end of January, as I said, it
was relaled to mport parity, that
meant that we had to allow for the
discount that we were getting on im-
ported crude. Now, what we have
done is that while getting the dis-
count we have made an arrangement
by which we pay a higher price to
indigenous crude. We do not take the
discount into account in paying for
indigenous crude but we earn the
discount and we get the advantage of
the discount on imported crude. We
pay a little '‘more to the indigenous
crude and the difference is mopped up
by a protective duty.

ot az1 fag : wriae = Fwaf &
o TEE §, ITET aoreEd & fF oW
fe= A= Fo A fgr @@ I
afT oo F F AT M BTG, A1 R
WA IR AT A & ; K ag
s Srear § R omm AR & wed
EET FY 7 Sfafwm &

ot yearw fog: o=t F @A W
g & G Ag dar & ) § wwwa g
fr @ 2w N TR ¥ WA A@A
Frofaat & v foae e & A
=3 &1 ¥ W Ay &, W feet &
| g fear @

N W I F A T@ fEEa
Y FwfFam g

Shri Man Sinh P. Patel: Is there any
parity of the production of the crude
o0il whereby the mobil oil shortage
may not be created because of the
reduction of the price of high speed
diesel 0il?

Shri Iqbal Singh: We have got
enough mobil oil; there is no mobil
oil shortage. The only shortage is of
fuel oil.

Shri Ranga: Is it a fact that govern-
ment have received protests from
Bombay about the shortage of various
kinds of oil including kerosene oil and
also complaints that the local com-
panies were not permitted to place
sufficient supplies in the market for
reasons best known to government as
a result of which there were huge
qucues in Bombay for several days?

Shri Alagesan: I{ is true that we
have received a tclegram and a letter
froon two eminent members of the hon.
Member’s party. I have also replied to
that. They were not fully informed of
the facts, In fact we are giving the
largest quantity of kerosene to the
state of Maharashtra (An Hon. Mem-
ber: Why); it is based on past con-
sumption. In spite of that it is true
that there were long queues at the
shops and we sent an officer to dis-
cuss with the minister and the secre-
tary concerned and by facts and
figures it was shown to the state gov-
ernment that whatever quantity was
allotted has been made available to
the area, that is Bombay city and
Maharashtra, and there was enough
and more kerosene.

Shri Ranga: No, Sir.

Shri Alagesan: In fact our officer
pointed out that while at present the
Maharashtra government was allow-
ing only five litres per month per
family, the quantity that has been
given is such that they can even give
ten litres per family per month.

Shri Ranga: What happened then?
They 'made supplies which would
cnable them to distribute ten litres:
and the local govermment supplies only
five litres to the people. The result
is long queues. They say the officer
explained these things. Has that
solved the problem? Is it merely a
problem of drawing lots Let them
convince their own fellow-leader,.

Bombay leader, Shri S. K. Patil. He
comes from there.
Mr. Speaker: Order, order. He said

efforts have been made. Shri Chettiar_
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Shri R. Ramanathan Chettiar: Has
it come to the notice of the Govern-
ment that there is acute shortage of
kerosene in the Madras State and aiso
there is a shortage of diesel which is
used by buses and lorries, and is it due
to the faulty distribution by the oil
companies and whether the Minister
has made enquiries and, if so, what
steps will the Government take to
send more supplies to the Madras
State?

Shri Alagesan: We have received in-

formation, There is no kerosene
shortage in Madras. But we have
received information that there 1s

shortage of high speed diesel oil in
Madras, especially in the southern dis-
tricts of Madras. We are arranging
additional supplies to go to that area.

Shri Indrajit Gupta: Just now, 1
reply to Shri Ranga, the Minister has
said that the supply position of kero-
sene in Maharashtra was such that
if necessary they could supply 10 litres
per family, if I heard him correctly.
May I know why the insistent demand
from West Bengal, that the present
rationed quantity of only 0.5 litre per
head should be increased, is not met,
when they are able to supply 10 litres
per family in Maharashtra? Why is
this discrimination?

Shri Ranga: There is a big mystery
over the whole business.

Shri Alagesan: There is no mystery
at all. As I said, we are supplying it,
and we have fixed State-wise quotas
for kerosene, which are themselves
based upon past consumption. We
take the past consumption flgures and
whatever was being consumed in the
past—

Shri Yallamanda Reddy: Why is
there such a margin between Calcutta
ang Bombay?

Shri Alagesan: I do not think it is
such a wide margin. Based upon
past consumption figures, we have fix-
ed State-wise quotas for kerosene, In
fact, it has come to our knowledge
that the new dealers that were licens-
ed newly by the West Bengal Govern-
ment were not able to lift the kero-
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sene stock. (Interruption) Yesterday,
I have sent a telegram to the Chief
Minister of West Bengal that until
their dealers are able to lift the stock,
they may permit the agents of the oil
companies to sell to the consumers on
their cards.

Shri K. N. Tiwary: Generally it is
stated on behalf of the Government
that there is shortage of kerosene oil,
diesel oil and petrol in Maharashtra
and Gujarat. May I know what is
the position in Bihar? What is the
demand of Bihar and what percentage
of the demand is being met by the
Central Government?

Mr, Speaker: That ig a question of
detail.

Shri Igbal Singh: This is a matter
of detail. If the hon. Member gives
notice, we will supply the information,

Shri Alagesan: the
question.

I can answer

Mr. Speaker: Dr. Ranen Sen.

Shri K, N, Tiwary: The hon. Minis-
ter is replying, Sir.

Mr. Speaker: He

notice.

said he wants

Shri K. N. Tiwary: The hon. Minis-
ter wants to reply.

Shri Alagesan: I was only going to
say that we are supplying to Bihar.
The quota of Bihar is 12,500 tonnes
per mensem.

Dr. Ranen Sen: The hon. Minister
said that there is no actual shortage
of kerosene oil in our country. That
is what he said. But, is it known to
the Minister that in spite of the fact
that there is no serious shortage of
kerosene oil in India, proper distribu-
tion of the oil is not being done and
could not be done in the villages be-
cause of the fact that the small tins
or canisters which were being pre-
pared by the three foreign oil com-
panies are now not available, ag these
factories that were preparing them are
being gradually closed down and the
machinery is being dismantled and
sold out to the other companies? If
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this is known to the Minister, what
steps is he going to take in order to
see that these tins are produced and
they are regularly sent out and pro-
perly supplied to the remotest village?

Shri Alagesan: In fact, it has been
my stand that since we are having
kerosene almost equal to the demand
by internal production as well as by
import, there should not be any scar-
city developing in any part of the
country, even in the remotest corner,
if proper distribution arrangements
are made. That is why I have been
urging upon the State Governments
to tighten up  their distribution
arrangements. About the manufacture
of tins, that is a separate question. I
do not think distribution is affected
for want of tins alone. At the same
time, we ourselves took the initiative
in seeing that because of the foreign
-exchange involved, the quota of tin
for four gallon container they were
manufacturing was reduced. When
that was reduced, they had to close
.down the factory. Even so, we are
going into the question and when we
are in full possession of the facts, we
are thinking of advising the Indian
‘Oil Corporation to take over one or
two of these factories.

Mr. Speaker: Next question, Shri

Madhu Limaye.

Nt vy fomd: &GS ¥ AR
QBT ATZAT 9T |

ogR WEEE ¢ W9 W9 S
TaTe Ifey |

st wy fomd : Gt T a3 A T
e

wo Agve ; T waT gied |
‘Scarcity Conditions in Dandakaranya

*1367, Shri Madhu Limaye: Will the
‘Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether acute scarcity condi-
tions have been prevailing in the Dan-
.dakaranya area; and
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(b) if so, the relief measures tuken
by the State and the Central Govern-
ments in regard thereto?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
There has been extensive crop failure
as a result of insufficient rains during
the last agricultural season in miost of
the Tehsils of the Bastar District. The
whole of Koraput District has also
been affected by drought.

(b) A large number of relief works
have been undertaken by the State
Governments in these arcas. Danda-
karanya Project Administration have
also steppeq up the programme of
public works in the displaced persons’
resettlement zones to provide employ-
meni to the displaced persons and
the Adivasig in those areas.

Fair price shops have been opencd
for supply of foodgrains by the State
Governments as well as by Danda-
karanya Project Administration. Ar-
rangements have also been made for
free supply of foodgrains to the in-
firm and the old and free distribution
of milk powder to children and pre-
gnant and nursing mothers.

=t Ay fowg ;@ T F T
| § SATET WiQT 8, @ A a1 I99-
fogq a@t &, @ Swi w1 A AT
ol

wrerw wgaw ;AT gfed |

it wy formd QT A 7T

Shri Daji: I thought the hon, mem-
ber had made a mistake. If the ques-
tion wag addressed to the Food Minis-
ter, it should be answered by him. 1
do not think this minisier will be able
to reply to half of our supplement-
aries.

Shri Surendranath Dwivedy: It i¢
a different authority. They are not
responsible for this.

Suri Daji: The scarcity is about food,
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Post Offices in Rented Buildings in
Punjab

*1368. Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of Post  Offices in
the Punjab State houseqd in rented
buildings at present; and

(b) the rent paid by Government
for such Post Offices during 1965?

The Parliamentary Secretary in the
Department of Communications (Shri
Bhanu Prakash Singh): (a) 685,

(b) Rs. 3,20.374.

Shri Daljit Singh: May I know
how many post offices have been buiit
in the third plan period in Punjab
and what ig the programme for the
fourth plan to construct such build-
ings?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
C

ti (Shri J tha Rao):
Most of the buildings at Kangra,
‘Patiala and Chandigarh are under

construction. The construction of 32
post offices has been sanctioned, Land
has been acquired or is under acquisi-
‘tion for construction of buildings at 22
places. It is not possible to give the
target figures of the fourth plan, be-
cause as and when the need arises,
post offices will be set up.

Shri Sham Lal Saraf: May I know
whether any instructions have been
issued to post office authorities to ask
for rent-free quarters in newly deve-
loped areas in case the residents of
‘these areas or colonies ask for open-
ing of post offices and, if not, whether
‘the post office authorities wil] be in«
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structed to open post offices in those
areas where new colonies have come
up?

Shri Jaganatha Rao: Residential
accommodation is a big problem.
Wherever possible, we are getting
residential accommodation from local
State Governments or even in new
colonies.

Shri Sham Lal Saraf: They asked
for rent-free accommodation.

Shri Jaganatha Rao: Rent-free
accommodation ig not possible; only
on payment of rent,

Shri Thimmaiah: Has the Govern-
ment found it economical to have
these post offices in rented buildings;
if not, have they got any schemc to
replace these rented building by
departmental buildings?

Shri Jaganatha Rao: Rented build-
ings are not really economical; but
then we cannot have buildings all at
one time. Tt is a very costly affair.

Shri M. R, Krishna: May I know
whether usually to open post offices
in Tribal and other areas, where the
concentration of population is from
the weaker section, Government in-
sists that the building should be pro-
vided by the people?

Shri Jaganatha Rao: There is no
such consideration. Wherever it s
found necessary to open a post office,
certainly it is being opened. No such
insistence is being made to my know-
ledge.

Shri M. R, Krishna: That is
condition precedent.

Shri Nath Pai: We want specific in-
formation.

st e w wel) g FaE
# o w4 s gome ¥ fefegwe wiow
¥ o TrH ¥ gAN ¥ feaw oW § Y
Ty gt A § 7

oo wgva e wieosr &Y
T TE T TA% O wwt gi?

the
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Shri Jaganatha Rao: It
main answer.

is in the

Shri Daji: Sir, it may not be possi-
ble for the Department to give a de-
tailed estimate for the Fourth Plan,
but has the Department any rough
estimate as to the number of build-
ings that it would like to erect during
the Fourth Plan and the amount of
money that they have demanded from
the Planning Commission?

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): The Planning
Commission slashed the demand which
we had made. We have not got more
than 15 per cent of our demands,

Shri Daji: What was the demand?

Shri Satya Narayan Sinha: About
Rs. 115 crores,

Archaeological Treasure

*1369, Shri P, R. Chakravertl: Will
the Minister of Education be pleased
to state:

(a) whether Government have taken
into account the fact that there has
been a steady depletion of India’s
archaeological treasure;

(b) whether Government propose to
enact legislation to check it, requir-
ing all private owners of antiquities
to declare them;

(c) whether Government have
evolved any effective formula to en-
sure that valuable antiquitiegs do not
find their way in foreign museums
through questionable activities of
dealers acting for foreign buyers; and

(d) whether it is a fact that pre-
cious pieces of sculpture hidden
among the stones by firms licensed to
export stones only have been export-
ed?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) The proposal is under considera-
tion.
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(c) The antiquities (Export Control)
Act, 1947, already forbids the export
of antiquities except under a licence.
Licences for export are issucd only
for such of the antiquities, as can be
exported without detriment  to
Nationa] interests.

(d) No such case has, so far, come
to the notice of this Ministry,

Shri P. R, Chakraverti: in view of
the depletion of our valuable resour-
ces, may I know whether Government
has got any scheme for setting up a
central organisation to control the ex-
port of such antiquities?

Shri Bhakt Darshan: Every export
licence has to be inquired into first by
the Director General of Archaeology
and when he makes his recommenda-
tion that at the highest level the ex-
port licence is sanctioned; not before
that.

Shri P. R. Chakraverti: While appre-
ciating the efforts taken by the Edu-
cation Ministry in preserving  these
antiquities, may I know whether Gov-
ernment has taken into account that.
the house where Mahatma Gandhi
passedq away in New Delhi will be
a matter of later history for genera-
tions to come; if so, what steps have
been taken to acquire it and make it
a national property?

Shri Bhakt Darshan: This question.
hag been raised in this House several
times and when it was raised on the
last occasion I promised that the mat-
ter would be brought to the notice
of the Prime Minister. That has been
done, but no final decision has <o far
been taken.

An hon. Member: The Government
is very helpless against the Birlas.

Shri Narendra Singh Mahida: In
Gujarat a very valuable find has been
excavated at Lothal which relates to
the Mohenjodaro era. All these find-
ingg are rotting in the museum at
Baroda and other places. May 1 know
whether Government proposes to
establish a museum for these valu-
able treasures, including precious
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stones and gold ornaments,
housed in that museum?

Shri Bhakt Darshan: We have been
helping the various State Govern-
ments in this regard. Ag for starting
new museums, I am sorry that under
the Fourth Plan our proposals have
been cut very heavily.

to be

Shri Nath Pai: Is the hon. Minister
aware that among the industries that
have flourished in free India is pilfer-
ing or pinching these archaeological
remains from ancient monuments, and
that such places which, though techni-
cally are protected and defended, leave
somehow enough loopholes for those
who want to commit theft to commit
it? May we know what happens to
these thieves, if they are caught,
which is very rare, whether they come
within the purview of the Penal Code
and whether deterrent punishment will
be provided since it is not an ordinary
crime but of a very serious nature?

Shri Bhakt Darshan: For the infor-
mation of the hon. Member I may say
that the Antiquities (Export Control)
Act, 1947 is being amended. The Bill
is pending before this Parliament. As
you are yourself aware, Sir, on ac-
count of other important Parliamen-
tary business we have not been able
to get it through; but we will try to
get it through quickly.

Shri Nath Pal: My question was not
about exports but about depredations
within the country.

Mr, Speaker: Is deterrent punish-
ment being provided?

Shri Bhakt Darshan: I am not sure,
Sir.

vt v Y : séfeeE AT
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The Minister of Education (Shri M.
C. Chagla): I have recently visited two
archaeological museums during the
course of the last month, one in Nagar-
junasagar and the other in Sanchi, and
certainly I wil] try to find some time
to visit this museum also,

&t vgmw fag : W 9 7w gm
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fomit afzs mifgen w17 atg arfeer #7
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T 6 ag Far e £
Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that instead of acquiring all
those individual archeological trea-
sures which have been co'lecled by

pinching and robbing various archaeo-
logical buildings and monuments, the
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Government in helping and giving
grants to those individual organisa-
tiong or individuals for protecting
them and, if the answer is in  the
affirmative, what action the Govern-
ment is now intending to take to
acquire all those individua] colleclions
and to put them in the National
Museum?

Shri Bhakt Darshan: I have not got
any particular information about this
matter. If the hon. lady Member gives
me that information, I will make
enquiries.

Ranking Procedure in Administrative
Reforms Commission

+
*1371, Dr, L. M. Singhvi:
Shri Indrajit Gupta:
Shri Madhu Limye:
Spri D, C. Sharma:
Shri A. P. S8harma:
Sbri Lakhmu Bhawani:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have fix-
ed any ranking procedure for the
Chairman and Memberg of the Admi-
nistrative Reforms Commission; and

(b) if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).
The Commission do not desire any
ranking in the Table of Precedence.
Therefore they are not being assigned
any place in this Table.

Dr. L. M. Singhvi: In view of the
fact that it has been made clear on
behalf of the Commission that they
did not, at any time, desire any speci-
fic ranking of their own and the sub-
sequent clarification that has come
forward from them that thcy do riot
desire any ranking at all, would the
Minister explain how this controversy
arose and why was this controversy
given such a magnified form through-
out the country to give the Commis-
sion a bad name?
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Shri Hathi: No publicity was given
by the Government. On the contrary,
the very‘first time the question was
asked here, in the House, the Home
Minister stated that what the Com-
mission wanted was facilities to work,
that is, if they call the Chief Minis-
ter and other Ministers, they should
respond and all that and that they
did not want any rank, No. 1 or No. 2.
1 am sure the Members of the (Com-
mission want to work and they want
facilities to work. We have informed
all the State Governments, all tne
Chief Ministers, that all [lacilities
should be given to them.

Dr. L, M, Singhvi: May I know
whether there is any specific proce-
dure in respect of fixing warrant of
precedence and ranking for comimis-
sions and committees appointed by he
Government of India and whether ihe
Government of India have given ¢ny
thought to abolishing this system of
ranking and hierarchical descriptions
of commissions, committees, Members
and other V.I.Ps.?

Shri Hathi: I am perfectly apprecia-
tive of the suggestion made by the
hon. Member. If committees want to
function, what they would require
would be facilities to function, the
assistance to function, and not the
ranking. I agree that too much rank-
ing-minded is also not very helpful
and desirable, But, generally, on
committees which are temporary, the
question of this ranking and that thing
does not come. In cases where the
question of their travelling allowance
1s concerned, as to what class of
travelling allowance should be given,
and what facilities should be given,
for that purpose, it may be necessary.
Ohtherwise, I am in agreement with
the hon. Membe: that we should not
stick too much to this.

Dr. L. M. Singhvi: Is there the pro-
vision by the Government that there
will be no ranking procedure any
more in respect of this?

Mr. Speaker: He agreed with that
but he will consider that.
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Shri Indrajit Gupta: In view of
what the Minister has said, may ]
know whether it is not a fact that at
some stage, the Chairman of this Ad-
ministrative Reforms Commission did
put forward a claim—which he may
have withdrawn later, I do not know;
he was reported to have been in cor-
respondence with the Prime Minister-—
that unless the Chairman of the Com-
mission at least is given a ranking or
status higher than that of a Minister
other than the Prime Minister. It
would not be possible for the Com-
mission to examine and summon
Ministers, Chief Ministers and so on
before him? What is the position?

Shri Hathi: That is exactly the
position that I said. It was not a
question of rank next to the Prime
Minister, but a sufficiently high rank,
so that, even if they call the Chiet
Minister and the Central Ministers,
they give all the information and they
do not treat it as if it is a small com-
mission. That “is the position,

Shri Indrajit Gupta: Did he put for-
ward that claim or not? That is my
«question.

Shri Hathi: No.

st vy femd w7 AR wERT
EgH @ § 5w qwow oA
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Shri D. C. Sharma: Is it not a fact
that some State Governments have
written to the Home Minister or have
communicated their ideas verbally to
the Home Minister that this Adminis-
trative Reforms Commission is a white
elephant and it is not going to be
useful for the State Governments
which have already their own admi-
nistrative reforms commissions and
other things and may I know whether
in view of this, the Government is con-
templating to wind up this Adminis-
trative Reforms Commission

Shri Hathi: Government is not con-
templating winding up this Commis-
sion; on the contrary Government
would request all the members to give
all their co-operation to the Commis-
sion, so that they may be able to finish
the work as quickly as they can.

Shrimati Tarkeshwari Sinha: May I
know why, after the question was
answered in the House about Govern-
ment contcmplating the appointment
of this Commission, so much of Jelay
took place in the actual appointment
of this Commission and also why the
vacancy caused by one of the mem-
bers being appointed as a Minister of

the Central Government, has not yet
hoen filled?

Shri Hathi: Thaf vacancy has heen
filled?
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Shrimati Tarkeshwari Sinha: The
first part of my question hag not been
answered. i.c.. about the delay in the
appointment of the Commission. [
want to know the reason for ihie de-
lay.

Shri Hathi: So far as the delay is
concerned, it was there because tuc
names had to be selected after a very
careful consideration and that natu-
rally took time.

Shri Surendranath Dwivedy: This
Commission was not appointed undoer
the Commission of Inquiry Act, and
how is it it is called Commission and
how is it d'fferent from a committee?

Shri Hathi: Therce are various com-
missions appointed, like the ¥Finance
Commiission. ...

Shri Nath Pai: What is the differ-
ence between a commitiec and a com-
mission?

Shri Haihi: That does not arise out
of thiy question. However, 1 may
say that ;, Commission would bce a
more comprehensive and a wider
body, with greater responsibilitics and
great_r functions than those of a com-
mittec.

Mr. Speaker: Greater respectability
also.

oY WY : 47 g7 q1A A9 2 S
wft w7 qer x5 oAeg wfaEai
TIF A WA =T AV A AT S
FHOA ¥ v § o3 W 17 w2
a1 f% a8 amfa z=a & fAu 77 fag
i faoat afew o7 g% 5 & Ay
¥ fa=ur f@ar @ o9 @@ s gmfa
sy ff 3EA 3T T & A0 wmed
¥ & av ¥ ferme faar o o
FqT gEAIT & I AAAY TEY P

Shri Hathi: No State Gover:ment
has shown any objection to the ap-
pointment of this Commission, In fact,
the Commisslon was appointed after
consultation with all the States,

425 (Ai) LSD—2.
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Shri Hem Barua: Are Governinent
aware of the fact that in a democracy,
there is no real joy unless there 1s a
comparison of ranking and if so, did
Government take this particular as-
pect into consideration while allotting
ranks to the members of this Commis-
sion?

Shri Hathi:

given

st wgritT mE s fafree
AR FAT FTE Tg JATEN fF 79 FH-
T ¥ ATg AR, aAriE, FHeA,
fedt et o7 o w1 fape Haw
frar &, so% e FY S 2, a7
FEvat wTE TAET ?

ot gl 3AwY A uF A e
21 %1 q 7 faa &, ag s qur 7

Y wgrET ane o g

Shri Hathi: Member-Secretary 1:
Additiona] Secretary 1; Joint Sevve-
taries 4; Deputy Secretaries 10; Under
Sceretary 1; Hindi Officer 1. like that.
(Interruptions).

No ranking have bcen

Shri D, C. Sharma: Is it not a white

clephant?
Mr. Speaker: Mr. Nath Pai.
Shri Nath Pai: The hon. Minis-

ter's reoly & reasurring, though not
very convineing, May I bring to yrur
notice  that the question «f ranking
was vesr much involved 't .cause it
seems »f u# certain stage it was dis-
closed that the members were atter
the status or the rank of the holders
of Bharat Ratna. May I know, there-
fore, if it is not the real cause of this
that all the Government’s approach
is based on the document which is
mediaeval, teudal and archaic, called
the Warrant of Precedence? Has 1ne
Government made any effort to bring
it in conformity with the current
thinking in this country and in a good
democracy? Is it not a fact that all
the thinking of the Government is
based on this archaic. mediaeval and
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outdated document called the War-
rent of Precedence and if so, what
efforts has been made by Government
to examine it ang bring it in confor-
mity with the spirit of our times?

Shri Hathi: I am happy to lecarn
that the hon. Member finds my reply
to be reasurring. If he does not ind
it convincing, I am sorry I cannot cun-
vince him. What else can 1 say
(Interruptions.)

Mr, Speaker: He wants to know
whether any consideration is being
given to revise this Warrant of Pre-
cedence which is archaic.

Shri Hathi: At present there is no
such thing.

Shri Nath Pai:
cedence?

No Warrant of Pre-

Shri Hathi: At present no consider-
ation is being given to revise or abc-
lish jt.

Repatriates from Burma

+
*1372. Shri Onkar Lal Berwa:
Shri Hukam Cband Kachha-
vaiya:
Shri Prakash Vir Shastri:
Shri S. M. Banerjee:
Shri Yal amanda Reddy:
Shri M. P. Swamy:
Shri R. Barua:
Shri N. R. Laskar,
Shri Liladhar Kotoki:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas-
ed to rufer to the reply given to
Unstarred Question No. 206 on the
16th February, 1966 angd state:

(a) whether it is a faclt that the
Ministry of Works, Housing and Urban
Development has agreed to releasz a
few shops to the Ministry of Rehabijli-
tation for allotment to the repatriates
from Bwma, provided the Ministry
of Rehabilitation provides funds to
the Ministry of Works, Housing and
Urban D-velopment; and

(b) if so, the steps taken by the
Ministry of Rehabilitation to place
funds ar the disposal of the Ministry
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of Works, Housing and Urban Deve-
lopment for the release of shops to
the repatriates?

The Deputy Minister in the Mints-
try of Labour, Employment and
Rehabilitation (Shri D, R, Chavan):
(Shri D, R, Chavan):

(Shri D. R. Chavan): (a) No, Sir.

Y WieTC AT A7 : F ag S
T & §¥ A1 wnfaat & fag
@A T g #X fem g, @ @y
Taf & wenfagl & & gEA A
Y &7 AT F7 Fa7 wiwwg 7

Shri D. R. Chavan: About the reha-
bilitation of these Burma repatriates,
a number of steps are being taken all
over the country. As a malter of
fact, for the information of the hon.
Mcmber, I may tell him that nearly
14,000 familics have been rehabilitat-
ed in the sense that they have been
given rehabilitation loans all over the
country. During 1966-67 it is propos-
ed that about 12.000 families will be
given rehabjlitation assistance and all
that.

oY ST ATE T ¢ A1, i ag

STAAT AR fF Fa7 T ATAAT H AWK
F faator o) wmaE F1 gw a6 F < -
fqai & fau 7013 a7 fam e
Hav far 2 7 g At frar @ @
o fEawq Tt ¥ oeonfadi &y gw0s
A

Shri D. R. Chavan: I have not been
able to follow his question. Would

the hon. Membor repeat his qucstion
clearly?

Mr. Speaker: He wants to know
how many refugees from Burma have
been allotted shops.

Shri D. R. Chavan: In Delhi or all
over the country?

st oifere wrw & faelt ¥

Delhi, no
The

Shri D. R. Chavan: In
shop has been allotted so far.
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first part of the main question is whe-
ther the Ministry of Works, Housing
and Urban Development ig in a posi-
tion to release a few shops to the
repatriates from Burma. So far as
Delhi is concerned, no shop has been
allotted. A

oY STwTC STe A0 T FyorT H
¥ fog w1 A1 woar @r § P oW
A A @y ?

Shri D. R. Chavan: The matter has
been takcn up with the Delhi  Ad-
ministration. We have put a request tu
the Delhi Administration to forward
proposals for the construction of shops
and business prcmises, and we are
awaiting their proposals.

Shri S. M, Banerjee: This question
had been put to Shri Mehr Chand
Khanna previously who made it abun-
dantly clear that uniess some amount
was sanctioned by the Rehabilitation
Ministry or the Finance Ministry to the
Works, Housing and Urban Develop-
ment Ministry, no quarters or no
shops could be constructed. May I
know for how long this matter of the
rehabilitation of the Burma refugees
by giving them shops will move from
one Ministry to another, and when
this matter is going to be finalised?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram); So far as the question of
construction of shops in De’hi is con-
cerned, it is a problem of a very few
Burma repatriates only, because. ...

Shri Shinkre: So much the better.

Shri Jagjivan Ram:....most of these
repatriates have come to Madras or
Tamil Nad, Bihar and Orissa. We
have taken sufficient steps there to
rehabilitate them. A few Burma re-
patriatas are in Delhi. Ag has been
stated by the Deputy Minister already,
the Delhj Administration has been
asked to prepare a proposal for such
rehabilitation action as they think
necessary.

Shri Yallamands Reddy: May 1
-draw the attention of the hon. Minis-
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ter to the answer given by Shri Mehr
Chand Khanna in Rajya Sabha on che
16th February that if his Ministry
would be given money, they would be
prepared to give houses. What ig the
meaning of this Ministry asking the
Delhi Administration who are not
prepared to undertake this? When
there s @ncther Ministry which is
recady to undertake the job, why not
give some financial assistance to that
Ministry?

Shri Jagjivan Ram: Why should I
give flnance to the other Ministry?
The work has to be done by the Delhi
Administration. Secondly, we do not
want to encourage refugees to cluster
together in Delhi where there is nl-
ready congestion.

Shri R. Barua: May I know whether
any attempt hag been made to find
out the different trades and profes-
sions of these refugees, and if so, the
break-up thereof?

Shri D. R. Chavan: So far as their
employment in the different trades
and professions is concerned. that is
already being done.

Shri N. R. Laskar: From the reply
we find that practically nothing has
been done to settle these people in
Delhi. May I know what positive
steps Government are taking to -eha-
bilitate them in Delhj proper?

Shri D. R. Chavan: It is not correct
to say that nothing has been done.
So far as Delhi is concerned, I want
to make it clear that hardly very few
families have come here; most of
them have come to Madras and other
States. The number of families that
have come here is very small. Abo't
31 applications have been receivcd
from these Burma repatriates and
rehabilitation loan or trade assistance
has been given already to the extent
of Rs. 28.500.

Shri Kapur Singh: I want to know
whether this Ministry also helps in
hard cases of Indiang hunted out of
the newly emerging African countrfes
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after being stripped of their wealth
and assets, and if not, what remedy
is available to them.

Mr. We
Burma.

Speaker: arec now In

Shri Kapur Singh: If they do not
help. then what other remedy 1s avail-
able to them?

Mr. Speaker:
are in Burma.

Shri Bade: While replying to Shri
Onkarlal Berwa, the hon.  Minister
said that they have written to the
Delhi Administration. Last time aiso,
the same thing was told to the House.
1 want to know when thcy wrote 1o
the Delhi Administration and how
long it is pending with that Adminis-
tration.

For the present, we

Shri Jagjivan Ram: The question
is not very urgent. As has been ex-
plained, it is a matter of a few fami-
lies who have been given rehabilita-
uon. ...

Shri Bade: 1 want the datc.

Shri Jagjivan Ram: I am not going
1o give the date because I say I do
not want to encourage the refugees
from Burma to come to Delhi.

Shri Bade: Have they written to
the Delhi Administration?

Shri Jagjivan Ram: I am not pre-
pared to answer that because we do
not want to encourage the Burma
refugees to come to Delhi because
most of them belong to other arcas.

Shri Bade: The hon. Minister had
said that they had written to the
Delhi Administration. . . .

Mr. Speaker: The
is over.

Question Hour

W g oy faa g FTr
FATH T T 4 AN WY e faegiee
wTERY & 7w ot 3 Ay
wu¥ wrTor e |

APRIL 27,
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W WEWY : I Famn {6 a7
arzy & f5 wam, aifresre @ A
ATl T @A © T ST qE WrETE @i
Shri U, M. Trivedi: He can say 'l

am not prepared to answer’, but how

can he say. ‘I am not going to ans-
wer'?

Mr. Speaker: He does not want to
cncourage large numbers of refugucs
coming here.

Shri U. M. Trivedi: But how can
he say that he is not going to answer
a question?

Mr. Speaker:
nextg tten,,

T will take up the

WRITTEN ANSWERS TO
QUESTIONS

Taj Mahal

*1865. Shri Shree Narayan Das: Wili
the Minister of Education be pleased
to siate:

(a) whether Government's atten-
tion has been drawn to the view
indicated by Dr, M. Flagmeier, Presi-
dent of the American Society for
Scandinavian and Eastern Studies
endorsing an Indian Scholar, Dr. P. N.
Oak’s findings that Taj Mahal was a
Rajput palace before it was used as a
Muslim tomb.

(b) if go, the reaction of Govern-
ment in this regard; and

(¢) whether steps have been taken
to convene a Conference of the His-
torians of Indian History to consider
the issue with 3 view to review a
turbulent Chapter of the Indian
history?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir. Presumably the
reference is to Shri P. N. Oak,

(b) The Government have noted
the view of Dr. Flagmeler.

(¢) No, Sir.
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Rehabilitation of Families of Civilians
killed in Indo-Pakistan Hostilities

~1370. Shri R. S. Pandey: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

fa) the total number of civilians
kiiled during the recent Indo-Pakis-
tani conflict; and

(b) the mcasures so far taken by
Government to provide relief and
rehabilitation to the families of the
civilians killed since the start of
hostilities between the {wo countries?

The Minister of Labour, Employ-
ment .and  Rehabilitation  (Shri
Jagjivan Ram): (a) and (b). The re-
quisite information is being collected.

Indian Institute of Oceanography

*1373. Shri Vishwa Nath Pandey:
Shri D. C. Sharma:
Shri R. S. Pandey:
Shri Firodia:
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seismic properties of the continental
shelf.

(c) Search will be undertaken after
a Research Vessel is acquired by the
Institute.

(d) Expenditure on the scheme has
not yet been estimated.

Public Grievances Commissioner

*1374. Shri Yashpal Singh:
Shri Sidheshwar Prasad:
8hri Maheswar Naik:
Shri D. C. Sharma:
Dr. L, M. Singhvi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
appointed a Commissioner for Public
Grievances; and

(b) if so. what will be his func-

tions?
The Minister of State in the Minis-

try of Home Affairs ang Minister of
Def Supplies in the Ministry of

Will the Minister of Educati be
p'eased to state:

ta) whether it is a fact that the
newly formed Indian  Institute of
‘Oceanography has  formulated a
scheme to launch sooa a vigorous
search for oil in India's coastal seas;

tb) if so, the main features of the
stheme,

(c) when the search will be under-
taken; and

(d) the total amount of expendi-
ture involved in the scheme?

The Minister of Education (Shri
M. C. Chagla): (a) A scheme for pros-
pecting for oil, ores and minerals of
the continental shelf and deeper areas
has been included in the programmec
of the National Institute of Oceano-
graphy.

(b) The main features are exteusive
samplings of the sediments in differ-
ent areas of the continental shelf.
petrological study of sediments,
organic content of the sediments and

Defence (Shri Hathi): (a) Yes, Su.

(b) He would coordinate and keep
under review the working of the
arrangements already made in each
Ministry/Department an. offices under
them for the redress of public griev-
anczss. In the exercise of this function
he would inspect these arrangements
to see that they work efficiertly,
advise those in charge and communi-
cate his observations to the Head of
the Department or the Secretary as
may be necessary. Besides thig the
public approaches him direct with
their complaints. He looks into them
in consultation with the Ministries/
Departments concerned,

Resembiance between Flags of Somalia
Republic and the Swatantra Party im
India

*1375. Shri H. N. Mukerjee: Wil
the Minister of Home Affalrs be
pleased to state:

(a) whether his attention has been

drawn to a report regarding the
alleged resemblance between the
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National flag of Somalia Republic and
the flag of Swatantra Party in India;
and

(b) if so, whether he has examined
the position and the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The Government do not consi-
der themselves called upon to take
any action in the matter.

Provisional Governments in three
Reglons of Punjab

*1376. Shri D. C. Sharma: Will the
Minister of Hore Affairs be pleased
to state:

(a) whether the Akali Da] Work-
ing Commitiee (Sant Group) has
urged upon the Centre that it should

form separate provisional Govern-
men‘s for Punjabi Suba, Iaryana
Prant and Vishal Himachal on the

basis of the Report of the Parliamen-
tary Committer;
reastion

(b) if so, Goverament's

thereto; and
(c) the steps taken in the matiu1?

The Minister of State in the Minis-
try of Home Affairs and Ministcr of
Defence Supplies in the Minisiry of
Defence (Shri Hathi): (a) The Gov-
ernment have seen a press report to
the effect that the general body of
the Shromani Akali Dal (Sant Group)
at its meeting on the 20th March, 1966.
urged that provisional Governments
should be formed immediately for the
“propnsed Punjabi Suba, Haryana
Prant and Vishal Hima-hal Pradesh”.

(b) Until the necessary Parliamen-
tary law for reorganisation of the
State of Punjab is passed and brought
into force, there cannot bhe more than
one Giovernm~ont for the territories
now in-luded in the State.

(¢) Does not arise.

APRIL 27, 1966

Written Answers 13270

Education Commission Report

*1377.8Shrli Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey:
Shri D. C, Sharma:
Shri D. S. Patil:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 43 on the 16th
February, 1966 and state:

(a) whether the Education Com-
mission has since submitted its report
to Government;

(b) if so, the
made therein; and

recommeondations

() Government's reaction thereto?

The Minister of Education (Shrt
M. C. Chagla): (a) Not yet, Sir.

(b) and (c¢). Do not arise.

Reorganisation of Punjab

*1378, Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Jashvant Mehta:
Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:

Will the Ministe: of Home Affairs
be pleased to state:

(a) whether Government propose to
constitule an Expurt Committee to

determine the boundaries of the pro-
posed Punjabi and Haryana States;

(b) if so, when; and
(c) the personncl of the Committee?
The Minister of State in the Minis-

try of Home Affairs and Minister of .
Defence Supplies in the Ministry of

Defence (Shri  HathD: (a) to .
(¢). Government have by a Reso-
lution No. F. 17{7165 SR dateq 23rd _

April, 1966 appointed a Commission
consisting of—
(1) Shri Justice Jayantilal Chhota- _
lal Shah, Judge of the Supreme
Court—Chairman. and
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(2) Shri S. Dutt

(3) Shri M. M. Philip }M""”""

A copy of the Resolution was laid
on the Table of the House on 25th
April, 1966,

Meeting of Indo-Pak Border
Security Teams

*1379. Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri R. Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Indo-Pakistan border
securily tcums mel recently on the
Pakistan side of thc Wagah border;

(b) if so, the subjects discussed;
and

(¢) whether the Pakistan Govern-
ment have agreed to take measures
for the effective suppression of smug-
gling activities and to strictly observe
the ground rules?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) As provided
under the Groung Rules, 1961 the
Punjab-West Pakistan Border Sccurity
Teams met on 30th March 1966 al
Wagha.

(b) Matters relating to the imple-
mentation of the provisiong of the
Ground Rules, 19681 by both sideg were
discussed.

(¢c) Th: teams firom both sides
agreed to take necessary steps to
check smuggling activities across the
border.

West Bengal College and University
Teachers’ Association

*1380. Shri P. C, Borooah: Will the
Minister of Education be pleased to
state:

(a) whether the decision of the
West Bengal College and University
Teachers’ Associations to boycott exa-
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minations has not been affected by his
announcement of the Government's
decision to revise the salary scales of
College and University Teachers; and

(b) the reactions received by Gov-
ernment from other Teachers’ Associa-
tions to the said decision?

The Minister of Education (Shri
M. C. Chagla): (a) The Universi'y
Teachers' Association has abandoned
the examination boycott, as a result
of the Government's announcement.

(b) The other Tearhers’ Associations
have weclcomegd the decision of the
Government in respect of the Pay
scales of University and College tea-
chers

Proposal Regarding President’s Rule in
Punjab

*1381. Shri Baswant:
Shri Vishwa Nath Pandey:
Dr, Mahadeva Prasad:
Shri Ha-i Vishnu Kamath:

Will the Minister
be pleased to state:

of Home Affalrs

(1) whether it is a fact that Gov-
ernment arc considering to put Punjab
State under the President's rule;

(b) if so. froa when,; and

(c) the reasons for such arrange-

ments?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of De-
fence (Shri Hathi): (a) No, Sir.

(b) and (c). Do not arise.

Kerosene Ofl Super-Tankers for
Calcutta Port

*1382. Shri Indrajit Gupta:
Shri S. M. Banerjee:

Will the Minister of Petroleum and
Chemicals be pleused to state:

.(a) whether the Indian Oil Corpora-
tion has suggested that in order to re-
lieve shortage of Kerosene ofl in the
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(b) if so, the decision taken in the
matter; and

(¢) whether Government propose to
raisc a fitting memorial of Chhatrapati
Shivaji Maharaj at Raigad Fort, which
was the great King's capital and if so,
the nature of the mewmorial contem-
plated?

The Deputy Minister of Eduocution
(Shri Bhakt Darshan): (a) Yes, Sir.

(b) The State Government’s request
has not been acceded to.

«c) No, Sir.

Salary of Schoel Teachers

'1385. Shri S. M. Banerjee:
Shri Mohammad Elias:
Shri Daji:

Shri Indrajit Gupta:

Shri Buta Singh:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Kachhavaiya:

Shri Bishanchander Seth:

Shri Nath Pai:

Shri Priva Gupta:

Shri Maurya:

Shri Yashpal Singh:

Shri Hem Barua:

Shri D. S. Patil:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that therc
¥ a goowing  discontentment among
the Higher Secondary School Teachers
m the country: and

(b) if so, the steps taken to grant
financial aid to the States for improv-
ing the salary of the teachers?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
State Governments are primarily con-
cecned with  the problem of giving
adequate salaries  to teachers at all
stages including the Higher Secondary
stage. The Government of India have
been rmpressing upon the State Gov-
ernments the need to improve the emo-
luments, service conditions and quali-
fications of teachers at a step essen-
tial to qualitative improvement.
They have also advised State Govern-
ments to remove disparities in the pay
scales of Aided and Government
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School Teachers.  The Central Gov-
ernment have been assisting State
Governments on 50:50 basis for im-
provement of salaries of teachers as a
scheme in the State Sector. It is esti-
‘mated that about Rs. 37 crores will
have been spent during the Third Plan
on these Plan schemes. Some State
Govermments have also improved the
salary scuales of teachers from the non-
Plan Sector. As a result of all these
efforts, salaries of teachers have im-
proved although there is room for
further improvement in some States
particularly.

The Government of India have no
information that there is any special
discontentment amongst the Higher
Secondary School Teachers as such.
The general demand of teachers for a
rise in salaries is also linked wiih the
increase in the cost of living.
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Billing System for Telephones

*1387, Shri R. Barua: Wil] the Minis-
ter of Communications be pleased to
state:

(a) Whether any improvement in
billing system for telephone users in
the Capital and in the country is per-
eeptible;

(b) if so, the stepg taken to achieve
this improvement; and

(c) whether the telephone depart-
ment is taking prompt notice of com-
plaints made by users of Telephones?

The Minister of State in the Depart-

ts of Parli tary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes.

APRIL 27, 1966
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(a) Yes.

(b) Due partly to introduction of
mechanised system of billing ag in
Calcutta, tightening up and re-arran-
gement of work in Delhi and decent-
ralisation of work, wherever effected.

(c) Yes.
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Assurances Given to Fulfil the De-
mands of Shrimat! Kartar Devi and
others

*1389. Shri Balmiki: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that on the
8th April, 1966 the Deputy Minister of
Home Affairs went to the Central
Jail, Delhi and gave some assurance
to Shrimati Kartar Devi and four
others on hunger strike to fulfil their
demands who thereupon broke their
fast;

(b) if so, the nature of the assu-
rance given by the Deputy Minister
of Home Affairs;

(c) whethe” Government are awa:
that even the assurance given by tn:
Minister of Home Affairs at the time
when they started fast at Rajgh:t and
its no::-implementation had given rise
for thcm to go on fast and the reasons
for the non-imp'ementation of their
demands; and

(d) the steps taken by Government
to impluement the demands put forth
by the Action Committee of these
spokesmen?

The Deputy Min!st = in the Ministry
of Home Affairs Shri Vidya Charan
8hukla): (a) and (b), Deputy Minister
of Home Affairs met th» hunger stri-
kers and told them that their demands
would be considered. No assurance
was given to them that the demands
would be fulfilled.

(¢) No such assurance was given by
Minister of Home Affairs.

(d) The demands are under exami-
nation

Scientific Studles

*13%0. Shri Madhu Limaye: Will the
Minister of Education be pleased to
state:

(a) whether Government have for-
mulated any plans for collaboration
between the Institutes of advanced
scientific studies in India and those in
UK.

(b) if so, the main features there-
of: and
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(e) wiether similar  agreements
will be made with institutes in other
advanced countries?

The Minister of Education (Shri M.
C. Chagla): (a) The Council of Scienti-
fic and Industrial Research have en-
tered into an arrangement for the ex-
change of Scientists with the British
Council, UK.

(b) A statrment is given below:
STATEMENT

Terms of the arrangement finalised
with the British Council, UK. for the
exchange of scientists are given be-
low:-—

(i) The arrangement is for a
period of 2 years from 21st Octo-
ber, 1965, ‘The British Council,
UK. has agreed to reccive a limit-
ed number of scientists lrom India:
5 Senior anq 10 Junior Indian
sclentists a year. The period of
stay of individual scientists may
differ: 2 to 4 weeks for senior
scientists an1 up to three months
(may be morc in exceptional cases)
for junior scientists. The selection
of Indian scientists and their
p'acements in British Scientific
Institutions will be decided upon
by the C.S.ILR. The C.S.LR. may,
it necessary; request the British
Council to assist in arranging
such placement.

(ii) The C.S.IR, will be res-
ponsible for payment of the Inter-
national fares to and from Britain
of those Indian Scientists who
visit Britain under the scheme.
The British Council will be res-
ponsible for subsistence and travel
costs in the UK,

(iii) Similarly, the  British
Council will finance up to 6
British Scientists a year making
Haisan visits of up to 4 months to
C.S.I.R. establishments. While the
fnternational  travel  costs of
British Scientists to and from
India will b~ borne bv the British
Council the maintenance  and
loca' travel cost of British Scien-
tiste in India will br borne by the
CSIR.
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(¢) Simi.ar agreements for scien-
\ific cooperation with some of the ad-
vanced couniries have already pcen
made and some more are in various
stages of negotiation.
Re-Writing of Indian History

1391. Shri Shree Narayan Das:

Shri Sham Lal Saraf:
Shrimati Ramdulari Sinha:

Will the Minister of Education be
pleased to state:

(a) whether Government are taking
any interest in the Re-writing of the
Indian History. efforts for which are
being made by the Institute for Rec-
writing Indian History under the Pre-
sidentship of Shri P. N, Oak:
interest

(b) if so, the nature of

being taken;
(¢) whether the Institute has sought
any help, financial or otherwise, from

Government; and
(d) if so, the nature of response
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) to (d). The Nationa!
Institute for Re-writing Indian History
has not approached Government for

any assistance.
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Protest by Delhi Parents-Teachers
Council

*1398. Shri Balmiki:
Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Sarjoo Pandey:

Will the Minister of Education be
pleased tp state:

(a) whether Government are aware
that hunger-strike has been started

by members of the Delhi Parents-
Teachers Council before the Parlia-
ment House since the 11th Apnil

1966;

(b) if so, what are their demands;
and

(¢) the action taken by Govern-
ment to solve their problems?

The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.

(b) A number of demands includ-
ing investigation into certain allega-
tions against the Directorate of Edu-
cation, Delhi Municipal Corporation
and New Delhi Municipal Committee
and the managements of private aided '
schools have been made. The main
demand of the Council relates to the
setting up of & Statutory Commisson
to look into the existing problems of .
education in Delhi including the
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cases of wastage, corruption and
vietimisation.

(c) The matter is under examina-
tion.

Eviction of Peasants

4414. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government proposc
to evict peasants from 30,000 acres of
land from near the Kalianathodu.

Kerala;

(b) the number of families to be
evicted from this area;

(c) whether the schemes for their

resett'ement have been prepared:
(d) if so, the details thereof; and

(e) if no schemes have been pre-
pared, the reasons therefor?

The Minister of State in the Minis-
try of Home Aflairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathi): (a) Kalyanap-
parathundu mentioned as Kalyana-
thodu by thc Hon'ble member is in
Kottayam forest division. Eviction of
encroachers of this area may become
necessary in the interests of forest
conservation and hydro-electric pro-
jects;

(b) As thc enumeration of occu-
pants is yet to be completed, the exact
number of families likely to be evict-
ed i: not known.

(¢) to (c¢). Do not arise.

Alwaye Industrial Workers

4415. Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government's atten-
tion had been drawn to the decision
of the Alwaye industrial workers to
g0 on a protest strike on the 3lst
December, 1965;

(b) if so. what were their griev-
ances; and

VA'SAKHA 7,
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(c) the measures taken to redress
their grievances?

The Ministtr of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) Yes, Sir.

(b) The grievances of the workers
related to the following issues:—

(1) Lay-off in Fertilisers and
Chemicals, Travancore Ltd.

(2) Payment of full wages for the

lay-off irrespective of the
period.
(3) Installation of a Thermal

Power Plant in the area.

(4) Adequate supply of rations.

(¢) The Industrial Relaticns Machi-
nery of the Government I Kerala haz

intervened and is tryving to settle
issues No. (1) and (2) amicably.
Installation of a Thermal Power

Station near Cochin with a capacity
of 30,000 kilowatts has been approved
under the Fourth Plan. As regards
supply of rations, all categories of
people including industrial workers
have been given foodgrain distribu-
tion cards.

Effect of Power cut on Industrics

4416. Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the effect of power cut on the
industries at Feroke and Cheruva-
noore areas of Calicut;

(b) the number of industries which
werc affected;

(¢) the number of workers wio
were rendered jobless; and
(d) whether  Government have

given them any relief?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jax-
jivan Ram): (a) Production has been
adversely :ffected.

and three units

(b) A saw mill
duci res-

ok

P tiles,
pectively have been affected.
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(c) Only casual labourers employed
on daily wages have been rendered
jobless; no permanent workers have
been affected.

(d) No relief has been given.
Film and Circus Artistes

4417. Shri A. K, Gopalan:
Shri D. C. Sharma:
Dr. Mahadeva Prasad:
Shri Onkar Lal Berwa:
Shri Hukam Chand

Kachhavaiya:

Shri Bade:
Dr. Ranen Sen:
Shrimati Renu Chakravartty:
Shri Sarjoo Pandey:
Shri 8. M. Banerjee:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government propose
to introduce a Bill on the condition of
employment of film and circus
artistes;

(b) if so, the main features of this
proposal; and

(c) when it is going to be intro-
duced?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
Jivan Ram): (a) A draft scheme of
legislation to regulate conditions of
employment in film industry is to be
considered by a tripartite committee
which is in the process of being con-
stituted. There is no proposal for
legislation in regard to circus artistes.

(b) A copy of the draft outline of
legislation to regulate employment 1n
the film industry is placed on the
Table of the House. [Placed in Li-
brary . See No LT-6156/66].

(¢) For the present, Government
will await the recommendations of
the tripartite committee.

Kumara Pillal Committee

4418. Shrl A, K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

APRIL 27, 1066
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(a) whether the five-member
Kumara Pillaj Committee has sub-
mitted its report on communal re-
servations in Kerala;

(b) it so, the main recommenda-
tions made by the Committee; and

(c) the
thereto?

reaction of Government

The Minister of State in the Minis-
try of Home Affairs and M'nister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) and (c). The report has not
yet been made public and is at pre-
sent under consideration of the State
Government,

Employment among Agricultural
Labourers

4419. Shri P. Kunhan: Will the Min-
ister of Labour, Employment and Re-
habilitation be pleased to state:

(a) whether it is a fact that the
cmployment among the agricultural
lubourers has increased during the
Third Plan period as compared to the
Second Plan period;

(b) if so, to what extent;

(c) whether Government propose
to implement the recommendations
made in the Second Agricultural Lab-
our Inquiry Committee Report; and

(d) if not. the reasons therefor?

The M'nister of Labour, Employ-
ment and Rehabilitatlon (Shri Jag-
jivan Ram): (a) The position can be
statel only after the data regarding
employment a~4 unemployment col-
lected under the Rural Labour Enqu-
iry of 1964-65 has been analysed.

(b) Does not arise.

(¢) The Second Agricultural Labour
Enquiry was a fact-inding enquiry.

(d) Does not arise.
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Engineering Colleges in Orissa

4420. Shri Dhuleshwar Meena:
Shrl Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) the number of Engineering Col-
leges likely to be opened in Orissa
State during the Fourth Five Year
Plan period; and

(b) the places where they will be
opened?

The Minister of Education (Shri
M. C. Chagla): (a) Number of Engi-
neering Colleges to be started in
various states including Orissa during
the Fourth Five Year Plan has not
yet been finalised.

(b) Docs not arise.
R.M.S. Post Offices in Orissa

4421. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of RM.S. Post Offi-
ces at present in Orissa State; and

(b) the number of such Post Offices
proposed to be opened in Orissa dur-
ing 1966-67 and the location thereof?

The Minister of State in the De-
partments of Parliamentary Affairs and
Communic“ .ns (Shri  Jaganatha
Ra0): (a) T.erc is no office termed as
“R.M.S. Post Office”. At present there
are 13 Railway Mail Service offices
in Orissa State.

(b) Two R.M.S. offices are proposed
to be opened in 1956-67—one at Jey-
pore (Koraput) and the other at
Bhadrak R.S.

First Indian Computor

4422, Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether the new first Indian
Computor has becn commissioned to
work;

(b) if so, the manufacturers of the
machine and its capacity; and

(c) the , approximate expenditure
involved in its manufacture?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) It has been built as a joint
project by the Jadavpur University
and the Indian Statistical Institute ia
the Electronic and Tele-communica-
tion Engineering Laboratory of the
University. It can perform 10,000
additions and subtractions; 1,500
multiplications and 1,200 divisions per
second while handling 11-digit num-
ber.

(c) Rs. 4,00,000 (approx.).

(Shri
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Head Post Oflice Building, Tiruvan-

namalai

4424. Shri Dharmalingam: Will the
Minister of Communications be pleas-
ed to state:

(a) whetner a site has been sclect-
ed for {:~ Tlead Post Office Building
at Tiruvannamalai in North Arcot
District;

(b) whether the jland has
acquired for the purpose;

been
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(¢) when the
will start; and

construction work

(d) the reasons for delay in the
construction of the building?

The Minister of State in the De-
partments of Parliamentary Affairs and
Communications  (Shri  Jaganatha
Rao): (a) No, Sir.

(b) to (d). Do not arise.
Workers in Sugar Factories

4425. Shrimati Ramdulari Sinha:
Will the Minister ol Labour, Employ-
ment and Rehabilitation be picased
to state:

The advantageg and disadvantages
of the formu a based on the recom-
mendations of the wage board for
sugar workers and the calculations
under Payment of Bonus Act, 1965 re-
garding the scasonal eniployecs of
sugar factories running with profit?

The Minister of Labour, Employ-
m>n: and Rechabilitation (Shri Jagji-
van Ram): The Bonus formula of the
Wage Bourd for Sugar Industry was
intended for only two out of the four
regions into  which the Board had
divided the country for the purpos: of
this industry. It was worked out
keeping in view the past practices and
special features of the industry in
these regions. Under the formula
bonus is to be paid on the earnings
(basic wage plus D.A.) of all the em-
vloyees for the period of cane-crush-
ing season, subject to a ceiling of three
months’ wages.  Sugar  factories
making losses or making meagre pro-
fits during the vear had the right to
represeni their case for non-payment
of bonus before a Tripartite Commit-
tec to be constituted by the State Gov-
ernment concerned, and the decision
of that Committee was to be bLinding
on the factory concerned and its em-
ployees. On the other hand, the for-
mu'a contained in the Pavment of
Bonus Act is uniformly applicable to
all regiong and to all industries in
the country. including the sugar in-
dustry. Under this formula bonug is
payable on the salarv or wages of the
employees earned during the account-
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ing year, subject to a minimum of 4
per cent of salary or wages, irrespec-
tive of profit and loss, and a maximun
of 20 per cent. As this Act has come
into operatien only recently it is (oo
carly to assesg its advantages and dis-
advantages to sugar workers in coni-
parison with the terms of the Wage
Board formula.

Unauthorised Sa'e of Cinema Tickets

4426. Sbrimati Ramdulari Sinha:
Will the Minister of Home Affairs ve
pleased to state:

(a) the number of cases of unautao-
rised sale of tickets for cincmas deicet-
ed in Delhi in 1965-66:

(b) the stepg taken against the
offenders; and

(¢) the number of cases in  which
conviction was obtained and the
nature of punishment given in those
convictions?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) 264,

(b) The offenders were prosecutsd.

(c) 188 cases resulted in conviction
and the offenders were fined. 75 cases
are under trial.

Biochemical Manufacturing Institute
in Delhi

4427. Shri Ramanand Shastri:
Shri Ram Harkh Yadav:

Wil] the Minister of Education be
pleased to state:

(a) whether the  first Biochemn.al
manufacturing institute has been set
up recently in Delhi;

(b) if so, the production capacity
thercof and the total cxpenditure in-
vo'ved; and

(¢) whether the Institute has manu-
facturcd any biochemicals so far?

The Minister of Education (Shri M.
C. Chagla): (a) A Unit for making
some rare biochemicalg has been set
up at the Vallabhbhai Patel Chest
Institute, Defhi with effect from  1st
January, 1966.
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(b) and (c). Small quantities of
the following three biochemicals have
so far been prepared by the Unit:

(i) Adenosine-triphosphate,
(ii) Cytochrome C; and
(iii) Glucose—l—phosphate.

Preparation of 9 more biochemicals
will be undertaken by the Unit during
the year 1960-67.

A grant of Rs. 1.00 lakh was sanc-
tioned for the Unit for the year 1865-
66 and the financial requirementg for
the year 1966-67 are under considera-
tion.

Scaling of Hanuman Peak

4428. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether a batch of Bombay
Mountaineers have decided to scalc
the Hanuman Peak in Garhwal Hills
of Uttar Pradesh;

(b) if so, the particulars of the
mountaineers and their qualifications;
and

(c) when the climbing is likely to
start?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Yes, Sir.

(b) A statement giving the informa-
tion is laid on the Table of the House.
[Placed in Library. See No. LT-6157/
66].

(c) June, 1966.

Award to Teachers

4429 Shri Basumatari: Will the
Minister of Education be pleased (o
state:

(a) whether it is a fact that the Uni-
versity Grants Commission has select-
ed 112 teachers for award during 1966-
67 under its scheme of financial assis-
tance to teachers in univérsities; and

(b) if 50, the amount of each award?
425(AIYLSD—3
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The Minister of Education
M, C. Chagla): (a) Yes, Sir,

(b) (1) Six-teachers @ Rs. 2000/-
each.
(2) One teacher at Rs, 1600/-,

(3) Six teachers @ Rs. 1500/-
each.

(4) Thirty-seven
Rs. 1000/- each.

(5) Twelve teachers @ Rs, 750/-
each,

(8) One teacher at Rs. 700/-
(7) One teacher at Rs, 600/-.

(8) Forty-five teachers @
Rs. 500/- each.

(9) One teacher at Rs 400/-.

(10) Two teachers @ Rs. 300/~
vach.

(Shri

teachers @

0il Deposits in Orissa

4430. Dr. Kohor:
Shri Mahananda:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it ig a fact that a well
which was discovered in the village
Turumong, 25 miles from the District
Headquarters of Keonjhar in Orissa
about two years back is now giving
the odour of kerosene oil;

(b) whether the owner of the well
has already intimated this fact to the
State Government; and

(c) whether the Central Govern-
ment have received any such report
and, if so, the steps taken into the
matter by the State ag well as the
Central Government so far?

The Minister of Petroleum and
Chemicals (Shri Al ): (a) No.
(b) Yes; the ownz2r had reportcd

about the suspected smell of keroscnc
about two years back.

(¢) No such report was received by
the Central Government. The State
Government.  however, investigated
into the matter and found that the
reported smell was due to the leakag(
in two kerosene drums stored near the
well.
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Obsolete Text Books in Trivandrum

4433. Shri A. V. Raghavan: Will the
Minister of Education be pleased to
state:

(a) the total value of obsolete text
books held by the Text Books Office,
Trivandrum (Kerala) as on the 31st
December, 1965;

(b) the expenditure incurred for
storing the obsolete text books during
the past six years; and

(c) whether a list showing the tities
of the books rendered obsolete during
the past six years along with the
number of copies and names of their
authors will be laid on the Table?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). The iniorma-
tion is being collected from the State
Governmant and will be laid on the
Table of the House in due course.
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Unemployment amongst the Crippled
and the Blind

4436, Shrimati Savitri Nigam: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to reier
to the reply given to Unstarred Ques-
tion ‘No. 249 on the 8th November,
1865 and state:

(a) whether it is a fact that un-
employment amoungst the crippled ana
the blind is on the increase in Dethi;
and

(b) if so, the steps taken to provide
employment for them?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagnvun
Ram): (a) The number of crippled
i.e. orthopaedically handicapped job
seekers with the Special Employment
Exchange for Physically Handicapped
at Delhj 1s on the increase while the
number of blind job seekers is on the
decline since thea year 1963.

(b) The employers both in the pub-
lic and private sectors are bemng
persuaded to absorb handicappeq per-
sons against vacancies in their estab-
lishments. The Government of India
have accorded Priority-III for ap-
pointment of handicapped persons in
Government Departments/Offices and
have also relaxed the typewriting
condition in case of such handicapped
persons appointed to the posts of
L.D.Cs. as are certified by the Special
Medical Board constituted by Delhs
Administration to be unfit to learn
typewriting. The physically handi-
capped persons. who are declared
medically fit by the above Board. are
not subjected to the usual medicai
examination for appointment in Gov-
ernment Departments,

Past Offices in U.P,

4437. Shri Yashpal Singh:
Shri Vishwa Nath Pandey:

Will the Minister of Communica-
tions be pleasad to state the number
of sub-Post Offices which are likely
10 be converted into Head Post Offices
and Branch Post Offices in  Uttar
Pradesh during 1966-67?
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The Minister of State in the De-
partments of Parliamentary Affairs and
Cem ications (Shri J: tha Rao):
Three Sub-Post Offices are likely to be
upgraded into Head Post Offices and
130 Extra-cepartmental branch post
offices are likely to be converted into
departmental sub-post offices. in ttar
Pradesh during 1966-67.

Outstanding Telegraph and Telephone
Revenue

4438. Shri Yashpal Singh:
Shri Daljit Singh:

Will the Minister of Communica-
tlons be pleased to state:

(a) the total amount of revenue in
respect of telegraph and telephone
outstanding as on the 31st December
1965 in the country, telephone district-
wise; and

(b) the reasons therefor?

The Minister of State in the De-
partments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) and (b), A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-6158/686).

Di tion of Teleph in Delhi

4439. Shri Subodh Hansda:
Shri 6. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
sShri P. C. Borooah;
Shrl Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:
Shri Basumatari:

Will tne Minister of Communica-
tions be pleased to state:

(a) whether notices have been issu-
ed to disconnect the telephone con-
nactions of those subscribers who are
n arrears in Dethi; and

(b) if so, the number of such sub-
scribers?

The Minister of State in the De-
partments of Parllamentary Affairs
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and Communications (Shri Jaganatha
Rao): (a) Yes.

(b) Registered notices have so far
been jssued in respect of 23500 sub-
scribers since June 1965.

Exp . of Refini

C ity

4440. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Jashwant Mehta:
Shri D. C. Sharma:

Will the Minister of Petroleum and
Chemicals b. pleased to state:

(a) whether Government have
drawn up any programme for expand-
ing refining capacity in the country;

(b) whai portion of it will be 1n the
form of (i) new publicly and private-
iy owned refineries and what portion
in the form of (ii) expansion of the
cxisting public and private sector re-
tineries; and

(c) what will be th¢ annual import
biit for finished petroleum products
ai the end of the next five year Plan
period?

The Minister of Petroleum ana
Chemicals (Shri Alagesan): (a) Yes.

(b) New refineries proposed to be
installed during the Fourth Plan
veriod in the public sector will have
a capacity of about 7.5 million tonnes
ver annum.

2 to 2.5 million tonnes refining
capacity will be created by expand-
iny existing public séctor refineries
duiing the early stages of the Fourth
Pian.

No decisions have so far been taken
on the expansion of any of the private
sector refineries.

(c) The annual import bill for
finished products by the end of the
Fourth Plan is expected to be about
Rs, 6 crores.
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Litigation challenging the
of Bonus Act, 1965

Payment

4441. Shri Madhu Limaye: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the latest position in regard to
the litigation started by the employ-
ers in the various High Courts chal-
lenging the vital provisions of the Pay-
ment of the Bonus Act 1965;

(b) whether Government have any
cfforts through the machinery of the
Tripartite Conference or otherwise to
dissuade the employers from embit-
tering industrial relations by having
recourse to court actions; and

(¢) if so, the response to these eff-
forts?

The Minister of Labour,
ment and Rehabilitation  (Shri
Jagjivan Ram): (a) Petitiong chal-
lenging the constitutional validity of
the Act have been filed before a num-
ber of High Courts and also the Sup-
reme Court. Matters before the
Supreme Court are now being heard.

Employ-

(b) and (c). Some of the partici-
pants in the last session after trip-
artite Standing Labour Committee re-
ferred to the unrest among labour due
to non-payment of bonus and litiga-
tion relating to the Bonus Act. No
specific propositions could, however,
emerge in view of the known stand
of the parties on some of the impor-
tant issues.

Output of Indigenous Crude

4442. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Petroleum and
Chemicals be pleasesd to state:

(a) whether Government have final-
ised any plans for increasing the out-
put of indigenous crude during the
next five years;

(b) whether any concrete targets
have been fixed in this regard; and

(c) what will be the indigenous
production at the end of the next
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five-year period and what will be

the approximate annual import bill for
crude brought i:nto this country?

The Minister of Petroleum and
Chemicals (Shri Al ): (a) and
(b). Yes.

(c) The indigenous production of
crude by the end of the Fourth Plan
period is expected to be of the order
of 11.5 million tonnes. The import
bill will then be of the order of
Rs. 67.5 crores per annum.

Indian Science Scholars Abroad

4443. Shri Karni Singhji: Will the
Minister of Education be pleased to
state:

(a) the approximate number of
Indian students receiving education
and training in Science and Techno-
logy abroad; and

(b) the number of Indian Scien-
tists and Engineers receiving Higher
Training abroad?

The Minister of Education (Shri
M. C. Chagla): (a) According to the
available data, the approximate num-
ber of Indian students|trainees receiv-
ing education and training abroad in
Science and Engineering & Techno-
logy on 1-1-85 was 1,675 and 4,084
respectively; and

(b) about 1,663 Scientists and 2,930
Engineers (including Technologists)
were receiving Higher Training
abroad on 1-4-65.

Wages of Leather Workers

4444. Shri S. M. Banerjee: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
minimum wages pald to the leather
workers in Uttar Pradesh are the
lowest in the country; and

(b) if so, the steps taken to raise
their wages?

The Minister of Labour, Employ-
ment and Rehabilitation (Shrt
Jagjivan Ram): (a) No.
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(b) Irrespective of the position
stated at (a) above the question of
revision of minimum wages is under
consideration of the Government of
Uttar Pradesh. A Wage Board for
Leather and Leather goods industry
has also been constituted recently.

Radio Sets

4845. Shri Vishwa Nath Pandey:
Will the Minister of Communications
be pleased to state:

(a) the total number of radio sets
in use in India as on the 30th March,
1966; and

(b) the number of licences renewed
till that date?

The Minister of State in the Depart-
meatg ol Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) The total number of radio
sets in use in India as on the 30th
March, 1966 was 64,45,588.

(b) 44,73,882 licences had been re-
newed till 31st March, 1966.

Quarters for P&T Employees in U.P.

4446. Shri Vishwa Nath Pandey:
Shri Yashpal Singh:

Will the Minister of Communications
be pleased state:

(a) the number of Posts and Tele-
graphs employees in Uttar Pradesh
who have been provided residential ac-
commodation till the 31st December,
1965; and

(b) whether there is any proposal
to build quarters for the P&T staff
in Uttar Pradesh during 1966-677

The Minister of State in the Depart-
ments of Parllamentary Affairs and

Communications (Shri  Jaganatha
Rao): (a) 2568.
(b) Yes. 86 units of staff quarters

have been sanctioned, out of which 34
units are under construction and the
balance of 52 units will be taken up
in 1966-67.
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Schemes for construction of 104
staff quarters in different stations of
U.P. Circle and also plans for P&T
colonijes in Moradabad and Bareilly
are under preparation.

Post Offices in U.P.

4447. Shri Vishwa Nath Pandey:
Will the Minister of Communications
be pleased to state:

(a) the number of Post Offices in
Uttar Pradesh housed in rented build-
ings as on thz2 3lst January, 1966;

(b) the amount of rent paid by
Government during 1964-65 and
1965-668 so far; and

(c) when these Post Offices arc
likely to be lodged in their own
buildings?

The Minister of State in the Depart-
ments of Parliamentary Affairs and

Communications (Shri  Jaganatha
Rao): (a) 1425,
(b) 1964-65 1965-66
Rs. 5,58,677. Rs. 5,75,899.20.
(c) Government is taking steps to
acquire land to meet the immediate
and future requirements. Wherever

land is available, action is taken to
get the buildings constructed early.

Submarine Co-axial Cable

4448, Shri D. C. Sharma:
Shri Bagri:
Shrimati Savitri Nigam:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is proposed to link
India with the rest of the world with
submarine co-axial cable; and

(b) if so, the details of the pro-
posal and when it is likely to be
completed?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes Sir, the question was
discussed at the Commonwealth
Telecommunications Conference held
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in London in March, 1866. As no
final decision could be arrived at,
further discussions are likely to take
place in a couple of months.

(b) The proposa] is to extent the
Commonwealth submarine  co-axial
cable from Penang to Madras with a
loop to Colombo. The cable may be
expected to be available for commer-
cial use in about 2} to 3 years time
from the date a firm decision to lay
the cable is taken.

Korba Fertilizers

4449. Shri Kolla Venkaijah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri Dasaratha Deb:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the employees of
Korba division of the Fertilizer Cor-
poration of India have made any
representation to the Chairman and
the Managing Director of the Corpo-
ration regarding their retrenchment;

(b) if so, the nature of the repre-
sentation; and

(¢) the action taken in this regard?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) The main points covering the
representation were the following:—

(i) Justifiability of the decision of
the Management to retrench
certain employees;

(ii) Request for exploring the
possibility of absorbing the
staff in other units and divi-
sions of the Corporation and
in other public sector under-
takings; and

(iii) Request to obtain co-opera-

tion of the Director General

of Employment & Training
for absorption of the surplus
employees in other Public

Sector  Undertakings or in

any autonomous Govt. body.

(c¢) The following action has been
taken by the management in this
regard:—

(i) The ‘need for retrenchment
was fully gone into and it
was found that the action
taken was fully justified and

in accordance with the law.

(ii) Before taking retrenchment
action, efforts were made to
absorb Korba surplus staff in
other Units/Divisions of the
Corporation as well as in
certain other Government of
India Undertakings. Parti-
culars of the surplus staff
were also supplied to the
Director General of Employ-
ment and Training with a
request to explore possibili-
ties for their absorption in
other Public Undertakings.

(iii) As a result of the efforts

referred to in (ii) above,

ultimate retrenchment action
became necessary only in the
case of 24 employees out of

a total working strength of

226 available at the Korba

Division, the rest having

been either transferred/absor-

bed in other Units/Divisions
of the Corporation or were
absorbed in other Govern-
ment of India Undertakings.

(iv) The employees who have
been retrenched were paid
not only all their dues in
terms of the Industrial Dis-
putes Act, but also certain
ex-gratia payments.
Accidents in Mines

4450. Shri Kolla Venkaiah:

Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) the percentages of accidents of
different types in small mines and in
big mines during 1965; and
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(b) the reasons for the difference
between the accidents in small mines
and the big mines?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) A statement contain-
ing the information is laid on the
Table of the House. [Placed in Lib-
rary. Sce No. LT-6159/66].

(b) As will be clear from the
statement, it ijs necessary to take the

coalmines and non-coalmines sepa-
rately. Coal Mines form a homo-
genous group. Although there are

large open-cast coal mines, most of
the larger coal mines have under-
ground workings and the conditions
of work there are more difficult—
depth of mines, gassy seams, prob-
lems of strata control, relatively
greater use of explosives and greater
degree of mechanisation are factors
which make the working in such
mines more dangerous. The smaller
coal mines have relatively safer work-
ing conditions.

As for the non-coal mines, these
do nct form a homogenous group.
While gold is mined underground at
a very considerable depth, most of
the other minerals are extracted
from opencast workings. Any
generalisation about non-coal mines
would be somewhat unrealistic as
the working conditions generally
differ from mineral to mineral.
Projects on Deodahara

Dandakaranya

4451. Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Labour Em-
ployment and  Rehabilitation be
pleased to state:

river in

(a) whether the Dandakaranya
Development Authority has evolved
any schemes for some projects on
Deodahara river; and

(b) if so the details thereof?

The Deputy Minister in the Min-
istry  of Labour, Employment and
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Rehabilitation (Shri D, R. Chavan):
(a) and (b). Sanction has been accord-
ed recently for the construction of
an Irrigation Dam costing Rs. 178
lakhs across Deoda nallah in Parat-
kote Zone in Dandakaranya. The
culturable command area of the pro-
posed dam is estimated at about
25,000 acres. Of this area, about
17,000 acres are expected to be
utilised for the benefit of displaced
persons from East Pakistan settled in
this zone and the remaining for the
benefit of local advasis,
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Accidents in Coal Mines

4453. Shrij P. R. Chakraverti:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour,
Employment and Rehabilitation be
plcased (o state:

(a) the number of accidents in the
collieries in 1865 together with their
causes and the deaths resulting there-
from; and

(b) whether Government have se!
up any special Committee to look
into the question of repeated acci-
dents  despite the introduction of
latest safety measures?

The Minister of Labour, Employ-
ment and  Rehabilitation  (Shri
Jagjivan Ram): (a) A statement
showing tha cause-wise classification
of fatal accidents in coal mines
during 1965 is placed on the Table
of the House, [Placed in Library. See
No. LT-6160/66].

(b) Danger is inherent in mining,
more so, in mining in deep and
mechanised mines where  special
problems arising from strata control,
high temperature an@ Rumidity, infla-
mable gas, dust, etc. are encountered.
The Government convened a Con-
ference on Safety in Mines in 1958-59
to consider all aspects of the ques-
tion of safety in mines and make
recommendations. As recommended
by the Conference, the following
Committees were set up to examine

in detail some of the more im-
portant aspects:—
(1) Technica] Committee onh

standards of mine ventilation,
lighting and mine plans etc.
Technical Committee on prob-
lems of dust in mines.

2y

(3

-

Commiittee on fatigue among
mine workers.

(4

Committee on Safety Educu-
tion and Propaganda.

(5

-

Committee on Safety Equip-
ment.
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(6) Standing
Committee.

Safety  Advisory

A second Conference on safety in
Mines is being convened on 17th &
18th May, 1966 at Calcutta to review
the progress made in implementing
the recommendations of the first
Safety Conference and to consider
other matters relating to safety,

State Land Ceilings Act

4454. Shri P. R. Chakraverti: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government  have
cxamined the protracted dispute
between the erstwhile rulers and the
State Governments with respect to
the former’s demand for exemption
from the State Land Ceillings Act;

(b) whether

the 70 rformer rulers

in Madhya Pradesh insisted on such
exemption and urged upon the
Central Government to intervene;
and

(¢) if so, decision of the Union
{jovernment?

The Minister of State in the Min-
istry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No. Sir.

(b) Some rulers in Madhya Pra-
desh requesied the Government of
Madhya Pradesh to exempt the rulers’
holdings from the provisions of the
Madhya Pradesh Ceilling on Agri-
cultural Holdings Act. The Govern-
ment of India were not requested to
interevene.

(c) Does not arise.
N

Exclusive Schools

4455. Shri P. R. Chakraverti: Will
the Minister of Education be pl d
to state:

(a) whether Government  have

made any survey of the working of
the Public Schools in India and their
impact on_ the educational system;

(b) how far they create a sharpen-
ing contrast between the privileged



13309 Written Answers APRIL
and the under-privileged, thereby
nullifying the attempts to bring

about democracy of opportunities;

(c) whether the poor performance
of the majority in aided schools is
the direct result of the totally inade-
quate educational facilities provided;

(d) wheother it is a fact that the
educational system is  primarily
responsible for the formation of the
“aristocracy of intellect”; and

(e) if so, the schemes
the educational system
democracy of opportunities?

to reorient
to ensurc

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir.
(b) As far as Government are

aware, there is no discrimination in
admissions to public schools. Besides,
the Government of India and the
State Governments have various
schemes to enable deserving poor
children to get the benefits of educa-
tion in public schools and other
residential schools.

(¢) The performance of pupils in
all the aided schools is not poor,
although in some aided as well as
State-administered  schools, educa-
tional facilities need to be improved.

(d) We are trying to emphasise
quality in education and to search
for talent and to give every oppor-
tunity to such talent to develop
itself;

(e) Our national scholarship go a
long way to do this.

Archaeological sius in Madhya

Pradesh
4456. Shri P. R. Chakraverti: Will
the Minister of Educatien be

pleased to state:

(a) whether it is a fact that the
Central Advisory Board of Archaeo-
logy has refused permission to the
American Institute of Indian Studies
to dig at some sites in Madhya
Pradesh;
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(b) whether the Board has also
refused permission to a group ot
archaeologists from Melbourne and
Sidney Universities to dig some sites
in West Bengal;

(c¢) wh:ther the Board proposes to
undertake research work through
any agency constituted for the pur-
pose; and

(d) how far the attempt of U.S.A.
experts to travel to interior tribal
areas of the country on archaeologi-
cal expeditions have been encouraged?

The Deputy Minister in the Min-
istry of Education (Shri Bhakt
Darshan): (a) and (b). Yes, Sir.

(c) So far as the work at (a)
above is concerned, the Standing
Committee of the Central Advisory
Board of Archaeology has recom-
mended that the work should be
carried out by Deccan College, Poona,
under the supervision of Dr. H. D.
Sankalia. As regards the work men-
tioned in part (b) of the question,
Mrs. J. Birmingham of Sydney
University has been allowed to carry
out surface exploration in the Ajay
Valley and its neighbourhood, jointly
with the Archaeological Survey and
the State Government.

(d) There is no case of any U.S.
expert working in the tribal areas
on an archaeological expedition.

Expansion of Educational Schemes

4457. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether  Government have
given any financial assistance to the
Government of Orissa as an advance
payment from allocation made for
the Fourth Five-Year Plan for the
expansion of Educational schemes in
the State; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). A great
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of six lakh rupees has been sanc-
tioned for Orissa for advance aclion
on schemes of girls’ education and
teacher-training.

High Court Judges in Orissa

4458. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of High Court
Judges in Orissa at present; and

(b) the total number of High
Court Judges fixed for Orissa?

The Minister of State in the Minis-
try of Home Affairs and Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) Four.

(b) Five but one post is held in
abeyance.

Interim Relief to Municipal Em-
ployees

4459. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether the Wage Board

appointed by Government has recom-
mended interim relief to the
Municipal employees;

(b) if so, the quantum of interim
relief recommended for each worker;

(c) whether any strike notice has
been given by the employees against
the non-payment of the interim relief;

(d) the number of workers
whom the interim relief has to
given; and

to
be

(e) the action taken for the pay-

ment of interim relief and for
averting the strike?

The Minister of Labour, Em-
ployment ang Rehabllitation (Shri

Jagjivan Ram): (a) A wage Board
for Municipal workers was set up
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by the Government of Kerala. The
Board made recommendations for
grant of interim relief and these have
been accepted by the Government of
Kerala.

(b) Rs. 7.50 per month in case of
Calicut  Corporation, Municipalities
(except Quilon Municipality) &

Guruvayur Township, and Rs, 250 in
case of Trivandrum Corporation and
Quilon Municipality.

(c) A notice of strike to commence
on 19-2-1966 was given by several
workers’ unjons.

(d) About 4330.

(e) Government orders accepting
the Board’s recommendations were
issued on 14-1-1966; there was no
strike on 19-2-1966.

Murder in Patel House

4460. Dr, L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a murder was discover-
cd to have been committed in January,
1968 in the Vithabhai Patel House,
Naw Delhi; and

(b) if so, the circumstances thereof
and the result of the investigation?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The case is still under investi-
gation.

Nuclear Research Centre at Kuruk-
shetra  University

4461. Shri Vishwa
Will the Minister of
pleased to state:

Nath Pandey:
Education be

(a) whether it is a fact that the
University of Kurukshetra has estab-
lished a Nuclear Research Centre in
its Physics Department as a result of
a donation of cyclotrone for conduct-
ing research by the Rochester Univer-
sity of the U.S.A. and
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(b) if so. th~ rcaction of Govern-
ment thereto?

The Minister of Education (Shri
M. C. Chagla); (a) No, Sir. The
Kurukshetra University is already

carrying on research in problems con-
nected with low Energy Nuclear and
High Nuclear Energy Physics, The
Cyclotron donated by the Rochester
University of the US.A.,, will, how-
ever, when received and set up for
operation, provide valuable research
facility.

(b) Government agress with the
University Grants Commission which
has welcomed the donation.
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H.P.O. Bullding at Jeypore (Orissa)

4463. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Communica-
tions be pleased to state:
(a) the progress made so far in the
construction of the Head Post Office
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building at Jeypore in Koraput Dist-
rict (Orissa);

(b) the total cost of the building:
and

(c¢) when the Head Post Office will
function in the new building?

The Minister of State in thc Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) The Post Office building has
already been completed.

(b) Rs, 1,28,700.

(c) The Post Office has already
started functioning in the new build-
ing from 8-8-66.

Heaq Post Office Koraput District

4464. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that every
District Headquarter should generally
have a Head Post Office there;

(b) whether Government are aware
of the fact that the District Head-
quarter at Koraput (Orissa) does not
have a Head Post Office; and

(c) if so, the action taken by Gov-
ernment to provide 5 Head Post
Office at Koraput?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) No. According to the exist-
ing departmental standard, each dis-
trict (not necessarily district head-
quarter) should have a Head Post
Office provided at least twenty Sub
Post Offices could be attached to it.

(b) Yes.

(¢) The opening of a Head Post
Office at Koraput will be considered
if and when the member of Sub
Offices attached to Jeypore H.O.
which is in the same district exceeds
the figure of 60.
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Telephones in Punjab

4465. Shri Daljit Singh: Will the
Minister of Communications be plcas-
ed to state:

(a) the number of Panchayat Sami-
ties in Punjab provided with tele-
phones as on the 31st January, 1966;
and

(b) the number of Panchayat
Samiti Offices of that state to be pro-
vided with telephones during 1966-677

The Minister of Stale in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) 174 stations with Panchayat
Samiti Offices were provided with
telephone (Public Call Office) facili-
ties as on the 3lst January, 1966.

(b) 2 such stations are likely to be
provided with telephone (Public Call
Office) facilities in  Punjab during
1966-67. subject to the availability of
stores in time.

0Oil in Godavari District

4466. Shri Ko]la Venkaiah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether any investigations have
been carried out by a party on behalf
of the Oil and Natural Gas Commis-
sion for Oil in Bhimavaram area in
West Godavari district, Andhra Pra-
desh;

(b) if so, when the
was started;

(c) what were the indicationg dur-
ing the preliminary investigations;
and

(d) when the preliminary investi-
gations will be completed?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Yes.

(b) A seismic survey was started
at the end of October, 1985. Gravity
and magnetic surveys had been start-
ed in March, 1962.

(¢) No indications of the presence
of local structures favourable for the
accumulation of oil and natural gas
have beep obtained so far.

investigation
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(d) It is difficult to indicate this at
present.

Allotment of Shops to Repatriates
from Burma

4467, Shri R. Barua:
Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that the
Delhi State/Delhj Administration has
formulated any scheme to allot shops
to the repartriates from Burma; gnd

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
No, Sir.

(b) Delhi Administration has been
asked to formulate proposals for con-
struction of shops/stalls in the outly-
ing industrial areas for allotment to
Burma repatriates. Their proposals
are awaited.

Residential Universities

4468, Shri Ling; Reddy: Will the
Minister of Education be pleased to
state:

(a) the number of Residential Uni-
versities in India;

(b) whether it ig a fact that Resl-
dential Universities are more con-
ducive to improve discipline among
students and build up their character;
and

(c) if so, the steps taken to en-
courage residential types of universi-
ties in the country?

The Minister of Education (Shri
M. C. Chagla): (a) There are 21
Universities which are residential and
teaching Tn charaiter according to
their Acts. However, in terms of the
percentage of students residing in
hostels during 1964-85 only in three
Universities all the students werc
residing in the hostels.
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(b) Although, living together in
the same campus is more conducive
to building up the character of the
students, the problem of student indis-
cipline is not restricted to non-resi-
dential universities.

(c) Establishment of fully residen-
tial universities involves high costs
and therefore it is found difficult to
establish such universities, However,
the University Grantg Comission gives
high priority to the increasing facili-
ties for hostel accommodation for
students in the universties and colle-
ges and has been gassisting the univer-
sities and colleges to the extent possi-
ble within the limit of resources
placed at their disposal for the con-
struction of hostels for students.

Suspension of M.L.As, from West
Bengal Assembly

4469. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived any report from the West
Bengal Government about the inci-
dents in the West Bengal Assembly,
resulting in the suspeasion of several
opposition members; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No; Sir.

(b) Does not arise.

Loans to Repatriates from Burma

4470. Shri R, Barua:
shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
cd to state:

(a) whether it is a fact that the
Delhi Administration is giving Rs.
2,000 to the repatriates from Burma as
rehabilitation loan;
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(b) whether it is also a fact that
the Delhi Administration is imposing
a condition that loan can only be
sanctioned to those repatriates who
are in possession of shops; and

(c) if so, the action taken by Gov-
ernment to allot shops to the repatri-
ates from Burma.

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
Yes, Sir. But a loap of Rs. 1000/-or
above is paid in two ins‘alments not
exceeding Rs. 1000/- each.

(b) No, Sir. However, before the
2nd instalment of loan is paid, it is
ensureq that the loanee has secured
a licence, where required, for carry-
ing on the trade or business.

(c) Instructions have been issued
to all concerned that priority should
be accorded to the repatriates for the
issue of such licences|permits.

Mizoland

4471. Shri Hem Barua:
Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Home Affairs be
pleased to state:

(a) the progress made :ip-to-date
in the restoration of the civil adminis-
tration disrupted by rebellion in the
Mizo Hills District of Assain; and

(b) the steps proposed to be taken
against the leaders and members of the
Mizo National Front who spearheaded
this armed revolt?

The Minister of State fn the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of De-
fence (Shri Hathi): (a) Civil adminis-
tration at Vieranote, Kolosib, Aijal,
Lungleh, Champhai and wall other
places disrupted by rebellion in Mizo
District has since been restored,

(b) Specific cases have been regis-
tered against Mizo National Front
members and many have been detain-
ed under the Defence of India Rules.
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Formation of Cochin Corporation

4472. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 602 on the
25th August, 1965 and state;

(a) whether any final decision has
been taken on the question of the
formation of Cochin Corporation in
Kerala State; and

(b) if not, what are the hurdles in
the way of a final decision?

The Minister of State in the Minis-
try of Home Affairg and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b). No,
Sir. Certain objections to the limits
of the proposed Corporation area arc
under consideration of the State Gov-
ernment.
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4463. st Wy fay fagi :
41 NgTE G ag aaTy g 2T
f&

(%) face somem & st fae®
o ag ¥ faa 7 wraten eofea feor
T qar fFad Y FOiEy w9ar e
wTfaa & w1 fqae

(@) 3% ¥ foay sratwal sqar
HTEET F AWM AT AETH H W
T § wuar @Y w1 e d ;oA

(m) fm 7@ Fmiaar  waar
ST & AT HAS A W@ Y & I
aw WA wen ¥ J TEw #
a1 F1ar § 7

el warew § ga-Aat (s
fegraen wew) : (F) dwr ().
froer af i @R faelt gwEA A
21 o sEtw worfe fer & fedt
Jqr wAS AE W ¥ wEd A
Wy E | g w1 fE ow e

Written Answers 13320

F.1 matwr  waf @ §70 &, qqr
@ AW A fedr qur AR
W # g g

(1) s & 7 S
Price and Sale of Fertilizers

4474. Shri Linga Reddy: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the names of the foreign con-
cerns selected for licensing to producc
fertilizerg to help grow more food;

(b) the terms on which they have
been licensed; and

(c) whether the licensees themselves
are empowered to fix the sale prices
of the fertilizers?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) None,

(b) and (c). Do not arise.

Tripura Detenus

4475, Shri Dasaratha Deb: Will the
Minister of Home Affairs be plcased
to refer to the reply given to Unstar-
red Question No, 781 on the 23rd
February, 19668 and state:

(a) whether Government propose
to take the detenus of Tripura to the
jailg of their respective home district
at least once in three months for
enabling them to have interviews with
the members of their family, as they
are deprived of interview with their
relatives on account of being kept
outside their State; and

(b) if not, whether Government pro-
pose to provide trave'ling allowance
to the relativeg of the detenus for
coming over to places where detenus
are kept for interviews?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of De-
fence (Shri Hathi): (a) No, Sir, There
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are no arrangements for accommodat-
ing them in any jail in Tripura.

(b) There is no provision for grant
of travelling allowance for this pur-
pose in the rules governing the condi-
tions of detention.

Pay Scale of Private College Teachers
in Kerala

4476. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Edueation bc
pleased to state:

(a) whether the Kerala University
has recommended that the ney salary
scales of private college teachers in
Kerala State should apply with re-
trospective effect, that is from the Ist
October, 1964; and

(b) if so, the steps taken to imple-
ment this recommendation?

The Minister of Education (Shri M.
C. Chagla): (a) Arising out of the re-
commendations of the Univerzity
Grants Commission for revising  of
salary-scales of teachers in priveie
colleges in Kerala which had be.n
undertaken during the Second Five
Year Plan period, the University of
Kerala recommended to the State
Government of Kerala that new
salary-scales of private college tea-
chers might be given retrospective
effect from 1-10-1964.

(b) The recommendation of the
University was examined by the Stute
Government who informed it that
they were prepared to regulate the
grant-in-aid of the Private Arts,
Science and Training Colleges at the
revised scales of pay with effect from
1-10-1985 only. The Universityv has
requested the Government to reconsi-
der the matter so that the revision of
pay scales of private college teachers
may be given with retrospective effect
from 1-10-1964. The request of the
University is under consideration.

27, 1966 Written Answers 13322

Problems facing Kerala

4477, Shri Vasudevan Nair:
Shri P, C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether in the latest issue of
Indian Journal of Public Administra-
tion the Chief Secretary of Kerala
State has written an article concern-
ing certain problems facing Kera'a
State;

(b) whether the Chief Secretary has
expressed certain opinions which are
of a political nature; and

(¢) whether Government consider
it proper for the Chief Secretary to
write such an article?

The Minister of State in the Minis-
try of Home Affairs anq Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Shri N, M.
Patnaik, Chief Secrelary to the Gov-
crnment of Kerala, contributed :n
article on the role of the Collector to
the July-September issue of Indian
Journal of Public Administration.

(b) The article touches on thc ad-
ministrative problems faced by the
Collector in the State and not on uny
political issues.

(¢) Government do not find any-
thing in the article which could be
considered objectionable.

Refinery in Assam

4478. Shri R. Barua:
Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that
another refinery is going to be set up
in a place other than in Assam taking
crude oil from Assam;

(b) if so, the rcasons for not setling
up the refinery in Assam?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Nonc
under consideration.
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(b) Does not arise.

Eradication of Iliteracy ang Compul-
sory Primary Education

4479. Dr, Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Education be
pleased to state:

(a) whether Government's attention
has been drawn to the poor progress
made by some States during the Third
Plan period in the matter of eradicat-
ing illiteracy and making primary
School Education universal and com-
pulsory; and

(b) if so, the measures proposed to
be taken to enable these States to
catch up with the rest?

The Minister of Education (Shri M.
C. Chagla): (a) The Government is
aware that progress achieved by diffe-
rent States in the matter of eradica-
tion of illiteracy and making primary
education universal is not uniform.

(b) In the Fourth Plan increased
provisions are proposed to be made so
that the imbalance may be reduced.
The Central Sector schemes in these
flelds have also been increased,

Journals Published under C.S.LR.

4480. Shri Subodh Hansda: Will the
Minister of Education be pleased to
state:

(a) the number of journals publish-
ed by the different Research Institutes

under the Council of Scientific
Industrial Research;

and

(b) the total annual expenditure on
these journals; and

(¢) whether these journals publish
their new processes guccessfully test-
ed in various laboratories and it so,
whether people apply for licenceg for
their new processes?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). A statement
about the journals and other publica-
tions of the C.S.I.R, and its associated
institutiong alongwith the expenditure
for 1065-68 is laid on the Table of
the House. [Placed in Library. See
No. LT-6161/66].

(c) Information on processes deve-
loped by National Laboratories|Insti-
tutes is published in one or the other
of these publications. People do ap-
ply for exploitation of these processes.

Auditoria for Punjab Schools and
Colleges

4481 Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the amount paid by the Central
Government for the construction of
auditoria in various schoolg and colle-
ges in Punjab during 1965-668 and
1966-67 so far; and

(b) the details thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):

a) 1965-66 . « Rs. 20,105
@ 199656-67 Nil,szw far

(b) Name of the Institution

Year in which Total grant

Amount sanctioned

the project  approved during 1965-66
was approved
Rso0o R fourth &
i . 1957-58 000 Rs. 4,000 fou
Hindu College, Sonepat 957-5 35, ﬁn:l Toate] et
S.D. Kumar Sabha Girls H.S. School, 1960-61 35,000 Rs. 11,000 thirdin-
*Patiala. stalment
1960-61 35,000 Rs. §,10§ fourth &

D. College, Barnala .
<.

final instalment.

425(Ai)LSD—4
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Ex-Fit. Lt. R, L, C, Sikka

4483. Shri Hari Vishnu Kamath: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No 1444 on the 2Yth
November, 1965 and state:

(a) whether ex-Fit. Lt. RL.C. Sikka
is at present detained under the De-
fence of india Rules; and

(b) if so, on what grounds?

The Minister of State in the Minis-
try of Home Affairs and Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Shri R.L.C. Sikka has been de-
tained with a view to preventing him
from acting in a manner prejudicial
to the defence of India, public safety
and India’s relationg with foreign
powers.

Hindi Medium Colleges in States

4484. Shri Jena:
Shri Gokulananda Mohanty:

Will the Minisetr of Education be
pleased to state:

(a) whether the Official Language
Commission has advocated establish-
ment of Hindi-medium colleges in
the States;

(b) if so, whether Government have
considered the report of the Commis-
sion; and

(c) if so, the decision taken in the
matter?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c). The Official Langu~
age Commission did not make any
specific recommendation, regarding
establishment of Hindi-medium col-
leges in the States. They, however,
observed that wherever there was
demand for instruction through the
Hindi-medium, every effort should be
made by the universities anqd educa-
tional authorities to meet the demand
in the interest of student population
of the region. They, however, left the
question of medium of instruction at
the university level primarily for con-
sideration by the university authori-
ties themselves.

However. under the Ministry’s pro-
grammes for propagation of  Hindi
in non-Hindi speaking States, &
scheme for the setting up of Hindi-
medium schools and collegeg in non-
Hindi regions hag heen drawn up and
included in the Fourth Five Year
Plan under the State Sector,
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Regulation of Consumption of Petro-
leum Products ang Kerosene Oil

4485, Shri Shree Narayan Das:
Shri R. S. Pandey:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri Basumatari:
Shri Hukam Chand
Kachhavaiya:
Shri Onkar Lal Berwa
Shri Prakash Vir Shastr:;
Shri Bade:

Will the Minister of Petroleum and
Chemicals be plcased to state:

(a) the latest position with regard
to the regulation of consumption and
prevention of misuse of petroleum
products, including kerosene oil;

(b) the nature of subject discussed
in the conference of Ministers of Sup-
ply of State Governments recently
held in Delhi; and

(c) the conclusions
the Conference?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) The
Central Government hag issueq the
Kerosene (Restriction on Use) Order,
19866, which prohibits the consumption
of kerosene for any purpose other
than illumination and cooking, save
under the express orders of the State
Government. Certain State Govern-
ments are also controlling the distri-
bution and sale of kerosene under the
Essential Commoditieg Act.

(b) ani (c). The general picture
of supply and demand of oil products
during the 4th Five-Year Plan, with
particular  reference to kerosene,
Light Diese' Oil, High Speed Dicsel
Oil and Furnace Oil, and liaison ar-
rangements between State Govern-
ments and oil companies and between
State Governmentg and the Ministry
of Petro'eum and Chemicals, were
discussed. in the conference of the
Ministers-in-Charge of Civi! Supplies

reached after

of the State Governments held in
Dethi. The discussion was of a
general nature, desirned to ex-

change ideas and to have a better
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appreciation of each others’ problems,
and the best way of dealing with
them. .

Pensiong of Aided School Teachers

4486. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Education be
pleased to state:

(a) whether Government of Kerala
have passed orders applying the con-
ditions regarding minimum pensions
admissible to aided school teachers of
Malabar and Kasaragod; and

(b) whether Government intend to
allow pension only to those teachers
who are above 55 years of age and are
willing to forego Governments con-
tribution to their provident fund de-
posits?

The Minister of Education (Shri
M. C. Chagla): (a) to (b). The in-
formation is being collected and will
be laid on the Table of the House.

Return of Holdings by Service
Personnel

4487. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 141 on the
16th February, 1966 and state:

(a) whether the suggestion of the
Central Government to extend the
veriod of submission of return of the
holdings by the landholders who were
now on active service have since been
considered by the Orissa Government;
and

(b) if so. the details thereof?

The Minis‘er of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The provisiong of the Orissa
Land Reforms Act which call for sub-
mission of returns of holdings have
not vet been brought into force. The
question of granting extension of time
for submission of returns by land-
holders who are members of defence
forces does not therefore arise at pre-
sent.
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Inter-State Disputes

4488. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 170 on the
16th February, 1966 and state:

(a) whether any decision has since
been taken to set up a Government
machinery to settle disputes among
the State Governments; and

(b) if so, the broad featureg thereot?

The Minister of State in the Miais-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b). No.
8ir. The matter is still under consi-
drcration.

Petro-chemical Corporation

4489. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Unstarred Question No.
213 on the 16th February, 1966 and
state:

(a) whether the matter regarding
the setting up of a  Petro-Chemical
Corporation in the Public Sector has
since been considered; and

(b) if s0, the broad features thereof?

The Minister of Petroleum and
Chemicals (Shri Alag ): (a) and
(b). The matter is still under con-
sideration of Government.
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‘Waloott

4491. Shri Guilshan:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) the date from which Mr. Walcott
was engaged in smuggling in India;

(b) how Government knew about
his smuggling activities:

(c) the number of foreign Govern-
ments who demand him in their res-
pective cases; and

(d) the total amount gspent by Gov-
ernment up to his arrest in Bombay
some time back?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The smug-
gling activities of Walcott came to
notice after his landing at Murud in
an aircraft on 8th June, 1964.

(b) As a result of investigation into
the landing of th aircraft at Murud.

(c) According to information avail-
able with the Central Bureau of In-
vestigation, Walcott is wanted by the
S:otland Yard in U.K. but no request
in this connection has so far been re-
ceived from them.

(d) It is diffieult to calculate with
any degree of accuracy this amount,
as inquiries have been made from
time to time, both in India and out-
side, by several officers, who were
doing, for part of the time, other
work also.

Cochin Refinery

4492. Shri Vasudevan Nair: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Cochin Oil Refinery
can supply furnace oil only for the
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construction of a 30-M.W, Thermal
Plant or whether it is possible to spare
more furnace oil; and

(b) the estimated consumption of
power by the Refinery?

The Minister of Petroleum and
Chemicals (Shri Alag ): (a) This
is under examination.

(b) 8000 KW.

Clash between Miri Adivasis and
Nepalese

Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

4493,

(a) whether it is a fact that the
Miri Adivasis recently killed any
Nepalese in the Lakhimpur sub-
division of Assam; and

(b) if so the causes of the trouble
between these two groups?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The trouble started due to
large scale encroachments of forest
reserves in the North Lakhimpur sub-
division by Miris, Nepalese and others,
The Miris wanted the area to be re-
served for them exclusively and took
the law into their own hands to drive
away others: They killed one Nepalt
and set fire to the house of another. A
case has been registered.
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Tele-communication and Wireless

Link to Imphal

4485. Shrl Rishang Keishing: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the
tele-communication and telegraph
wireless between Imphal and the rest
of the country were cut off from the
24th March and till the 27th March,
1966 the links were not restored;

(b) if so, the causes of the break-
down;

(c) the number of
despatched by post; and

(d) the action taken to improve the
telegraph wircless and tele-communi-
cation lines?

The Minister of State in the Depart-
ts of Parlia tary Affairs and

telegrams

APRIL 27, 1966
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Communications (Shri Jaganatha Rao):
(a) No. Only landline communications
were interrupted during the period
from 24th to 27th March. The Wire-
less telegraph service functioned nor-
mally according to schedule.

(b) The cause of the breakdown of
landline communications was the
extremely adverse weather conditions
during that period. Restoration of
communication was hampered by the
fact that these lines pass through very
difficult terrain,

(c) Number of telegraph messages
delivered by post from and to Imphal
are given below:—

24th  2s5th  26th  27th
‘To Imphal 90 85 26 47
From Imphal 26 40 40 39

(d) The Wireless telegraph link is
even now operated with a 400 Watt
Transmitter and is quite stable,
During the times when landlines get
disrupted the working hours of the
wireless telegraph links are extended.
A 1 KW single-side-band radio tele-
phone transmitter and the associated
receivers and telephone terminal unide
are also proposed for installation.
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Schools housed in Tents

4497, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of schools being
run in tents under Delhi Administra-
tion at present;

(b) the average expenditure on
tents per school and the tota] amount
per annum which Government are
spending on these tents; and

(¢) the scheme of Government, if
any, to provide pucca buildings to
these tented schools?

The Minister of Education (Shri
M. C, Chagla): (a) to (¢). The re-
quisite information is being collected
from the Delhi Administration and
will be placed on the table of the
Sabha in due course.

School Buildings in Delhi
4498. Shri D. C. Sharma: Will the
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(b) it so, the tota] number of such
schools, and the yearly total amount
involved;

(c) the reasons for which Govern-
ment could not utilise the grants for
the construction of school buildings
for which provision had been made in
the budget of the Delhi Administra-
tion; and

(d) the officers responsible for
allowing the grants to lapse?

The Minister of Education (Shri
M. C. Chagla): (a) to (d). The re-
quisite information is being collected
from the Delhi Administration and
will be placed on the table of the
Sabha in due course,

Disconnection of Telephones im Delhi

4499. Shri Yashpal Singh:
Shrimati Akkammg Devi:
Shri Hukam Chand

Kachhavaiya:

Shri S. M. Banerjee:
Shri Bade:
Shri Onkar Lal Berwa:
Shri Daji:
Shri Basumatari:

Will the Minister of Cemmumiea-
tions be pleased to state:

(a) whether the Delhi Telephones
Department  recently  disconnected
about 1200 telephones in Delhi;

(b) if so, the reasons therefor; and

(c) how many of them have since
been restored?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
C icati (Shri Jaganatha Rae):

Minister of Education be pl d to
state:

(a) whether it is a fact that grants
for the construction of school build-
ings for a number of higher secondary
schools of Delhi lapsed during the
last three years;

(a) Yes. About 2300 telephones were
disconnected during February and
March, 1966,

(b) Non-payment of dues.
(c) About 1900.
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Fertilizser Factory at Kanpur

4500. Shri P. C. Boreoah:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Jashvant Mehta:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether a licence has been
granted to the Imperial Chemicals
Industries to build a fertilizer complex
at Kanpur;

(b) if so, the capacity to be instal-
led; and

(c) the main features of the con-
templated complex?

The Minister of Petroleum and
Chemicals (Shri Alag ): (a) An
industrial licence for setting up a
fertilizer plant at Kanpur has been
granted to M/s. Indian Explosives
Limited on 28th March, 1966.

(b) The installed capacity of the
plant will be as follows:—

530,000 tonnes

(i) Ammonia

per annum.
(ii) Urea. 450,000 tonnes
per annum.
(iii) Polythene sacks 2,500 tonnes
per annum.

(¢) The capital cost of the project
is estimated at about Rs, 44.81 crores
(including Rs. 4.52 crores as working
capital) out of which Rs. 16.58 crores
will be in foreign exchange. The
foreign exchange cost will be met as
follows:—

(i) Equity participation by

1CI, Rs. 5.29 crores.

1.F.C. Rs. 1.61 crores.
(ii) Loan by

1LF.C. Rs. 4.98 crores.

Japan Exim Bank Rs. 4.80 crores.

The project is expected to be com-
pleted by the end of 1968-69.

Clash with Miso Hostlles

4501. Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Hokam Chand
Kachhavalya:

TAPRIL 27, 1066
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Shrimati Jyotsna Chanda:
Shri Ram Harkh Yadav:

Will the Minister of Home Affaire
be pleased to state:

(a) whether Mizo hostiles attacked
the security forces on the night of the
30th March, 1966 on the Aijal-Sairang
road;

(b) if so, the number of casualties
involved in the raids on both sides
and the circumstances of the incident;

(c) the details of other incidents of
loot, arson and raids by hostile Mizos
during the ‘fourth week of March,
1966 and thereafter; and

(d) Government's reaction thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Not yet known.

(c) Information is being collected
and will be laid on the Table of the
House.

(d) Action against the rebels is
already in progress.

Attack on Landang Village

4502. Shri P. C, Borooah:
Shrl Dharmalingam:
Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:
Shri 8. M. Banerjee:
Shri Bade:
Shri Daji:
Shri Firodia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a big gang of armed
Naga-hostiles attacked the Naga vil-
lage of Landang on or about the 31st
March, 1966:

(b) it so, the etent of loss of life
and property involved; and
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(c) Government's reaction thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) There was
no attack on the Landang village.
However sound of three rounds being
fired near the village was heard on
the 31st March, 1966.

(b) There was no loss of life and
property.

(c) The Manipur Rifles took steps
to protect the village and restored
confidence amongst the people,
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Telephone Exchange, Tirukoiur

4565. Shri Dharmalingam: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Telephone Ex-
change Board at Tirukoitur, South
Arcot District is completely spoiled
and is not working properly for a long
time;

(b) whether complaints have been
received from the subscribers; and

(c) if so, the action taken thereon?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications  (Shrl  Jaganatha
Rao): (a) No. The exchange was
installed in 1962 and has been work-
ing satisfactorily.

(b) and (c). Routine complaints
from subscribers as and when received
are promptly attended to.

New Schools In Kerala

4506. Shri Vasudevan Nair: Will the
Minister of Education be pleased to
state:

(a) the total number of applications
received for new schools for 19668-67
in Kerala State:

(b) the number
sanctioned; and

of new schools

(c) the criteria adopted for sanc-
tioning new schools?

The Minister of Education (Shri
M. C. Chagla): (a) to (¢). The infor-
mation is being collected from the
State Government and will be laid
on the Table of the House n due
course.

Sulcide Cases in India

#507. Shri N. R. Laskar:
Shii Liladhar Kotokd:
8hri R. Barmd:
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Shri Hukam Chand

Kachhavaiya:
Shri Bade:

Will the Minister of Home Affairs
be pleased to state:

(&) whether it is a fact that the
number of suicide cases is increasing
every year in India: and

(b) if so, the steps Government pro-
pose to take to reduce the number of
such cases?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). The
information is being collected and will
be laid on the Table of the Sabha.

Supreme Court Judgment in Land
Aoquisition Case

4508. Shri Shiv Charan Gupta:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
Supreme Court had decided on the
9th February, 1966 in the case of
Madhva Pradesh Government and
others v/s Vishnu Prashad Sharma of
Durg and others against the justifica-
tion of successive decisions under
section 8 of the Land Acquisition Act
in respect of the notification under
Section 4 in respect of different areas
indicated in it;

(b) if so, how it will affect the pro-
ceedings of acquisition being carried
out by the Delhi Administration and
other States in respect of large areas
notified for acquisition by them for
different purposes during the last two
years; and

(c¢) the steps Government propose
to take to remove deficiencies created
by the above judgment?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Sharan Shukla): (a) The Supreme
Court upheld on the 9th February
1966, in the case of the Madhya Pra-
desh Government and others wvs.
‘Vishnu Prashad Sharma of Durg and

APRIL 27, 1966

Written Answers 13342

others, the judgement of the Madhya
Pradesh High Court that there can be
no successive notifications under
section 6 of the Land Acquisition Act
with respect to land in the locality
specified in one notification under
Section 4(i) of the Land Acquisition
Act.

(b) and (c). Notifications under
section 4 of the Land Acquisition Act
have been issued by the Delhi Ad-
ministration for large-scale acquisition
of land for the planned development
of Delhi. So far as these acquisition
proceedings are concerned, the
Division Bench of the Punjab High
Court has held on the 8th May ~1964
that in relation to their facts, succes-
sive notifications under Section 6 of
the Land Acquisition Act issued by
the Delhi Administration were valid.
This judgement was given after taking
into consideration the judgement of
the Madhya Pradesh High Court.
Against the decision of the Punjab
High Court an appeal is pending be-
fore the Supreme Court of India.

Sales Tax Collections

4509. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs Dbe
pleased to state:

(a) the amount of sales tax col-
lected in Delhi in each financial year
from 1952-53 to 1965-66;

(b) the amount collected in indi-
vidual items or groups of items dur-
ing the above period; and

(¢) the amount of Central Sales
Tax collected cvery year since its
inception up to 1965-66?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) to (c).
Three gtatements containing the re-
levant information are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6163/66].
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Devel t of And
4511. Shri Ram Harkh Yadav: Will
the Minister of Labour, Employment

and Rehabilitation be pleased to
state:

(a) the progress made in the deve-
lopment of Andamans;

(by whether any comprehensive
programme has been drawn up spe-
cially for reclamation of land and
cultivation of rubber plants there;

{c) if so, the details thereof; and

(d) the total estimated exenditure
on the programme?

The Deputy Minister in the Minis-
try of Labour, Employmen¢ and Re-
habilitation (Shri D. R. Chavan): (a)
A nole on the progress made in the
development  of the Andamans is
laid on the Table of the House. [Plac-
ed, in the Library. See No. LT-6164/
66].

(b) to (d). An inter-departmental
Team was set up to draw up an inte-
grated resource development pro-
gramme for these islands. The Team’s
report has been placed in the Lib-
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rary of Parliament. The reclamation
of land and its exploitation for agri-
culture including plantation crops, is
an important programme recommend-
ed by this team. About 1,25,000 acres
have been visualised for clearance
during the next 10 to 15 years, The
climate and soil characteristics ob-
taining in. these islands make the
cultivation of rubber among the best
uses of this land. A Rubber Research-
Cum-Development  Station covering
an area of 500 acres is being set up in
South Andaman at a cost of about
40 lakhs. This is intended to be the
precursor to the development of the
commercial plantation of rubber on
a large scale. A preliminary project
outline covering the development of
rubber plantations on about 30,000
acres has been prepared. To begin
with a project covering about 10,000
acres in Katchal (Nicobar Group of
islands) is being finalised and pro-
cessed for immediate ganction; this
is expected to cost about Rs. 409
lakhs.

The total expenditure involved in
the land reclamation programme has
not been worked out in detail, but
on a broad estimate it would cost
about Rs. 750 lakhs.

Development of Chanda District

4512, Shri Firodla: Will the Minis-
ter of Labour, Employment and Re-
habilitation be pleased to state:

(a) the steps taken to develop
Chanda District of Maharashtra State
under the Ministry’s Special Area
Development Programme; and

(b) what particular industries are
proposed to be set up there?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-

habilitation (Shri D. R. Chavan):
(a) and (b). Discussions were held
with the representatives of ¢the
Maharashtra Government regarding

the question of taking up Chanda
District for development under the
Special  Areas Development Pro-
gramme. The State Government was
requested to prepare of brief outline
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of specific projects/programmes
which tould form part of the acce-
lerated development plan for this
area. This has gince been received
and is under examination by concern-
ed experts here. A final decision re-
garding the development programme
for this area including the setling up
of Industries is expected to be taken
after g discussion with the  State
Government, the Planning Commis-
sion and other Ministries of the Gov-
ernment of India who are concerned.

Arrest of Mizo Constable under D.LR.

4513. Shrimatf Remuka Barkataki:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a Mizo
Constable of the 2nd Assam Police
Battalion has been arrested under
the Defence of India Act; and

(b) it so, the particulars of the
prejudical documents that were
found in his possession?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) It is not in the public interest
to disclose these particularg at this
stage, when the investigation is yet
to be completed,

Student Workers of Natiomal Atlas
Organisation

4514, Shri Chandak: Will the
Minister of Education be pleased to
state:

(a) the academic  qualifications
which were laid down in Student
Workers Scheme when first initiated
by the National Atlas Organisation;

(b) The academic qualifications of
the Student Workers employed in
1964-65 by the National Atlas Organi-~
sation;

(c) whether all of them were bona
fide students of the Calcutta Univer-
sity or some other University, and
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(d) whether student workers were
authorised to handle restricted to-
posneets of the Survey of India and
if so, whether their antecedents were
verified?

The Minister of Education (Shri
M. C. Chagla): (a) No academic
qualifications were laid down.

(b) 86 were students of post-gra-
duate classes of geography, geology
and other allied subjects, 65 were
students of undergraduate classes of
geography, geology, economics, com-
merce and other subjects and 2 were
students of engineering and technical
subjects.

(c) All were bona fide university
students with the exception of two,
one of whom was a student of the
Jadavpur Polytechnic and the other
of the Calcutta Technical School.

(d) The student workers were al-
lowed to handle restricted toposheets
under strict supervision. Their an-
tecedents were not verified.

Toposheets of Survey of India

4515, Shri Chandak: Will the
Minister of Education be pleased to
state:

(a) the action taken by the Na-
tiona] Atlas Organisation on Scient-
ists Pool Officers’ note regarding dis-
crepancy of toposheets of the Sur-
vey of India;

(b) the position about the physical
stock verification of the toposheets
ot the Survey of India and the num-
ber of sheets missing from the Na-
tional Atlag Organisation although it
is a protected area; and

(c) the procedure for the toposheets
of the Survey of India being issued
to an individual by the National
Atlas Organisation?

The Minister of Education (Shri
M. C. Chaglw): (a) It is not known
to which note reference ig being ,
made. However, no discrepancy of
toposheets has been woticed
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(b) Physical verifica’ion of the en-
tire stock is carried out regularly and
that for the current year is in pro-
gress. No losg of any toposheets has
come to notice so far,

(c) Toposheetg are issued to indi-
vidual workers against their receipts
and under authorization of the
officers under whom they work.
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habilitation (Shri D. R. Chavan): (a)
No, Sir.

(b) an& (c). Do not arise.
Allotment to Repatriates from Burma

4518. Shri N, R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
1 d to state:

National Atlas Organisati

4516. Shri Chandak: Will the
Minister of Education be pleased to
state:

(a) whether the Deputy Director
of the National Atlas Organisation
intimated the Survey of India and
the Ministry of Defence before mak-
ing photostat copies of the toposheets
and tracings of interpreted landuse
from aerial mosaics; and

(b) whether the issue of steel
almirah to Scientists Poo] Officer by
the National Atlas Organisation and
the payment of conveyance charges

to him were i accordance with
Government's procedure?
The Minister of Education (Shri

M. C. Chagla): (a) No, Sir.
(b) Yes, Sir.

Shops for Repatriates from Burma

4517. Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether his Ministry have is-
sued instructions to the Ministry of
Health and Family Planning to allot
and reserve a few shops to the re-
patriates from Burma in the Govind
Ballab Pant Market, New Delhi;

(b) it so, whether the Ministry of
Health have agreed to release a few
shopg to the repatriates; and

(c) if not, the reasonsg therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-

(a) whether it is a fact that the
Delhi Administration have not so far
issued instructions to the local bodies
i.e, Municipal Corporation, New
Delhi, Municipal Committiee and
Delhi Development Authority to al-
lot shops, plots and accommodation
to the repatriates from Burma on
priority basis;

(b) if so, the reasons therefor; and

c) whether it is also a fact that
due to non-receipt of instructions,
these local bodies are not assigning
any priority in the matter of accom-
modation, shops and plots?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
Delhi Administration have issued in-
structions to the local bodies on
18-9-1965 to accord priority to Burma
repatriates for allotment of shops
and plots for building etc.

(b) and (c¢). Do not arise.
Loans to Repatriates from Burma

4519. Shri Liladhar Kotokd:
Shry N. R. Laskar:

~ Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that the
Delhii Administration i3 not (paying
rehabilitation loan to the Burmese
repatriates in lumpsum as other
States are doing;

(b) whether the Delhi Administra-
tion had approached the Ministry of
Rehabilitation to allow them to pay
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Rs. 2000 in one instalment but the
Ministry has not agreed;

(c) whether the Delhi Administra-
tion is also levying 6 percent interest
on the rehabilitation loan; and

(d) if the reply to parts (a), (b)
and (c¢) above be in the affirmative,
the reasons for this anomaly?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
A business loan of Rs. 1000 or above
is paid to the repatriates from Burma
in two instalments as is done by
most of the other State Governments.

(b) No, Sir.
(c) Yes, Sir. However, the rate of

interest is determined from time to
time.

(d) As the loans are granted ac-
cording to the terms and conditions
of the scheme, question of anomaly
does not arise.
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Retrench
4521. Shrimati

Will the Minister of
pleased to state:

t of Teachers in Delhi

Ramdulari Sinha:
Education be

(a) whether there is a stir among
the teachers of Delhi Municipal Cor-
poration against the proposal of
retrenchment of teachers; and

(b) if so, the percentage of existing
teachers to be retrenched and the rea-
sons for their retrenched?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
requisite information is being collect-
ed and will be laid on the Table of
the Sabha in due course.

University Education

4522, Shrimati Ramdulari Sinha:
Will the Minister of Education be
pleased to state:

(a) the number of students receiv-
ing University Education per thousand
of the population during 1965-66,
State-wise;

(b) the causes of lopsided develop-
ment of education; and

(c) the sp~cial measures being taken
to bring each State on par with other
States in the matter of university
education?

The Minister of Fducation (Shri
M. C. Chagla): (a) The information
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for 1965-66 is not yet available. How-
ever, the number of students receiv-
ing University Education per thou-
sand of the population during 1864-65
is given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-6165/66].

(b) The disparities in the numbers
of students per thousand population in
the States are the result of g variety
of causes: such as, the popular jemand
for higher education in each State, the
enrolments and progress achieved at
the school level, general awareness
and need for higher education, the
level of social and economic develop-
ment, etc.

(c) While efforts are being made to
promote coordination of University
education through the University
Grants Commission, it ig not feasi-
ble to bring all States at par in the
matter of higher education in view
of varying local conditions.

Nationa] Scholarships to Science

Graduates

4523, Shrimati Ramdularj Sinha:
Will the Minister of Educatien be
pleasxd to state:

(a) the number of national scholar-
shipg that have been awarded on the
result of the B.Sc. examination of
1965-66 batch along with the rate of
scholarships and the date from whic!
such amount of scholarship will be
payable to the scholars;

(b) whether the scholarship in ques-
tion has been paid and if no', the rea-
gong for the inordinate delay;

(c) whether Government propose
to make such scholarships available to
the students immediately before the
time of the admissions to post-gra-
duate classes so that such scholar-
ships may give relief to the poor
students in me-ting admision and
hostel charges; and

(d) whether it is proposed to make
payment of such scholarships every
month and, if not, the reasons there-
for?
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The Deputy Ministey in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) 289;

The rate of scholarship is Rs. 100-
p.m. and Rs. 110 p.m. if one is resi-
ding in a hostel. The scholarship is
admissible from the month of admis-
sion to the next higher course.

(b) Payments gre made by the State:
Governments who are responsible for
the administration of the scheme,
The exact amount paid during 1965-
66 to students who passed B.Sc. is
not yet known. It will be known in
June, 1966. However the total amount
disbursed under the scheme to the
scholarship holders for all courses and
stages of education upto 31st January,
1966 was Rs. 50'80 lakhs against the
total central allocation of Rs. 73
lakhs.

(c) An entitlement card is sent to
each selected candidate by the exam-
ining body soon after the reults are
declared. The card entitles the candi-
date to seek admission for higher
studies without payment of fees and
other charges which are adjusted on
receipt of the scholarship amount from-
the State Government.

(d) The Government of India have
already introduced a revised payment
procedure to cnsure expeditious pay-
ments to the scholars. Under this
procedure, the State Governments are
required to make payments of the
scholarship money every month.

Indo-Pakistan Athletic Meets

4524. Shri Ram Harkh Yadav: Wili
the Minister of Education be pleased
to state:

(a) whether there ig a move uafoot
to revive the Indo-Pak. Athletic
meets which have remain>d suspend-
ed for long;

(b) if so, whe'her he has
approached in the matter; and

(c) if so, Government's reaction
thereto?

The Deputy Minister in the Minis-
try of Education (Shri .Bhakt
Darshan): (a) Yes; there appears to
be such a move.

been
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(b) Not yet, Sir.
(c) Does not arise.

“Tour of Indian Musicians to Moscow

4525. Shri Rapy, Harkh Yadav: Will
the Minister of Education be nleased
to state:

(a) whether a batch of Indian
musicians left for Moscow recently on
a cultural programme;

(b) if so, the details of the musi-
-dians and their tour programme; and

(c) the amount of the foreign
exchange involved? -

The Minister of Educatiom (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Sarvashri Vijay Raghav Rao

(Flute player). J.  Abhayankar
(Tabla player), G. S. Sachdev
(Flute player),
USSR 6.4.66 to 25.4.66
Czechoslovakia 26.4.66 to 4.5.66
Hungary 4.5.66 to 19.5.66
Bulgaria 19.5.66 to 25.5.86
(¢) Nil

Chief Ministers’ Conference

4526. Shri Hem Barua:
Shri Linga Reddy:
Shri Jashvamt Mehta:
Shri R. Barua:

Will the Minister of Home Affairs
‘be pleased to state:

(a) whether it is a fact that a Con-
ference of Chief Ministers was recent-
ly held at Delhi to discusg certain
problems facing the country at
present; and

(b) if s0, the subjects discussed and
the conclusions if any, arrived at?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Presumably the Honourable Members
refer to a Conference held on 9th and
10th April, 1966. If so, that Confer-
ence wag called at the instance of
the Union Food and Agriculture
Ministry to consider the food problem
-and relateq matter.

APRIL 27, 1966
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Migos crossing over to Pakistan
4527. Shri P, C. Borooah: Will the

Minister of Home Affairs be pleased

to state:

(a) whether Government’s atten-
tion has been drawn to the report that
6 gangs of armed Mizos crossed into
East Pakistan recently;

(b) it so, the circumstances in
which they succeedeq in crossing the
border; and

(c) Government's reaction thereto?

The Minister of State im the Minis-
try of Home Affairs and Minister of
Defence Supplies iy the Ministry of
Defence (Shri Hathi): (a) to (¢).
There is no confirmation of the press
report that six gangs of armed Mizos
have recently crossed into East Pak-
istan. However, Mizo National Front
volunteers have been crossing over
to East Pakistan to bring arms and
ammunition from there. Patrolling
has been intensified to unearth the
arms and to bring the hostiles to
book.

Units of Fertllizer Corporation of
India

4528. Shri Daljit Singh: Will the
Minister of Petroleum amd Chemicals
be pleased to state:

(a) whether it is 3 fact that the
production capacity of some of the
units of the Fertilizer Corporation of
India can be easily doubled;

(b) whether the schemes to expand
those units have been considered; and

(¢) if so, the detailg thereof?
The Minister of Petroleum and

Chemicals (Shri Al ): (a) to
(c). The question of installation of
additiona] ity for production of

fertilizers by expanding the capacity
of some of the existing units of the
Fertilizer Corporation, is under con-
sideration. Details have yet to be
worked out and decision taken.

Land for Fertilizer Factories

4529, Shri Daljit Singh: Will the
Minister of Pet and Chemi
be pleased to state:

(a) the land in acreage purchased
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by ail the units of the Fertilizer Cor-
poration of India separately;

(b) the acreage of land used for
actual factories, residential quarters
and for other purposes by all Units,
separately;

(c) the a“reage of land lying waste
in each unit separately; and

(d) the planning for the same?
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The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) to (d).
The Fertilizer Corporation has, at
present, three Units in production
viz,, Sindri in Bihar, Nangal in Punjab
ani Trombay in Maharashtra.  The
acrcage of land in possession of these
Units and their utilisation are as
follows:—

“Trialacre-  Acrcage of  Acreage of

age of land
SL
No.

Unit
of the fac-
tory autho-

rities

land used
in possession  for actual
factories,
residential
quarters &

Planning for the un-uscd

land lying
land

un-used

for other
purposes

1 SINDRI 665262

2 NANGAL . 2587-00

3 TROMBAY 825-00

602603

62500

626-59 Out of the un-used land,
131-59 acres oonstitute
tanks, drains and waste
land and 320 acres are
scattered in the town-
ship and will be gra-
dually developed and
utilised for further ex-
pansion of Colonics’
parks, markets etc. The
balance is partly kept
reserved for further ex-
pansion of the factory
and partly carmarked
for establishment of a
TNT factory.

1681:00 g4; § 90600 56]0 acres of the un-used

and has been placed
at the disposal  of the
District authoritics for
allotment under  the
Land Utilisation Act.
The remaining 346 acres
are under brickkilns,
river and choes etc.

200-00 The un-used land is kept
reserved  for  fuither
expansion of the
tory.

fac-

h _Jolu for Educated Housewives

4530. Shri D. C. Sharma:
Shri Basumatari:

Will the Minister of Education be
pleased to state:

(a) whether the Education Com-
issi has r ded a system
of training to encourage educated
housewives to take up gainful part-

435(Ai) LS—5.

time jobs to eliminate waste of highly-

qualified women who confine their
activities to their homes after
marriage;

(b) if so, the details of the recom-
mendations made; and

(c) the steps taken to implement
them?

The Minister of Education (Shri
M. C. Chagla): (a) The Commission's



13357 Written Answers

Report is expected to be received by
the 30th June, 1966.

(b) and (c). Do not arise.
Deputation Quota in 1.A.S. from
Mysore

4531, Shri Limga Reddy: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of vacancies in the
Deputation Quota of the 1.A.S. Cadre
in New Delhi Central Service from
the State of Mysore at present;

(b) the reasons for not filling these
vacancies to the detriment of the
State of Mysore; and

(c) the steps proposed to be taken
to fill up the Quota?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) In a sanc-
tioneq strength of 145 of the LA.S.
Cadre of Mysore, a provision has been
made for 28 posts for the Centre.
Against this, there are 22 officers serv-
ing at present at the Centre.

(b) Against sanctioned strength of
145, the actual strength is only 114.
Proportionately, 22 officers have been
appointed at the Centre.

(¢) As soon as the actual strength
of the Cadre increases, thc Central
quota to the extent provided in the
rules will be utilised.

Detention of Calcutta Industrialists

4532. Shri Imdrajit Gupta:
Shri S. M. Banerjee:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 54 on the
16th February, 1966 andq state:

(a) whether any further evidence
has come to light to justify the con-
tinued detention under the Defence
of India Rules of the Calcutta indus-
trialists;
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(b) whether their connection with a

Pakistani espionage network has

definitely been established; and

(c) it so, what further steps are pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplics jm the Minmistry of
Defence (Shri Hathl): (a) to (c). A
ful] report on the subject matter of
the question is still awaited from the
State Government who have been
reminded.

Mjs. Bennett Coleman & Co.

4533. Shri Indrajit Gupta:
Shri S, M. Banerjee:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 33 on the
16th February, 1966 and state:

(a) whether any decision has since
been taken in favour of the criminal
prosccution of the persong responsible
for the misappropriation and fraudul-
cnt practices by M/s. Benett Coleman
& Co. as established, by the Vivian
Bose Commission, the report of Shri
S. P. Chopra as Inspector, and the
investigation report of the Special
Police Establishment; and

(b) if not, the reasons for such in-
ordinate delay in taking action?

The Minister of State in the Minis-
try of Home Affairg amd Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Reference is invited to the reply to a
supplementary question asked by
Shrj Indrajit Gupta on question No. 33
on 16th February, 1966. According
to the advice received from the
Attorney General, further investiga-
tions have been completed. The
Attorney  General is being consulted
again on the report of the investiga-
tion. Final decision is expected to
be taken ag soon as the advice of the
Attorney General is received.
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Drama Movement in States

4535. Dr. Mahadeva Prasad: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Government offer an annual grant to
found and promote a drama move-
ment in the States; and

(b) if so, the details of the grant,
State-wise for the last financial year?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) and (b). The various schemes
under which grants were given for
the promotion of theatre-movement
have remained in abeyance since 1964-
65 as a measure of economy. No fresh
grant was, therefore, sanctioned dur-
ing 1965-66 for the purpose.

Fertilizer Factory, Gorakhpur

4536. Dr, Mahadeva Prasad: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the up-to-date progress made in
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the establishment of the fertilizer fac-
tory at Gorakhpur; and

.

(b) when this factory is going to
start production?

The Minister of Petroleum and Che-
Is (Shri Al ): (a) The site
preparation is complete and work on
the building foundations ig in progress.
Contracts for all the plants and
machinery required for the project
have already been concluded and a
major part of the machinery ordered
has also been received at site. Erec-
tion work of the plants has been
started. Work op the utilities, viz,,
power installations, water installations
and sewerage facilities is in progress
and is expected to be completed by
December, 1966. The work on the
township is also in progress and the
buildings are expected to be rcady
during the first quarter of 1967.

(b) By the end of 1967.

Police Excess in Ghoga Village,
Delhi

4537. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether 1t is a fact that the
inquiry into the police firing in
Ghoga village on the 14th November,
1965 has held some policemen mes-
ponsible for causing grievous hurt to
some persons;

(b) whether the District Magistrate,
Delhi has accordingly initiated action
against the policemen concerned; and

(¢) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Yes,
Sir.

(c) A case under Sections 326/34
ILP.C. has been registered and is
under investigation.
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Sealing of Border

4540. Sh:i N. R. Laskar:
Shri P. C. Boroovah:
Shri Liladhar Kotoki:
Shri R. Barua:
Will the Minister of Home Affairs
be pleased to state:
(a) whether Government have been
considering the steps to seal the
Mizo Hills district border with East

4539.
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Pakistan to prevent the escape of
hostiles into that country and their
return from there with arms into
Mizo hills; and

(b) if so, the decision taken in the
matter?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). Necessary steps
have been taken to prevent the escape
of hostiles across the Mizo Hills dis-
trict border with East Pakistan as
well as their return from there with
arms into Mizo Hills. Further mea-
sures are constantly under considera-
tion.

Industrial Technical Institutes

4541. Dr. Mahadeva Prasad: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that two
more Industrial Technical Institutes
will be opened in Delhi during the
academic year beginning in July, 1966:
and

(b) the State-wise number of such
institutes?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) There is proposal for the
establishment of two new Industrial
Training Institutes in Delhi from
August, 1966.

(b) A statement showing the State-
wise number of Industria] Training
Institutes is laid on the Table of the
House, [Placed in Library. See No.
LT-6166/66].

Technical Apprenticeship Scheme

4542. Dr. Mahadeva Prasad: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is g fact that there
is an apprenticeship scheme  which
provideg training of craftsmen under
the actual factory conditions in the
various industrial establishments for
those students who have completed
courses in the Industrial Technicai
Institutes; and

(b) if so, the number of such
trainees in various industrial insti-
tutes in different States?

1888 (SAKA) Written Answers 13364

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) Yes.

(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-6167/66].
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Use of Gas in Assam

4546. Shri R, Barua: Will the Min-
ister of Petroleum and Chemicals be
pleased to state:

(a) whether the entire gas in Nam-
rup and other places of Assam is pro-
fitably put to use; and

(b) if not, how much annual loss
is incurredq in burning out the gas?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) During
1965. Oil India Limited produced
about 389 million cubic metres of gas
of which 35 million cubic metres were
utilised for field purposes, 110 million
cubic metres sold to the Assam Oil
Company Limited, Assam State Elec-
tricity Board, Tingri Gas Grid and
Brick Kilns and the remaining quan-
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tity was flared or returned to reservoir.
Oil India Limited has undertaken to
supply a little over 1 million cubic
metres of gas per day to the Assam
State Electricity Board, Assam Oil
Company Limited, Fertilizer Corpora-
tion of India, Tingri gas grid and
brick kilns when these projects are
in a position to take the full require-
ments.

During 1965, the Assam Oil Com-
pany Limited produceq 63 million
cubic metres of gas which was utilis-
ed by the company for field purposes
and domestic consumption.

(b) As there was no demand for
the balance of the gas produced by
Oil India Limited, the question of
loss does not arise.

0il Deposits in U.P,

4547. Shri Rajdeo Singh:
Shri Balkrishna Singh:
Shri Vishram Prasad:
Shri Raghunath Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that oil has
been found in Jaunpur district in
Uttar Pradesh; and

(b) if so, the details thereof?

The Minister of Petroleam and
Chemicals (Shri Alagesan): (a) No.

(b) Does not arise.
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Commercial utilisation of Research
Work

4549, Shri Firodia: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
commercial utilisation of the research
work done in the country’s labora-
tories is not satisfactory;

(b) if so, the 'main reasons therefor;
and

(c) the steps taken by Government
for Dbetter commercial utilisation
thereof?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). It is not
correct t0 characterize the state of
utilization of research work done in
the national laboratories as “not
satisfactory”. Utilization of research
is a continuing process and depends
upon th~ state of industrial develop-
ment relations in regard to foreign
collaboration and several other eco-
nomic, technological and international
factors. The utilization of research
work done by national laboratories
received a considerable impetus as
a result of the recent policies directed
towards self-reliance in the field of
industrial development. The position
is not unsatisfactory though it can al-
ways be improved upon,

Steps taken for the better utiliza-
tion of the results of research in the
national laboratories include the fol-
lowing:(— °

1. Efforts are being made to inte-
rest the industry in the re-
search projects of the nation-
al laboratories from the beg-
inning and the industry is en-
couraged to sponsor research
in the national laboratories.

2. The Council of Scientific and
Industrial Research has set
up a Technical Information
Centre at Bombay in partici-
pation with the Indian Che-
mical Manufacturers Associa-
tion to identify the problems
faced by the industry, refer
them to the national labora-
tories in the fleld and feed
back the results of research
for utilization by the indus-
try.

3. Efforts are being made to set
up Technical Information
Centres for other industries
also. The C.S.LR. has appro-
ved the setting up of a Centre
for the Instruments Industry.

4, With a view to bringing re-
search and industry closer, a
get-together of research and
industry was organised dur-
ing December last. The get-
together has identified some
237 national research projects
of high priority, and has also
recommended some research
and development policies.
Action to implement these re-
commendations hag been ini-
tiated.

5. The C.S.LR. is giving every en-
cour 1t to the mov
of Cooperative Research Asso-
ciations. In addition to
strengthening support to the
already establisheg Coonera-
tive Research Associstirny,
the C.S.I.R. has been slie 1
persuade  successfully the
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Cement and Electronics indus-
tries to form Cooperative Re-
search Associations.  Efforts
are also afoot to form Co-
operative Research Associa-
tions for the Automobile,
Bricks and Tiles and Cables
Industries.

6. The C.S.I.R. is also considering
experimenting on financial
support to individua] indus-
tries to set up research and
development  units of their
own,

Discussiop with Polang for Fertilizer
Unit

4550. Shri Firodia: Will the Minis-
ter of Petrol and Chemicals be
pleased to state:

(a) whether Government have re-
cently discussed with the Minister of
Foreign Trade of Poland for the
setting up of a fertilizer unit; and

(b) if so, the result thereof?

The Minister of Petroleum ang Che-
micals (Shri Alagesan): (a) No.

(b) Does not arise.
aEiER wEw o efedf 5 fgrd
4551 o IM wAPT Afgm:

st ®o ﬂ'to qAAT :
ot FTHIe
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st fim o
st armft:
T MEFT HAl qF F@TH AT FA
w1 fiv
(%) frex 15 awt & sroiE
FICATY AT Q¥ ey Sfeay w1 fgr
ferar s &, < gz #Y wafu w1 fwe
FI FTATE FT AT 20 99 #) wqf7
FSURSSIE. CIC
(@) & foay 70 & fa ATy
FIETE A wEfg O A 97 ot T
BT T AW
() S8 Fav Fow &7

g AR W Iww (s
(To Fo ATHT) : (F) & (7). gu
uwfaq # v §r § A AN qv
g & AT

fage 9§ weiEw €3
4552 =Y ¥

ot o ®Wyo &AW :
Y FreHteY :

=t gae fag

S gew oy v
o T AAET wfga
st femA wETEE
st qo fro @w:
st Ax fag A v
smat war
sﬂm;ﬁwi:

1 it
swdt TR gae w:
=t WY

it fim o

=t I

T MO T qE @R ) FO
LICRE

(%) &1 ag &= § f& qz-%0d
Harera ¥ TS HeAl ¥ 11 FEY, 1966
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% fagre st &1 frdww fear a1 srgr
orofraw #fea & Wt W@y ¥ "oy
wfsargg} qur 39 AN FTOAE-HAE
U §Y 1Y F qeET W FTRI FT
I fgr 7 fey o A # fowrad
o

(@) afz g, av 37 # forwraai
w1 ST W AR

(n) g@ " ¥ ¥ FEAE
€ ok g?

ngET wAEm W e (s
Qo o ATEET) : (F) oY, g 7F HAT™A
¥ Tow Het ARl &Y §ar ¥ wF
wfwreara s=a faar man ar faaw
$© W97 ISTH 1T F |

(@) =T (7). 77 & awrgEs
X o faEww @ mr @ | | g
& Tar nar | fed s LT—
6168 [ 66 ]1

wrtET w4

4553, &t qo fRo wEw:
st o fag
&t = fag:
=t gER 9T wEuw
= ®o Wo TN :
ot Wy
ot W
&Y fieym qEaTEs
TWo TW wAWT wifga:
siwat A ]/
oY At fog wgw:
=it ay foea
st im wwn:
st R pac W
ot G
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ot fig qow:
LUK

T TR HaAl ag Fqw A war
w4t e :

(%) =1 g &% § fv)
AU & wrsiaw #feqt F1 gz ¥ wafa
afga 20 ad der A @A 93T & ;

(@) |1 @R T g&T *F
#fet w1 97 A frag 2w wafy qd
QY qT WY Aol ot & Je A A
aFY &5 A%

(m) afz g, @ meE afzgr
#1 @z afgd safy garar g art a7
fogr @ 77 & aar #7170 F 7

gt WA Te-HAr (s
(Fo o avewT): (%) Far (@).
FE Ft gfe ¥ Aitaw FRmEE
FT ATGS I&T & 09 waq ¥ fad
FOaAY 8, 99 3% fF gafua grEre
g gve wir gfgar &Y g 401 ¥
i SwHr afkge A fewr oy
Faw ofer %y safy frerery & far
AT FTTATT HY 20 T4 FT FTTAAT™
qAAT ST 2

() 5o & g SzAT |
faeelt § sreame & du
4554 st Tz ey
st gER AW wHAw

Mo AwHwew Faoa
il ¢ &

1 fom wer 2z T D g
w3

(%) 71 ag #7= 2 f& g
& gaa< wreafas @l F qWa

300 WEQTIFY FT 1 FAAA, 1955 &
120-8-200-10-300 ¥ AT #
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femr mar & femg faqeaT, 1956 &
femrmar g

(@) #ar g «iY a9 § f& awwre
8 FAAN, 1955 F TF qfqa ardy
fear qr faw ag g1 T 9 R S
seares friy w7 ¥ fafewr oAt &
forr g 7Y 50 a7 § o S
#T 1 wFEd, 1955 ¥ fawmr 9w ;
R

(7) afz g, @ @ swww 300
TEAIYH] FT IJURT AT A Y T w7
w0 &7

forear ot (s qo wo wwen ):
(%) & (7). wifers gaan oxfaq
AT WY ¥ WX qUT §WT  ANT 92 97
™ dD S

faeslt & weaawl w1 daw fafeea
Laci

4555, oft gy fag
Y gER T wgA
=t w3
o wewtee Femal :

war fer Hdt gg aara &y T
CACIC

(%) 7ot 7g w9 & f§ @ A
TG F IvEaY Aveafad e o
FTH FT AT 7€ T FT Iq7-FH
fafesa #77 & &59 ¥ 7 a8, 1965
= oF qfewa (FegEe) ard fear
g

(@) a3z @ &9 ¢ 5 I
gfead & gaTX 7 AATE, 1965 ¥ FaT
fafesm & =T

(v) afeg, @ ammag WAt
fiF 37 1 3a= Aw) 7 fafeaa 7= frar
™2 AR

(7) afz g, @ = & T FW@
g?

APRIL 27, 1866
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fore wot (st Ho ®o  wwTEM) :
(%) & (7)., &

(9) @ &0 & 9w wafa &
feaa Jar afweral Y s wrfaw
2l FWR Y W AWy ¥y ¥
MeaT &0 & fag wgr 1

fr faat |RiY wr qrfeeate § sw
&
4556, 1 STETEEIC e
=t gen W wEE
5t qo Wo TYAL :
=it ¥z fag
v‘tmﬁnm:
st it :
0 fimw Aaw
&t fafew g e
7T E-HT HeAl a7 AT A FAT
3 fF
(%) 7av ag w= g 5 fadr faey
& qdt ofesam & oo
(@) =1 ag W a9 v & faely
faoit & 3o awrd wfgwfal &
TYEIW FT F AYA I A A7 F
2104
() afzgr, @ FT T WEg H
qifeearT &1 #1712 N9 W@ a9qn
ware # uiffmam & # I
faem &7
g W § Toa-wt @ wfa-
T wrEm | sfaeey weie wAt (s
gt ): (%) ;gA@ady §, f& ST
fagigr fas &R, o1 AT 9T SH
a4t rifeta =3 73 §, W 37 F
fad mifeqr ) T &1 s
STEAT F7T § |
(@) e & g Gd7 F1§ Y41
T g
(n) wfemam & wfesfal &
#£ @7 gdaew W ¥ fs ey
ffeal g ot mifeea § T AR
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A WA A, qar awy, OF T fear
oY Wit Amfor # g A w7
IfRAE AW T IAC @ F ag
gfaa frar & & ot ot s swfersrd
gdt aifseqd & wrgr g gvm, IA
W 199 9 feqr s

Teaching of Science in Delhi School

4557. Shri Ram Swarup: Will the
Minister of Education be pleased to
state:

(a) the number of schools in Delkhi,
both Government and aided, where
arrangements for teaching Science
subjects like Physics and Chemistry in
higher secondary classes do not exist;

(b) the steps taken by Government
to arrange the teaching of thcse sub-
jects in all the schools; and

(c) the time by which it is expect-
ed to be arranged.

The Minister of Education (Shri
M. C. Chagla): (a) to (c). The requi-
site information is being collected
from the Delhi Administration and
will be placed on the Table of the
Sabha in due course.

Smuggling of Arms into West Bengal

4558. Shri Yashpal Singh:
Shri P, C. Borooah:
Shri Onkar, Lal Berwa:
Shri Hukam Chand
Kachhavaiya:
Shri Gokaran Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether his attention has been
drawn to the report published in the
Patriot. dated the 31st March, 1966
that large quantities of foreign arms
have been smuggled into West Ben-
gul during the recent weeks;

(b) if so, whether any enquiry has
been made in the matter; and

fc) the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplieg in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.
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(b) and (c). Enquiries made into
the matter did not confirm the reports
of foreign arms being smuggled into
West Bengal.

Telephone Connections in Delhi

4559. Shri Ram Swarup: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that appli-
cants for telephone connections under
the non-O.Y.T. category registered
with the Tis Hazari Exchange, Delhi
as far back as 1958 have been recent-
ly informed that it might take many
more yearg to grant telephones to
them;

(b) if so, the reasons therefos,
when the demand on that Exchange
has already been declared upto Dec-
ember, 1957;

(¢) the total number of applica-
tions registered in 1858, monthwise,
with that Telephone Exchange under
OY.T. and non-O.Y.T. categories;
and

(d) the time expected to be taken
to clear them?

The Minister of State in the De-

partments of Parli tary Affairs
and Communications (8hri Jaganatha
Rao): (a) and (b). The installed

capacity in the Tis Hazari Exchange
is almost full and it is not possible
to give further connections, cxcept in
extremely urgent cases, till the capa-
city in the aveu is appreciably in-
creased. It is expected that it will
be possible to give some connections,
though only to a limjted extent and
that too mainly to the O.Y.T. category,
in the mext few months when some
rearrangements are carried out conse-
quent to installation of additional
equipment in the neighbouring ex-
change in Delhi Gate. Non-OYT
applicants who have enquired about
the position of their cases have been
informed that considerable delays
are likely in meeting their demand.
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(c) Month Non-OYT oYTr
Jan. 151 52
Feb. 162 42
March 122 42
April 140 46
May 172 47
June 186 12
July 245 33
August 177 44
Sept. 203 49
Oct, 406 28
Nov. 212 32
Dec. 178 31
Total 2354 458

(d) Connections to the non-OYT
applicants as a regular measure are
likely to be released only in about 4
years time when the proposed new
Exchange at Idgah is cut into service.
Majority of demands for OYT con-
nections upto 30th March 1965 have
however becn cleared this area.

12 hrs.

RE: CALLING ATTENTION NOTiCES
AND MOTIONS FOR ADJOURNMENT

(Query)

Mr. Speaker: I have received notice
of a call attention motion. Initially,
I thought it would not be admissible.
The whole incident is very regret-
table. Would the Minister make a
statement?

Shri S. M. Banerjee (Kanpur): It is
admitted. Shall I read it? I have
got it here. Why make a fool of me
in this manner?

Mr. Speaker: I am just asking him
whether he is prepared to answer it.

Shri Kapur Singh (Ludhiana): He
says the Speaker is making a fool of
him. I am pointing out that whatever
his status may be, you have no hand
in it.

Mr. Speaker: I am saying that in
spite of my initial reaction that it
was not admissible, because it is so
regrettable, I am allowing it and am
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asking the Minister whether he would
be prepared to make a statement.

Shri S. M. Banerjee: If the Minis-
ter makes a statement suo motu, how
can T ask questions?

Mr. Speaker: I am allowing it. Is
the Minister prepared to answer?

Shri A. P. Sharma (Buxar): What
about those who have not signed the
call attention notice? They will not
be allowed to ask questions?

Mr. Speaker: If hon. Members want
more facts to be gathered, we might
give the Minister some time. Other-
wise, 1 will ask him to make a state-
ment now.

The Deputy Minister in the Ministry
of Works, Housing and Urban Deve-
lopment (Shri Bhagavati): 1 would
like to collect more information and
make a statement tomorrow or the
day after, though I have some facts
with me now.

Mr. Speaker: Tomorrow he might
make a statement. Would that be all
right?—Yes. He may make a state-
ment tomorrow. I will allow this
call attention notice.

Shri Surendranath Dwivedy (Ken-
drapara): I have already written to
you and we had given notices of ad-
journment motions and also call at-
tention notices about starvation deaths
in Orissa. I was told you will take it
up

Mr. Speaker: I have received notic-
es from many Members. Maharaja
P. K. Deo has been writing to me
again and again. The adjournment
motion could not be admitted. But I
am inclined to admit one call atten-
tion notice, and advise Members just
now that it is admitted. Tomorrow
or day after we can take up that also.

sft st (fgame): T wEew,
AU SqEwqT &7 04 & IV AGTAAT 7
& g1 forar om .
Mr. Speaker: Could the Minister

make a statement about famine condi-
tions in Orissa tomorrow or day after?
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The Minister of Food, Agriculture,
Community Development and Co-
.operation (Shri C. Subramaniam): I
have answered it ever so many times,

I cannot be giving new facts. (Inter-
“ruptions).
st aT@: sy wgEE, AT

qETIT FT AT E .
AN REET : WET, WET |
oft aEt: g A AT |

wegw WEEW . § 99 FE W@ g
AT 3 A A AT AFT 0 F Ag BN
qA A

st AT qg @F 9IA & W
J AIRH GTAN & a9 A1 A9 I F A AqA
21 S gt S 9 AT A1 ST gy
T A I AT A& A wH
T gEArE @ Aifen faor & W 9w
AV AT E AT & O W1 aw gl §
v gy T & A o A A 3
w7 foafr g £ f& o9 9 w1
qama K g A frafa &

g WERY : 7Y 47 Fgd 9 Wt
fr & smowr gEar e ey T @
17 S1 FT WITH FEAT 47 Ig Fg feav |

This has been brought to my notice
that the Minister there in Orissa has
made a statement, and the Governor
also has made a statement that he
had seen somc children on the road,
picked them up and taken them to the

orphanage or some such thing. This
is in the notices, I do not know.

Shri Surendramath Dwivedy: Yes,
Sir. I have the Press cuttings with
me and I can give the facts.

Shri P. K. Deo (Kalahandi): I have
been there the other day.

Mr. Speaker: Order, order. 1 am
conveying it to the Minister.

Of course, we have had a discussion
on the Food Ministry’s Demands re-
cently, but these are fresh facts that
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have come to light just now, and I
am inclined that some statement
might be made on them after making
enquiries. If* he js in possession of
facts, it might be m:de tomorrow.

Shri C. Subramaniam: No, Sir,
May I make a submission? 1 and the
Prime Minister intend visiting Orissa
State. After making a full study
there and discussing with the Orissa
Government, on the 16th I would be
able to make a comprehensive state-
ment, and Parliament fortunately is
sitting on that date.  (Interruptions).

Unless we make a proper study of
it, or some information could be ob-
tained before that, the same state-
ment would be repeated which we
have already made. (Interruptions).

st W ;. weqw wERA 4g
FH TH wEdrE & fawg aw Swar
9 F A9 ¥ Frfew wivw Arfew
F ATy ®E oA B Hina
faog sAmr £...

weUW AT WIS, WIET |
& FW UF) wEAE FoFAOQE AG T
LN

Nt AT § 3@ O A winw
RIGC(NS

e W ;& F AR S
T EN AT AN L W@IZ |

Answer to the call attention notice

cannot be delayed for so long a time.
Therefore, some statement will have
to be made in a day or two, either
tomorrow or at the most the day

after. I cannot keep that pending for
so many days.

Shri C. Subramaniam: I shall try 10
get the information from Orissa, and
whatever information is available,
certainly I shall place before the
Hosue.

Mr. Speaker: Tomorrow or the day
after?
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Shri C. Subramaniam: Let it be the
day after.

Shri H. N, Mukerjee (Calcutta
Central): What is this burra saheb
attitude, when there are allegations,
and reports in the papers—*I will
get the information and place it on
the Table of the House”?

Shri C. Subramaniam: I would like
to take lessons from the hon. Mem-
ber.

Shri Surendranath Dwivedy: He
does not show even a little concern.
People are dying. There is the state-
ment of the Governor. He says “If you
want, I will get this information”.
What is this attitude?

Mr. Speaker: Information has to be
obtained.
Suo
Has
In-

Shri Surendranath Dwivedy:
moto he should have done that.
he not got any rtesponsibility?
terruptions).

Mr. Speaker: Would the Members
resume their seats, would they sit
down, all of them?

it TR : T F o9 g Wy
& " qaml F 9 A are ury § o
R e & X A § A Shar
o qoa & gwre #v feafg @ s qar
ey 78 e fF a8 ST i wat
& a1g I F faa T W) Awwawt
q@ ¥ AT @ § AR} 7N Ageg Ao
& A€ § | I WEIRA, W9 W 97 F
IF g owm Ay g s
WA 7 AT AL E )
oW wgRE: g AT, |
ARG qEq q5 AE |
Shri C. Subramaniam: May I also
submit that we are also sending a
team consisting of representatives of
the Planning Commission and the
Food Ministry to go to Orissa and to
visit various places and to submit a

report? That also would be available
within a few days. Perhaps that
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would be more comprehensive. There-
fore, if you would permit, as soon as
the team’s report is available, per-
haps on Monday, I will be able to
make a more comprehensive statement.

Mr. Speaker: Let the statement be
made day after tomorrow. What-
ever information he can get, he might
make that statement.

st qry: @St qv AT 9w
IEET AT TG qHTA F v F 69§
T & ITHT AT 9T ¥ T@AT ATEATE |

oew wgYE ;AT i 3 Afer

st & gdEr M daw ¥
gHT & g § & nF fame § gmon

oW R@Aw WY, WET |
I G AT AT FGAT 91 7 A 7
fear

st qEd : wa gfgar W IR
am & § (caEemA)

WA REET ¢ AT AT ;R
& faar 1w A gA S fr oW
o s &7 X g A 97 gm
AT A 7 45 I |

=it vt : ag ww W@ ¥ 6 g oA
STHT FIAT FT HEYAA F4 a1 I FgAT
# & nae § s fordare A aw
g aFmE Ay g FE e ¥ fF 9wt
o9 @ ATIRE

oW REEY . #Y AdAT &
& qrEvg A€ @3 @ FC & 9 Q@
g % gt wdar 9 A aeEd &1
HAT FT IHT AfFT qg A TG FW &
27 G AT W W AT FHEATE
HewEe T §

Y Wt 9a ®rosEAwr 3 AT
Ifgd + wT 9 F qm zfasm agy
gArgg o frmaa® g ?
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wWE AP : g AT 91RO
¥ A O W ¥ w9 ¥ g
& qg T aF 9@ |

st Wit wemw W@, W
I w7 § 6T A AR B §B Wi
T e

wow g & ¥ A aee
Nag@iwm g TrTmasgfs
g AR «F AH |

st wwd & § Fn g fe @
gt & TEET T o) T T L)

Y qo Ao WANT : wEHAT FT WY
fawre fear g

N TR FER T AW AR
gfgar 98 2, T® AH & AT W
#E @i F a9 wwAT , @ Iq@ A
g fasrer fagr smar &1

[Shri Bagri then left the House]

Shri P. K, Deo: Mr. Speaker, I beg
to submit that the subject matter of
the adjournment motion. ...

Mr. Speaker: I have decided on his
second suggestion as well. I have
considered the matter very seriously.
We had had just now a debate. It is
not the occurrence of one day; it has
been there as js alleged. I have not
allowed the adjournment motion....
(Interruptions).

Shri Nath Pal (Rajapur): When we
moved on to this subject, you began
with these remarks: “I have received
notice of several adjournment motions
and therefore, I have decided to have
the call attention notice....”

Mr, Speaker: Did I say so?

Shri Nath Pai: Yes: I had followed
you very carefully. Kindly bear with
me and perhaps then my difficulty
would be clear to you. I want to ask
you a question.
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Mr. Speaker: I did not mean that;
it may have slipped out of my tongue;
I have not <that grasp over the
English. ...

Shri Nath Pai: You have and we try
to learn many things from you though
we do not agree with you always. [
gave gy call attention notice on the
shortage of kerosene in Bombay but
it was disallowed inspite of the terri-
fic conditions which I saw there.
How many adjournment motions make
one call attention so that I may sub-
mit them in order that my call atten-
tion can be taken up?

Mr. Speaker: If it is only to laugh
at me and ridicule me, that might be
a different thing. If I had told him
definitely that I have received notices
and—if it has escaped my lips—there-
fore, I have allowed the call atten-
tion notice, 1 never intended it. So
far as I recollect, I did not say. How
can it be said by me: I have received
so many notices of adjournment
motion and therefore I am allowing
one call attention notice? Can it
stand to reason? I may have madc a
mistake, I must admit but jt cannot
be the reason. I cannot allow an ad-
journment motion. I am allowing the
call attention notice. . ..

Shri Nath Pai: Which comes to the
same thing.... (Interruptions).

Shri Surendranath Dwivedy: May I
make a submission? About the state-
ment that he js going to make, he is
thinking of a comprehensive state-
ment on the situation prevailing there.
Here what we are concerned is with
the statement of the governor of
Orissa and also the statement made
by the ex-education Minigter of
Orissa who says he personally visited
the places and verified that 17 per-
sons have died.

Mr., Speaker: [ mentioned these
things.

Shri Surendranath Dwivedy: Let
him make an enquiry about these

things and place the facts before the
House.
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Shri K. D. Malaviya (Basti): We
are all, in the House, extremely wor-
ried about the gituation that has deve-
loped in a part of the country. It is
only fair that the minister concerned
shoulq be given due time in order to
study this question in due perspective.
The governor and the ministers of
Orissa have made some specific state-
ments.

&y (@ew) o IER oW
& g e i A e 7

st wiere aw & (FET)
I F1 T 2 3T arfew )

Therefore, may 1 suggest to
you that we may not commit him to
only tomorrow or the day after. He
also is seized of the matter. It is very
serious and urgent, and therefore we
should leave it to the Minister, when
he is ready to make a comprehensive
statement. so that we might under-
stand the whole situation.

Several hon, Members: No, no.

Mr. Speaker: 1 have said that he
may make a statement the day after
tomorrow.

Shri Ranga (Chittoor): 1 have been
anxious to say two things in addition
to what has been said by you, and 1
have bheen so patient. I would not
have listened if my hon. friend had
not made the suggestion. 1 am glad
that he has expressed concern. 1 wish
this very same sentiment had been
expressed by my hon. friend the Food
Minister. He is so much overweigh-
ed with the responsibilities that he
forgets common decencies also.

Sometime ago, he seriously contend-
ed that there were no starvation
deaths. It was followed up by the re-
mark of the Prime Minister. 'They
said it here as well as abroad. Again
and again, several of our friends had
expressed concern. I can understand
the feelings of so many of our Mem-
bers; one of them has had to go out
now, when they were complaining—
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out of order also and out of time—
about the starvation deaths in differ-
ent parts of the country, more es-
pecially in Orissa, in regard to which
you were good enough to refer to the
repeated representations made by my
hon. friend Shtri P. K. Deo and also
Shri Surendranath Dwivedy.

Hecre and now we have got this
definite evidence to refute the gene-
ral statements our friends from the
Treasury Benches have been making,
from the Prime Minister down to the
Food Minister, and to say that there
are starvation deaths and other deaths
due to starvation and other calamit-
ous conditions of the people, because
of starvation in certain definite areas
of Orissa. It is in the face of these
facts that we have brought these
things to your notice and you were
good enough to raise it here and we
are very grateful to you. This House
has been witness to what I consider
to be not sufficiently responsible atti-
tude from the Government, from the
Minister. . ..

What does

An hon, Member: he

mean? (Interruption).

Shri Ranga: If the Minister had
only considered this matter just as
important as we consider it to be,
then, he should have considered it his
duty, his own sacred duty, in the light
of the information that has come, to
come forward and to make urgent en-
quiries and 2et information from them
and on. of the Ministers could fly over
to those places, if necessary, and see
for himself. But he did not do that.
Even when you were good enough to
ask him, he was not good enough to
say, “tomorrow morning we are going
to do it” He wanted to have three
weeks more when he himself or the
Prime Minister would be good enough
to go there and make comprehensive
enquiries. Later on, he was trying to
take shelter bchind some kind of
joint committee that they were going
to send—gn committee of Ministers and
the Planning Commission, This atti-
tude is what horrifies this House and
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this is the attitude which is responsi-
ble for the excitement that prevails
on this side of the House. It is not
because we do not want to co-operate
with you; it is because the House is
being held to ransom, by taking ad-
vantage of these rulegs of procedure
and themselves keeping all the infor-
mation with themselves, and showing
this callous attitude towards the
House and towards the people who
are starving and who are dying as a
result of starvation.
Mr. Speaker: Shri Madhu Limaye.

Shri Tyagi (Dehradun): What Is
the matter under discussion, Sir?

st ag fm@ (ATR) : wew
[T, AT [EEGT FT A § | W9
xgr 5 w0 & 0w &% s S
ot W F W) g & aifew o
AT Y | WY T TATE| HT AEHTHTC
¥ fear & s e # Hfew Ao
Feya e &0 & wg w7 =W
fraw g 58 #Y W fewmr wE@T E

oo ARAw . T 4 96 W16
aRT RN wewraw g ?

t 7 fawd : & ag qa W
g fv oz smaw s w1 few
Fy TN

TN RE\AW : FH 9T agH Ad
Fawrn g

sitay fomd : a8 Tgw w7 § !
FAm s wg!

wew WA T 9X 9 W
qETAN G aFar g |

ot Ay ferd : ag #¥ g &, 0
N EE | g g FeaT
fr fram s A awamw frar & v . .

weqw AfE © I § 3o Wt faar
&), e § Y dae 2 §, 99 9 W
425(Aiy LS—6.
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WTH T AYF IS g & 5 9w A
e firar O |

st ay fordd : W A T g
ar Afx 1 fEw 58 A fmm §:

‘fe Tk T qa fr oo ww fR

g, ..

Mr, Speaker: He will kindly resume
hig seat. There can be no discussion
on a decision which has already been
taken by me.

ot vy femd : woe AT, A

T g7 Aty

weqew mgye S B 3 R
& 39F Ak ¥ FF arq Tg & asar )

o wy fomd : Fag v TR
g f5 0w w1 favg &7 T g,

oW Ay # 9w aw wae
g, a7 a% 7 I=aT |

it vy formd : 77 wfreR w1 @I
g e e A geeTa war g 7
fraw & w=e< g wfawe &, w9 feg
fraw & w5t wew F R )

R RME W9 59 A 9%
g T FTAFA

oft vy fmad : & aga @ T @
B! WawgAfd gwa
faw & o= ag wfasr &, feld Y
O ICAG & |

R A - # @ AR
fear & "ot &w § a-faam
A T I 959 &Y &1 g |

Shri U. M. Trivedi (Mandsaur):
You have been pleased to admit this
calling attention notice on starvation
deaths, which is a very important
subject no doubt. I also gave notice
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on a matter of public importance,
namely, the loan of Rs. 3 crores to
Jayanthi® Shipping Company.... (In-
terruption). It is a very important
question,

Mr. Speaker; Order,
not allowing it.

o TW wATEe Sifgwr (wiemm):
WY AE, vES # &) gane faogw
IowT X7 1 § | OF A qowT W
T ¢ AR AW WA W
§, et 7 maw & | xfoen § fad
wIT A Sl wgET M OF faA, Q@
fea w1 awg 3 @ &, feew sgiaw aw
W™ &, 99 & Ay oF frae H WY
AT O A A A wfgx 1w
TF qA 33T AHA sfgqr w10 Gl
PR { T A § w5 ar fr v
wfgar Suei AT I @ {1 IW R,

e wgRa w9 fay fF e
S9 X W q@E HW AX (07 QY
T

WMo W wAgET g : # agw
T wT @ ) Ao ek ag e §
fir ag spTe wifgar war &, i a% Hely
ARG A WTR FER ® AR TS
WA 1) 927 & qTN I ¥ T @ g?

WEW WEWY : JEFT qAE W
T Izar

o W wAgR |ifgar : &7 33T

WK A9 9 TE A UH™ & qHT &7,

order. I am

weR wgAw & JuE haem 2
IFE, SE R AGE A R | A
g AT gl

Mo T AAEL ANfgwr  : wwrw
wfgar & ar 4t §, Wt wERE €@
T 9 F |

oW AgAm ¢ W9 (TR T
wfed
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1223 hre,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER SALARIES AND
ALLOWANCES OF MINISTERS’ ACT.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): 1 beg to lay on
the Table a copy of thé Ministers’
(Allowances, Medical Treatment and
other privileges) Amendment Rules,
1966, published in Notification No.
G.S.R. 460 in Gazette of India dated
the 24th March, 1866 under sub-
section (2) of section 11 of the Salaries
and Allowances of Ministers Act, 1952.
[Placed in Library, See No. LT-6148/
66].

MAIN CONCLUSIONS OF TRIPARTITE
MEETINGS

The Deputy Mlnlster in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):

I beg to lay on the Table—

(1) A copy each of the Main Conclu-
sions of the following Tripartite
Meetings:

(i) 2nd Session of the Industrial
Committee on Leather Goods
and Manufactories, held at
Agra on February 5, 1966.

1st Session of the Industrial
Committee on Road Trans-
port, held at New Delhi on
February 15, 1966,

(iii) 24th Session of the Standing
Labour Committee held at
New Delhi on February 13-
14, 1966.

1st Session of the Industrial
Committee on Chemical In-
dustry held at Bombay on
March 13, 1966. [Placed in
Library, See No. LT-6149/66
to LT-8152/66].

0

(2) A copy of the Audited Accounts
of the Employees’ State Insurance
Corporation for the year 1963-64,

(i)

(iv)
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under section 36 of the Employees’
State Insurance Act, 1948. [Placed in
Library. See No. LT-6153/66].

(3) A copy each of the following
Notifications under sub-section (7) of
section 59 of the Mines Act, 1952:—

(i) The Mines Vocational Train-
ing Rules, 1966, published in
Notification No. G.S.R. 473 in
Gazette of India dated the
2ng April, 1866.

(ii) The Mines Creche Rules, 1966,

published in Notification No.
G.S.R. 516 in Gazette of India

dated the 9th April, 1966.
[Placed in Library. See No.
LT-6154/66].

12,23} hrs.

ESTIMATES COMMITTEE

HUNDRED AND FIFTH AND HUNERED AND
SIXTH REePORT

Shri A. C. Guhg (Barasat): I beg to
present the Hundred and fifth and
Hundred and sixth Report (Parts I
and II) of the Estimates Committee
on the Ministry of Industry—Organi-
sation of the Development Commis-
sioner—Small Scale Industries.

12233 brs.
PUBLIC ACCOUNTS COMMITTEE

FIFTY-FIRST REPORT

Shri Morarka (Jhunjhunu): I beg to
present the Fifty-first Report of the
Public Accounts Committee on paras
7 and 8 of Audit Report (Defence
Services), 1963.

P.AC. Report VAISAKHA 7, 1888 (SAKA)
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12.24 hrs,

STATEMENT RE. EXPLOSIONS IN
RAILWAY TRAINS IN LUMDING
AND DIPHU

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): As announced. ...

Mr. Speaker: How long is it?
Dr. Ram Subhag Singh: 5 pages.

Mr. Speaker: It may be laid on the
Table,

Shri Hem Barua (Gauhati): No,
Sir. We have to hear the statement
and seek certain clarifications.

Mr. Speaker: It runs to 6 pages....

Shri Hem Barua: Does not matter.
It may run to 100 pages; it should he
read.

Shri Raghunath Singh (Varanasi):
Tomorrow he can ask questions.

Mr, Speaker: The statement may be
laid on the Table. It will be distri-
buted to the Members. They might
study it. We might then see if
there is really any necessity for any
clarifications.

[The Statement was laid on the
Table—[Placed in Library. See No.
LT-6155/66].

Shri Hem Barua: I want to seek a
clarification just now from the Home
Minister. He ig here.

Mr., Speaker: About this statement?

Shri Hem Barua: About the inci-
dents in Lumding and Diphu.

Mr. Speaker: In this manner ques-
tions cannot be put. He might write
to me what he wants. I will find
out and then allow him.

Shri Hem Barua: I have some in-
formation with me.

Mr. Speaker: He might
that. I will consider it and
allow him.

give me
then
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12,26 hrs, DEMAND NO. 47-—ADMINISTRATION OF

*DEMANDS FOR GRANTS—contd.
MmNISTRY OF HOME AFFAIRS

Mr. Speaker: The House will now
take up the discussion and voting of
the Demands for Grants relating to
the Ministry of Home Affairs for
which eight hours have been allotted.
Hon. Members desirous of moving
thier cut motions may send slips
within Afteen indicating which of the
cut motions they would like to move.

Mr. Speaker: Motion moved:

DEmMAND No. 44—MiINisTRY oF Homr
AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,40,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Ministry of Home
Affairs’ ”,

DEMAND No. 45—CABINET
Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 49,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Cabinet’”,

DEMAND No. 46—ZoNAL CouNcCIiLs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,12,000 be granted to the
President to complete the sum
necessary to “defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Zonal Councils' ",

JusTIcE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,75,000 be granted to the
President to complete the sum
necessary to—defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Administration of Justice’”,

Demanp No. 48—PoLice
Mr. Speaker: Motion moved:

“That a sim not exceeding
Rs. 27,40,02,000 be granted to the
President to complete the sum
necessary to defray the charges
whicH will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Police’”.

DeMAND No. 49—SENSUS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 83,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come-in course of pay-
ment during the year ending the
81st day of March, 1967, in respect
of ‘Census’”,

DemAND No. 50—STATISTICS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,0180,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1867, in respect
of ‘Statistics’ ",

DeMaND No. 51—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,50,000 be granted to the

*Moved with the recommendation of

the President.
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Privy Purses and Allowances
of Indian Rulers’ ",

DemAND No. 52—DeLax
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,80,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Delhi’”.

DeEnmAaND No. 53—ANDAMAN AND
NicoBaR ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,10,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come™in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Andaman and Nicobar Islands’”.

DEMAND No. 54—TRIDAL AREAS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,96,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Tribal Areas’"”.

DEMAND No. 54—DADRA AND NAGAR
HAVELT AREA

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect

VAISAKHA 7, 1888 (SAKA)
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of ‘Dadra and Nagar Haveli
Area’”.

Demanp No. 56—Laccapive, Minicoy

AND AMINDIVI ISLANDS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 57,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment durifig the year ending the
31st day of March, 1967, in respect
of Laccadive, Minicoy and Amin-
divi Islands'”.

DEMAND No. 57—OTHER REVENUE
EXPENDITURE OF THE MINISTRY OF
HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,51,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Home Affairs’”.

DEMAND No. 128—CAPITAL OUTLAY OF

THE MINISTRY OF HOME AFFAIRS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,00,65000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1867, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs'”,

N e qTmw  (FEEgR)
wEIw FEYE, gq fraET ST Amgy
& B weaw €W 115 ¥ W
foar ar 1w # ww avg ¥ wIA
AR FTAT qfwe Aard w7 v
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H AET B e a1 A T § |
s ® waiwm st & M
sToaY wsge fEw 115 & wraea foar
o1 yF @fgar F AR A v . .

Mr, Speaker: I am not going to hear
those.

ot forrR qzwmaw : AfeT ARy
FHAE #7 T o7 5 ww FER
& wanfaw Al B av A R ET

weR agvw & gow ¥ wgw
& Frax aew 7o & i aaw A e
g frw qg & ol 1 FAT FHEATEY
@ I & T 5 o N A wgT A0
I IH I, A3 HL AT 7S A7
T W qE § FEAy o ! Fe-
TR AT I TN ...,

Y ferrr qEaTaw ¢ wTg STA ATy
) feguare s @ @ FHAE #¥

&t fema qzame  @rr s 7
AEAS AT AR A B FT @
ATqEY ST fEmr ar

Shri Surendranath Dwivedy (Ken-
drapara): Yesterday, 1 submitted my
cut motions on this Ministry but I did
not sign them.

Mr. Speaker: He might sign them
now.

Shri Surendranath Dwivedy: I have
done it now. They may be allowed.

Mr. Speaker; Yes. The Home
Minister wanted to make a statement.

Shri S. M, Banerjee (Kanpur): I
want to bring to your notice one thing
regarding the same discussion,

Mr. Speaker: He can make that
point when he is participating in the
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debate. It cannot be done in this

manner.

Shei S§. M. Banerjee: In that case,
I would rather walk out. Because,
you dé not want to hear anything....
(Interruptions) .

Mr. Speaker: Order, order. I can-
not hear them in this manner......
(Interruptions).

Shri §. M. Banerjee: Why are they
shouting like this?

Mr. Speaker: I will not allow him
to speak Th this manner. He would
sit down,

Shri S. M. Banerjee: You want to
compel me to walk out?

Mr. Speaker: Now I will ask him to
go out.

Shri S. M. Banerjee: You
making a mockery of democracy.

are

Shri S. M. Banerjee then left the House

o TM RV ifgmn (wéaEm):
¥ AVT qEET A7 FI IO AV wEST
T, R A FATH /T A

The Minister of Home Affairs (Shri
Nanda): Sir in the statement made on
the floor of the House on 25th Feb-
ruary, I set forth the conclusions
reached at the meeting of Chief
Ministers held at New Delhi on the
13th February, 1966 on the use of the
Defence of India Act and Rules in the
changed circumstances. The matter
was further discussed with the Chief
Ministers on the 22nd April, 1866.
The question of revoking the procla-
mation of emergency, the special
problems of certain border States and
territories and other related problems
have been considered and Govern-
ment have now taken the following
decisions.

Some powers under the Defence of
India Act and Rules are still required
in and for certain border States and
territories and some powers may, for
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the present, also be needed by the
Central Government for certain other
purposes connggted with defence.
These powers will not include the
power of preventive detention, except
when it is necessary to take action to
meet the needs of border States and
territories and defence.

As some of these powers will not
be available once the proclamation of
emergency is revoked, and since it is
not permissible under the Constitu-
tion to limit the operation of the pro-
clamation to certain parts of the
country, the proclamation should not
be revoked for the present..,, (In-
terruptions). The Def of India
Act and the Rules should be amend-
ed so as to provide that the Act and
the Rules shall extend to such area
or areas, and may be applied in whole
or in part, as the President may, by or-
der in the Official Gazette, specify and
that different orders may be made in
respect of different area or areas or
for different purposes. The necessary
legislation should be introduced in
the current session of Parliament. The
decision regarding restricted applica-
tion of the Defence of India Act and
Rules should be given effect to with-
out waiting for the amendment of the
Act and Rules and the State Govern-
mentg should also be &8vised accord-
ingly. For the various purposes for
which the Defence of India Act and
Rules are at present being used, the
normal lawg should be used with any
amendments that may be necessary.
This change over to normal laws
should take place as early as possible.

Shri Hari Vishnu Kamath (Hosh-
angabad): As early as possible? When
exactly?

Shrd Nath Pai (Rajapur): Why not

immediately?

Shri Nanda: Yes, immediately in-
cluded.
It is also the intention of the Gov-

ernment to sponsor such amenmdent
of the Constitution as may be found
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necessary after careful consideration
of all aspects, including the need to
indemnify Government servants for
acts done during the period that the
proclamation of emergency is in force.

ot vy fwd (q7R) : 7 @
TR R wew v wiawr
T
Shri Shinkre (Marmagoa):
conscience.

Guilty

Shri” Nanda: I may add that we
have already started taking action in
the light of the decisions taken. Out
of the 153 personhs who were under
preventive detention under orderg of
the Central Government until a few
days ago, the release of all except 25
has been ordered and a further review
is being made of the cases of these
also. We have also advised the
States to release a large proportion of
detenus immediately and, as would
appear from reports in the press, re-
leases are being made every day.

An hon, Member: Why are they not
released together?

‘ Shri Nanda: Their release is done
by the States. The States are releas-
ing the detenus in a progressive
manner.

Shri Harli Vishnu Kamath: What is
meant by “progressive release”? Let
him clarify. How can there be pro-
gressive release?

ot g femad : woaw W, W
9T &1 FAT AGY B 7 QY AT AT
A qeq afedr )

oW WA T ST |

st wy frwd : 7 TeqE AR AT
f5 o arE ageyq fraaT §ar & @
AT Qe AT E |

oW WEAw : qgE T Wewe
R feny ) forrer e R aft g



13401 D.G. (1966-67)
oft ay femd: agw ¥ waw w0
TR ! O W J ag €S & qe
wTRET

Shri Dinen Bhattacharya (Seram-
pore): Every Member will not get an

opporfunity to participate in the
debate to ask for a clarification,

Mr. Speaker: Let us see. Now,
Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): Mr.

Speaker, Sir, the statement which the
hon. Minister of Home Aflairs has
made, as must be evident to him, has
afforded little satisfaction, at least to
this side of the House. At the proper
stage, I might revert to this point
again. But mow I begin by saying
that the Report of the Ministry of
Home Affairs, for the year 1965-66,
quite rightly, does not err on the side
of modesty, while spelling out its domi-
nions and functions. The Minister of
Home Affairs is the only ruling prince
now left in a great and democratic
India and it is, therefore, well that he
realises that his main role, as men-
tioneq in the Introduction, is to foster
“conditions under which democracy
may flourish and ordered development
and progress of the country may be
possible”.  This is a task worthy of
any high titular deity or a king of men.
This is a task which calls for imagina-
tion and courage as well as divine
qualities of intuition and compassion.

On its own pretentions, the Ministry
of Home Affairs can have no grievance
if it is judged by those high standards
which it itself has spelt out in the
Introduction to the Report.

On the very first page of this Report,
the Ministry concedes by saying that,

“Keeping amity and concord
between various segments of the
population; protection of the rights
of citizens which needs effective
prevention of any internal dis-
order; maintenance of a well-knit,
responsive and efficient adminis-
trative structure;”
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—all that is the part of its high duties

As I sat to prepare these notes a
couple of days ago, the day’s paper,
The Statesman was lying before me.
This is dated the 23rd April, 1966. On
the very first page I saw headlines
which appeared to me to be relevant
to the claims and tasks which the
Ministry of Home Affairs has set be-
fore itself.

The first head-line says: Kerala
Samiti Threatens Bandh This is date-
lined, Trivandrum, April 22 and gives
news of the Action Council of the Lef-
tist Parties of Kerala that has de-
cided to call a Kerala Bundh in the
last week of May in support of, what
it calls, as its “Fourteen Urgent De-
mands of the People”. These demands
relate to, dobuling up of rice ration,
reduction in recent increase in the
prices of rice, withdrawal of Emer-
gency and release of detenues, lin-
ing D.A. with cost of living, etc, etc.

The second head-line refers to “21
Persons Arrested in Bangalore”. This
is date-lined, Bangalore, April 22 ond
gives news of arrest of 21 people, in-
cluding a former Mayor of Bangalore,
in connection with the Bangalore
Bundh to be observed on 23rd April.
Eleven of these persons were arrested
when they attempted to stage a black-
flag demonstration defying prohibitive
orders in force. This news-item, how-
ever, adds that the Mayor of Bangalore
regards this popular upsurge as “play-
ing with the emotional feelings of the
people to advance political aspirations”,
The worthy Mayor does not make it
clear, however, as to what is parti-
cularly wrong about harnessing emo-
tions of the people to advance politi-
cal aspirations.

The third head-line is date-lined,
Calcutta, April 22 and tells us about
“33 Teachers Held in Calcutta”. We
are informed that 344 primary
teachers, 25 of them women, were
arrested when they attempted to breaks
through the police cordon around Raj
Bhavan in violation of Section 144
Criminal Procedure Code. The news
item adds that about 15000 primary
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teachers of the State had joined the
squating demonstration outside Raj
Bhavan to press their demands inclu-
ding upward revision of their pay
scale,

The fourth headline is in the same
strain and it tells us about the last
minute cancellation of a dinner arrang-
ed in honour of our Prime Minister at
Ashoka Hotel on Friday, 22nd April,
1966. It is headlined as, “Workers
Strike in Ashoka Hotci”. It tells us
that this strike was called by the
workers because of the alleged man-
handling of a steward by the Manager
on Friday when the steward failed to
comply with certain orders given by
the Manager. The workers refused to
pay heed to the entreaties of the
authorities of the Ashoka Hotel not to
strike work, promising an inquiry
into the alleged misbehaviour of the
Manager, but the workers demanded
suspension of the Manager as a pre-
condition for callling off their strike,

The news item regretfully informs us
that Prime Minister’s dinner had to be
a buffet dinner involving self-service
by the guests themselves,

In the same paper, at page 4, there
is a headline-Bid To Kill Madhya
Pradesh Minister Fails. It is date-
lined, Bhopal, 22nd April and gives us
the depressing news that the Agricul-
ture Minister of Madhya Pradesh was
stopped in his car near the Secretariat
and fired at by a miscreant, point
blank. Fortunately, the bullet missed
the face of Shri Arjan Singh. The
consequences were neither gruesome
nor such as would necessitate a by-
election during the current Emergency.

On the editorial page of the same
paper, the editor headlines his main
piece of writing as “A Trail of Death”
and this article refers to the death of
55 people in the train explosion at
Lumding and connects it with a simi-
lar occurrence in Assam on February
17, that took a toll of 38 lives.

Finally, here is a culling from The
Statesman of yesterday which is head-
lined as “Cheaper by the Week™.
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“Agitations of one kind or an-
other occur at the rate of 36 a
week in.India, an official survey
has revealed, reports UNI.

“The period analysed is from
January, 1964 to August, 1965.

“The total number of agita-
tions—political workers and stu-
dents'—was 2,909. Of these, 582
were violent. The police had to
fire on 89 occasions and resort to
lathi-charges and tear-gassing on
69.

“The largest number of violent
agitations were in Manipur, 88
followed by Bihar, 81, Maharashira
75, Gujarat 64 and Orissa 43.”

This is a story portrayed by a single-
morning’s newspaper, which eschews
sensationalism for ils own sake and
which rightly prides itself for screen-
ing news before publishing them.

I like to think that the House will
agree with me that this story of a
single day, portrayed in the newspaper
relating to the happenings on one day,
i.e., the 22nd April, 1966, is not a story
which is peculiar to a single day, but
it is a story which we hear much too
often on many week days and it is a
story which represents a general pat-
tern of how things are going on in the
country at the moment. This is not a
story which is, in any way, flattering
to the claims which have been made
about jts functions by the Ministry of
Home Affairs in the introduction of
the report that we are considering.
This is alro not a story which can
assure us that--I am quoting from the
Introduction—

“amity and concord between
various segments of the popula-
tion”

are being well maintained. It is not a
tale which gives us any ground for
complacence that—

“protection of the rights of the
citizens which needs effective pre-
vention of internal disorder”

has been well done. Again, it is not
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a picture which strengthens our faith
in
“the maintenance of a well-knit,
responsive and effective adminis-
trative structure”

in the country.

This is with regard to the general
administration in the country, but
there is another aspect of the matter
which the Ministry of Home Affairs
recognises as its rightful function. We
learn from the report—this is also on
the first page of the Introduction—that

“the Ministry has to remain in
constant touch with the State
Government and to see that the
country is able to traverse a path
of growth and dcvelopment, with-
oui any interruption caused by
forces which are generated by
friction narrow loyalties and
differences”.

Here we are listening to the authentic
voice of our Home Minister. How
shall we judge whether this part of
the duties of the Ministry of Home
Affairs has been well discharged?
Would it be very wrong, would it be
¥mproper, if we count the number of
Adjournment Motions and Calling
Attention Notices which have been dis-
allowed here in this House? I mean,
the Adjournment Motions and Calling
Attention Notices which have been dis-
allowed on the specific ground that
they related to some alleged failure
on the part of the State Governments
and not on the part of the Government
of India itself. If the subject matters
of these rejected Calling Attention
Notices and Adjournment Motions were
tabulated in a simple statement, they
will furnish a very good and a very
reliable mirror to the claims which are
made by the Ministry of Home Affairs
in relation to its claim for being the
controller of—I again quote from the
Introduction—

“constant touch anq contact
with the State Governments to see
that the country traverses a path
of growth of development without
interruption caused by narrow
loyalties ang differences.”

In marshalling these disquieting
facts and in making certain passing
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observations; my purpose is not to
castigate the Ministry of Home Affairs;
my purpose is not to fix the responsi-
bility either on the Minister of Home
Affairs personally or on this Ministry
individually; the facts and incidents
which I have referred to, do not so
much reflect upon the incompetence of
the failures of the Ministry of Home
Affairs, but they reflect upon the lack
of perception and intuitive under-
standing on the part of the leaders of
the Government of India itself.

Ever since—I think almost 15 years
have passed—we have taken, in this
country, the road to what is called the
“socialistic pattern of society” and the
development plans, backed by the
subsidiary measures of, what we call,
“land reforms” and “social reforms"”,
a number of dark, unpredictable and
sinister forces have raised their heads
in the body politic of this country; the
nature of these forces is not visible
and is not properly understood. Un-
less the nation can now command the
services of men, who are endowed
with intuitive comprehension of, and
capable of understanding and control-
ling, these dark forces, the whole
country is in danger of disintegration
and disruption.

I am not belittling the Government’s
intentions behind promotion of all that
we have done during the past 18 years.
I am not belittling the progress and
the advancement that we have made
in certain economic fields. The pro-
gress and advancement are there and
the Government‘s misguided idealism
is also there in abundance. But my
fear is that all this progress, and all
this advancement, is in danger of be-
ing subjected to a deluge, generated
by the dark forces which the imper-
fect understanding of our leaders has
released in the body politic of this
country. As some people have claim-
ed, these are not the birth pangs of an
affluent equalitarian society; these are
rumblings of an earthquake which is
coming and which will result in the
disruption of the nation and the disin-
tegration of the country and not
strengthening or going forward. The
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sands are running out fast, as 1 see
them, and I take this opportunity of
sounding a note of warning by taking
advantage of this debate on the Mini-
stry of Home Affairs which I do not
hold responsible for the general obser-
vations and for the forebodings
to which I have referred.

Now I come to the less disturbing
and more prosaic matters which are
mentioned in Part I of this report.
Part I of this report relates to “Public
Services.” The report discusses a
series of steps taken towards recruit-
ment and employment and reinforce-
ment of public services. This does
much credit to the Ministry of Home
Affairs. The task of manning civil
services of a huge country like India
is of huge importance and it is a task
which is huge in dimension and size;
this task is by no means a child’s
play. Yet, the Ministry of Home
Affairs has displayed the patience of &
iree, the resources of the perennial
stream and the strength of a colossus
to tackle this problem.

Shri Surendranath Dwivedy: Ele-

phant is there.

Shri Kapur Singh: Elephant is there.
Still I would like to use the word
‘colossus’ because the task is really
colossal and no number of elephants,
whether white or brown, can tackle it
either sing'y or in conjunction.

The Minister of State in the Minis-
try of Home Affairg and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): It is a noble
animal.

Shri Kapur Singh: TFor recruitment
and for training, and for improvement
of service conditions and for classifi-
cation of functions, the Ministry has
done a remarkable work, but I cannot
help pointing out that, in their funda-
mental approach towards one problem,
the Ministry has gone on a wrong
path. I refer to the question of, what
is called ‘corrupt practices’ in Gov-
ernment offices these days. The
various steps which the Ministry of
Home Affairs has taken to deal with
this problem seem to suggest that cor-
rupt practices spring out of the evil
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that resides exclusively in the hearts
of those who man the civil services.
Therefore, to sharpen the instruments
of punishment against the civil services
and to reduce the procedural chances
that ensures fairplay to them is a true
method of rooting out corruption.
This is a fearful mistake; and this will
not lead to the uprootment of corrup-
tion; it will only lead to preverication
and recalcitrance. If anybody is in-
clined to doubt the truth of these re-
marks, he has but to acquire a first
hand knowledge of what is happening
in our government offices throughout
the country to see the truth of what 1
say. The corruption has not decreased
but has grown brazen-faced. The area
of corruption is not contracting but
has acquired a universal spread at the
base-line at least and also, as I shall
refer to presently, at the apex. The
more the civil service is suspected and
is given a short shrift, the more
brazen-faced and resourceful it be-
comes in forging protective armour
against the onslaughts of its own cons-
cience and the attacks of its adversa-
ries. To make the civil service honest
and God-fearing in the service of the
country, it is necessary to restore its
self-respect and also {o give it back
its lost sense of security. It is a task
which requires patience and under-
standing and it is a task which cannot
be done through ‘sloganeering'.

I shall not go into details and I shall
refrain purposely from referring to
what has been happening in the cases
of the grave charges that have been
made against the Chief Ministers of
Bihar, Orissa and Mysore.

Shri Hari Vishnu Kamath: Why
purposely?

An hon, Member: Against the Chief
Minister of Rajasthan also,

Shri Kapur Singh: And Rajasthan
also, as my hon. friend tells me. I
refrain purposely because this is a
story which is so sordid and this is a
story which is so painful that the ob-
servations which it is likely to evoke
will not suit with the tempo of the
debate which I am trying to set.
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Shri Hari Vishnu Kamath: In the
national interest why not refer?

Shri Kapur Singh: My hon. friend
Shri Kamath is there . . .

Shri Harl Vishnu Kamath:
not speaking on these Demands.

Shri Kapur Singh: Whatever re-
missnesses I may be guilty of, he will
fill them up.

I shall conclude this point by saying
that to treat a civil servant as a con-
genital criminal and enslave him to
the politician is a road which leads to
corruption and chaos and it is not a
road which leads towards cleanliness,
and efficiency in administration. With
these observation, I conclude my exa-
mination of Chapter I. From this I
proceed to Chapter III now.

Shri Shinkre:
analysis?

Shri Kapur Singh: That is the only
way to deal with the report scientifi-
cally. Chapter III of the report is
headed Political’, in which there is
sub-para at page 22 which relates to
the setting up of a Punjabi-speaking
State. Para 51 of the report on the
subject is naturally not up to date for
it could not contain a reference to the
latest step in the process, which is the
announcement made a few days ago
here, that is, on the 18th April, 1966,
about the setting up of a demarcation
agency on the basis of 1961 census
figures on language. This latest
step in the process was, preceded, as
this House knows, and as we know,
by the Cabinet Committee formed
on the subject which came to the
conclusion that a Punjabi speaking
State should be carved out of
the existing Punjab. It was followed
by the Report of the Parliamentary
Committee on the Punjabi Suba which
recommended inter alia the conversion
of the Punjabi region, specified in the
First Schedule to the Punjab Regional
Committees Order, 1957. The last
step—I am referring to the announce-
ment of the 18th April—namely the
announcement, would seem to bypass
the well-considered recommendations

I am

It is a chapter-wise
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of the Parliamentary Committee, and
in a way, also bypass the Presidential
determination of the issue made in
1057, both of which decisions had
founq a large measure of acceptance
by the public and politicians.

The question of interest here is as
to how the latest anouncement of the
18th April spells out the future of the
Punjabi Suba which is going to be
established as a result of so much that
has happened in the country during
the last fifteen years. There is no
time to go into any elaborate argu-
ments or details, but certain basic
facts must be brought on record.
These basic facts are: (a) No honest
student of Indian politics will deny
that the basic group in Indian politics
and in Indian history has been and is
is the communal group, the group
congealed into an entity by history and
other circumstances; and (b) No
well-informed politician can be igno-
rant of the fact that during the past
decades language in this country has
been the banner for political power
and security for the communal group
and it is not accepted as an objective
demographic characteristic.  That is
why in the pre-Partition days as well
as now, Government authorities have
had to discard and disregard, more
than once, the linguistic statistics ob-
tained during the census operations as
non-objective and false. It happened
in 1939 in the United Punjab, and it
happened in 1950, after the Partition,
in respect of the North of India.

The 1961 census figures on language
in Punjab reflect the power relations
between Hindus and Sikhs, and do
not reflect the numbers of Hindl
speaking and Punjabi speaking groups.

No specia] pleading or casuistry can
obliterate this fundamental fact. These
figures of 1961 census do not relate to
linguistic groups, but they relate to
communal groups.

Shri A, P. Sharma (Buxar):
no.

No,

Shri Kapur Singh: This can only be
denied either through ignorance or



13411 D.G, (1966-67)

through lack of honesty. Anybody who
knows the facts knows that what J am
saying is true,

Any attempt to carve out g unilin-
gual Punjabi State by making these
linguistic figures as the basis, can only
result in carving out a Sikh area out
of the existing Punjab which forins a
political quarantine for the Sikhs in
India.

Whatever the protestations and pre-
texts—and protests have already start.
ed coming in from some Members of
the House—the net result of this kind
of demarcation can only be a comniu~
nal and not a linguistic administrative
arrangement within a secular Indian
nation. Whatever else may be the
consequences of such an arrangement,
it cannot lead to an integrated, cohe-
rent and pacified region in the North
of India. It can only lead to sharpen-
ing of the communal confrontations
which we loudly pretend to disown
and eschew.

1t can lead to the type of dishcnesty
or ignorance which the hon. Member
for Amroha exhibited in his speech
here on 15 March 1966, in the debate
on the General Budget. He said, while
referring to the decision for setting up
a Punjabi state, that it was tant-
amount to raising of a “bogey”. I have

looked intp the dictionary and the
meaning of the word is, ‘the devil”.
He spelt out this ‘devil” by saying

that:

‘There are districts in the Pun-
jab which are predominantly
Hindi-speaking. There are other
districts which are predominantly
Punjabi-speaking. In the middle,
the population is mixed, gpeaking
both Hindi and Punjabi.”

“How are you going to divide
this State?” he sanctimoniously
asks.

What he means—with his tongue
in his cheek of course—is that what-
ever demarcations you make, the
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Hindus shall claim Hindi as their
mother tongue and Sikhs alone shall
be left out as champions of Punjabi,
and so, even the unilingual Punjabi
state shall continue to be a bilingual
state—a predicament the Sikhs want to
avoid.

I ask the following questions, plain-
ly, and, therefore, I expect the Home
Minister will give plain answers t¢
them. Is the real purpose of accept-
ing the 1961-census as the basis of de-
marcation of a Punjabt-speaking stat:
to recreate a bi'ingual Punjabi State
that is, on paper, a unilingua] Pun-
Jabi State? Or, is the real object merely
to detach Chandigarh, Anandpur Sahib.
Bhakra and Pathankot the bridge-
head to Kashmir, from a state in which
the Sikhg might form a majority? Let
there be clear answers to these ques-
tions.

The steps which are now being
taken to demarcate a Punjabi State
out ot the exiting Punjab—which,
you, Sir, recommended as the only
just solution of the problem in North
India in your ably written report—
are in fact the steps which will lead
to national disintegration. According
to a Persian saying:

Fw feg g waT 7 W Ut §
W F g A aqUfeam ww

It means: O’ pilgrim, I have grave
doubts about your arriving at your
destination, for the road you have
taken leads elsewhere”,

It is possible that I may be misread-
ing the intentions of the Home Minis-
try. It is possible that those who are
responsible for this kind of demarca-
tion of a unilingual Punjabi State have
something quite different in their
minds. By using the secular context
of our Constitution, they might, in
fact, be trying to solve, what is cal-
led, the Sikh problem. It is possible
that although they protest that they
are carving out a Pwnjabi speaking

State, in their heart of hearts they
believe they are going to give the
Sikhs some political arrangements
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wherein they can “breathe the air of
freedom.” These are the words from
a certain assurance given our
late Prime Minister, Shri Jawaharlal
Nehru, in March 1947. If this is the
case, then 1 would beg permission to
place the whole matter in its clear
and proper perspective,

13 hrs.

It is necessary to understand a
couple of fundamental propositions
before this kind of approach to the
Sikh problem can be evaluated.

The first proposition ig that in the
memorandum which the Akali Legis-
lators of the Punjab Legislative As-
sembly submitted to the Parliamen-
tary Committee on the Punjabi Suba,
it is stated as follows in the last para-
graph: :

“The question of formation of a
unilingual Punjabi Suba has no-
thing to do, whatsoever, directly,
with any political demands, rights
or aspirations of the Sikhs, as a
peop'e, and its formation or other-
wise does not affect the Sikh pro-
blem one way or the other, in any
direct manner.”

This is a very clear, very forth-
right, and a very unambiguous state-
ment of the true position. By trying
to solve the Sikh problem by carving
out a unilingual Punjabi State on the
1961 census figures, you will not
either be meeting the case of the
Sikhs or solving the Sikh problem.
directly, one way or the other. 1If,
therefore, this is the real object, then
it is not only a waste of time, but a
misdirection of energy.

The second fundamental proposition
which must be borne in mind in this
context is that the Sikh problem or
demand does not arise out of the pro-
visions of the Constitution Act of
India, but is of a more fundamental
origin. The Sikh demand for having
an area demarcated in the north of
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India where they can “also breathe the
air of freedom” has its genesis in cer-
tain fundamenta)] facts of the political
evolution of its constitutional history.
They are:

(a) A fundamental fact is that the
basic political group has been and re~
maing the communal, and not the se-
cular political group, as is presumed
by the framers of the Constitution of
India.

(b) In the Statement of the Cabinet
Mission of 1946, the Sikhs were recog-
nised by the British Sovereign Power
as the third Party entitled to inheri-
tance of the British political sovere-
ignty. in India.

(¢) In the Statement made by His
Majesty’'s Government on 3rd June,
1947, the Sikhg were given the deci-
sive voice to decide as to whether or
not Punjab should be partitioned.

(d) The Sikhs exercised the right
in favour of partition of the Punjab,
to opt out for the Constituent Assem-
bly of India, in which the Centre was
to have powers only on Finance, Com-
munications and Defence.

(e) In March, 1947, Mr. Jawaharlal
Nehru, as President of the All India
Congress Party, gave a public under-
taking to the Sikhs that an area in the
North of India shall be carved out,
in which ‘the Sikhs may also breathe
the air of freedom”,

(f) In the Constituent Assembly of
free India, however, a Constitution
wag framed which repudiated the for-
going fundamental facts and under-
takings.

(g) As a consequence, representa-
tiveg of the Akalis to the constituent
Assembly, refused to append their sig-
natures to the Constitution Aect.

This is the true Sikh problem in its
true prespective, and this, in fact, is
the essence of the demand for a Pun-
jabi Suba, which was not meant to be
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equated with a unilingual Punjabi
State. The term “Suba” is a Mughal
administrative term which implies an
autonomous State, such as the States
of USSR, and the sub-State of Quebec
in Canada.

~ This is the true and correct perspec-
uve of the Sikh problem, and any at-
tempt towards solving it in an under-
hand manner, by bringing in the 1961
census flgureg as the basis of a Pun-
jabi-speaking State, cannot but lead
to conflicts and frustrations more than
it seeks to solve,

This is where I would like to leave
this matter. I beg ot you to show me
your customary indu'gence so that I
may finish my remarks. I will not
take many minates more.

Shri Hari Vishnu Kamath: If my
learned friend will not mind a slight
interruption, on a point of clarification
I would like to know whether he iden.
tifies the proposed Punjabi Suba with
a Sikh State. What is his attitude to
this? I do not think it was the Parlia-
mentary Committee’s stand at all that
it should be a Sikh State.

Shri Kapur Singh: I think I have
clarified my point, and 1 wil] try to
recapitulate it with a view to answer
the question which has just now been
raised. The position which I am trying
to explain to this House is that the
demand for a Sikh State is entirely a
different demand in origin and content
and the demand for a unilingual Pun-
jabi State is an altogether different
demand. Our Government, within the
context of our Constitution, is con-
ceding the demand for a unilingual
Punjabi Sate, but they are taking cer-
tain steps now, and I have referred to
one step, namely the announcement of
18th April which might create an im=
pression that by an underhand me-
thod an attempt is being made to meet
the second demand while f{t is
pretended that the first demand,
namely the linguistic demand, is being
met. T am, therefore, issuing a warn-
ing that this kind of procedure will
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lead to all kinds of troubles which
would be harmful to the unity, inte-
gration and strength of this country,
of this nation, to which I and all the
other Sikhs are wedded.

Shri Hari Vishnu Kamath: Let us
preserve and promote Hindu-Sikh
unity at all costs, by all means.

Shri Kapur Singh: 1 am entirely
with the hon. Member that at all costs
Hindu-Sikh unity should be promoted,
and this is precisely the point I am
trying to make out, that the Home
Ministry, by their tactics, are trying
to undermine that unity by creating
an impression that they are carving
out a Sikh quarantine State for the
Sikh people. This will not do good at
all to the country or the nation or the
Hindus or the Sikhs. That is my point,

Now I take up the matter of Jammu
and Kashmir which finds a mention in
Chapter 9 of the Report. At page 51,
the Ministry seems to mention it with
obvious satisfaction that certain Pre-
sidential orders passed under Article
370 of the Constitution have resulted
in changes which convey the appea-
rance of further integration of Jammu
and Kashmir with the rest of India.

1 would like to sound a note of
warning here also over the fatal illu-
sion of mistaking the verbal fact for
the concrete fact, of confusing
the word with the event. Anybody
conversant with the reality of the
situation of the problem of Jammu
and Kashmir should know that it is
no longer a constitutional or a verbal
problem. It has already assumed the
proportion and status of an interna-
tional problem, and it is no use shut-
ting our eyes to, what the Germans
call, real politik. True, Pakstan has
Jost any semblance of justification for
meddling in this problem by its mis-
guided adventure of September, 1965.
When a nation resorts to force, it for-
feits any concession which may have
bren offered in the past. But the
Kashmir question shall now have to
be ultimately solved by the people of
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Kashmir themselves and any constitu-
tional manoevrings are altogether be-
side the point.

Now 1 will say a few words about
the Chapter which pertains to, what it
calls, “Other Matters”, and then I shall
have finished. At page 59, there is re-
ference to a Language Unit created
10r “the specific purpose of undertak-
1ng a scientific scrutiny of the language
returns of 1961 census.” This does
not make it clear whether the ques-
tion as to whether the language figu-
Tes in the returns of the 1961 opera-
tions were demographic figures or
political figures relating to communal
groups, shall also fall within the pur-
view of the Language Unit. This should
be made c'ear. It is also stated here
that this Language Unit will investi-
gate into the Pahari language area of

North  India. Greirson and other
language experts of India have
unmistakably declared Pahari as

a dialect of the Punjabi language. Are
we to understand that this Language
Unit has been assigned the mission of
merging Pahari with Hindi for official
purposes, or its directives are to cre-
ate a new language for purposes of
recognition so that a political basis
and soul can be provided to some new
State of Dogras to be set up in the
near future. This should also be
made clear, because this ig the talk
of the town.

This chapter also makes a reference
to ‘Prohibition” by alluding to Gov-
ernmenf reactions to the recommenda-
tions of the Study Team, called, the
Tek Chand Commission. Ig it inten-
tional that the Report indulges in an
act of suppressio verii by withhold-
ing the truth that the Tek Chand
Commission is merely a Study Team
of the Planning Commission and not a
Study Team appointed by the Govcern-
ment of India? It is not a study team
which was appointcd by the Ministry
of Home Affairs. As for. the recom-
mendations of the Tek Chand Com-
mission, it is time that the Govern-
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ment made themselves aware of the
reactions of hilarity and ridicule that
have arisen among all well-informed
sections of the community by the first
report submitted. Not only were 118
terms of reference loaded, but its pre-
sentation of facts and arguments was
also loaded. The fact that while
drunkenness has been traditionally
an anathemato the Indian social con-
science, drinking as such has not been
so, has been conveniently gloss-
ed over by the learned authors ot the
Tek Chand Report.

Shri Raghunath Singh (Varanasi):
It is practically a written speech; we
have many times taken objection for
doing like this. We have patiently
heard him.

Shri Kapur Simgh: I am now almost
over.

Shri Harl Vishnu Kamath:
speech is almost over.

Your

Shri Kapur Singh: Yes, my speech
is almost over. If press reports were
to be believed, this commission is now
threatenng us with the second
part of its report and we have also
been given an inkling as to what the
second part of the report is to contain.
We are told that this report will pro-
pound the theory that throughout his-
tory all military defeats have been due
to—I will say—the prayog of alcohol,
for the sake of my hon. friend who
just interrupted me. On the basis of
this theory it iz to be recommended
that the use of alcohol should be ban-
ned in our military forces. It is aga-
ingt this that T want to sound a note
of warning. I will say no more than
that fhere should be limits even to
the sanctimonious stupidity of a na-
tion, including us, the Hindus.

1 may now be permitted to close bv
saying, because if T do not say this, I
will be failing in my duty, a word of
praise for our Home Minister. His
worst critics do not doubt either the
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purity of his intentions or the firmness
of his will. His patriotism is of the
highest order. If he has failed here
and there, it is mostly a case of idea-
lism overstripping performance. If he
has erred here and there it is a case
of patriotism bogged in its own sur-
feit. By and large he is a man who
presides over his offi.:e with fear of
God in his heurt and human dignity
in his mien. I thank vou for the in-
dulgence shown to me.

Shri Raghumath Singh: He has taken
one full hour.

Mr, Speaker: He began at 12.32; his
party was entitled to 33 minutes and
he spoke for 38 minutes for which he
asked for permission.

o M e (Ja9YR) : weAer
wEXET, Y wTaw we) gur Y, & wrq A
WX g FAw FT A AF 9w AV
fard faam & s & AT AR

wdaar & ag ga S fawin &
w1 # 79 gu & w7 ag famto Q sw17
w1 @Y @ ofaa ae s w1 fmin
W g difan faakg ) @gt oF
aifag weqsi & faatw &1 @
g w # g F& v fasr
g . wdur A Ew oot aw
atfew faufor 51 qeaeu @, # o 48 awt
¥ widw A g AN 9 o F s
=rgar § fF Fw a<FR A 5@ aray
# o At A ST A g€ #
1814 hrs.
1Mg. DEPUTY-SPEAKER in the Chair]

w e w1 AMfgs e
wraTa & Wi & AT VAR Ig &
T &7 g §, qui (g WAt §
weh gfaar & Fog g wwer ) fafaw
wareal § Fie feqr §, fadgw  fae
wHarg ¥ 2 fear §, afew gt wfaam
& WA Jg wog € @ 95T WK
w 2w ¥ 9fy xw wraw § feiee g
o ¥ ag § e sfeem & oW faam
425 (Ai) LS—7.
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# o wraw e ¥, fom W FY e
# @ FT T § 1960 # T Widw
ey a six Gy aHTT WY
gy ug q Y wRw fraedt @ R,
& i ®q # ofoorm gud avad

1960 ¥ Tufa & wov wRe #
Fgrar e gl fg) &1 9gm wfuwrfus
3T wifegd W fom #ratea & ferdy
I AT FHETfEl Y ger quie 8,
3T F fg ¥ wewr fgy 1 Hag
HATET ¥ ag T g E FF AWK
fray o¥ fawm §, famr & fedy s
Y FHATE A7 qut = @ W
I ¥ afz T werg aut & &g W il
¥ FTH g 997 §, A T HT 34T FTIT
%1 g Efau F wETC 1965 WY
26 A ¥ ferdY T 2w XY qgeAy wian
R g | T fAw a1 AYAT A
F19 a5 fgrdy A Fear anfed 19637
0F FTHF §H A GET a9 AT § S
T F areg § AT ST FTA A Y
qg ag EqeE FE A § f wde FEe
et & arg 9w s 1 & 07
HATH & 7g ATAT WA 6 1965 #F
26 IAFL  F AT AT FET ALH KT
areq 18 fgrdy § sotaT Anfed av i
S FA IW F ATY AT FAHAT 4Y TH
araey ¥ T gHT

fad arq & ag J7771 wEATE 5
farsmated) & fedl Jmwa oy -
arfat £ qafe gear @, I w@Ataay #1
& WY T Saelt F a0 9 @y & A%
Tt ) ey w@ g g W @ g
gfz warfEl & g & 39 R
sraderaT #1 8, A & s sgan § R oo
FHatfgl st 0 g @@ af faar
T &, wre oY wfaurr A, g Ry
oicTsgifa & wre 7 wgeaT s R
HETHE Fa FTH YA A 9T BT
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[zro mMifarz z14]
dfF g7 FHwiwE & fawg 1§
FraaTey 7Y #1 7€ §, 39 forg g T
ST T & AR a wraar by gé g fEgw
&9 W FT LI FOCHISAT § &Y 9 v
2, =a foro oY fumY & WY w17 57 @9
& 57 %1 791 fardt & 7w s=wvAT AR
F oY g9 FT7 Gy & & oy wg ) 7y
gL 7 dfgum, s T g
@g ¥ AR, T g FT 9747 fFHar grar
@ fgrdt & #10 #7F & graw & feafy
fam @t | wfew @TFT &g WY
FTC FET ¢ fF 59 X 57 FT1 91T
&Y fFur o & oY g7 39 5T #
FaT wTuT § fF e ST 1 9T
TR sgFEg AN & fE
o WY FEYG FTHTT FT GHET HTH GASAT
HAAT &1
HIFTT A, [@ HATHE T, FL T 9
A & frde o v fewdt sengwTe afam
aa$ | gg afafs 1 fawto gg S ag g
T | &y ATFAT AT § OF T T
# F1% oy afefs §, foms fwlo a
g g ad AT I AT H 5g &
o @ 4% & |\ g gfafa &r Fur
waaa g? AL e off gHTwET wes,
Sy guT & e, o aarmvor fae, ¥
e feg=t 9dv 59 FawFv a@fafa &
TEAET AT ATRA & |

it s et (fasate) - &
grrpr 2 famr g

o Mfaww am : AR HTW G
fo sgM geer 2 fur g afe @ wiw
aF gever 3T ¥ fouw &% g, v A &
Fgd q¥ &% 1 | § wrAn Avear g fr wn-
fa< 77 fedl ammeTT afufa & war-
Fo #4, 2, afa g & Fw A &AT 3

4 4 X® gy & e HOEy ®Y
arar g feg g F=sh F wfa
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¥ 7 g @, SfFA s s F Ay
_19 &Y a7 § 5 37% qoav ¥ faadt &Y
qraEe a7 I g, WA se ¥ g Ag
T FT R E, 2H 3O T maw g &
37 % forg for e eTe g &5
¥ faza s =mear g fv afe iy
garem< afafa & M F17 7 & &,
AY SN F F T F1 T F {747 917, 97
# &, fom &Y gare ¥ o gfafa s
ng €Y, 37 §IEAT FY gAR gAT-—-H
|9 37 ¥ § qF g1~ F w9 ¥ g9 39
gfafa & swfer 2 § o Aw s aqen &
fo goTR TENET T FTFT FITT 1
foy warcwr afufa #v  gaAr
&M FT AN F 1% 7T TF WITH G WTHT
gar #TT afufa &% T g1 w§ F
fagw % aTa17 Y T T IFT & 0
5 g & % 31 wfufa & awe ol
st F fagra & gvaey & fasne (&9
ST AT T NG § A f "
a1y AN R FanvEl AT
g fE s wrediy et § A7
af & 1 wfgurr awr ¥ 3w g
Haurgal, v qR Wiz § 1 § 58FT
gaey a1, o med W oy ¥ geer 4
T FTHG AT A SEF FgEEm 9
FHG AET F I T fF 3@ Fa@
oY gga X FEr 91 fE gEr 14
gt ¥ " F s e fean o,
FfFT Sarg@™ St 7 SaFr Qg
fFat a1 W\ ST TR ar 5 wisy
WITET ST TEY g g, Sgwr agi
Y @ ot gFar | waq fm § oanw
g M ey qfafe a=3 ardr g,
TaF ft I avg & gdmr grh, fow
g ¥ f& el aarsr afufs =
g€ | fx sad wast mifs WY @ sEe
gat & wgm f5 a7 wida wer
fafinY ®1 o I afafq & W@ g,
I qT BN TEF T [T AT Ak
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ITH @FR AG F Wfgd 9@
afafq & w@gam

vzt aF et ¥1 gy & ¥ @y
n7 oF favm ax ogwr g fr el
F T4 & gray A FET GIEHT 97
BOAT ARET FH a7 T | I WEIWA,
fawsr &3 fordl ® wmaw fear @
‘A wARYY ¥ I AT I9E
w0 7Y, IfFT "a aF g A F@
FAATEY WY 2 39 qrIY §, IgF T
# g ¥ W E | ¥EW AEw F)
Sy feafq gy 7€ 2, 99 feafa & 3=
R @7 &1 1€ I T T
gE | gEfay ey & F1w & Ay
FEW AIFR A HIAT AHAT FH AT
FT AT e | F7 § 9 IY UF I
aY gy st % form /Wiy &1 ag & g
fr ferd) 97 o Ay 9 @Y 2, g AW
faswer el o

fey & &9 & Avay ¥ FEn
& F99 0F &9 7 2 fo faay
fedt Wt T § SAw gAwr W
9E-AERIL §1, 9§ &9 #7 A9 ol *
| TF AEd Y a9 & oA Ay
qaw & T8 s fF e & fewmr &
W qE 1 A9 fage &, 3T ¥ q@
ar 5g fear 7@ & f5 g g O@-
gage fgedt ¥ ¢ aFa & few oY
ga fge ¥ fod, SeFT WA AW
F A 1w W Tew g SR
FH R FO0, Ig T9F § AL F
TqA T | W AT HAET H AT ¥
FW 99 gFAT & A 7 e § f9F ok
IEFT AT WA WS, a8 7 Q)
aEar & | #g1 3¢ 9T ¢ F ag =y
FIHTT T FgAT G &, a8 aY ot &
wew el w1 FEAT 1 wEew HA
FAR |1 FI, 3967 ¢ 9w gy A
st § o3 3 § 5 S A

VAISAKHA 7, 1888 (SAKA)
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Af wTar a1 IEF IAT WE FIW G
ITAT @71, a9 RGN Al T FH
FUI F fa¥ g faaw g #3 wudy
¥ fogar gear & 1 v afe g
AAIET g 9T & I9F aned el
q@t 9T g FEAEY R R F 9F
agl @T AT @ F 9y 3g W fow
fear o f& @ wod g9 @ e &
T FFY § AY H favarw € 5 wrd
GAT ST FT 7ET HAY ALY T AT WA
9a HaWr ¥ fA&T | g0 S 3@ a1 Ay
2@T 5 #W W& At s vy §
FAT FIQT & | @9 @) A9 ¥ qg W Fg
a & f ga Sl # 98 W A9
X T & FOE a1 13 gy W, fF S
geea I+ mmarmfowr awr ¥ woar
w17 &l ¥ A F3IF & a1 A "W Helv
ST fau gwml F gaer fgwdr wiwmi
F woar F1 ferdl ¥ T8 FF & 9Ty
e 7 ffey | fagm =T gaar a8
FEAT 9T, 3 F [FTET W FE AT
agt £

FHT GIFE A T FH A BT
T IAFY A A F19 gy I AT AT
g wifed | wE & W W &
F1H T FI | WITAT AT F TRy S
Y grawy @ 3 fawg § gAT aga awn
FT FH FIA FT mawAEFAr § |
¥ qgdT F19 g8 #7AT wrfed 5 @i aF
g A1F JIT WEE FT gEEY 2,
FIFR 3 A T WAF I T A8
e ag fed) Y 39 qdums 1 dfeus
[TeEH AT AT T F Arq ag Ay
Fg qF1 & fF 91 wrhE wed 3ad
g g g §, IAF W FEy | wE
=5 qT #1E wrafe AdY &, T |9 WA
WTNTS #1 d%feqsh ATAW JAT AGET
1 qdem & fad a7 fear o, &fET
AT ag FeAT & fF T AU 9T 3@
€T 7 9w 5 99 v a9d aww
&Y S g #Y efee &, a9 F wrard
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a3 1 foadt wierd aww @ wf ¢
3T g7 AN g o fem oWk
IFFT AT g fAwe fF Y wrard
oY qYX AT TGT TeT qEH G AT
gAY AT fr gt wgr forea @7 ey
T AwE 3€ & 77 gt 9< 9AST I
TR W9 /9% F 2, Afeew daw
gY wmar &

T ar W WY F fawre
¥ fawg & ag g e § f5 o
2w 58 favafaerem &, 5 58 fava-
fagegt & & 40 favafaaremi 3
Ayl fore &1 arenw, dwfers wremw
A WA # AT far @ ) T
mfg dame @@ § 1 Fw feew
v 'qTe A Atfged £ da3 w37 § sy,
qix agt & #1% I3 FAT FTET @
foar & 1 & e A § 5o
3 FUT W F fagh g damc
T W = W e oww
smar g AR foaw afs & 7 g qae
N E AR 9 R ¥ = Wy
& @ 2, IaR @A g fea qww
ST WG 9 GEIE g g A 6w
99 9 fFqAT =g w1 s ) e fo
TF AT IgIT AEAWE § M T T4
g # 5 ol 7 AT T SFIE w
Fq A% FIT wTH ffeen Uz Rl
FiE TAE 1 g9 A FE 9T ag wgy
1 WeAEE! WIAWT WO qET g,
THH WY OF &qa fawer g1 & )
FEEAT QU A WRATHE A€ TRET
afz qr fear o o @ a@ ¥ A%
Fgrax wiw ffe qus &vad fawm
¥ g w1 frwa aw, @ @ faw §
f& atfeea aga e dUTC & IwEW |
T g g1 faelt § f A F3eT ww
W ©e @Wd ¥ oW aga &
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%o Mfaw Tw : Fw W A
*g W & wfafa A @ & 0 qg wa@r
™ g

oF o § o wg oagar g 5
w7 fgy 7' = ar wraw F farer
#1 dfoas amqw q97 e A, 39
qua A FH F w3 & foy feaq
FHAM@T F TA@T 7@ AT AT @0
T AT K ¥ A fea HT T
X fear @ &, @ aww F@ &
F4T FXW § | § GUEY § FgAT gar
g f& stgt a% @ Far WA 7w
g fam o gu A W[ fe, &G,
arfes, dan, ady, o, ¥ faadr
WY WIETd AR AW A www @ K §,
ITHT awfeaw Amamw qew @ fear
Eicdl

TF 919 W F qH AR Tt g W%
g ag 2 5 99 aF el #17 ),
50 auf 1 WA AT FTOqH
qqWa ¢, 9 qF fFE w1W g oA ¥
frzr €t ), @@ a% ag FH AG
grar | frser & A @ wmEEs
AN §—3T T F} FTWA A A
frosr @, @ A @, A o F AR
& g, fresr ok @A ¥ A
aEeq Q1 Afey, Mon gR e,
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¥ i 5 aF 7 &, e, e A
TFN, T T& FE &9 TG g |
¥ #g Agw f, 0% FHEAED W
gu ot g e g fF gl e Ay
WA | &Ffa, Wy a gl & qafua
s N & ferdh, M-ver wfe, @ oaw
* wfe 7 & #1¢ faar § W 7 A1 W
o T g & A A §
ag T Ao & ograew g A e
TTo A A T AT FT AT A,
wifs & Wt 9w gady afafs & aaw
¥ 9 gedw gfafq wafem & o€ 0,
W AW & sfeae X fEw 5@
& fa¥ | 3@ @G To WEST A FE
A—Iga a¥ AT I F aC W qH
g —f& s #1 ww afafs ¥
FmmA F1E AT @A aifgd | e
J A A1 W AN & A YA
FeET @ AR F X gEhg
afafa & ama F1E doET WO AT
qg DT AN F A W WS W TR
TR ATHA TH GFY # AIE gy
T W W R NS q’ @ Ay
Jafs I8 A9 B W & faw T
&Y 9T 3| = & for st @

ot #F & S Aw w1 Qe @
ATEAT § A HF WF AR W §
qeel A 4 oag wE & fF X F
W @ B R W v 2
W AATE ¥ 9w AT, SEE
a9 A TG FEATE AT FET TER
et & graw & ot w v & oSEE
T AT FGAT TE & (% FE0q qFT
fedt Wi TRt #1 e FT,
ITH qAEgR #1 o w¥, fg W
FE W A F, FTH 1 a€ T L |
Fgd w5y ¥ ot a% mar § W A A
A g g oF T g | S O
fafear awg & awgwsT a1 g & )
FH T@ F@ N AG § AR o
C i

AW A A g § 5 A ¥4
S ¥ fAy WY wwer Wt Wi
w dwfoorw AmeAw awTd

el ar ag § 5 W w1 fr
m%mmeaﬁiﬁmwuﬁ:
T § 6 @ aw W wEwT e
T o e S aw aw ww o
mnugwwm&a’tqm
T 9, Tg WINT HaTIT WA wraTs
T HATT 9% W Iq H g9 W &
T I

N G ag w o ww wmir
® wkw v ¥ fog, e qee ¥ w
T Q@R WE @ ¥ faw, e
q, TR AT W WE AW A o
R qwHT wEedt #v afafy wq q9E
st wfafy @ arq &1 frde st @
&mmmﬁmw@éa

IO 7@ FY WOE A T g
™ g T AN AY qefaw fafy 3
IHEF /Y Nt M Tw Iy mwr
A @ § | we A F7 A gy ma g
T A A fea fe st g o

ST AT A T § s forer,
IR AT F FIO @ g & owmm
F@E 5 97 T avE famme w00

Shri A, C. Guha (Barasat): Sir, the
Heme Ministry is responsible for the
administration of the country which
is a very complex affair in the present
day context. This ministry cannot
function in isolation, but it has to
function in the context of the present
development—social, economic and
cultural, Every year a few lakhs of
boys and girls appear in the Higher
Secondary and School Final Exami-
nation. About 50 per cent or even
more get plucked. Those who pass
also see no bright light before them.
The future of those who get plucked
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is blighted; the prospects of their
families are blighted. All these create
social problems. Even to maintain
law and order, which in the present
day context should not be the primary
function of this ministry, the ministry
has to take cognizance of the expan-
sion of education and the natural
consequences  of the development
programme in the psychology of the
people.

Government have initiated many
new schemes and projects for which
they have introduced many new laws,
controls, inspections, etc. These have
provided scope for the violation of
those controls, regulations etc.  One
case which naturally comes before
us is prohibition. I also belong to the
Congress, not of this generation, but
the earlier generation, when Congress
became a mass organisation, I know
its allegiance to prohibition; 1 know
what value Gandhiji used to attach to
it. T am sure in the face of the prob-
lems of corruption and soc.al vices
created by the present policy of pro-
hibition in the country, Gandhiji
would have the courage to recall his
programme of prohibition. But I am
afraid this government has not taken
any congnizance ‘'of the problems
created by this mad scheme of pro-
hibition. There are so many other
controls which  apparently  have
failed to make any impact......

Lakshmikanthamma
(Khammam): Gandhiji said that if
he is to rule even for 3 days, the
first thing he will do is to introduce
prohibition.

Shrimati

Shri A. C. Guha: 1 have had oc-
casion to discuss these things with
Gandhiji. I have a worked with and
under him and I knew his mind. 1
am sure had he been living today, he
would have recalled this programme
of prohibition in view of the social
evilg that have been created. Let
us not be swayed simply by emotions.
Had Gandhiji been living, 1 am
sure it would have been possible for

ments.

us to convince him. But the dead
command of Gandhji hangs heavily
as a dead weight on the government
and on the nation. It should not be
allowed to do so.

Regarding the gold control order,
government clearly know in their
own conscience that it has completely
failed. It has opened up new avenues
of profiteering and blackmarketing.
Al] these controls which have been
introduced by the government have
fajled to make a social impact and to
create a social psychology through
which alone these controls and orders
can be properly implemented. They
have created more social problems
and new forms of crimes, because men
are prone to defy these orders. Any
respectable man in the country will
violate this gold control order if his
son or daughter is to get married. He
will have no compunction. It ;5 a
matter 'of prestige for any parent to
give their daughter some gold orna-
I do not mind if the govern-
ment have been ab'e to implement
these orders properly. But they have
only cr-ated 4 new blackmarket and
a tendency to violate laws, a psycho-
logy of dcfiance of authority. The whole
authority has come into disgrace due
to these controls which the govern-
ment have not been able to imple-
ment. I am sure our government
have got neither the mind nor the
power to implement them.

Another factor which the govern-
ment should take cognizance of is the
scarcity of consumer goods at present,
particularly food. When a man cannot
get food he becomes mad. He will be
easily misguided into any crime or
disorder, because the primary neces-
sity of any man or any being for its
sustenance is food. The incidents in
Bengal in February and March are too
well-known in this country. Surely,
the provocation for all this was the
scarcity of food. The administration
failed even in distributing properly,
adequately nad equitably whatever
food was available. If the govern-
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ment is not equal to the task, it be-
comes very difficult. I am sure, Mr.
Hathi in his conscience will admit
that the government administration
is not equal to the task of implemen-
ting all these controls, rationing, pro-
curement, etc. Every day when the
Food Minsiter is here, the poor fel-

low is being blamed for something
done in some States, for something
happening in some States. There is

scarcily condition in  every State,
near-famine condition in some States
but nobody will give any considera-
tion to that, because there are ele-
ments in the country which would
like to take advantage of it. Natural-
ly, they would like to take advantage
of it.

So, it is the bounden duty of the
Government to tone up the adminis-
tration. Whatever may be available,
it may be equitably distributed,
promptly distributed and distributed
with some element of sympathy.

In this Report it has been stated
under the Department of Administra~
tive Reforms  that if procedures
could be simplified the chances of
corruption would diminish. In spite
of this recognition, even now the Gov-
enment procedures are tortuous and
time-consuming. Only two days ago,
one highly-placed official of the Gov-
ernment procedures are tortuous and
and he tells me that they can hold up
any scheme for six months or one
year and they shall not be held res-
ponsible for any misdeeds or derelic-
tion of duty.

An hon. Member: He should be
promoted. .

Shri A, C. Guha: It is open to them
to hold up any scheme of the Gov-
ernment for one year or even more
than that. If the administration does
not act properly, sympathetically and
promptly, particularly when scarcity
conditions are prevailing and when
we are passing through a developing
economy and a planned development,
we will meet with disaster.

= 1343

Through our Plans we have arous-
ed the ambitions of the people. We
have taught them, not only through
the Plans but also through the election
campaign—other politica] parties have
alsp done it—to aspire for a better
living; they have been taught to
think of having a better standard of
life. They have got some education.
They know what is the world vputside,
what they can expect of this Govern-
ment. We have put many rights and
objectives in our Constitution and we
have put many things in the publicity
literature published and circulated by
the Government.  All this has incited
discontentment. The Government
have made their own contribution to
this incitement of discontent but
many o misguide and utilise it. The
result is that everybody has created
this discontent in the country and
there is none to control and chanelise
that discontent. If the emotions
have been aroused, it is the duty of
the Government in a planned economy
to chanalise properly the emotions and
energy of the people, direct them in
a proper way, instead of allowing them
1o be diverted in a destructive way,
that is by destroying public property
and causing losg of life. Only then

can there be development. Other-
wise, there will be chaos. So, I
take

appcal to the Government to
cognizance of this and tone up the
administrative machinery and put it
in proper order. ,

Old values have changed. The new
gereration hardly knows the past
history of the Congress or the tradi-
tions of the struggle for freedom. The
old values have changed and the old
idealism has gone. But we have not
been able to create a new value, a
new loyalty. We have not been able
to give the present generation of
young men any new idealism. It is
no use blaming them for what they
do. We have to teach them some new
values.

I recollect that after the introduc-
tion of the Reforms Act in Britain in
1830 or 1832 some politicians there
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stated that they should go and edu-
cate their masters, namely, the voters.
When the franchise was extended
extensively, they felt it to be their
duty to educate their masses. But
our Government have not undertaken
that task. I feel that it should have
been the first dufy of the Home Minis-
try to educate our masters, to educate
the people, to educate the new gene-
ration, so that they can use their pri-
vileges with a sense of résponsibility.
They should be taught that there can-
not be any privilege without responsi-
bility, that there cannot be any right
without any obligation, that they
must fulfil their obligations, that they
must perform their duties, and only
then can they erjoy their rights and
privileges.

Another factor which I would like
to mention is this. There has been
an increase in the circulation of
money. During the Third Plan period
alone it has gone us by 42 per cent.
Today even the peoplé in the lower
strata of society have got more money.
In the rural areas, agricultural pro-
duction has increased and the prices
of agricultural products have gone up.
So, the farmers and the workers have
got more money. With money a new
psychology is created. When some-
body has got money in his pocket, he
develops a new psychology a new
temperament. He is no longer so
docile and so submissive and so ready
to obey orders. He develops the
psychology of questioning the autho-
rity of somebody to give orders or
directions to him.

An hon. Member: Do you want to
confiscate all that money?

Shri A C. Guha: When confronted
with all these problems, naturally the
Government did, and had to, take
some police measures. But they
should know that police measures are
not the real remedy for this. That
may be neces-ary at the critical stages
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when the trouble becomes somewhat
serious. But there must be some defi-
nite plan for consolidation and stabi-
lisation of the social forces. Govetn-
ment should take care to see that the
socia] forces which have been created
by Government are stabilised and con-
solidated and they are put to creative
purposes.

Another feature which has come up,
particularly Bengal, is the advent of
the teen agers. Thig is a world pro-
biem. Here I am reminded of my
own teen age. When I was of that
uge there was a tendency to defy the
authority of the Government, not so
much to defy the authority of the
parents or of the teachers as to defy
the authority of the Government.

8hri Tyagi (Dehra Dun):
body knows that you were
pistols and bombs.

Every-
using

Shri A, C. Guha: That period may
be regarded as the revolutionary
period. But I can surely say that
when I was even below teen age,
when I was 11 or 12 years old, I
developeq some tendency to defy the
Government, to challenge the Govern-
ment even though, I was considered
one of the meekest and midest of the
boys of the town. Even then, that
was the tendency. Now that tenden-
cy has come again. This is a serious
omen of which the Government
should ‘take cognizance. If they can-
not put these youngmen to proper use,
if they cannot give them proper func-
tions, proper work and prqper duty
and proper guidance, they will create
havoc. Compared to what we did in
the British days, I think they will be
able to do much more. I give this
warning to fhe Government that they
should take these things seriously and
see how these young men can be pro-
perly educated, can, be put to proper
uge, can be utilized. They are ener-
getic and they have the courage to
court suffering. This  energy and
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courage to court sufferings should be
utilized for proper purposes, for
nation-building purposes, and not
destructive purposes This is the res-
ponsibility of the Government.

I feel that either this Government
or the ruling party. Physically and
emotionally, has become too old for
the new generation, or our nation is
emotionally too young for this Gov-
ernment or for the ruling party, or for
that matter, any other party. I men-
tioned about the ruling party because
the responsibility is mostly with them
and they have to face the trouble.
But Mr. H. N. Mukerjee might be
feeling complacent that this party
would always prosper, that these
things would not touch them. But
Sir, even on the 6th of March, during
the hartal day or bandh day, the
partymen had to travel Tn cars with
press posters hung on the window
screen of their cars in Calcutta. They
could not travel with their party
labels on the car. So, they felt that
for safety’'s sake they had to take the
Press label. It was a signal for them.
1 feel, Sir, it is a danger for every-
body, including the opposition parties.
I hope other parties will realise the
danger, and more s0, the congress
party and the Government will realise
the danger because it has been their
responsibility; and in away, and they
have created the forces ag they have
been in power for the last 17 or 18
yeurs.

something about the
Particularly in a cri-
when there is food
scarcity, when there is scarcity of
many of the consumers goods, the
administration should be prompt, sym-
pathetic and have a natural under-
standing of the people.

1 mentioned
administration.
sis like this,

Sir, I am told that in one of the
most troubled spots of Bengal, the
trouble started because of the insolent
attitude of the sub-divisional officer
of that p'ace. It is to his folly that
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the whole trouble in West Bengal
started. If one officer in a sensitive
spot commits some mistake or mis-
behaves, then the whole country or
the whole State may be in trouble.
So every officer must be cautioned
about this, that they should try to
understand the feelings of the nation,
they should try to understand the
feelings of the mob and the masses;
they shoulq not think themselves too
dignified, too high; but they should
come down to the level of the mob
and the masses and they should try
to understand their feelings and should
help them in removing their grievan-
ces.

Another factor is the tribal belt of
India. It is not only the Nagas and
the Mizos but the entire tribal belt of
India is in ferment. And I know that
Government have been anxious about
their development. I know that the
Government have spent crores of
rupees for the scheduled castes and
scheduled tribes; but the Govern-
ment’s achievements or  bona-fides
should not be judged only by the
amount of money they have spent. It
should be judged by the results they
have achieved.

It is a blatant fact today that the
tribal people of India are now dis-
satisfied, and dissatisfied to gn extent
that they can challenge the Govern-
ment even with arms and weapons.
Sir, apart from the intrinsic trouble
in this regard, there are two other
factors. Some of the tribal areas are
in, the border States and they are
sensitive borders. If there is any ag-
gression from outside their may be
interested parties in India, interested
elements in India, who want that trou-
ble in those sensitive areas to con-
tinue, so that, along with the foreign
aggression, the troubles in those areas
and the civil commotion inside India
may supplement the foreign aggres-
sion.

Mr. Deputy-Speaker: hon.
Member’s time is up.

The



Shri A. C. Guha: This is one of the
dangers. Sir, I will take 3 or 4 more
minutes.

Mr. Deputy-Speaker: You have al-
ready taken two minutes.

An hon, Member: He is a senior
Member of the Congress party.

Shri A. C. Guha: I am speaking for
the whole of the demands only today.
1 have not spoken on any other day.
1 hope the Home Ministry will make
a qualitative distinction between
Nagas and Mizos. They are not of the
same class. Their problem is quali-
tatively distinct. I put it to the Gov-
ernment why they allowed the Natio-
nal Mizo Front to develop. It was
under their pattonage that this front
has developed since only 1962. How
dig they get their start? They got
their start from the near-famine con-
ditions that were prevailing in Lushai
area, which is called the Mizo area.
During the near-famine condition, the
Mizo national volunteers came up for
doing relief work and the Government
took their help in preference to some
other political elements. And this is
the beginning of the Mizo National
Front. I hope that these two problems
will be separated and I request that
there should be a serious attempt made
to s . the problem of that area.

Apart from that, Sir, the entire new
industrial belt of India is in the tribal
area. Starting from Durgapur, Bhi-
lai, Rourkela, Ranchi, Bhopal, all
these industrial units are in tribal
belts. What have the tribal people
got out of the industrial development?
They have been ousted from their
homes. 1 know, Sir, some of those
local tribal chiefs might have got huge
amounts as compensation for land, but
have the Government taken any care
to see how that money was being
spent? Have the Government taken
any care to see how the money was
invested, whether it was utilised pro-
perly or not? The money was just

simply squandered by them and some
middlemen, right have taken a big
share of it. They have cheated the
tribal people and taken out the money.
It should have been the responsibility
of the Government—having handed
over thousands of rupees to some, al-
most naked tribal men—to see how he
is going to spend that money. The
Government did not take any care at
all. It acted only formally. Govern-
ment thought it was not their res-
ponsibility, though, I feel, it should
have been the responsibility of the
Government to see how the tribal
men spent that money. The result is
too much and too wide circulation of
money and we have not done any-
thing to give them the necessary so-
cial inputs through which the tribal
belt could be put under some consoli-

dation. I think this should be done
now.
Mr. Deputy-Speaker: The hon.

Member’s time is up.

Shri A. C. Guha: There are two
points, Sir. I should now say about
the relations between the States and
the Centre. The Indian federation is
somewhat different from the Federa-
tion of the United States of America.
The Indian Federation delegates power
to the States; but the American Fede-
ration surrenders power, that is, the
States surrender power to the Centre.
But I think here the process is being
reversed now. I am not sure, Sir, if
the Government intends at least in
practice, if not de jure to have the
American, type of Federation. The
Centre is practically surrendering to
the States. It is the States who dic-
tate and not the Centre who dictates.

An hon, Member: It is a counsel of
surrender.

Shri A, C. Guba: I wonder whether
the Government has taken any action
or not. A Chief Minister has the
audacity to say that he is not liable
to any explanation either to the Prime
Minister or to the Rashtrapati, Presi-
dent of India. If the Government



could tolerate such a position it is
almost the end of the federation.

About food this year, knowing that
there would be a crisis at least on
three occasions the Chief Ministers
came to Delhi and decided on certain
policy; but on going back they did not
implement the policy. The Central
Government was impotent to tell the
Chief Ministers that once decision has
been taken it is their duty and they
must have to implement those policies.
It was only the Bengal Chief Minister
who foolishly took up the Govern-
ment decisions seriously and he was
praised all thoughout India and now
he is I think the most miserable man

in India—cursed and blamed by every-
body.

I should say a word about the an-
nouncement of the Home Minister to-
day about the continuance of the
emergency and the D.LR. Sir, emer-
gency is emergency. It should not
be a chronic thing and a continued
thing for years together. But I do
agree that Government requires some
extraordinary powers particu'arly in
the present crisis when all social forces
are in fermentation and there are
socinl disorders, and alsp these social
disorders are often coordinated with
foreign aggression or foreign designs.
The Government requires some extra-
ordinary  power. For that, if
necessary, they mav amend the
Constitution, but let them not function
under the emergency. Emergency
should not be made a chronic thing.
If il is an emergrney, it should be used
very sparingly and really in emer-
gency.

14 hrs,

It cannot be said that today there
ig emergency in the sense in which
the Constitution provides for an
emergency, but there is necessity for
some extraordinary powers. There
T agree and for that, if necessary, the
Government should enact new Acts or
make necessary enactment either
through the State Legislatures or
through this Parliament, but they
should not continue this emergency.

1 hope, the Home Ministry will take
cognisance of the new forceg that
have come up as also the potentiali-
ties of these férces aligning with
some foreign designs and some civil
commotion. These are things for which
the Government should take neces-
sary precaution and steps. Those steps
should not be only police measures
to suppress the public feeling. These
should be measures to understand the
public feeling, to realise their griev-
ances and to make amends for the
administrative or social lapses that
may be necessary.

Mr. Deputy-Speaker: Hon. Members
may now move the cut motions, su.b-
ject to their being otherwise admis-
sible.

Shri Dinen Bhattacharya: I beg to
move:

«That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to strength security measures in
border areas of West Bengal. (10)].

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need for proper use of Central Police
force). 11)].

Shri A. V. Raghavan (Badagara): I
beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to implement the assurance
regarding official language given by
the late Prime Minister Jawaharlal
Nehru to the mnon-Hindi speaking
people. (12)].

«Phat the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to provide financial aid to deve~
lop regional language, (13)].
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{Shri A. V. Raghavan]

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to give equal status to languages
enshrined in the Constitution along
with Hindi. (14)].

“That the demand under ghe
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to give official status to all the
regional languages in the Centre.
(15)1.

“That the demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

[Need to constitute a committee con-
sisting of M.Ps., jurists, educationa-
alists, linguists and others to chalk
out an acceptable language policy.
(16)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to withdraw all cases pending
in connection with the Kerala Bandh.
Inl.

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Neeq to withdraw all pending cases
against newspapers. (18)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to enlarge the powers of Con-
sultative Committees of Parliament
appointed as a result of President’s
rule. (19)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to appoint a planning board in
" Kerala. (20)].

“That the demand under the
head ‘Ministry of Home Affairs’'
be reduced by Rs. 100.”

[Need to curb police excesses in
Kerala. (21)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to speed up the inquiry com-
mission proceedings. (22)].
“That the demand under the

head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to release detenus held under
DIR. (23)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to lift the Emergency. (24)].

“That the demand under ‘he
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to provide facilities to detained
members of Parliament to perform
their constitutional duties. (25)].

“That the demand wunder the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to revoke the Defence of India
Rules. (26)]

“That the demand under Lhe
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to review decisions on policy
taken by the Governor of Kerala.
@2n].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to refer policy matters of
Kerala to the Kerala Consultative
Committee. (28)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to provide
schools in the
Andaman
(29)].

Tamil medium

Union Territory of
and Nicobar [slands.
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“That the demand wunder the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to take emergent steps to fill
up the vacancies caused in the Rajya
Sabha from Kerala. (30)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to convene the Kerala Consui-
tative Committee on Legislation at
least once a month. (31)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

sanctioning
(32].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Favouritism shown in
new schools in Kerala.

| Failure to provide weightage to .Gov-
ernment servanis in the pay com-

mission award. (33)].
“That the demand under the
head ‘Ministry of Home Affairs’

be reduced by Rs. 100.”

[Decision in raising the retirement age
of District Judges in Kerala. (34)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.*

[Lack of effective control and super-
vision over Kerala Administration.

(35)).

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Abuse of powers by the Advisers in
States under President’s rule. (36)].

Shri Dinen Bhattacharya:
move:

I beg to

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1.”

| Failure to lift Emergency and revoke
D.ILR. (40)].

VAISAKHA 7,
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“That the demand under the
head ‘Ministry of Home Affairs'
be reduced by Rs. 100.”

[Need to frame rules to provide uni-
from facility to detenug detained in
different States under D.I.LR. (41)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to institute judicial enquiry
into the cases of firing by police in
different States. (42)].

Dr. Ranen Sen (Calcutta East): I
beg to move:

“That the demand under
head ‘Ministry of Home
be reduced to Re. 1.”

the
Affairs’

|Refusal to hold periodical meetings
at regular intervals, wtth Central
Secretariat employees’ Or ti
to settle day-to-day problems of the

employees. (43)].

“That the demand under the
hcad ‘Ministry of Home Affairs’
be reduced to Re. 1.”

[Arbitrary manner of finalising the
Regulations for conducting the

CSCS (U.D. Grade) Limited Com-
petmve E:cammatton for depart-

h consult-
ing tha Cbeﬂcal employees’ organi-

sation. (44)).

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1.”

[Refusal to introduce a Selection
Grade Lower Division Clerks post
and Selection Grade Assi. ts post.
(45)].

“That the demand under the
head ‘Ministry of Home Affairs’

be reduced to Re. 1.”

[Refusal to abolish Upper Divisic:
Clerks post in Ceniral Secretaric

Offices as recommended by Pay
C issi and M i C it
tee and d ded b loyees’

organisation. (46)].
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[Dr. Ranen Sen]

“That the demand wunder the
head ‘Ministry of Home Affairs’
be reduced to Re. 1”.

[Fixation of seniority of Clerks and
Assistants in Central Secretariat
Offices leading to the supersession
of thousands of employees. (47)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reducedq to Re. 1".

[Ignoring the interests and claims of
more than 50,000 employees work-
ing in Central Secretariat and Allied
Offices by not holding Consultation
with their organizations regarding
J.C.M. (48)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1.”

[Failure to constitute the “Depart-
menta] Grievances Committee' for
Central Secretariat staff as promis-
ed in Lok Sabha on 8-12-1965
(49)].

“That the demand wunder the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to convert at least 25 per cent
posts of Lower Division Clerks in
the Central Secretariat as Upper
Division Clerks posts. (50)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to fill a large number of posts
of Upper Division Clerks which are
lying vacant in the Central Secre-
tariat Offices since long. (51)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to stop direct recruitment to
the Grade of Assistant so as to im-
prove promotiona] prospects of the
Upper Division Clerks of the Cen-
tral Secretariat Offices. (52)].
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“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to give promotion to all the
Lower Division Clerks of the Central
Secretariat Offices who have since
completed the minimum service of
8 years, in the grade as per the rules
of the Central Secretariat Clerical
Service Rules, 1962. (53)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to provide promotional ave-
nues to the post of Lower Division
Clerk to edwucatiomally qualified
Class IV employees working in the
Central Secretariat Offices. (54)].

“That the demand under thc
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to amend the Central Secre-
tariat Clerical Service Rules, 1962
so as to provide for promotional
avenues to the post of Lower Divi-
sion Clerk to educationally qualificd
Class IV employees of the Central
Secretariat Offices. (55)].

under the
Affairs’

“That the demand
head ‘Ministry of Home
be reduced by Rs. 100.”

[Failure to accept the demands of the
low-paid employees of the Central
Secretariat Offices, such as Class
IV, Despatch Riders, Clerks, Assis-
tants, etc. (56)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to hold periodical meetings at
regular intervals with the Centrul
Secretariat employees’ organisation
with a view to settle their day-to-
day problems and grievances as is
done by other employing Deptts.
6N s
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“That the demand under the
head ‘Ministry of Home Affaire’
be reduced by Rs. 100.”

[Non-furnishing of Minutes of the
meeting held with Home Minister
on 25-3-1966 by the representatives
of the Federation of Central and
Allieg Offices’ employees regarding
retrenchment/reversions in Central

Secretariat Offices. (58)1].
“That the demand under the
head ‘Ministry of Home Affairs’

be reduced by Rs. 100.”

[Need to stop further studies by the
Administrative Reforms Department

in view of the appointment of a
high powered Administrative Re-
forms Commission which is now

seized of the problem of reforming
administration and staffing pattern,
etc.,, in the Government Offices.
(59)1.

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to take effec.ive steps to en-
sure proper implementation of the
Ministry of Home Affairs instruc-
tions contained in their O.M. No.
F. 11/21/62-CS(A), dated 29th
March, 1963. (60)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to take immediate and effec-
tive steps to confirm all Clerks,
Assistants and Class IV employees
with long years of service who are
working in the Central Secretariat
Offices. (61)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to redress the grievances of the
Central  Secretariat employees.
(62)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to issue the statutory orders
as provided in the Ministry of Home

VAISAKHA 7, 1888 (SAKA)
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Affairs O.M. No. 3/27/65-CS (II),
dated 25th February, 1966 for taking

away the staff identified as surplus
in the Ministry of Works and
Housing in the month April, 1966-
and thereby save them from rever-
sions. (63)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Neced to impose a total ban on the
direct recruitment to various grades
of the Central Secretariat Offices,
including on the recruitment made

through UPSC. (64)].
“That the demand under the
head ‘Ministry of Home Affairs’

be reduced by Rs. 100.”

[Failure to hold elections of the
shareholders of the Central Govern-
ment Employees Consumer Co-
operative Stores. (65)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to remove the restrictive con-
ditions of upper age limit of 30
years as a condition of eligibility in
the case of Central Secretariat
Clerical Service (U.D. Grade Limit-
ed Departmental Competitive Exami--

nation). (66)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to increase the promotional
avenues of the Lower Division
Clerks of the Central Secretariat

Offices. (67)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to introduce a Selection Grade
Assistant’s post in the Central Sec-
retariat with a view to remove the
stagnation in the Assistants grade.
(68)].
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“That the demand under the

head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to take effective steps to
implement in Central Secretariat

Offices the recommendation of the
Second Pay Commission and Home
Ministry’s instructions on the sub-
ject regarding conversion of 90 per
cent posts as permanent and to make
employees permlanent against them.
(69)1.

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

1Failure to furnish to employees’
organisation concerned the draft
Regulations regarding Upper Divi-
sion Clerks’ Grade Limiteq Depart-
tal C itive E. tion for
their comments. (70)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Failure to fill permanent vacancies in
Grade 11 of the maintenance staff
of the Central Secretariat Clerical
Service with effect from 1st May,
1957 belonging to the reserved quota
for the employees of the subordi-
nate offices. (71)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

iNeed to increase the promotional
avenues of the Lower & Upper Divi-
sion Clerks working in the Central
Secretariat Offices with a view to
relieve stagnation in these grades.
(12)]

“That the demand under the
‘head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Need to stop direct recruitment to
the grades of Section Officer and
Assistant in view of the fact that
a large number of staff is likely to
be identified as surplus in the Cen-
tral Secretariat Offices. (73)]
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“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to give immediate promotion
to all those Lower Division Clerks
in CSCS who have reached the
maximum of their grade (74) 1.

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to meet the just demands of
the Central Government Clerks
Union (75]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to meet the demand of the
Central Secretariat Clerical Em-
ployees regarding abolition of Upper
Division Clerk’s Grade (76)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

|Failure to meet the demand of the
Central Secretariat clerical em-
ployees regarding the introduction
of selection Grade Lower Division
clerk’s post in Central Secretariat
1]

“That the demand wunder the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

|[Need to stop direct recruitment to
Assistant’s Grade with a view to im-
prove the promotional prospects of
Central Secretariat Upper Division
Clerks. (78)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure to supply circulars issued by
the Ministry of Home Affairs on
matters of interest to Central Gou-
ernment employees. (19)]
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“That the demand under the
head ‘Ministry of Home Affairs’
be reduced ©; Rs. 100

{Need to settlg the outstanding de-
mands of the Central Government
Clerks Union (80)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Failure to hold consultations regard-
ing Joint Consuliative Machinery
with Unions/Associations affiliated to
the Federation of the Central Secre-
‘tariat and Allied Offices Employees.
31)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

INeed of giving promotion to the
clerical  employees of Central
Secretariat Offices according to the
length of service in the grade and
not according to the date of confir-
mation. {82)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Desirability of settling the grievance
of the clerical employees of the
Central Secretariat regarding their
seniority issue by holding talks with
their Organisation. (33)].

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Need of holding talks at Home Min-
ister’s level for settling some of the
long outstanding grievances of the
members of the Central Secretariat
Clerical Service with their organisa-
tion. (84)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

{Failure to ensure proper compliance
of the instructions contained in the
Ministry of Home Affairs O.M.
No. 24/10|63-Ests. (B) dated 3lst
August, 1963 regarding supply of
circulars to Central Secretariat em-
ployees organisations.  (85)]
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Shri Surendranath Dwivedy:

to move:

“That the demand under the
head ‘Mix;isuy‘ of Home Affairs’
bé reduced by Rs. 100"

[Failure of the organisation of the
Central Intelligence Services. (98)].
“That the demand under the
head ‘Ministry of Home Affairs’

be reduced by Rs. 100.”

[Refusal to accept all recommenda-
tions of the Santhanam Committee.
(99)]

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Ineffectiveness of the Zomal Council
to bring about harmony between
different States. (100)].

“That the demand under the
head 'Ministry of Home Affairs’
be reduced by Rs. 100.”

[Need to transfer the border security

I beg

forces to the Defence Ministry.
(101)]
“That the demand under the

head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Frequent use of army in a'd of civil
commotion and its impact on demo-
cratic functioning. (102)].

“That the demand under the
the head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

[Failure of the Ministry to effect eco-
nomy in the Ministry. (103)].

Mr. Deputy-Speaker: The Cut

Motiong are also before the House.

Dr. Ranen Sen: Sir the Home Min-
istry is the pivot of the administration
on which rests the Government. All
the governmental activities = revolve
roung the Home Ministry. The Police
Department is the long arm of the
Home Ministry and with the limited
time at my disposal I am going to
make a few remarks about the Police
Department.

The number of the police is increas-
ing all over India including Delhi
which is Centrally administered. The
budget is increasing in every State as
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also here under the Central Govern-
ment. The job of the Police Depart-
ment is to keep law and order, to give
safety and security to the public and
to ensure the security of the State.
What has been the performance of the
Police Department?

Only three days back, on the 24th
there was a press interview given by
Shri Banerjee, the Police Chief of
Delhi, in which he admitted that crime
in Delhi was increasing every year.
What is the type of crimes? The most
nefarious crime is committed in the
city of Delhi where this Home Minis-
try sits, functions and works and
where we are supposed to have a
very efficient police administration,
In open broad daylight women are
abducted, people are waylaid and
kidnapped and there is no trace of
those people. It is happening every-
where—in Delhi, Bombay, Calcutta; in
all cities anq villages.

Blackmarketers and big hoarders
thrive in our country with the know-
lcdge of the police all over India in-
cluding Delhi. The performance of
the Police Department is such that
they are not able to lay their hands
on those blackmarketers, the bigger
ones. All that the Police Department
can do is to arrest a few petty grocers
and convict them. If we look to the
data about how many people have
been arrested for blackmarketing and
hoarding, we find that only a list of
small petty traders is given before the
House, whereas we find that this
Police Department all over India in-
cluding Delhi is very active in regard
to the repression of the public. In 18
years of free India the number of
police firings on the people far exceeds
the number of police firings that took
place in 200 years of British rule. They
were foreigners and they are our
countrymen our so-called leaders,
once national leaders, sitting on the
Treasury Benches, The police is aptly
called the trigger-happy police, This
has been seen during the food agita-
tion in Kerala a few months ago, in
West Bengal, in Gujarat, in Bastar

APRIL 27, 1966

D.G. (1966-67) 13454

where unarmed Adivasis were shot
down anq killed like dogs by our own
police for which we pay money every
year.

This House should be ashamed of
the fact that though two or three
speakers have spoken before me there
was not a word against the police fir-
ing and repression. Never have we
seen such wanton use of the emer-
gency. Even during those days when
the Second World War was on such
a wanton use of the emergency powers
was not seen. Since October 1962
till today thousands and thousands of
people have been arrested. And who
are those people? They are strikers,
workers fighting for industrial dis-
putes. The Defence of India Rules
are clamped upon them. Since 1962
the emergency is used to curtail the
rights of the workers and the pzasants.

In 1965 during the Indo-Pak war
we had seen in our own State and
had reports from other neighbouring
States on personal knowledge that
thousands of Indian Muslims had been
arrested.

Shri Priya Gupta (Katihar):
tionalist Muslims.

Na-

Dr, Ranen Sen: Nationalist or any-
body. Supporters of the Congress had
been arresteq of they were dissidents.

An hon. Member: Even MPs.

Dr. Ranen Sen:
the MPs.

There are reports that from workers,
village people, Muslims the police ex-
tracted money. If they were able to
give a huge sum of money, they es-
caped. There are such instances. Cer-
tain instances have been brought to
the notice of the Home Minister from
other States.

1 am coming to

Then, about the democratic func-
tioning of our police . . .
Shri Basumatari (Goalpara): Sir,

he is talking on communal lines; he
should not talk on those lines.

Dr. Ranen Sen: Sir, I do not give
in, I am not going to give in.



We are told about parliamentary
democracy. Here I am reminded of
a story. Some few years back when
Mr. Macmillan was the Prime Minister
of England, a telephone of a Member
of Parliament was tapped. A furore
was created in Parliament and Mr.
Macmillan had to get up because there
was pressure from the Conservative
Party also......(Interruption).

Please do not try to defend your
police in this way. I wanted to see a
person who gels up and says—even
Shri Arun Guha had to say a few
words against the police for the first
time, probably, due to the fact that
the election is coming next year or
may be for other reasons.

The point is that Mr. Macmillan
had to get up and say that he would
make inquiries. The responsible
police officer was punished. But here
very respected, esteemed Members of
Parliament, like Shri Gopalan, Shri
Nambiar and others, who are in Par-
liament since 1952—all of us know
those gentlemen—are being arrested,
released, re-arrested and detained
month after month, year after year.

Today Shri Nanda made a state-
ment. I should say, it is a most ridi-
culous, shameful statement. He could
not boldly say that he was revoking
the emergency and withdrawing the
DIR. After what has happened inside
the country, after Tashkent and all
that, when all the jurists of India, all
the ex-Chief Justices of India, a
cross-section of the intelligentsia of
the country are demanding the with-
drawal of the emergency, the release
of the DIR prisoners and the revoca-
tion of the DIR—even Congress MPs
in this House have demanded that—
Shri Nanda comes up after great de-
liberation with all the Chief Minis-
ters, Congresg Parliamentary Party
and the Cabinet. The mountain in
labour produces a mouse, a dead
mouse.

Then, coming to police torture, I
want to give you one recent example.
There was a meeting in eastern part

of Calcutta where one of our Con-
gress M.Ps was there and there was
a black-flag demonstration. As a re-
sult of that hundreds of people were
rounded up from that area and after
a few days, one gentleman, a young
boy, Nemai Sarkar, wag arrested and
put in the lock-up. After 3 days, his
parent were informed by the police
that he was dead and that his
body had been burnt. Just imagine
what has happened to our country.
It is a clear case of murder. The
young man was arrested on suspicion
without any charge framed against
him; he was locked up, beaten up
and murdered and his body was
burnt, Imagine such a thing happen-
ing in our country. Our blood boils
when we hear all these things. These
are not invented and concocted stor-
ies. There is a big agitation in Cal-
cutta. What the Chief Minister,
Shri P. C. Sen, had to do was to
transfer him from one police station
to another, Probably, he will be pro-
moted sometime later.

About corruption, we have heard
so many things. I may give you one
or two examples. There was a case
of Mr. S. Gopal a Police Officer, de~
puted by the Central Government to
enquire into the case of fraud alleg-
ed to have been committed by cer-
tain contractors and engineers of the
South Eastern Railway. They have,
it is alleged, cheated to the tune of
Rs. 18 lakhs. That fellow, Mr, Gopal,
was corrupted by a certain contrac-
tor whose name appears in the ver-
dict given by the Judge as one
Mr. Surjit Singh Atwal, a Congress
MP. I do not say that every Con-
gress M.P. is like that. But I draw
the attention of the Congress M.Ps
to this fact that there are a number of
black sheep amongst them (Inter-
ruption). I have got a copy of the
judgement in which the Judge says,
“The statement of Atwal, an accome
plice, ...” That Officer is rightly
punished, convicted and sent to jail
and all that. But this gentleman is
not punished. There is no inquiry
against him. Is it due to the fact
that he ig a big contractor? Is it due
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to the fact that he was in-charge of
the kitchen at the Durgapur Con-
gress Sessfon? Is it due to the fact
that he is ohe of the lleutenants of
our great leader, Mr. Atulya Ghosh?
This is a point which the Home
Minister must answer. How can this
Governmient and the police check
corruption if the policy of the Gov-
ernment breeds it? You must go
to the root of the thing. You cannot
simply hold the policeman ag corrupt.
I may give you another example.
After the Vivian Bose Commission,
it was stated in this House that cer-
tain criminal prosecutions will arise
out of the Vivian Bose Commission
Report. I want to know how many
cases have been brought out. On the
other hand, we know it for certain
th .t in the Nehru Memorial Fund,
till last month there was a collection
of only Rs. 1 crore and out of that
sum of Rs. 1 crore, Rs. 20 lakhs
came from Mr. S. P. Jain who has
been, again and again, referred to in
that Vivian Bose Commisgion. If
these things go on before the eyes of
the Home Ministry, naturally, I ask,
who can fight corruption? So, Sada-
char Samiti remains on paper.

Shri Daji (Indore): Against that
amount of Rs, 20 lakhs, a case of
black market in newsprint has been
hushed up.

Dr. Ranen Sen: I have no time to
go into all this. I am giving only a
few instances to illustrate the point.

Now, I come to the Police Depart-
ment. Previously, our Intelligence
Department was linked up with
Scotland Yard. It ig known, even
today, our officers, in free India, are
sent to Scotland Yard for training.
Of late, we have been connected with
the F.BI. The officers are getting
training there also. Our Home Minis-
ter, Mr. Nanda, meets the Police
Chief of New York. Mr. Banerjee
who is the Inspector General of
Police should have met him. Why
should the Home Minister meet him?
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Shri Bhagwat Jha Azad (Bhagal-
pur): He might have asked for dar-
shan of the Home Minister.

D¢. Ranen Sen: Then, the day be-
fore yesterday, Mr. N. C. Chatterjee
referred to the case of certain pro-
fessors who were criticising the Indo-
U.S, Foundation, the C.B.I. is investi-
gating into their antecedents. It is a
wonderflul thing. Nobody will have
any freedom to criticise any Govern-
ment measure; nobody will have the
freedom to criticise the Government.
The C.B.I. is investigating into the
antecedents of those professors.

A few words about the Intelligence
Burcau. In this Budget Demand, I
find that in 1984-65, the revised esti-
mate was Rs. 3.70 crores; in 1965-68,
it was Rs. 3.77 crores and in 1966-
87 it is Rs. 4.12 crores out of the total
Demand of Rs. 5 crores. But what is
the performance of the Intelligence
Bureau? Their performance is to
shadow the Communists, the Opposi-
tion Members, arrest them, give dis-
torted facts of the Left Communists,
frame charges against them, and
produce a white paper which con-
vinces nobody, which is submitted by
Mr. Nanda here, except probably the
Home Ministry. That is their function.

When the infiltrators came in mas-
sive numbers, in thousands, into our
country, it was reported openly in the
press and even admitted in this House
that they had no proper information.

Shri Shinkre: They could not trace
Shri Kakodkar who was in Rishikesh.

Dr. Ranen Sen: They did nat have
the information, The Intelligence is
totally blank here. What happened
three days back? We discussed about
these explosions in the Hill areag of
Assam. What did we find there?
There is no Intelligence. It is admit-
ted by everybody. This is not a new
thing. For the last 10 years, this is
happening. The Intelligence Depart-
ment is only meant for suppressing
the Communists, to frame charges



13459 D.G. (1966-67)

against them, to investigate their ante-
cedents and that kind of a thing. For
that, crores of rupees are being spent.
Walcott goes and comes and after
probably 650 attempts, our Intelligence
Department is able to catch that
gentleman and that too alsp on the
information from Interpol. This is
the performance, the achievement of
the Intelligence Bureau.

Then, what zbout the democratic
conditions in the country? There is
the Andaman and Nicobar Islands as
the Centrally-administereq - territory.
There was the Parliamentary Delega-
tion two years back in which Mr.
P. K. Deo, Shri Mohammad Elias and
Shri H. P. Chatterjee were there and
they submitted a Report about the
conditions in the Andaman and Nico-
bar Islands. That Report clearly and

definitely stated that they had the
experience that there was no civil
right and that there was no trade

union right existing in that Centrally-
administered area. The Chief Com-
missioner is the Satrap of that terri-
tory. There were also suggestions by
these gentlemen that that territory
might be inhabited by the refugees
from East Bengal, but the Government
of India does not b:lieve in those re-
fugees; probably in the eyes of the
Government of India, they are trouble-
makers. In spite of the fact that
refugees are dying in Dandakaranya,
Madhya Pradesh, Bihar and many
other places, Andaman is not open
for them despite great pessibility there
and we are told that Andaman is
being developed for private vested
interests. This is what is happening
in Andaman.

I want to bring out one or two
more things. How does this Home
Ministry behave with our employees?
The Second Pay Commission recom-
mended that, after three years of ser-

vice, the employees would be made
permanent and the Government
accepted this recommendation. What

happened? Many years have passed
by and still we find that the employees
working in the Central Secretariat for
10 or 15 or 18 years are temporary.
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This is their behaviour in the case of
employees also!

Lest year, on the 8th December, the
then Deputy Home Minister, Shri L. N,
Mishra, announced in the Lok Sabha
that a departmental Grievance Com-
mittee would be set up—the employees
kave a lot of grievances—to look into
the grievances of the employees. We
know the officials, particularly the
Burra Sahibs of Home Ministry; they
did not like it and they have scant
respect for the Parliament and the
Deputy Home Minister; they revived
the old, out-moded, ineffective, defunct
committee that was set up in 1957,
against which the employees had
grievances and on which the then
Deputy Home Minister made the
announcement. These officers do not
want that the employees should get a
fair and proper deal from the Govern-
ment. These officers are successfully
able to scuttle the whole thing.

I now come to another point, i.e.,
about the officer-oriented scheme. I
tried to understand what that scheme
was but could not; I hope the Home
Minister will explain that before us.
I do not knew who will be the benefi-
ciaries after the scheme is introduced,
but one thing is definite and that is
that 10,000 to 15,000 employees would
be rendered surplus and in anticipa-
tion, the Home Ministry is giving
notices to the employees to accept
voluntary retirement. Probably the
Home Minister does not know this:
in the private sector, particularly in
the foreign oil companies, for the last
few years, ‘they are trying to intro-
duce a system which is resisted by all
trade unions—AITUC, INTUC and
others—anq we are fighting against
this voluntary retirement and retren-
chment. This is so not only in
regard to oil companies. This is a
much bigger issue, What would hap-
pen to our employment potential?
This is a very big issue. Every year
the unemployment problem is becom-
ing more and more acute. The Home
Ministry wants to introduce g scheme
which is opposed elsewhere and which
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is even opposed by the Labour Minis-
try and the Oil Ministry. This is a
‘known fact. A report has been submit-
ted before the Government in which
‘they have definitely gtated that the
‘voluntary retirement scheme is noth-
ing but retrenchment. If the Home
Ministry introduces this scheme and
renders thousands of employees sur-
plus, there will be a total pandemonium
in the industrial sector and thousands
of people will be rendered surplus by
the big business who run the show in
India. It is high time for the Home
Ministry to wake up and retract from
it, The Home Ministry should not
introduce this scheme at all.

Lastly, I want to make a point in
regard to Musalmans. 1 have stated
earlier as to how they have been
treated. It is said that ours is a secu-
lar country—at least the Government
professes secularism; but the Muslims
are discriminated against; it is a sad
experience everywhere, particularly
in those places where Muslims consti-
tute g sizeable number—in West Ben-
gal, Orissa and Bihar; these are the
places where I have some experience.
Why should the Muslims here be
treated as second-class citizens?

Shri C. K. Bhattacharyya (Raiganj):
This is pure and simple election,

Dr, Ranen Sen: It is not because
of ensuing elections that I say this.
My Constituency does not have even

5 per cent of Muslims.

Shri A. P. Sharma:
hon. Member may please quote
figures,

If possible, the
the

Dr. Ranen Sen: This is a very un-
fortunate state of affairs. If property
is to be transferred, as I have stated
carlier, for a Hindu, for me, it is not
necessary to produce a citizenship cer-
tificate; but in the case of Mr. Elias,
the citizenship certificate has to be
produced. Why should this be so?

Then there is the gquestion of old
Muslim refugees—there are also Hindu
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refugees; their number rung in lakhs—
and former’s number is in thousands;
it is a sizeable number. Many of those
refugees are still not rehabilitated in
the sense that they have not got back
their property. This attitude of dis-
crimination on the part of the Police
Dcpartment, the Home Department
and al] departments of Government,
must be corrected.

I want to make another point about
discrimination. I was listening very
carefully to some of the speeches about
Hindi and other things. I have no
quarrel with Hindi. In fact, you will
be surprised to know that I have learnt
Hindi quite well; I can speak. The
position is this. Without having any
quarrel with Hindi, I must say that
the statement by the Government of
India about the non-Hindi Indian
languages is a little discriminatory.
Yesterday there was a supplementary
question regarding translation of laws
and statutes in Hindi; we are not
quarrelling on that; let them be trans.
lated in Hindi; but at the same time
when the question was put whether
it is being done in other Indian lan-
guages, the Minister said that, for this
purpose, Rs. 11 to 14 lakhs would be
required and, therefore, unless the
States co-operated, that could not be
done. If this news goes out, how will
the non-Hindi speaking people feel
about it. Can the Central Govern-
ment not offer some money to start
with? It is only Rs. 14 lakhs; it
should not be very difficult to give.
The Home Ministry should be con-
scious of thc feelings of other people.
I say this without any grievances over
any language, The Government should
try to understang the feelings and
sentiments of those 30 or 40 crores of
people whose mother-tongue is not
Hindi. There should not be any
second-class citizen in India, whether
he is a Bengali or 5 Muslim or a Sikh
or a Tamilian. All the citizens should
be treated alike. The Home Ministry
is particularly responsible for this
particular question. The Home Minis-
try should see that such a discrimi-
natory {reatment is done away with,
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and the sooner it is done away with,
the better it is for the unity of the
country, which consists of various
types of linguistic groups or national
groups or whatever you may call it,
the better it is for the prosperity and
bright future of India.

With these words I conclude. I am
sorry I had to say some very hard
words, because this has been the feel-
ing for the last few years about this
Emergency, about the arrest of Mr.
A. K. Gopalan and Mr. Anandan
Nambiar, who are absent from here; 1
had, therefore, to use very hard
words in regarq to the Intelligence
Department and in regard to the
Police Department. I must say that
the whole outlook must change; those
who are at the top in the Home
Ministry, i.e., the Minister, the Minister
of State, and Deputy Ministers must
change their outlook and then alone
the outlook of the people in the lower
rung will change,

Shri Khadilkar (Khed): The debate
on the Home Ministry’s Demands gives
us an opportunity to examine, accord-
ing to my understanding, dispassion-
ately what they have achieved during
the course of the stewardship of Shri
Nanda. and if there are any failures,
what those failures are. In a society
where there is a process of transfor-
mation, where changes are brought
about by the democratic method, and
new forces are released, to administer
the Home Ministry is an extremely
difficult job. Therefore, if we look at
it, taking events here and there, that
would not give us a correct picture.

" That will be just looking at the trees
and missing the wood as they say,

Let me enumerate what they have
achieved and let me also have a look
at the present problems which are
facing our society and facing in a big
way the Home Ministry, the problem
of integration of tribal regions into
the Indian Union, the problem of law
and order and so many other pro-
blems.

If I were to look at their achieve-
ments in 3 very objective manner, I
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would enumerate a few things, to
begin with. For instance, the inte-
gration of Jammu and Kashmir was
a problem, By making articles 356
and 357 applicable to Jammu and
Kashmir, they have further integrated
Jammu and Kashmir and brought it
into the mainstream of Indian political
life. That sense of separation is slow-
ly being removed by these steps. This
must be admitted, and this is a big
achievement. I would say that this
is the main thing which goes to the
credit of the Home Ministry,

Then, there is the case of adminis-
trative reforms. If this country which
has been governed so far by a set of
administrative agencies well establish-
ed during the British regime, and if
this law and order State is to be
transformed into a welfare State, a
new administrative pattern needs to
be developed. In a society that is
being industrialised, and where the
feudal things are slowly broken up
and the feudal order is being broken
up, to initiate measures of adminis-
trative reform is a big task. By set-
ting up a committee and taking certain
measures on their report, and now by
setting up a full-fledged commission
under the chairmanship of Shri
Morarji Desai, I think the Home
Ministry has taken big strides in this
matter. I would content myself with
saying that, because for want of time
I do not want to enumerate in dctail
what they have done.

There is one other equally import-
ant and vital matter concerning cor-
ruption. Last year, it figureq very
much in our discussions, But it
appears from the speeches now that
the measures taken have produced a
certain impact and at least corruption
has been checked to a considerable

extent.
Some hon. Members: No.

Shri Khadilkar: I am coming to
that. I am not unaware of the exist-
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ence of cotruption, What I am saying
is that the steps taken have created a
great impact. A certain process has
been set in motion by which further
corruption is being stopped in the
administrative services at least; and
in public life also, certain steps have
been taken. If you take g dispassio-
nate and objective view of the situa-
tion . .

Mr. Deputy-Speiker: My hon.
friend can say that concerted atten-
tion has been paid to this matter.

Shri Khadilkar: That is what 1 am
saying. The process has started. I
am not saying that corruption has
been eradicated. That would be too
tall a claim to make in our society if
we look at the things round about.
‘What I was saying was this. In a
country like this, which as, Jennings
has put it, has a federal type of gov-
ernment, in fact. not completely
fedetal, but a quasi-federation with
greater power at the Centre, the Cen-
tre took the initiative against the
Chief Ministers of States; against the
Chief Minister of one State, there was
a commission of inquiry, and in the
case of another Minister and an ex-
Minister, there was some proceeding
and they had to quit. Do you not
think that this has a deterrent effect
in general? I am not sayihg that it
has eradicated corruption. But it has
a deterrent effect and a very healthy
effect on the whole tone of party life
and of Government at the State level.
We must admit this and we must
agree that it was a bold step. I know
that the Central Minister Shri Nanda
has got to face attacks from both
sides; if he acts in one way then he is
bound to be attacked by one side, and
if he acts in another way, then he is
bound to be attacked from the other
side.

Shri Shinkre:
sides?

Which are those

Shri Khadilkar;: I am coming to
that. Let my hon. friend please give
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me my time, because the time at my
disposal is limited. In such a situa-
tion, if he has taken these steps which
have some deterrent effect on the ac-
tions and activities, then it is some-
thing creditable. Previously, a certain
laxity was visible at the State level,
but now that position has changed.

Then, I shall mention one other
very important thing. I am taking
these things at random. There are
friends who take more interest in
labour problems. I also used to take
interest in labour problems, but I am
top old for it now. The question of
‘Whitley Council was there since the
Pay Commission’s report in 1960. It
was a difficult problem, as you know,
but ultimately a machinery has been
evolved, a sort of conciliation machin-
ery which will' go a long way in resto-
ring the morale of the services and
a sznse of integrity in the ranks.
My hon. friends will agree that this
is also a big achievement. I have
no time, otherwise. I could cite many
other things.

Shri A. P.' Sharma It provides for
compulsory arbitration.

Shri Khadilkar: As I have said, T
have no time to go into the details.

Last but not least, the Santhanamr
Committee had recommended the
.constitution of a vigilance commission.
But the public grievances part was
taken out of it. Now, a well-known
officer and a well-experienced officer
has been given charge of this, and
a machinery for redress of public
grievances has been set up at the
Centre. We have to keep in view
these things, with the background of
Shri Nanda in mind. I cannot forget
Shri Nanda. because I have known
him for the last thirty or forty years.
He is a type of a Gandhian. When he
took over the Home Ministry, I criti-
cised him and said ‘This is not your
job; you are too much of a philoso-
pher; you are too much of an idealist;
means and ends count with you; you
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are going to prove a failure. But now
I feel in a different way. In a society
that is in transformation, one may
think of assuming dictatorial powers
and setting up a machine of repres-
sion, and any other Minister would
have gone that way, but because of
his past, his Gandhian past, Shri
Nanda has kept his head above
‘waters . . .

Shri K. C. Sharma (Sardhana): He
is not drowned.

Shri Khadilkar: I must say that the
Home Minister has functioned well
and looked at the question not merely
as a law and order problem but also
as a welfare problem and as a social
probiem in this country, and I am glad
to say that he has not given up that
approach to the Indian situation.

Shri Daji:
Haveli Ram.

Shri Khadilkar: ThHere are eccen-
_tricitieg in my hon. friend’s party also.
I know thaf some Members of his party
alsp consult astrologers. Therefore,
these are personal matters, and let us
not go into them now.

‘Shri Daji: My hon. friend may
kindly give their names.

Excepting in the case of

Shri Khaditkar: I do not want to
mention names, but I know them, If
they do not, their wives do, because
they have greater faith.  Therefore,
this backdoor entiry to the house of
Haveli Ram or whoever he is is there.

‘Shri A. P. Sharma:
foreign astrologers.

They consult

Bhri Khadilkar: When it was said
that he was a disillusioned socialist, I
did not like it. But the compulsions
of the Indian situation are such that
those who are running the administra-
tion will have to make compromises.
You cannot ignore this fact. If those
compromises do not undermine our
basic policies, the set objectives of
sorial reconstruction etc. then  such
compromises should not be attacked
from the angle that they are a surren-
der to this side or that side.
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I shall mention one other problem
before I come to the major issue, that
is, the arrest of the Left Communists.
I had my own doubts about the report
that was presented to this House. But
if it was a question of security risk
and it was genuinely felt that there
was something like that, and the Right
Communists also then disassociated
themselves from the policies and pro-
grammes of the Left Communists, why
should ‘Shri Nanda be blamed now and
pilloried in the way he is being pil-
loried at the present juncture? There
are aspects which should be kept in
mind at this juncture, It is not a ques-
tion of simply praising, because I am
going to say something different; I
am going to say that I was not satis-
fied with the report that was presen-
ted here. But one thing is very clear.
There was the war front, There was
the equally Important home front. Who
kept peace in the country? No doubt,
the people responded. But broadly
speaking, peace on the home front,
dealing with the infiltrators, protect-
ing vita] strategic transport points,
all that thing was done by the Home
It discharged its duty com-

After saying all this, I come to the
major problem facing the Government
and the country at large, the problem
of law and order. Unless you are
prepared to probe into it and look at
the problem in the social complex or
the social context, neither the Home
Ministry nor we would be able to see
it in its proper perspective,

What is the problem? So far, we
are looking at it in a symptomatic
way. If there is some disturbance, we
send the police. If there is greater
disturbance, we call in the military
personnel. This is not the way, and
this is not going to solve the problem.
Unless we do a little searching of the
heart, I mean everyone of us, we can-
not find the solution.

Take the Bengal situation. What
happened there? That should be an
eye-opener to Government. There
was of course the question of food.
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But an impression is gaining ground
that unless some violence is there, un-
less there is some fast unto death,
‘Government normally does not move.
But apart from that, in Bengal—I
have closely studied the situation—
Government was completely isolated
from the people. Students—you say
thay are rowdy and indisciplined—
teachers—they say they are dis-
gruntled—professors and then Judges
of the High Court, joined. We saw all
sections of the popufation on the one
side supporting the agitation on the
‘streets and Government sitting com-
pletely isolated on the other side, in
an ivory fower trying to meet the
situation, by inviting the military for
their help.

This ig not a problem only of Bengal
I am touching an aspe.t of the present
situation where aclive communication
with the people is lost, touch with the
people is lost. You are sitting in iso-
lation trying to discharge the duties
of administration, and therefore, such
ugly situations arise. A certain area
of gulf has been created between the
broad masses of the people and those
who rule over them, If it is not bridg-
ed, I am afraid no amount of police
force or reliance on the military will
be able to solve the problem. There-
fore, I would warn the Home Minister
and the Home Ministry. Look at the
problem in itg essence. What is the
social milieu? What are the basic
causes of this disease. Do nol deal
with it in a symptomatic manner tak-
ing some temporary repressive or
other measures which are not sufficient
to meet the situation in the present
state of democratic development in
our country. This aspect must be
squarely brought before the House and
borne in mind in devising a solution.

There is another question, of a cer-
tain dialogue with the people, an emo-
tional dialogue, because new forces
are let loose in society, it g transform-
ing society. Those who rule, the Chief
Ministers and others must have that
emotional dialogue, a certain amount
of rapport with the people. But to-
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day that dialogue is completely absent
When Panditji was there, I remember
whatever he said, whether people
agreed or disagreed, that dialogue was
continued from the top in the capital
to the small tea stop in the village,
Everywhere, the point was debated
and discussed. Unless you want to re-
turn or relapse to a different type of
democracy, a distorted democracy, you
have to give it a different treatment
and make it a living pattern. I call it
the living pattern in our country at
the present juncture, This dialogue
with the people, identifying themsel-
ves with the emotions and urges of
the people, must be kept up. Other-
wise, they will fail in discharging their
duty and will be relying only on the
danda. That is not going to save the
situation. We have come to a turning
point after 18 years. This is an adole-
scent age of democracy. Somebody re-
ferred to the teen-age. We have rea-
ched the adolescent age of democracy.
The younger generation has come up
and society is being transformed. In
such a situation, the d{otality of the
picture must be taken into considera-
tion. All forces must be taken into
account and their co-operation enlist-
ed. Then only you can rule this coun-
try. That is the Home Ministry’s job.
As I said in the beginning, particularly
when Nandaji is presiding over  the
affairs of the Ministry, they will have
to look into this aspect. He and his
Ministry must take into account this
socio-political problem in our country
in the present context and restore a
sense of confidence and health to our
democracy at its grass-roots, When I
speak of dialogue at the local level, it
means the grass-roots of democracy.
This is one thing.

Then there is another problem, the
problem of integration. Let me say
that so far as the scheduled castes are
concerned, they have developed their
own leadership and many things are
being done. They are more integrat-
ed, not completely, but largely inter-
grated. But so far as the scheduled
tribeg are concerned, they have re-
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mained outside the periphery of our
society. 1t is not a question of Bastar.
Bastar is just an eruption. We are not
happy with it. Perhaps a local police
officer might have committed an ex-
<cess of violence. I am not saying that
the Minister was responsible directly.
But certainly people feel that what
has been done to the leader was not
justified. He was not just a prince,
he was the leader of the tribals, They
felt their loyalty towards him, they
have a certain love for him, because
he functioned not as a prince but as a
leader of the tribals.

Therefore, you will have to take
positive steps in this region which
comprises about 70 lakhs of people in
this belt. This is one problem.

There is another problem of a simi-
lar character, that of the hill tribes.
‘Take the Mizo Hills. Nagas are spear-
heading the struggle. Do not isolate
the Nagas. The spearheading of the
struggle is done by the Nagas. There
are the Mizo Hills people and other
hill people. The Assam representa-
tives will excuse me for saying this—
this is my opinion—that there is a
deep feeling of distrust of them among
those people at their being governed
by the Assamese. The sooner they are
taken over by the Government, the
better. If you look at it from the
point of view of showing strength and
bringing them round on bended knees,
that approach is no good.

Shri Sham Lal Saraf (Jammu and
Kashmir): Why not give autonomy?

Shri Khadilkar: I am coming to
that. Some of the tribes are on the
other side also, Burma has taken cer-
tain steps. There are missionary in-
fluences. They are highly educated,
more educated than the people in
Assam are. I must say this very plain-
ly that thev are better educated also
in many respects. On the other side,
the Burma Government has taken two
immediate steps. One, they have taken
over the schools. Then they have taken
over the hospitals, To eradicate or
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drive out the missionaries is not an
easy thing. They have lived with

them, You will have to create a sense
of confidence in a new social service
in the hill tribes. They should be
taken over by the Centre and given
the fullest autonomy. You should try
to remove their grievances in time;
otherwise, these hill tribes wha are
on our border will always remain @
problem with us, These are the things
about the tribal people which have to
be done.

Shri Sham Lal Saraf:
giving them autonomy?

What ebout

Shri Khadilkar: I have said that.

Last time, I had suggested that you
must start a central institute for train-
ing the tribal intelligentsia. You
have done nothing. In other countries,
for instance in China—I tried to study
their literature—they have got w big
central institute where people from
different regions are brought together,
facilities are given, and then a new
leadership is created. Have you made
any attempt on these lines? You have
done nothing.

There was a report presented, how
many crores or lakhs we have spent,
but do you know that when you probe
into these figures, you find that most
of the money has gone on administra-
tive expense and the corrupt contrac-
tors? It has never reached the peo-
ple, and does not improve their lot a
bit anywhere. Such has bcen the
welfare administration of the tribal
areas. Formerly the British Govern-
ment kept them as museum pieces, we
must change that. we must try to
penctrate their life, understand them
emotionally and try to win them over.
That is the only process. Kid-glove
mcthods, somebody said, are not use-
ful. I agree there must be force, but
the force must be the minimum.
Force should not be the instrument of
integration. Integration by force
can never take place. That is the law
of social development everywhere,
and therefore I would say, try to win
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[Shri- Khadilkar)

them over, make a new approach to
the problem, and the present approach
also should be further pursued, in
order to win them over. Do not try
to foist everything that happens on the
Nagas or the Mizo people.

The leader of the Mizos, Mr. Lal-
donga, was here in Delhi for some
days a few days back, and those who
have seen him say that he is a very
intelligent man and a good leader.
You must try to meet him, meet their
leadership. It is no use trymng to
bypass the leadership of the tribals
and meet the situation by some other
method. Ultimately, as you have re-
cognised the leadership of the sche-
duled castes willy nilly, you will have
to recognise the leadership of these
people in order to integrate them in
the scheme of things, so that they can
be won over.

Shri A. P. Sharma: Separate leaders
for everybody.

Shri-‘Khadilkar: One more thing
and I have finished. Somebody re-
ferred to prohibition. Prohibition has
been made the central plank of
Gandhiji’s Centenary. On this point
1 do endorse the general policy of pro-

hibition. But look at the social con-
sequences dispassionately. A  new
class has been created, most anti-

social in our society, and they have
become a menace. Therefore, if you
want to puruse the policy of prohibi-
tion, 3 certain climate must be created.
Today there ig the privileged class of
permit-holders who can drink ang call
it a status symbol in clcbs, restau-
rants and private parties. All the
Government officials and contractors
will drink, and it will be called a
status symbol, as against the lower
strata for whose benefit you are pur-
suing the policy of prohibition. I
would urge that you should review
this policy from this point of view
and make an assessment of its failure
and success, and create g proper social
climate. You cannot instil morality,
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bring about change in social habits,
by law or prohibition. Whether it is
gold or liquor, you will have to make
a fresh approach, a new approach, to
the problem.

Shri A. P. Sharma:
favour or against it?

Are you in
Make it clear.

Shri KhadHkar: I do not want it
as it is being administered today; I
do not want it to be lifted, because it
is bad; you have got to improve the
system. That is my main contention.

A statement was made regarding the
emergency. The important point in
the statement is that unless a law of
indemnity is passed, Government
cannot completely remove the emer-
gency. Emergency should not be
continued even for a minute longer,
because it has lost that sense of ur-
gency and emergency in the public at
large. It is being abused and mis-
used. I would make this suggestion.
It is being withdrawn and kept only
for a limited purpose where it is
absolutely necessary from the security
point of view. Even after making
these ' arrangements, I would suggest
that a commission should be appoint-
ed, after the law of indemnity has
been passed, to find out whether du-
ring the emergency it was properly
administered or was abused for some
other purpose. Then alone you will
restore confidence in law and order,
because law and order has ultimately
a mora] téundation; it is not a danda
foundation on which the State runs.
In this country today the leadership
is not having that moral authority. It
has been undermined, whether in
Bengal or -elsewhere. Unless you
restore that moral authority of leader-
ship in our society, no Home Minister
or Home Ministry, whatever be the
police powers or military powers be-
hind him, can be effective. I hope
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and trust that under Nandnii’s leader.
ship, this leadership will reassert
itself and try to restore that con-
fidence

A WA AT WA ¢ SITeEe
ARIRA, Tg AT A 7 92 FrE™
F F AAY qGT A A AALC B ATHA
ST § | g WAy T 9 § FEf FY
ITF IW A @A & | AW A wwiE
e, M H G W w@E W,
A HAA A /9 AT 5w W0 ufus
ST A W F g ¥ O g, A
I G9Y W T GLEAT I €A, g TEv
a5 § fomar ofdfa & @ 3w+ aviY
saEdTd W A § | e g W
F1 & agd ¥ T F W FEAT g7V
§ | T w5 AW & w9 AR
wFEl F1 SRR & | WR W § mi
W g &, 7 AW & ¥9 WK @t
g ¥ HAT FTRT IqSAT &, AW AN
¥ & Ay 5w, qgw F fow Fuer &
1 3w ¥ wEa ®R sqaeqr, o1 0
w7 fre Fgy & A AR smEem
o6 @ § | wfew A &, qwm oA
waudt 1 feafq St &, 9w @wm AW
# gea WX YTNT wife N gy §
| 39 g9 FTF R qaedr F A9 9T
g AT ® AgH T AHT 99T
Fafy &7 R Gfdgmt § o9 78 I9-
S HT FIO, FHT FT FIOT A AR
&, TR T & A s
qAE ¥ @ afes @rg werw ¥
&, affa o § 9 W F AT Ag A
ot § a1 g ATl FETEedr a1 Qs
9ET F AW 9T g FA™A 9T AT
arft & | wafon & #gm fF g o
qus AT A gfee & gt wE W A
T THY & | AW g G FT 1 O
qET F AW 9T, FA WX e &
T g 3T I ¢ | & @ AT e
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FeaT g | e a ag & fE wwr
FINF AW T, FATF TA-TH AW
& T WX faue ® AW g X ¥
qF & T I I AT WL HRI T IH
&1 g0 W g § fe st o A
areafaw Wi & 9gi T G -
fas wfermat § @ &1 9w, oW F
o, FAMT 9 FAA §, I qaWA
FIT FT N §, IT% A A WHT
qIEAT TG I F1E a9 ALY F WA
% faqr s A9, oy v ], gafo
TF F I faxig w4
WY T T T AT T W § |
dma a7 § fe g agg & wen §
§ JE § W1 AW A grEwiEw,
qEUEAT W WA ® O qAR
AT T AE W o 9T W TH
amdvr #, fas fgsm ® A s
T FEHR & | §@ FFR AR qTA
% Qo ofcfufaar § e avaeg
FA AT garedr F § 1 F wwwr v,
Tg AT g a1 X dqT Ig AT
fawis w81 a8 W fF ag X W
T B FEA AR TEFEH T ONH A
Y | TG X A H WIS
a1 qIEEaE qF § au faeer
T FEFT F I gU, IR F W,
faard A gn, ag a9 ¥ & QU3
HET & IW § WK @F 6 awR
¥ foa o Syt &1 g@gra o,
faadr Wi <o @ wfe-
wEe § 1 AfeT we FfeT AW @Y
FH F FON, WR w@ F FRW, TR
W F FO, WX GE FEE F A
s fadtg welt g av & ewwar g
% agi aoFIT &1 g3 A A q9w
& IWW T A FT WAGEE qrawT
g fF T4t A g8 A B e o
AfFT I WY A S wIT & O A
TF Y wEr § AR ag ue ag § fe
T TEHW W AN #Y, TEET WR

x4

A Ay
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[t W BT s
%mﬁrmé’rr{mgu

FEAT IR § I e § 6 T
FUH ¥ AT HYA A ;A &Y
wraW § fau seuw W1, W@ ggae
T A7 929 g1, I adT A F
I | FE WR FE A TAS HR
Fifer wiw #1 wET & fog fear v,
I I AT WA AT qEAT RO AT
W ¥ A X AT I GET ST AR

wh A9 WM W | 9gdT W
ar ag & f% s 0 A ¥ wEE AR
AT HT X § F@T I &R =g
& o & fe@® | ag @, T A%
zUE, WT FT ®T WAL FI W ;Y

Tl e ¢ ¥ 7
W ¥ oo Ay oW & Fx oA fee,
AMTHTY WX I R, T
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# Y T AT A, AR TA §
oY @ AW F aEwifawa # g
TREH auw g 5@ A W
W R AEwE A AeEd ¥ A9
IART TR FET AMFC | &R I35
faeTs FHEE T | FEAE FA F
fag s & *gan g @ ST wOWT qg
TE & fF 9 I arafaw @i § 5T
q< fa=mT 7 fFar s ; X S gaw
I 7 X fa= w7 rfgy | SfE
W & A8 WA ST owe A A
mfg % § aHaw & o ag
Ty & fr aw fegem ¥ oA ¥ &
I e fo feem afteg & v, & @@t
qx faelt gfFew &Y qm J@) Fan, @
f&§ wwd FEwwwa W &
AICE 7 A FT FAL AMACH AT &
St way # fege & AR FT AMS
§ 9 gFd Y o formy § O W
AT g HATHG N HTH FT QT § WX
FTAART FI T § SAFT gH qHEA
FTAE | o A Ao Qe fa
fefrr &1 qfed fF = ag AT
i -7 F Am 9T wg ¥
WA AR E 7 g AT W
=T qTEE, W9 T qg Fdeq § fF 7L
¥ 9T dT AT A F AT I A9E
sfa femm gfmam & wfy awer wk
w 3w & ufy fare § 99 S
wmq gfaae ¥ T T T W
aifafead wiAe & w1fgd =i
I WA, WAL WX HAAF q@l
F1 I T W ITHT qTHAT FR FE
w AW Y grewifaear 8RR sEE F
TRIRE

W qg 9 7@ § fF S fr g
ar 7g Fe & 5 g & o feww
amm feem % gfaare ot ? for we g
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o o FT W@ & | "Wl ant ¥ foew
10-12 ®X 15 aut & @ 9wl &
T qry W) G fF armee a
JaTsfog e gFTX FFT AT &
g T &A1 A ST &, frde AR
W AW FY THETT AWGT FY AT
WX AT FEq § fF AR anmee &
T AT & e Fraargy & w3 7
TF IE AV ag A § Sfs e &y
T AWM FI AW @) qEa i fF
fegmm & awr T ARy § W
RNfF heTe TFHHT T TEY § W
S AT qg S § SNfE e §
fegeam g 2w @, wer warwen
wrm qfr grr g AR s @ Aw ¥
sfa awrere Mt fremm & o s %
85 % &7 AR WX § | 9T T
WA T HATTT { FIT & 150 A
e weitgR & oficar # a1 agt g T
frow & guer @9 9 &0 s
FAIHTE ATCA, AT & 6 fafees
arfagr amga NI TEFT @iz d wRE
wAAls PN g 1T Wf @ w D
T w57 & % wew ag a7 wAw &
T & 150 ATFY A9 A€ & AAGIH )
ST T HAYR Y FA9T F OF ariqfzat
R FATE ¢ Wifs ag W ast ¥
nft wk miag & ok S8 F I
I R ) g A g T
f Qa1 oF W wiEw w7 fAE farar
@ 7= § S 5 e s wiw
fexe 9T qATT wéw foam 1 wegR
# s & fove 9 qw W
AT oF Wl SEiRArT s fyn
W gl W} oA fmrmm g
sy fearr Feforr v wiite & ok §
ag 99 wwg w9 gafag ag
wwaF aw A AT T g g
W TaAne § A Aqa, w6 efrexfim,
AT ag TRHHT BT &Y, R T@AT FAr A Y
T NG T FY §Y, WL H ST AW Y
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gfaat 7 7 Nfe 1w w & wfy awEr
§ AT Sy § @rf &g 4 Ao
S AT qe HY AT 2 qF A
™ W A grEwifawar ®1 @feq F@T
TRENFawn f R w
aifeamie #Y < 5w 2w ) @ A &
sfaftfaes & <@ & | wafag &
w9 § frd e w7 § v osmo wodt 5w
T 7Y IATEY | gw =g F g Afa w7
A #39 § fw o fron fgem &
FRAgg AT+ &1 A am g
ag wTe & e i g A faal A Eqr
f&F 1 I A JTA@ WA ST AT 9T
FaFTR g A= T 9mg 1 AfFA &
arfeosy aeT & @ far a) gom
T FI70q qOIT TEY FT qEHaT A7 &
IEIT T ST F AT AT FT
I FET Afge 1 W HTEET T
AW FT [T AW AGY AHAT & T T H
e Ft T AT 9§ T FT
g A F gg DAY ™ F DR
T TAT qHAY | AT G G
TEMAE ATIEE A § 98t & W fafreet
¥ et feo ey @ e fear @ R
JAFT I VI § FE g AG |
T A FET & 9 W T )
g WY favame 7 w0 1 TW qw A
g WIEH AT 7@ TR FT gL AIHY
favarg #wxar d fs ag 9 39 I3 o0
@ §, farwe @ W@ § 7w T faddr
FYRE Fegyagaaaagarag ?

wf AT wTET a9

! IS W1 WO WX g
@ w9 g A IF A1 §q@ o
fF magaisw@ g | gl ek
I F @E AR 3w w@rg o
e &0 Aw #7 f<ig Sar Ay avg
Wi =7y @ qum ael & faers WY
fedn A weear NI AR §
o W g Fw A AT A A W
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[ wram &1 W]

TARY wWE A sEAfg 5T Q
& 3% fos ww wEgr Aoy

W a1z ¥ 95 Fgm 5 @A @
a1 F wrawmFar § fE 5w qw F ¥w
wrt & 'y smaEeee fafy sk
g FET W 9d | #F awmE
w19 @ g R wwm 9t F wRw
AR TENETfer FRE { g@ oA a¢
N faar § fr gwestar &1 gzrar 9.7
g7 T AT 9T AT Frar & F wreda
& FEA K ogEAT q@
™ ag Wy § fF a3g
3t fraw @A feafq i wreeia
AT FTA Tg T AT G F JF
% ¥ fom=r 5 ag 3@ qwg w@w w9l
fom awr A a7 T gD "wrEAor v
wa fresft arT I\ F1 WA g
qI3H R @i sdzarenw feafa
- T FY T Y A Wy geew
FIT A Y g0 ¥ & fod v
L A1 FA7T 7 5 g7 F faArs oAty
TG 9o1é afed g GFewrew feafq &
W g T & wia A WY W
IS IAFT gAY AT qHaa A
IqF AT qFFT FT ATRHT ST |
AW W ¥ wrAE feafa #Y,
O TSN FY THrA FIA FT qAGT
<3 & A 3@ & 719 73 WY AW
aagd & f5 go @ F oAt § @
e, FEA H, ATITES §, A fgew
wfs Sl # s s WA geew
FAA T WAEEA £ | g7 & w7
gra MmN g N Fag s g fr
e FTET ¥ AT AT FA KT
TR FN T faafat & feare
frar a@ & wrwAfas w@nd & Ay
o war & &Y @ wga & fF Ay fr
¥ oY faerms T A R ST L

o wavweTs Wi | WIS O g
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) AW AT - AfE A
as gon & | ¥R gy T v forw wma
WA g w1 fF I @} I a
T P FRW 4g 91 f5 W
& S F1 e fafew wsat
¥ fFar T § 9T TWAT IT4RT W gl
g Ty wmfdl ®Y Swc 9
T T F | WT 9 AR GGIANT
g | ggmam wefag & s E wo
AT A, 3GifF F7 a% W AW X AN
TN & T A & A wEY § £ Ay
aomaa frad fe e o
T W Wfw Y W, Wy ST
MAR W gw & I AW
wn fomer @ 7 ®mr gw X
Ia% T=& F g ¥ A& G A ar
IqF qo F dww OFr @ P fe
4 Y qaTg A TIATE W} HTAT A0gAT
% ? ag zafee f 9.9 % ag aaes-
1y, T F gg w:faeeardy w gw
M ¥ oA w1 fgAaw wmay &
zafaq smawas- 1 § 6 g7 I @ w
AN f6 Fwe vt & am ¥ faaam
@ W F IR G A F AR
fagm @@ @.fF W SAwT wEAwEa
AW &Y av Jur fHar 91 @H | 7 A
Fugar 5 oY 7o THo AFEA F1 TR
AT ST TR A ®
fae 7@ Fg g1 & I wafw
F4Y wea § w6 ag Fo § 6 ag 07
1 faereardr Aify w1 fa Qe wF &
AR gafT aT g RT 3w & AfeR
FoT o gae we & | oS faers &
F1§ FA T T | IAH ¥ a0
& fagars 1€ s 2@ anar wr

Dr, Ranen Sen: Have you produced
any proof in the court that they
were with the Chinese?

Shri A. P. Sharma: What is your
difference with them?
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Dr. Ranen Sen: There may be 1001
differences. What is that to Govern=
ment?

= AT /T WA © TG D |
# 5% Hg ¥ 97 AT A 97 gEieq
&+ war avAn @ A9 g 3
I A g # Fg @ @ fadw
= a7 fF g Wi & 7Ew @Y w9d
fomg a@ &1 ABI § 7 ¥ I W
| &1 wag fear 9@ e oqd 93 &
T2 T & ? ¥ T AT F oHEQ
fear w7 f g7 oftaw & gaar 2 7
T T A I A9q faw W@
T W F AQT A T AW ® aww Ay
ey g o qm W & aw #+0 fow
7 7 areaw fea foww fF sy
yeamEt w1 A wen ! (smwen)

Dr. Saradish Roy (Katwa): We are
not selling the country. You are
selling the country to your masters,
the US.A.

st ArTE W1 MWW 33 9T
o AT FE AW A WA § W) A A
T AN FT AW G aHAT § 1 A
T W T AYAT W AL GHEQ &
7z fergeam W A W Ay dw
(wwe)

IJuTeAe WEEA, ag fergeaTy Sy
# g A R i
(smam)

Dr. Saradish Roy: I am coming
after 16 months of detention. I chal-

lenge you to prove the accusation
against us in an open court. (Inter-
ruption).

Mr. Deputy-Speaker: Order, order.
1 have been asking the Member that
he should not speak like that. Un-
less the Member yields, he cannot go
on like this.

425(Ai)LS—9.
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st wTEw A oYW IaTsE
adre, & 7g 47 w1 1 e feget
1 4 qAy A  dee Ffte W@
Rwr # gar & ooy &, v 2w F1 ey
N & T Aw F vy wmwa aty w71
oy g g, AT qoar @y § A
& | 9% AT qA9 3w H Fg9 f5Q
& f5 = & |y e feam 9
few am &1 gmaE ! faew @l
Wi o wsam FT faar §, S AT
oy o F@AT T @R N oW
g, g for R o el O
HIWAT FHAfEEt FT @ oL, S
aq gEYT A7 @ &war 0
(=) & @00 A A ey g !
fegem & a7 @ W & wf
Wit sEar frard §, T @
o fGar g, AT Wi Ty @
frrgfFrIwdsgr e dfe
SPRUETY 19 & a9 guear fear
I | (www)

& fow sror sravasat g9 arq wY
2 fr ag swemeliT A, .

Shri Badrudduja (Murshidabad):
Sir, I raise a point of order. Has any
hon. Member of this House any right
to cast a serious reflection upon the
Members of a particular group in this
House?

Mr. Deputy-Speaker: It cannot be a
one-way traffic. If he wants to
make allegations against the other
party, he must be prepared to hear
allegations against his party also.

st WrT W1 WONE . IUTERE
aea, & gor wE g Ay At A
arrg ¥ &, & wrdtn aeeE & aar
AU, afs & ¥ @A ¥ I Y 4G
weiz & i § 9 F1 qwda 8 59
iR Am i s Fe g Fg & &
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[s1 swiwat @ urna)
J& qF A9 FeE) WAE F oA AT
¥, T % AT &1 IAY I G FEAY
atfge, @ & wow weg aTow A AT
T T FET ! A T AFA

gafan ag smasa® ¢ % gw wwd
A F AR FTAA T q9 T 79,
W 7% T W ¥ d% Flee F AW
¥ Ny a1y aw w9 aF ATeE
o7 faey fesa & wofa @, o9 aF
g @i 9T @A & 1 Afew
¥ uF am oY gt & w7 AT wign
f aréT <T@ & A7 9T €7 FAAT w7
QAT g, IAT g3W, fagw W}
a7 7 foran st 1 e A eeT——
g & fom fagre #t aw @
T A FTE—IFCHAR TR
o< fedw s €fear wsa F faar 7@
TE Tl §, A IEH qg a1 geeTeew
FTY aifgy, FfFT oF, 3 At d Rew
& A7 9T gFqu 2w # 7g feafy @ <@
|

Shri Shinkre: On a point of order.
Will the hon. Member clarify whether
the DIR will be used against some
Chief Minister who says “I do mot
respect the authority of the Presi-
dent.”?

Mr. Deputy-Speaker: Order, order.

St MrTE W WA Ig qE AT
Y ar & faF T & AT e @@
e JTF e I3 & | afk Ay w9
I ) F fF g wTe AET =
gar g, @ wer @1 &I, oW
fifere | wwEwE i pARE T femm )

AT F72T S 7 AW 7Y §, gw
37 § aqgee & | AfFT gw oAmg WY
ag ¥ =TT ¥ fr 3 gRem wE Ay
foamr g7 A= qEl F—amas,
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fsit et s s
FE T 1@ 1 afz 3% fa=re H A=
sl frafy ®1 2w & fey e g,
THQ WE W 7w, AE am fear
AT FFAT §, A I @faum ¥ dwuT FY
¥ g wEear FY 5 W) aeqe aw ¥
7@, afex 2w F oy qumr ¥ we-
TIHAT 8, Y agt 9T aFTHeA frafy
F A fFar ad | avETe Afaaw
¥ og gwT % % 5w gaesdr @
saEsar fas avmae, fasr fasw
a7 A7 feft dta § @, AY dawr 9y S
¥ g w1 dfs wfaue & gemie
dw & fFelt am # gad amp v
97 AE §, Tl qEqOr Aoy F gATAHY
72, 78 fasgwr o=@ &

W grag ¥ Ag ¥ aT R
Hat fr ¥ = FE g 5 oA
3w ¥ g7 FATENT A€ d, A wAsav
R arara<e 78 & fF & g FrE
w1 s fFar o o osfex qW A
TaIdr g @Y qE @ Ay
g 1 gk Aw # wmareen foafe @,
wifs i F AT FT &7 §, AT
FATY V9T 9T 437 g7 ¢, ATNEE AH-
A1y ¥ a1z oifeem | g5 # dwfar
1§, afea fee ot smarawew feafa
AT GIAT FAA F wEAvIewd w9 X
g fear sy | e Aw # R & A
¥ uffer &7 ¥ gav —ifaw =g §
av g § f—, A o uF HE F wae-
qE TN W AT FAA B AT
T fem I | afee @ awr 7 DA
&1 721 famr i o gaw fay afaams
¥ wufaq of@dw feam 9

7 & 5@ AW A wEA sAaer F
art ¥ 3T W FEAT ATEAT § | A A
AVET F1E a1y A dganeai g1 F



13437 D.G. (1966-67)

Tg Wl ST T T A LW F A
¥ d fa g wEweEe ¥ fru g
e W I 9€mg ¥ iz Y
qXE feamar FmgaT § 1 ™ W F Ay
AT gg #eq € 5 AW gwEmET
TS FT W97 & AU 77 wEEE @
fF agi o IF WAET WET F|EE T
& 1 AT wEe sgEwdr % WA fA
7 73 93 "igwrOaw 77 §, afew 39
fafreest & wreew &% A9 a% & g
OF FIEH T AATE

WIS 4w AT g @ wwma
ey § gur fear o & fraa
FTAT 9gAT g 5 & wow dw ¥ qwen
&, Ao wr @ 3@ A wrEw EEwr
o fafr g, SER A o & &
qIEHT &7 W B FTH A 7 aHAT
£ IR & faw ww oF fefeae
i & #faw o = ofifeg
A YA A AT T AT FH F@TE |
g e & o feawr wma o
T @ o feaT s & wafuw
&4 gar @ | w & fe wfewrd
FATH Y gl 1 OF T WY,
& ag TN XA T AT 4T &R
T 39 @ *1 g & fiw
¥y A AW T T 1 IER
X v ¥HeQ, fage A 9w
o B fefgwe afagz # ok
fefeae dfyge @@e o wio F
AT FT AWM AR A A Aq g
AT IAT Afew F qrw S,
forma faeme &9 farraa & 41

=q e FEedr § g qfadw
FIA FY FEAEEAT g | AT Sy A
weeETT #1 g FW & fog augdw
s zafie  fFar fF @ fwmerd
H g ¥ W FT AT
w1 98y &, AfFw T wEe e
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T g " g e fewr o X A9
1% g & @ g v oew feda
o ifemr &9 F Ay ¥ 3w
qEFN AT ®T T 1 AR AT A
fema &7% ns deifeew fefamm
foar @ Nt shaw it & fgra
¥ Fw fqar, @t & amar ¢ & o
S SIS T Aw W owrew Ao g @
fa fedm e, 3fear &ew & o 7Y
T[T WEY & | A1 ofAT A FEenHT
FIA FT AW g, e UTHA F) TH7 57
9 g WX =R I FT TewT AT
TLATGT &1 7 FT qHAT B, 7
Wt wew ag qwar Wi faquar a8
femm 737 &, fom®r mrawEwar 4v |

oty faRwi &, wwdwr &, FI
HIT FT FA AT TA TgF AT 1Y
F—gmifs gt fax ov @Y 77 TR
T A F 7 9 @Y, W@ W
sifes qan &1 gfiw Aw dar
—iT Ju% ¥ #07 A 8 FAT WY
TvE: ST #Y WA ¥ foe %
fied 9o, AfeT 9w W & gfaew
WRT 39 AHE, S99 ToMian WK
I FeATH T A F J@T §, N @
M & §9 ¥ qF wEwow q@ § W
foax faxg fedm o foar =
w7 ¥ T 9 T1fge |

g wAEE ¥ w0 fear g, ag
qENAT A q ) ATEE # oW A
feafa §, a8 wwa™ A T &, e
¥ swwmar # arg gafar @@ ¢
Fmr St &1 fgrma @ @ g, =T T
U wdY, « TGRS AgE, I
I ATEHY A wAT AF § AT 98 U2
HelY F1 F1H FTTEE | gH IAXY AEAAT
ey &, afET gw @9 g gg A
gy & fF e AT frde Amw
gfer zeq @1 gz femt oo faan
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[ srTEE w1 wTTR)

fgew A ArmeE ¥ Iy sy Afa e,
IEH AR T F AWET FY |
TIST AT wWH A A
AW FT wrAA AT ¥ WY A ER |
FTT 3 wefafrfer foemsr v,
AT §, Sfew o @ga € A &
St g fag usfafadfer arés &
HFTarN &1 wir Fagm 5
wer W § wrafor g & faa, 2w
N T gewe ¥ qE & fo
smaws § 5 g Aarew g awt 9T
oM 2 R W@ 9 faifas A
w0

oft et oE (WTEET) o o9-
T TEIT, S I gH T TR Y
femmox qT T w2 @ & Y gEe fawt
I FrETEar § I 9 o AR Fw
T § ) ToEE g fafedr w1 F W
HT qUE ATET &7 A=A FET &, IO AY
AT AT A AT AT T
& A9 § e anfed, Afww T7 A6
q@ & a0 we o § froag W
feqrédtz fad Ao et A fag Ny
% faq, 3% a9 & fo & v Fwa
W@ g AR FEd fomer W s
qélT & IAEr @A A wfew T
fearéite #Y axw ¥ # 7f §, W oY
aifeet @ & 1 7 fad ag Afe @@
3, S AONIH-gONTE B 0F
@ & faaw SFEW w1 aQF |
wfeaare fear &1

9 gw @ § 5 1962 WY ¥
I AEAT F qE 9T g EOd g,
9 3T ¥ TN TgfAe el 9= g
F7AT qF F faar, a@r 7, afew 9%
faae @0 T sEEE  qERE
§ W7 damr, 59 atg ¥ %iw fzase
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T &9 F7 qifeR F1 a0 Afear
w7 ¥, @ a0 gfear /o
T o WEe Wo T ®T UTE WET
¥ fory 78, afew wade &1, w99
Far3 ¥ fod Swaw feam o aw
ﬁomfomomﬁm%ﬁ*
JeT wTeaT g R fean @ S wr
firraare foraT mar oY gAY AW ¥ fawmw
g, it gAR W F o F g F faemw
¥, o e 4, s e @ e &
I% fadTs THT TEwT AT @ o
T I8 AW § 6 wande A ogw ' A
WO A A @a] H see
9T g ® & fodr & g faam )
Ty 7 g ! 7 faw oF aed, afes
auw O aifedl 9T e S
IR g W B e fEno
1964 o ¥ FTgfee ardt ¥ TF T
sefadt #Y fromT w3 A9 § @
IEF qIE AR AT A TF @I [
Yoz e, fore® amw arfge gar €
f& % qm S Y TERTE A §,
ag 9 Yo wEASIEAT F AH ¥
ol &, S WEE wE wew I F Y
g ¥ ¥ o W T
Y TF AL FTFFY | gAR AW A FET
ar, f5 v g AW E AT R
gued g AT F1E ¥ g A aw AR,
™ N g A ofs aew @ ek
fiF Tomaw g9 WY § ar § e
& Y TOHES AT T A § W wA
N FE-GEIE FT FALYRT T § | W
S T § 7 a9 @1 q@7 S 5 a7
[IATET Qi FUT AT 37T T @ 8,
T FW FE § 1 AT AnEfaE B,
qfe Arzw B/ gw #1 fw
faar AT &, AfET FE AW AW wE
ATHe FA AT AG THST @1 | HH
¥ oEe AW <o ¥ 7 o Wi A
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fory fran, 99 FTovE F3 aTl 1 AgY
TEHET AT |

TF a7 THRET &1 T = 8§
N a1 FQ@ | T AT € 5@ 2w
# g § Y Srkfew Emfoew &Y a
AT AGH UF FoIA AT, WIfF T
Y A FE w9 qwAT, Tg v
UV FY W FI AT A @ @Y
g | afz SavR § a1 AervafeEt 1
TS I IAHT q4T § | I9F a9
T F1 FA FOA & oy T fa
g X gfaae W, afer 4 @ wHa
W, @A T 9T, 39 @ gEd qifest
9T o umde WX FemTX TEAWTH
fFr 1, a8 9 = gwar @, qg TAN-
ST 3 g qwdt § forad woniw
N FF Ag fAE WU WIOR A
TEAT AR & | AT W 5w A
1 89 F, f& 91 oaw o @, ag w9
Rﬁ'{%’lﬁ,ﬁﬁoﬂﬁomo*m
&w 3y € fF fad st svgfaee arel
& @, dffw me quw sENE
qréfa o wfe WRe ¥ faww @
= 7 fad quNivE F & @9 grse
& faars & afer FHw F A=< W ag
=7 da1 g1 7 & fF w78 9
2, wiX o wme #o &, 7 T G
Tl ¢ frewr st W s el
afe g7 @y & fr gurd gm fafeed
W HF FT AN F4 9T FFT AL 99
AU TF aTy @A & A @ 2
ug T AFAW A1 A & | F @ g
& fafredt T #1 9eg § ez @ WY,
R 5F QTSR T A & FW

ot T arY AT A FE R A fw
‘¥ Y A woe B e g & Ak TR
STET 9T WY TAT wg W@ & | S oA
& AT 9gq gEA FE Y, WIS IE A
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FT FEEY FF W E ) gAY T a7 %
9 F 49 qEEE F Ry wwe
F T FAT F 2, TUH FT JT FIAT
B g 1 g ey o) wre ¥ fon
o T Y & | g% AgE N F Iy
I qg FE AT 5 T A w1 gAh
Ty & 91 T A gw A s wwan 2,
A fire few g & w7 ey & fr ot
¥ & IuFT yA® | 98 I AF @
& 1 afew oft ar &1 AT AvT g W
o1, IV AT ST STATHT I Y
FE, N Eferme N afaa sz R E,
R FHE AT W) gEEE F Ww
afees 91 g 21E wfeey WY agt a1
7 W@ | Q@ g ¥ ag v fhoaw
Y wove &, e @ ) afew WS s e
zw ag B REw & o e ¥ @
&, Tt wree ¥ gw atw A &, adi w1
art g Y €, Y ag e i gw
T 1 § 1 g el & o g
a1 & a1 fergema & wamw &, fgrgeama
& worgdl & ferz e & Agaaww @ &
W T § HI IET W IAH Qve-
Y FeX & | T oY qgt F AR
dfefres & W d w=Adfs
T AT F O § 1 ag w6 A
aFar | gw feet ¥ osive Ag & T W
F e § 7 A ¥ e § o
waive & At gl F7 afserw ¥, agt & wamw
F oot § 1 form 0% & e Y wemdy
& fo¥r g7 @@t 4, 96 avg ¥ gw g
¥ ETel W wfaw Ao ¥ far o
SUAT @F TEH Y FA § | AR oF amw
# ATIHT TAATAT ATEAT § | W AT
9 T TR A o WTEo Mo # fae-
fawr & #ar qew g, TERY AW A
I H, FAFT H AV gAT &, a2 WOy
o & T & qar ot g oy
rw ¥ fafaw foadw A wr #3 21,
% faafad & ox #ww g€ @1 ) 3w
FIhE # gAT AT A farewa 11 v,



13493 D.G. (1966-67)

[+ ey 214]
Ha 37 A9 feq & ae Do #wTEo ATTo
F AT 99 F FAF A F T
F7% A1 #§ e famm m@y o = AW
F1 7 vz FEgfaes & a1 o TEay
o7 BT 7 &Y 5T FFATEEH T AT AN
e AT | F gATT AT qEEAfT T
T &nr 4 | faw AT EY 03 ST
FAT T @z foay IAE AT A 7 IAH
T 4, afrFeT 4, THRT T | AEEE
FY a2 6 ¥ w1 oY o Ao
Ao ¥ 2T AT H T2 F7& 7@T AT
2oy g & feg ¥ fd ww oAy &)
ZRE W geerar a g4 ¥ e
T TEAETT T 3o o Ao FT
ZAT |

15.32 hrs.

SHRI SHAM LAL SARAF in the chair]

ag Fg s £ fr fremre A
F grer w1 w ¥ A o
ww gEr ¢ fe omw wr A erer
s 1 W Fed & fF uw g
IR AR FLFE I T
atg # F1€ a1 &1 A G AT 8 |
ToqEe ¥ ¥@T ST 4T g w7 & 7
A § o f TR T A SaTeT gETEEr
T &, TaAHe 71 S @R e
7 & fom & gamy o1 ofedw § @@
STET §W F 2 | GF AW F Y g
FT AR AT TS | A T qmE?
7 & wareA Argw #, fo THo UHo
Fegfefioz & araTgAAT § ar gEe
sm ¥ 7 o ¢ st ave ag
A & fF w@F ¥ WY E T T
fafrw e ¥ faomw @2 & 1o
R FT TS FIT AT ATHE XL FTAH
T IR 99 oA KU E | TR
A1q FFET §H S £ | TR STy
) Fek A E | A g g fafrey
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F1 femoes ov M F7 @ & 1 T I
It fewed & 1 @ W w
§ommar § & @ wwarem 77 8®
femr & W wvaTr Tfgy | 2F fewmr ¥
I\ faq AR F AT TEE
TE A AT EEA A aEw E )
F wwaar g f5 w9 s fe i a% awry
FIF, 7 TG TN T FTH TG T |
STt faq a% IAFT A H AT A
T A% F 9= gfa ww
9 H A1 AT FL R | 59 AR ¥ gfa-
ARt F AT TN AL | AT TR
aEf A gEHa £ gwY Hew &
THTREY £ | SATRAT & qUH qEtS
UF A9T A IG@T AT MR 0 T S
Y aww wegfaa @ Afa 97
THEAT & TART AR F WA W)
FTH FTH FY ATIHT HTAT &4 A0 |

uF s a1 & T FgAT STEar
g 1 € arT T g § o o A A=
FRE, 3 dea TR FARTAERA &
weq IAwT g w4t § | AT am
I Gfafads 1 7w A I g,
w9 8w am dAfFd T & fow dartew
W Eaaem fafrec e Fd v ag
W TaHe ¥ g N B, ag FI9 I
FTX FT & 1 A T v fewroe A
fear 471 A WE AV 9E Fgr AT
fr wEE TEWde W1 Gfafadre @
% 9 ¥ *n I Sfefed @1 qaw
T 9 gW @rt i faeer anfed o
7@ AT Wi g 41 f& owa ww
gifedeq F1 FAG agd @g T § 4
A% @ gU AE N & fr e
war @1 gq A #1 faemr & s|wr
FTH agrET W0 | T gAY fewmgy
ot | FfeT o #Y a2 fr ogEr
gm fafme e & wow ama g ag
faar for w32 ATl ¥ go ¥ 9g 99 §,



13495 D.G. (1966-67)

9% 219 ® A & | T qAvE § A1 Ay
I 1 ;9 2T faw § T Q7 W A
#¢ | form qe@ & w9 gEd a9 @z
WHFT § gAAe  §7 ) Sfafade F
faafas & grawr agt & 9g7 F7& gaaT
FTq q wAATAT ATET | TgT H gqH AT
F wToFT 97 FT AMET )

oifg?t ¥4 feame ag & f& o
Wgo HTTo HIX TATSH! FT AT FIET
|qEw #7177 fgann w7 w1 ew T

Shri C. K. Bhattacharyya: Mr.
‘Chairman, Sir, I want to deal with
.certain aspects of this Report without
exciting any controversial enthusiasm
in any quarter. The Home Minisiry is
the backbone of the Government. That
is accepted everywhere and it is ac-
cepted here in India too. In fact, the
Home Ministry gives the Government
its character, its decisive energy and
the capacity to put this energy into
action. That is why the names of (he
Home Ministers are remembered just
immediately after the Prime Ministers.
There are so many Ministers but it 1s
the Home Minister who is counted
and remembered. During the British
regime there were sO many members
of the Executive Council; but the
names we remember, from the early
times when we began reading news-
papers, are those of Sir William Vin-
wcent, Sir Malcolm Hailey, Sir Alex-
ander Muddiman and Sir Reginald
Maxwell. It is the Home Minister who
rules, and so long as the Home Min-
‘ister maintains his balance and poise,
the kingdom is safe and the Govern-
‘ment is safe. That is the position of
the Home Ministry in the Govera-
ment.

In that way, Sardar Vallabhbhai
Patel is regarded and remembered as
the most ideal Home Minister, be-
cause the virtues which are necessary
to make a successful Home Minister
are that he must never be shaky, he
must be confident of himself and he
must be able to inspire confidence in
the people in the fact that his deci-
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sions, once taken, are not changed.
Unless he is able to inspire that con-
fidence in the people it will be diffi-
cult to continue in the Government
as Home Minister. These were the
virtues associated with Sardar Valla-
bhbhai Patel. That is why people :all
him the Iron Man. Everyone knows,
everyone remembers from the facts of
his life that whenever he took any de-
cision, that decision was never chang-
ed. That would be carried into prac-
tice. no matter whether the heavens
fell or the earth quaked.

I harp on these themes in the be-
ginning of my speech when | feel that
some amount of shakiness is created
by diverse forms of criticisms about
what the Home Ministry has been able
to do or has not been able to do. Let
it at least not be shaky. Let it prove
that it is not shaky and that it has
the capacity to rule this cauntry.

After saying this, I would like 1o
refer to the public services, because
the machinery through which rhe
Home Ministry carries out its pur-
poses and its decisions are the public
services. The public services during
the pre-independence days were de-
signed in a particular way and were
expected to act in a particular way.
But, after independence, the public
services have got to recast them-
selves, have to re-adjust themselves,
to the changed circumstances, There
my contention is that this required
change has not come over the public
services and I had occasions to com-
mend on this even before. It is the
public services with which the peo-
ple come in contact in their day-to-
day life. They do not come into con-
tact with the Prime Minister or :he
Chief Minister or the Home Minister
but it is the public services with which
the people comc in contact and the
services have to interpret the policies
of Government to the people and to
carry the reaction of the people to the
heads of Government. In fact, thcy
act as some sort of a liaison and if
they act properly, the attitude of *he
people to the Government would be
cast in one form and if they do not act
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[Shri C. K. Bhattacharyya]

properly, it would go in a different
way.

My hon. friend, Shri A, C. Guha, I
believe, referred to the failure or one
sub-divisional officer in one place and
it became a major crisis for the State
and the Govermment. That is where
the public services should be made
conscious of the new responsibilities.
In the old regime their mode of con-
duct and action was that orders came
from the top and were carried out by
the bottom. If they did it, they dis-
charged their work efficiently. But
now they have not only to look to the
top, they have to look more to the
people themselves, feel the pulse of
the people and conduct themselves ac-
cordingly. s

Of course, they carry out the poli-
cies of Government. Policies may not
be popular, but even when carrying
out a policy, not altogether satisfac-
tory for the people, the services them-
selves by their own conduct and by
their own method of carrying it out,
may take away from the people the
dis-satisfaction that would otherwise
be created and ecngendered among
them by the policies which they are
expected to carry out. That responsi-
bility devolves upon the public ser-
vices and that is where I would like
to lay great stress and expect the
Ministry that they would make the
services conscious of these new res-
ponsibilities which have come upon
them. It is not enough that they carry
out the directives that they receive,
but it is necessary that they do it with
consideration, in the application of the
rules and with as much humanity as
possible, R

In a case I had a talk with one very
highly placed official. He says—and I
believe, it is correct—*“You may not
make us act in a certain way under
the rules; if you refer to the rules,
you cannot make us act in the way
you like, but we know that if we want
we can act in the way you like.” That
is the position to which I want to
draw the particular attention of 'he
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services and of the Ministry as well-

I do not want that the services
should be weak, vacillating or inde-
cisive, but, as I have said, they shonuld
work  with human considerations.
Much of the agitation that we hear of
now would not have been there if the
services had acted with proper consi-
deration and care, at least in some of
the places that I know of.

The Estimates Committee have re-
cently brought out their report on the
public services and in this report they
refer to this particular aspect of the
services which they have taken note
of. I might quote some portions of
it. In fact, this is from one of the
notes that was recieved from the Min-
istry itself. They say:—

“They have to learn that it is
essentia] that public servants
should not only be just and effi-
cient but also human in their dea-
lings. They should so conduct
themselves that the citizen may
feel assured that his personal fce-
lings as well as his rights would
receive due consideration at the-
hands of the public servant. ‘The
public is now far more concerned
with that the civil servant does
or fails to do.”

This is the new position in which
the public servants find themselves
under the Government of India 1n an
independent India and this is where I
want that they should adjust them-
selves properly. There is one more
quotation here where they say: —

“The Committee are constrained
to mention the general feeling
among the people of lack of spirit.
of service”,—

they have taken note of it,—

“expected of the members of the
public services and also dilatory
methods and tactics in their deal-
ings with the public. The Com-
mittee feel that this lapse on the
part of the public service very
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often compel the public to seek
the intervention of legislators or
public men of importance for the
disposal of even matters of rou-
tine nature.”

These are the things which I want
to bring to the notice of the Ministry
and the services themselves so that
they may conduct themselves in the
way expected of them.

It again says:—

“Notwithstanding the attempts
made over the years to make the
public administration responsive
to the people, the Committee feel
that the character of public admi-
nistration has not qualitativeiy
changed to reflect the shape and
the character of the Government
from mere law and order state to
the welfare state.”

To this I want to draw attention.

There should be arrangement for the
training of new recruits to our pub-
lic services which would give them
the character that we expect of them,
which would give them the ideas
which we want them to work out in
their day-to-day administration in an
indepcndent country as ours is now.
They receive their training in the Na-
tional Academy at Mussoorie and
there is a schemc there. I hope that
the Ministry will see to it that the
trainees receive proper guidance so
that in day to day dealings with the
people they deal with them as repre-
sentatives of a responsible govern-
ment, not a bureaucratic government.
as mouthpieces of a government which
wants well of the people and which
wants to identify itself with the peo-
ple. The popularity of the government
depends, as T felt it to be, more on the
conduct of the public services than -m
the conduct of the top persons. The
ordinary people make their attitude
about the government according to the
treatment they receive from the lowest
rung of the leader. That is the ex-
perience of everyone in the villages.
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That i5 how they react.
great responsibility of which
should be conscious.

The ques‘tion of corruption has becn
raised by some of the Members. I feel
distressed when I hear of corruption
and these complaints because persons
who are recruited to the public ser-
vices have all been taken from the
strata of society to which we all be-
long. Why shou!d boys of our fami-
lies, having gone to the services, be
prone to corruption? To this I have
not been able to reconcile myself. I
believe, if there is any suspicion or

That is the
they

any doubt in the method of recruit-
ment, the method of recruitment
should be rectified. In fact, dur-

ing the British regime when they re-
cruited the members of the public ser-
vices they took out the cream of the
intelligentsia of the Indian community
and it is they who ran the services for
the Government. The same method
may be applied.

What is the political history? Some
persons of the public services were
somehow thrown out, they came to
politics and created history, like Sir
Surendra Nath Banerjee and Subhas
Chandra Bose. One was thrown »ut
from the public services and the other
abandoned the public services and
came to serve the country. In fact,
about Subhas Chandra Bose the mou-
thpiece of the European community in
Calcutta had once to remark, “Mr.
Bose is a loss to the Government’.
That amount of energy, capacity and
integrity which he showed should be
an ideal of all persons in public ser-
vices which we have got now.

One more thing and I have finished.

I had brought forward a Bill to the
effect that persons in public services
should not accept appointments in

commercial firms immediately after the
retirement. The Home Minister was
not prepared to accept that Bill and.
therefore, 1 had to withdraw it. But in
this Report itself, at a number of pla-
ces, the Home Ministry has comment-
ed on it and stated that it looks upon
this thing with disfavour. I hope they
will make it difficult for persons in
public services to go over to the com-
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mercial firms so quickly as to create
in the mind of the people an impres-
sion that there might have been some
liaison between the services and the
commercial interests which makes it
possible for them to get jobs on higher
emoluments than what they were get-
ting while in the Government as soon
as they leave the service and go 2ver
to the commercia] firms.

Bhattacharyya]

Mr, Chairman: Shri U. M. Trivedi.

Shri Basumatari: Almost every
Member has spoken on Assam but
nobody has been called to speak from
Assam.

Shri U. M. Trivedi (Mandsaur): Mr.
.Chairman, Sir, I feel that this Minis-
try requires much longer and greater
time and attention from the House
than is allotted to it. Unfortunately,
as 1 remarked before, this bungling
of adjustment of timings has taken
place this year in such a manner that
the Demands of at least six Ministries
will be guillotined and also the time
alloted for discussion over such im-
portant Ministries as those of De-
fence, External Affairs and Home has
‘been very meagre. With these pre-
liminary remarks, I come to the De-
mands of this Ministry.

Shri C. K. Bhattacharyya: The time
-vested everyday after 12 O'clock
should also be taken into considera-
tion.

Shri U. M, Trivedi: Shri Bhatta-
«charyya is not only a wise man but
he is also considered a wise man.

Mr, Chairman: Truthful person also.

Shri U. M. Trivedi: Not truthful;
I do not agree with that!

Sir, how is it that the Delhi Ad-
ministration Bill is being dilly-dally-

ed for such a long time? This is
creating a sense of frustration in the
minds of several people that the
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Delhi Administration  Bill ig being
shelved or, for some reason or other,
its passing is being procrastinated.
Why? 1 see no reason why it ought
not to be brought on the anvil of the
House and passed, for whatever it is
worth. People are not satisfied with
the enactment thaty iz being made but
still they want to see that il is on the
statute book.

The other thing for which this
Home Ministry must be congratulated
is this that it has tried to tackle with
the problem of corruption in our
country. What appears to me is that
it has not got the sirength to tackle
it. With the best of intentions, with
bong fide efforts, the problem itself,
has grown out of proportion, and it
is not possible for them to tackle it.
1 receive complaints while I am
travelling by the trains that it is not
possible to carry out any checking of
ticketless travel between Rewari and
Delhi because the police officers con-
cerned are very wel] paid and greas-
ed properly so that if anybody, any
T.T., dares to check them, the next
thing he will meet with is certain
death. Nobody dare check these peo-
ple. Why? This morning, 1 read in
the paper that one goonda killed one
editor of a Hindi paper, shot him
dead in the bazar, and no action
could be taken. So, everybody is
afraid. The invigilators of the vari-
out examinations have come to me
and told me that they are afraid,
lest they may be killed, to catch those
students, those examinees, who are
copying, taking books with them,
reading the books and writing the
answers. The invigilators cannot do
anything. They are afraid of them.

Is this the way to run the adminis-
tration? I should say that we must
take a lesson from what happened in
New York where one District Attor-
ney took it into his head to drive
out corruption from that country and
succeeded in  catching hold of the
Commissioner of Police and getting
him hanged for thal purpose. Unless
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and until similar action is taken in
our country, it is not possible to era-
-dicate the corruption that exists in
the country. I know Mr., Nanda is
an honest man, a very honest man,
but what can he do? He is surround-
ed on all sides by corruption. In
1952, 1 suggested in my first speech
on the Home Affairs Ministry that if
you want that thig administration
should grow corrupt-less, then the
first thing that must be done is that
those Government servants and those
police officers who secured promo-
tions between 1942 to 1947 at the
-cost of the country, at the cost of the
patriotism of the country, must be
driven out lock, stock and barre] and
that all of them must be dismissed.
Unless and until that is done, we
cannot replace them. They are the
persons who are trained in the art of
corruption and who are trained enem-
ies of the country. They cannot serve
the country properly.
An.hon. Member: 'They the
favourites of the Ministers.

are

Shri U. M. Trivedi: I feel that with
the honest Minister that we have, it
is possible for us to drive out this
corruption. But we have got to have
a firm hand in this matter. Unless
and until we have a firm hand in this
matter, we cannot succeed.

What is this Naga affair hanging
over our heads? Some say it is a
question of External Affairs and the
External Affairs Minister says *“I
want to wash my hands off it and
give it to the Home Ministry.” What-
cver it may be, it is a question of
law and order, whether it is Naga-
land or Mizo Hills. Recently, there
was a trouble in a part of Gujarat
which is very very silent, where peo-
ple are very docile, where about 5000
men collected and it is reported that
they wanted to do something. What-
ever may be the reason, the question
of law and order has got to be look-
ed into.

What about this Lumding affairs?
What is going on in our country? We
<annot control these 3 lakhs of people
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in Nagaland? Are we worth the salt?
Are we not able to contro] them?
Why are we not able to control them?
What type of polivy are we following?
Infiltrators are coming into our coun-
try, not one, not two, not a thousand,
not ten thousands, but lakhs and
lakhs of them. What are we doing?
We are not able to drive out the in-
filtrators. What is this law business
that you are passing? What law is
required to drive out the trespassers?
The only law is to shoot them dead.
That is the only Jaw required for
the purpose of dealing with those
who are infiltrating into our country.

What type of law are we adminis-
tering? I say we must be ashamed
of the law that we are administering.
We are allowing this everyday. (In-
terruption). I will show that in three
months, I will free this country of
infiltration,

Shri C. K. Bhattacharyya: If that
were done, the next day there would
have been an adjournment motion.

Shri U. M. Trivedi: You are the
persons who are criticising the Delhi
Bundh because it was non-violent.
You want violence and you had
violence in Calcutta.

In regard to this question of cor-
ruption, I see the number of cases
caught as given in the Report—Rail-
ways—49 only; Defence—12 only.
What is this? Everyday, you go to
the Railway Station and see every-
one of them, with a few exceptions—1
per cent or 2 per cent—is corrupt.
Why is this number so small? Even
after  this, the palm of the police
officer is greased so that there must
be some departmental action only
and there shal] not be action in the
courts. It ig because any finding
given by the court will entail dis-
missal pure and simple, without any
further inquiry, This is also corrup-
tion. How to drive out that corrup-
tion, is the problem before us. It is
growing. We have had 44 cases in
the year of grace 1964. We had 63
cases in the year of grace 1965. This
year we have got 76 cases. That is
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no consolation, that the number ot
cases is not numerous. I will submit
that the Ministers, as they exist today,
must take a firm attitude about these
matters and they should proceed
with this objective of driving out
corruption from this country.

On economic grounds we have got
certain suggestions that prohibition
should be scrapped. Sometimes I
also fee] in my own mind what is
the fun of prohibition being there
when the Government officers who
enforce this prohibition are the very
persons who go on drinking. I know
of one Chief Secretary who used to
get cases and cases of scotch. What
for does he get all these cases? It is
a well-known fact to everybody and
yet no action is being taken against
him because he ig a Chief Secretary.
Very recently there was a case where
a railway superintendent was caught.
The railway superintendent was such
a man that every one in the whole of
the railway administration knew that
the man was not worth the place on
which he was placed, but he has got
to that top simply because he could
supply scotch, and the most wonder-
ful part of it ig this: if you want a
particular man to be posted to a parti-
cular station you are simply to sup-
ply one bottle of scotch and you get
your turn! Now, Sir, this is a shame-
ful thing. If this is the state of
things, then, why have prohibition?
If you are earnest about prohibition,
look to the provisions, look to the
directions that are given in the Di-
rective Principles of our Constitution.
Enforce those Directive Principles.
Enforce them throughout the country.

An hon. Member: How does he
know? Was he a partner?

Shri U. M. Trivedi; Yes. I am a
lawyer. I know about them and I have
to conduct cases. The question is
this. Why cannot you enforce these
Directive Principles that have been
laid down in our constitution? Have
it all over India, The waste of
money that is taking place in our
country will be saved. But today what
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happens in Bombay? You can make
any amount of money by supplying
this drink. I will tell you one instance.
Some time back I was seated with
a friend of mine, a Parsee gentle-
man. I went with him and the host
alsp was a Parsee gentleman, He of-
fereq us drink. I said: Thank you,
I do not drink. The other fellow said
he would not mind, provided it was a
good drink, Then I asked him:
Rustomji, how is it that you are giv-
ing such a good drink? He said: This
police offticer is paid Rs. 100 per
month by me; he protects me, and
here it is. What can you do with
this? Therefore, I say, either scrap
it or have it all over the country. I
am not in favour of drink; but at the
same time I am not in favour of this
sort of corruption going on on account
of this prohibition. Either this drink-
ing habit must be checked, or, if
you think that it cannot be checked,
allow it and raise our revenues.
Don’t allow these people to make
money at the cost of the Govern-
ment, at the cost of the country.

Sir, the other complaint which I
have to make with regard to the
Home Ministry is this, I belong to
Neemuch. Neemuch is the reputed
headquarters, the lega] headquarters
of the Central Reserve Police and is
under the Central Home Ministry.
I find from the report of the Home
Ministry that no word is mentioned
there about the Central Reserve
Police. There is no word mentioned.
There is no word about it in any of
the reports of the Home Ministry. Tt
must be mentioned: What has hap-
pened to so many. battalions which
have been stationed there; and why
is it that slowly but surely these
battalions are being shifted from
Neemuch and you are accommodating
these very battalions in rented
houses at various placed? That is the
difficulty which is being faced by
the Centra] Reserve Police Officials.
Why it is that an amount of Rs. 1.60
crores which has been allotted has
not been utilised upto date, and has
been made to lapse? People are suffer.
ing on account of the lack of barracks.
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Why? Why you are silent about the
big administration that you have in
your hand? You are speaking about
everything else; you are silent about
the Central Reserve Police. 28,000
men are employed there. Write about
it. Why it is like this? Let some-
thing be done about it.

Then, Sir, we have been talking a
great deal about the I.A.S. officers—
the great snobs that we are now pro-
ducing—and it is in respect of these
snobs that you have not mentioned
one word about the code of conduct.
In the past we have been told that
we have drafted a code of conduct
for the LA.S. officers. Where ig the
code of conduct? Why is the Home
Minister sitting tight over it, and not
having a code of conduct?

Mir. Chairman: The hon. Member’s
time is up.

Shri U. M. Trivedi: I will take
long time, I have not taken part in
four Ministries’ demands—I am not
going to take part in six other Minis-
tries’ demands. So, I will utilise this
time.

Mr. Chairman; One thing. Time al-
located is 17 minutes to his party and
he can get that. If he wants I will give
him 2 minutes more. He should not
take more than that.

Shri U. M. Trivedi: Yes. I will do
my best. I will not take more than
that. The code of conduct is neces-
sary.

Just now one of my friends was
giving an illustration. You write a
complaint against one S.D.O. The
Ministry passes it on to the Secretary.
The Secretary endorses it to the
Chief Secretary. The Chief Secre-
tary endorses it to the Commissioner
and the Commissioner endorses it to
the Collector. The collector endorses
it to the same bloody man against
‘who you made that complaint; you
become small; you create an enemy
for yourself, in the same place where
you are living. Why create all this
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nonsense? After all, one is still a
citizen although he may become a
Member of Parliament. He is not a
goonda. Do you know what the
S.D.0. does? He sets the Police at
you to harass you at every place. Un-
less and until a code of conduct is
there, you cannot enforce discipline.
If a man goes with a white cap, if
he is a man belonging to the ruling
party, he comes along and says: Yes,
Sir; Yes, Sir; Yes, Sir’. But if a Mem-
ber of Parliament from the Opposi-
tion goes there, he says ‘I don't re-
cognize you; I don’t know whethe!
you are a Members or not. (Interrup-
tions. What happens is this. If one
writes to the Chief Secretary, the
Chief Secretary writes to the Com-
missioner of Police, The Commis-
sioner of Police of the Division has
the cheek to tell lies and tell un-
truths. When these mntruths, when
these lies, are brought to the notice
of our Home Minister, our Home
Minister says: ‘“What shall we do?
After all, we have got to get work
done these very persons, and if
they tell lies, what can we do?” This
sort of complacency must cease and
you must allow the respect that a
Member of Parliament deserves, and
this must be afforded to him. So, I
feel, Sir, that the code of conduct is
very necessary and should be enforced,

While speaking on this Ministry, I
cannot forget the Bastar episode.
What has happened there? A point
was raised here in the House. I al-
ways bow to the decisions of the
Chair, of the Speaker and never
challenge them; and I am a very
disciplined man in this respect. But it
did not go down my throat that be-
cause an Inquiry Commission was
being set up, any discussion of this
matter was sub judice. A 1 know the
law, the Inquiry Commission is not a
court of law. I can speak as I like.
T will tell you of one instance. Once
T did not address the Chief Justice,
Mr. Sarju Prasad. as ‘My Lord’. 1
addressed him as ‘Mr. Sarju Prasad’.
He was very angry with me and he
thought that I had committed a con-
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tempt. But I challenged him that I
did not commit any contempt. There
should be a proper enquiry into the
matter. There is difference between
8 men and 1,200 men. The matter has
goL to be enquired into. We should
know whether 8 persons were killed
or 1.200 persons were killed. Exag-
geration has got its own limit—8 to
80 is possible; 8 to 1,200 is aot
possible. This requires deeper inves-
tigation. The next point which I shall
take this opportunity to mention is
this,

Mr. Chairman: The hon. Member
has to conclude within a minute.

Shri U. M. Trivedi: I am sorry if I
have taken any extra minute.

=t voaTq fag : 7w = F9% Fag
7, oY fr qet & e §, 45, 55 fame
oy &, &Y = faddy 21 oY, ot o aref
& T §F Ay AW Aww faeen
srfgu

off wqx fag : ag 19T AT AW
35 faae faxr & v f& A9 ardt v
33 fme 1 g% & 1

1 support the demand for extension
of time for the hon. Member. But
what has been said is a mis-statement
of facts.

Shri U. M. Trivedi: Now. I come to
my last point and that is about the
recognition of Rulers and of succes-
sors to the present Rulers. This must
be done on a proper basis, adjudicated
upon by proper rules within the pur-
view of the law. I have always been
saying that the Succession Act should
be applied in such cases. Yet I find
that in one of the names suggested
here, namely in Tori-Fatehpur, instead
of the elder son being recognised, the
secon@ son has been recognised. I
do not know what was responsible for
this kind of recommendation. I have
felt it that there is something fishy
about the whole affair. I do not know
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who does it. But it must be properly
investigated. = Whatever rules are
framed should not be left to the sweet
will of the officer concerned. This
should not be done capriciously or in
a manner which could tempt the offi-
cers to do things which they ought
not to do. This caprice must go.

I would conclude my speech by say-
ing that as the administration goes,
with all the efforts that are being
made by our Ministers concerned—I
have not a single bad word for them,
and I admire them for whatever work
they imight be doing—but I feel lack
of firmness is apparent on the face of
it. Unless and until in the adminis-
tration of the country’s affairs, we be-
come firm, it would not be possible to
drive out the evil that has sct in in
our country.

St R wgm ameEw (A1)
Fumfs Agw, @ gW g Haww ¥
TR X TEE FIA FT FAT WA
F &, a1 9g wnT 7@ & 5 3w A
A F 9% &7 § IW FAW T
FEFY | AT 2w oA, |-
forw w1z efa gfez & fore fareft s
¥ g g darwg ¥ 3aw1 agr afsm
qraey TEaT ¢

# #gfy amora ¥ SRg gEAI A A
O 38 @& I FAT { fAdwA F@T
g g 1 Y ¥ sAR qer, “mgfe,
ez # afowrer qr g Y e A
o|reAT F@ FC IR w5 oww
qrqa e £ aravifaw aar & v
&3 &, a1 g7 UF a6 ", 981
" aftad &, famd g a1 ofaw
€Y qAAT 8, qET gHU AE A
At &, A qfF A A F qremw ¥
wofl urod W aTRaTd erfod
FIE@T ¢ | Hgfv AvEw & 99w guTS
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gqar gafaoita g1 9% av fF groond
T Aregad wavfo & 97 oF

qefa soam & wedifas 3mfu
Y sgrear 77 gm Fgr 5 fao g
¥ orfes, sgazur, gAATAT A7 AT F
aydfr A wrar § g B, ag
TrAfr A

fex 377 qer AT, “wgfy, fwr-
fafg #1 suafsw s 8 7' 320 #grfe
fag Tz & o e fafg & fao
a%79, afg ¥ wfew, T araq & ag
ofeT T JET ST AFAT

4% fafg %Y symear w77 gn wefy
T wgr & ouw, awfq, wow w7
A, 9% &% wieg & 1 g% Afa ¥
ra7g § I Fgr fF I WS g,
wreay, zfw wiv waforg, @ oaww
oo wvfad) ST aEt & aear g,
T T A

dfr g Aaey 1 A@T F 99T
a7 ¥ gy 2, w@fw & aum
/i gArk aw & wE WA §, g
Aarm ¥ W7 91§ | g W a5,
iR #R gfe #t @ 7@ & T@
T g & e wTee g T #y
aEwifas wfd #1 soafer #ar
a9 g¥ wudr @i A A T
T W AT § 1 FATA ITA AR
9@t Tl o) 7 93Ea gu, qrfesaT
0T AT gard Aw qx AveAw f,
7g e gure Ay gufiem & o &,
Fifs 7 ATRAOT 7 AT ArEwifAs
wid ' AFsR fear | gq § 97 "qrE-
Ut #1 wfe, dheT HT WTHEA F
T FT GFEAn fFwm o) smEmE
wiFat @1 &3z faar | oy w9w@a Fr
aEvfAE wfm ST W e 1w @
qg THY UFAT & 79 FH AL ET A |
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29 A1ET 4 fF 379 g a9t ®
g A, ae 3w & famto £ oo
o, ¥ A # owfaw foafr ¥ 9w
UK T3 7. #Wrsg w9 F 3947 79w
FT {F | gATT ATAY UF qE WA
aa gt 1 fam 3, fagd gary
mifsare, fgges Fwew oiv freges
zreew &, fama Amar @@ F9  A
fo gn wfos ok amfas =
T T A% §, W gin odqmTTE A
[y & o\ A shaw & g7 &
S AT w0 F FOF gfeaT §, IAA
HTAT AT T & 1 T 3 vy A §
17 g7 A 99 Afaum § 39 dw @y
g7 frar &, dfea aifas it amnfos
AR FI AN AR gTE | g g A Wy
e 37 2, wifE U ¥ afee A
Tt # g A W W § ) 99 A%
39 TE HA FIOO F1 ALY awSa T
I A1 FAe g sk fv w0
arfeafagt & ama mfes st amrfas
T H @ FT AW AG fRar S,
9 % I7 H AT RAT |

HHTSAT T W & qgW W ogET
A ArTee, fadt fgew s Arwr #1
ar ATt & 1 faRe S oA w7 wEy &
fF S7#Y woAY oF E@daEar §, IAET
TF HOAT TG ATET GAT ATMRY,
IFFY Arfaear Y Jifge | ATEEe
e agd 3T AT § ;T T awrEry
F w1 99 ¥gq & fw gwr @ e
& F1E gray Agf § | AnMeIE & Aav
Fga & 5 99 75, 100 99 &F wmA &
are WA 99 T, a9 q Tqad g AT |
ZaaT w4 4z ¢ fF q #why ) A aw|
Y qUHAAT T @HEX FT GFY F,
afeq 99 g9 79 9FT T Tq9A 19
g @ F gAT T gEwifaE Aar
WRIRTT 99 § 01 3 &, =amdmar
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[ 7w agr arvda]
& T uftwre B T 5@ § 1)
W A [AT T FI AUA Lq@AAT I
HITHA & | FET T Fat a5 wifa
g, T TeFTE &, FrE weHa 2, foma
qftomwm g8 39 @a i faewe ¥ g
T &Y safeaal 7 angfa 3 & 9
qay 7 Afgw | et 5 K ¥ &=
FET AT, ATSHT FHIE AY A0 $1 qgT &
frafes w7 31 wfgr—aw #1 #g
& afge & a1 &7 & ag I AR
g T WY |

¥ g & 5 gw oW gaw A=
# qg¥ o 3 sfas, qranfoaw o
T ATaT FY EHH | g7 A
& %, g7 mia & 9 X AR g
IR, Wy W qfwer § I S,
it arg Fa¥ fr ww 2w ¥ gw 3
T© Wi & @ s frar @, G ®
¥ qdaf o @A A AW of § ) 9w
AT IR Alg TG T, a1 IqN
fawdw # 9@ & & =, o=
ITHT AT FI&, IART 9IT FT IR
AT X g F AT | A Tg AT
Y I qHH W F 7T W gIT A
% fog uF G qaeY aAe A, S
IR JAT AT T ¥ AT 8
g W T FT OF WT § ) qH e
STg ¥ ITM, M 7AE, gfer| W)
wrft w1 WS, § qwmar g fF a8 §®
3w A & | WAL WTETEHAT @Y, ar
WA, TET W, AfFT I F A9 AR
737 9T TF BY I & oy, g
#1 gfer & gt oy & foo ) gy
e & fAg gq ArEETAs T B
IR H T | gH T aFay § Wi
¥ FH AT A § oafaw w9 A,
e & o & wré §, St Ant 7 wEw
wr § 1 g 1 ag WY Xewr wfew
agl v AT s wsEE Ay fefy
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i1 & 1 gu 341 7 dar a5 gac qdf
AT 9T @A T AT AR TR F
g & gu 3w ¥ ArvifiE € 7 e
I7 92 qfeT | wfard & 1w d O
&, sepmfaa €, T wg &1 8w
EFT, & gATT FTH AR & AT |
afan g% afrard gl Y g
[ A1 IT AW FT AL FA F;
S FX |

o faddy ¥ aw & wTA w;T
s fear g | B @ a9 & g =
e f agt o e a7 #Y s
™ T # wg § 5 gfew s
T F < dsa @, fw ¥ s
wET W ATEF g AT F I
T AT & | WS AT T I BT AT
F fF gomew ¥ 97 gu Sy @ §
T GIRT qNT & §E §, I vw AW &
a7y &, § fFa geT Y @ et
FWE | tFuemufea gl ag AF )
IR T ATg W AR W wmE
fre g asar g | e ag Fgr oy
f arwg &Y et ar d9zg &Y sl
a1 Y gL ATt Ak 7 §, %9 e
AT FT FAT FEACNH Y FHAT &, THHT
AT gNTT &) AFAT &, TEET fRa
T FET 97 FHAT §, TAH! W AA
miEt ¥ shwwr A g ¥ @& o=
HAY F, A W F T HAT FT q@T
Tar fF =mg A1 Afgd | S A
FEaT @, T g1 ey & & IR
s s faor faar @ aw a@
Fgar & f5 o weaT g 9w " A
aifed w9 FTA ¥ fa I
uF g afd A a7 9fea &, I9R
qHA TE@T 2 | W AT JE T
| G2AT FY AT FXAT | gF 99T Y
= 4 & forg IR oF T g,
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ffanm ok wmafim Wi T
=afg Y 7w &7 4 i Saw ¥Emd
AR E | mEmd A @
o7 Fgr v § fF wdre w1 A g
& awar g 1| e ww G fr oo
T FT HH § | TAW gAAT FEve
& 9T F IO WAT Y | I Y
ag , ITHT av §r Ag &, ITHT ShwA
fagg 1 I Ty AT A Fy T
IgH ¥ FE | TfeT IR B
faocy &, wfea S oAw e
st &, ¥fan Sy dar faear &
TEAFRTLIEIT § awar g |
affa odY I 3w & Ay Al @
Sy wifgn fomd gz #v aw@ dar
ey &, foad s & g o) 2w H
TEFTT WX AT Y a1 ST ey )
RAF AL | AT AT ag g e
T FET T A7 AT ufew g€ & IEY
S W F fau wmem eafew @
T §, I 919§ W &) qq Fgi
X %EFT ShgE aut & WA @
9 =T FY e srieh aw gw 9w
= fE 7@ & fqu @aa €
@ HEAT FT ASAITH TT€Y AT, qfa
faiy &1 F&¢§ T, WIFF qa
AT, AANTY &7 AT, ¥ A awwa
§ fo fodt ot wFm A gnm

g & OF qEL T 97 AIATE |
FAI qg T @RI & ) T |
T 9FEE [T W F g I,
TeF W ST IJAI WRW ¥ FEEY
TEdT § | qg OF AgT A qA €
@ R ¥ &% a1 e e mr ¢
fr gt FeRm feaT o1, 7Y F0aT
&< foar @ | W O9T T HY ¥ &
&0 w7 @It 7y | AR AR @, A,
M7 wO F gEET R 97 awar €1
o ST A1 0 H7A & fag A awl
w1 wgaw s fear ot awar &
425(A1)LSD—10,
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T G 3% arg fawr &7 a6
= sraeqy w2 foad fr qwmw waw
Ty w1 ofar foRm f &% ) e
2 w1 Rt | O% W @ 9 g
el A fort wer § a® T R
Ty, a¥% aw wnddy, wver wgfr-
I feww @1 wmAm, s
wafa gnit i gak A & foag agv
T i &arT g ) fd qraed
3 #gr § fF afg wmaw WE @ N
qlr form &3 & o a O Y
foeely A #r =0 &, foa fnfee
e moustER I
FAT AT E I WO A LA
QA g€ @) FOT WA FT FA WTIN
Yo qeo 480 & qgT W4T § | A
oE § q wEE @S d @ oo W
feeT A € | fragdy s Awdw @
gara S fratew da & ag Wi adf 3
wafee 8 T & 78 fezew | gt
AN A T ¥ I § ) T A
¥ o E | oF Toui w fawte
adt @Y, 99TE ars dEd w6,
3T q9 B ¥ qferw & § fasr wT ww
¥ | mfaaT & oF T & T
LR UERCEIE LR R CF
aY 95 @19 HT 7SN g9 w9 Y
W T § 1 FE AT e 8, &
T T § | %9 Ty fear v @,
3 frar amar &, ¥ TEw A
fFm a® ¥ it 7 A g g,
™ wa # & 9 T Avgmr g w6ifts
qam AE & | & Ay ag §
B %A 8, ag 9 X g2 fedr &y
svad @R | WY W R oW &
oY & fealt g0 o ¥ g
wfeq gt & 1 faweit & 7 &/ W 93
Tg 79 §6 War § | fray wew W ag
arr ) & wder v § f wo @
qr QY @ FOT AT AN K AW ™
iy B ¥ & wifew wd o
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[+t Tr wgra qioea)

rl g & oo ww afr w e
AT FH ¥ W g AT AR
gfraat o sfeanfaat Y sifas qar
o feafy 1 50 & fag s 3 ww
wt @ FOT wq¥ FT qFET AT {9
AT ¥ g @ wrfey

WETATT &1 W1 && T4 &1 JIT
¢ oA A i g Y 9T s
2?5 & g ¥ A= dwew w1
afrex &, st ST &7 Avfre f
¥ gy ¥ & ww @A anfew &
W 3N A T 1 Arawd 7 feaAr
R 2 fly &9 B WA §, W
AF WTUET AT WAV AIE | UF
YA A UF FaA ¥ gEl @A 9T
g § foraT awa e & ) 9tw W@
X SqH a9 9 & | U g W
T ¥ AT & AT qEefaare w1 wmET ¥
N AR FE JaT & fr 1w wwE
A WA | FTAAR FT T IF TR A
qgaaT § o wgy Ina & % avgw wdw
3 €, ¥y TUATC Y WY | AT WA
w & A wg owww g fEoaee N
aftag o gy € &, o far wr
ay Y e gl & gdY wRTeTT WY or
& | aETT wweT few w1 9 wifee 2,
N iwwiRssma
T WA T wrew Ay few 4,
TP RO 3| AR AW JTAT
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T GHTL ATHA HIHTHT F T F7
SO &, AT T wifaw A Ararhee
ufa & g §, mfm o w1
S 2 AR & qumy Trsefas @l 7
SGAT Far g, weftw w3 ¢ f s
A1 gIfaT & weFTy TR mwema X0
safa #v @i | afe sowr war §
Fnd HAfa S T & a1 ITHT qETA
* AU T qrTEI FATT FD | HAA
1 W/ § § fafera dfyee q@m w0
FHY Frfow TG g Arfed 1 gw A
T & e wfgs £78 39w &
qFAT B 1 T GWIC FBT  HfAAT §
BT I 7WTT § IAH Q0 T ¥ A0,
ITH! Jqeferat & fag g wfer
W UFATY dT 77 g9 feTS, wOw T
qEEAN FIL |

A WeRl & A1g F qwq A1 3€
HaTeHw ¥ Wt § ITHT wrqaTs A g |
I qaTy ot qfefeafagi § mae
A g A% ¥ SWmm 2

o R &y S AT Iewel
T 97 agrs ¥ § W7 wwa g fr
ag A9 AT F T 3

Shri Surendranath Dwivedy: While
discussing these Demands of this most
important Ministry, I feel like sym-
pathising with the Home Minister for
his miserabie plight. He was entrust-
ed with the task of protecting our
home front and creating an atmos-
pherc for fostering the growth of
democracy in this country giving us
peace ang order. In that process, he
was almnost threatened to be render-
ed homeless. He has been able some-
how or other to keep his position
second in the Cabinet, but it is a fact
that a regular attempt was made to
see that the Homse portfolio was taken
away from him,

Why? Because he has been an utter
failure in this Ministry? Or is it
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because he has been able to do some-
thing which is not liked by the party
to which he belongs and which he
represents?  Unless there is some
such motive behind it, one would not
think that when the Cabinet was be-
ing reconstituted, for the last time so
far as this Parliament’s life is con-
cerned perhaps, he would be askeq to
leave the Home Ministry.

He is a very well-intentioned and
sincere person. I hope his colleagues
in the Ministry also want to work
sincerely. I have nothing against the
persons concerned. But the fact re-
mains that the Home Minister who
ought to be one of the powerful per-
sons is today the weakest person go-
ing in this land. Therefore, even
in spite of the Government function-
ing, in spit of the desire 10 do some
thing to protect and foster democratic
institutions in this country, noth-
ing is actually happening. In the
very first para of the report, it is
said:

“The Ministry of Home Affairs
deals with a wide range of sub-
jects and has to play an important
role in fostering conditions under
which democracy may flourish and
ordered development and progress
of the country may be possible.”

1 would not like to describe the pre-
sent position in the country. Previ-
eus speakers have spoken about the
troubles in different parts of the
country. I would say that Govern-
ment’s machinery is being used for
party purposes, there is no doubt
about jt. It has almost become one
party rule, and the entire Governinent
machinery is placed at the disposal of
the party in power, I do not want to
dilate on this point much ‘nore than
10 say that in reply to a question here,
it was disclosed that for holding the
Durgapur session of the Congress, this
Government had spent about Rs. 7
lakhs.

We have also seen how, for party
interests, party political interests,
emergeficy powers are being used.
What the Home Minister announced
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about the revocation of the emcr-
gency seems as if after much labour,
a mountain has produced a mouse.
Why is this so? It is because at the
present moment there is no central
authority functioning. It is the pro-
vincial Governments that rule the
day. They lay down what would be
the policy for this country. Therefore,
although there is an insisient demand
in this House and outside that emer-
gency should no longer continue, they
have been compelled, because of the
bosses of the provinces, to continue it
in this fashion.  Therefore, we find
that this Ministry is completely help-
less, that no central writ runs so far
as the provinces are concerned. We
find that on every matter, whether
food or law and order, on any matter,
the Central Government is completely
helpless.

Firings have become almost the
rule of the day, and every day we
hear of firings. Many times the de-
mangd has been made that a salutary
policy should be adopted that wher-
ever there is a firing, there should
be a judicial enquiry. They accept
the principle, but it is not folluwed.

Some friends have referred to Bas-
tar. In Madhya Pradesh the Chief
Minister was able to eliminate his
political rival. I have got a tele-
gram of what is happening there, it
may be happening in many other
States, from Mr. Khandekar, a Mem-
ber of the other House, which says:

“Trigger happy police of Madhya
Pradesh killeq two innocent vil-
lagers and wounded several others
in a house in Nirawali village in
broad daylight not far away from
Gwalior National Highway on
April. twenty-third by resorting
to unprovoked firing stop pray
immediate intervention stop de-
mand judicial inquiries suspend
police officers concerned forth-.
with.”

This is happening almost all over the
land.. Probably today we have much
more firings in this country than we
had during the British regime. That
being the picture. how can one hope
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that there would be orderly progress
in thig country?

About the people’s distress, I have
nothing much to say, but there are
signs of disintegration, there is dis-
content throughout the country. If
people feel that the constitutional
machinery is not adequate enough to
redress their grievances, is it a won-
der if there is unrest, if there is vio-
lence and if there is challenge to
authority?

On every occasion the civil autho-
rities are unable to 'maintain law and

order. The army is being called for
every single little incident in the
States. In such a situation, I do not

think that we are creating a better
atmosphere for the growth of demo-
cracy.

Since my time is very limited, 1
shall only try to mention the points.
I hope you would have no occasion to
ring the bell. About internal security.
we know what is happening in the
India-Pakistan border, in the Indo-
China border, Mizo hills, etc. We
know everything. At the same time,
1 would like to pay compliments to
our police constabulary which palyed
such a glorious part when they were
confronted with infiltrators in Kash-
mir. 1 had an opportunity to visit
Kashmir then. Their courage, deter-
mination, the way they faced enemies
is simply praise-worthy. If they had
not actually arrived there before the
military personnel were deployed.
probably we would have had a diffe-
rent picture altogether. For that pur-
pose, I welcome the constitution of
the border security forces. The bor-
der security force which existed be-
fore, there was no coordination %et-
ween the State and the Centre; it was
utter confusion. As a result, we had
so many troubles; we know what hap-
pened in Kashmir. Tt is a well-known
fact that security police could not do
anything. It is to be remembered
that in 1956, Kutch was under the
defence, when there was an attack at
Biarpet and they took no time to drive
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them out. But here in 1965 because
at that moment there was no co-
ordination between the State and the
Centre, we had to face such a situa-
tion, But I think again when we
created the border security force a
little 'more thought should have been
given to this problem. I do not
grudge if they have taken smore money
because I want the border security
force to be strengthened. But then
again I think we are creating more
confusion because I would have liked
the border security force to be under
the defence Ministry or there must be
some coordination, some liaison bet-
ween the defence forces and the bor-
der security forces. Otherwise, we
will again be placed in circumstances
in which the border security force is
something which has no relation, no
connection and no information so far
as the defence forces are concerned.
I think it will be better if it goes
under the defence Ministry or liaison
is established.

While 1 say this about the border
security forces, I cannot congratulate
our intelligence services. We have
a very good report so far as the CBI
is concerned. In this report there is
no mention about the intelligence
bureau, what it has achieved, etc.
Para 56 mentions about the intelli-
gence bureau but says nothing about
its activities. Purposely, probably
they wanted to avoid it because there
is nothing to congratulate about their
conduct; their performance if anything
is deplorable and disgraceful.

The Deputy Mimster in the Minis-
try of Finance (Shri L, N. Mishra):
Do not be unfair.

Shri Surendranath Dwivedy: Whe-
ther I am fair or not, will be borne
out by facts. This intelligence ser-
vice has failed us miserably in Kash-
mir. My friend the Home Minister
is not present here. When we con-
fronted him with this question, he was
telling us that every week, every
day and every moment he was getting
reports about Kashmir, ¥ he was
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getting reports every moment, what
happened to them? Is it only on
August 5th all these 10,000 infiltra-
tors came into Kashmir. I am told
that reports were actually coming in.
The field staff there who were placed
in the most difficult position were
sending reports but the report had
never reached the Ministry. The
intelligence service today has become
another top heavy administration.
There are more bureaucrats function-
ing at the top.

Mr. Chairman: It is a very serious
allegation.

Can
alle-

Shri Surendranatp Dwivedy:
the Minister repudiate these
gations? From the facts I have
in my posscssion, I say that the
staf of the intelligence scrvice
had increased fifteen times after
Independence. What is the quality?
What is the performance? What is
it? They have faild us everywhere.
Is it not a fact—I want to know—
that before this Mizo trouble flared
up, there was information? The fleld
staff had sent information to their
headquarters, but some high-ups in
the intelligence force here did not
part with the information to the
Ministry. They wanted to verify it
and went on scrutinising. What hap-
pens? If immediately such a serious
information is available to the Minis-
try, if they are fore-warned, and it
they immediately take some action
and verify it later, something could
be done and the country could be
saved from worst calamities. But
that is not being done. The top offi-
cers are almost acting as the private
force of the ruling party. The re-
ports are made here without going
to the field, according to the desires;
reports which will be liked by the
Ministers. That is how the intelli-
gence service is functioning today.

Then, there is no co-ordination.
As you know—you must be aware of
it—there is the district intelligence,
there is the State intelligence and
above all there is the Central intelli-
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gence. But there is no co-ordination
betwee.n these services. So, we find
a lot of confusion.

Mr. Chairman: The hon. Member's
time is up.

Shri Surendranath Dwivedy: I am
sorry. I will just take five to seven
minutes more, Sir. This intelligence
machinery has to be overhauled, and
I think the Government should look
jnto the whole apparatus of the inte-
lligence service that we have at our
disposal today.

Having said this much, I would
advocate one thing. The field officers
who arc really doing a very big job
are not being given sufficient atten-
tion, adequate protection or opportu-
nity for promotion etc. It is high
time that the Home Ministry applies
its minds to this aspect of the matter.

Lastly, I would refer to corruption.
The Santhanam Commitlee report is
there. Prabably to save thc face of
Shri Nanda—because he had taken
a vow that after two years he will
not be in office if corruption is not
eradicated—this rcport has mentioned

that there is a significant impact.
What have they done?  The report
says:

“Anti-corruption measures ini-
tiated during the last two years
have a significant impact; many
State Governments are taking
similar steps, and the drive
against corruption appears to havc
achieved the dimension of a truly
national effort.”

But the CBI report itself contradicts
this. From the CBI report one would
find that there have been more cases
of corruption during the last year
than in the year before. Even against
officers, the report is completely silent
about what action they have taken
against political persons.

Shri Tyagi: More cases are appre-
hended.
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Shri Surendranath Dwivedy: More
cases are apprehended because there
are more cases in the country. The
CBI report has not mentioned any-
thing about action taken against poli-
ticians. They had made some enqui-
ries about Orissa, and the report was
placed on the Table of the House.
But there is no mention that they
were entrusted even with this en-
quiry. Probably, if it was done, the
Minister would have becn under a
difficult position here to explain to
the House. They have cleverly
avoided that. What 1 was pointing
out is that they make a claim in this
report that the Santhanam Committee
made 107 to 112 recommendations—
108 recommendations—and that the
Government have accepled most of
them. They have not accepted oniy
cight recommendations!  And what
are those eight recommendations? It
is very interesting. If you go through
it, you will find that those eight re-
lated to political high-ups which are
really the fountain-head of corrup-
tion today. They have not touched
that. That day, the Home Minister
admitted here that the Centre has
not accepted that part of the Santha-
nam Committee report, and whatl are
they? They are, firstly, a panel
should be created; whenever there is
an allegation. a person from that
panel should be selected to find out
whether there is a primu facie case
or not. Then whether it is a minister
or an MP or an MLA or anybody,
there must be some procedure of in-
quiry. Here, they do not accept any
procedurc. They also said that there
should be no collection of funds by
Ministers. There is nothing mention-
cd about it. They recommended that
contributions by companies should be
prohibited. They have not accept-
¢d it. They recommended that offi-
vers retiring from government service
should be debarred from seeking ap-
pointment in any commercia] concern
for 2 years, because that is another
source of corruption. They have not
accepted that also.  Therefore, cor-
ruption is as rampant as anything
and the real sources of corruption
have not been touched, because if they
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accept these findings, probably the
Congress Party itself would be ex-
posed before this whole world. They
have doubled standards. For Mr.
TTK, they want that it should be
sent to a Supreme Court Judge for
verifying facts whether a prima facie
case exists, but for other ministers
from Rajasthan, Orissa, Mysore and
Bihar, only the Chiet Minister de-
cides.

We must find out a healty proce-
dure for weeding out -corruption.
Corruption is not a matter which
anybody in this country would like to
support. We all want corruption
should go. Then, why fight shy to
accept the universally accepted pro-
cedure which has been commended
by all sections?

There are two other small points
which 1 would mention before 1 close.
One is about the Secretariat security
forces, Their holidays—Sundays and
other public holidays—have been cut
and no compensatory allowances
have been given. The minister should
look into this. Then, there is great
discontent amongst the Central Secre-
tariat Services, especially in the cleri-
cal and Assistant grades because the
promotion rules and scniority rules
are affecting them. They want that
selection grades should be introduced
for them.

1 will conclude by reading out in
Hindi what Shri Sri Prakasa, the ex-
Governor has said.

Mr. Chairman: Everybody has been
given a copy of it.

Shri Surendranath Dwivedy: There-
fore, it is good to remind them. He
says:

‘garr  Adufya-wrew wfa-
F4 Wt wE AfrE § a2 go g
oIS W SO § Tqd % 17 Aforat
# | gy W & 91T aut & a9
& AT FY w7 glaurg S
# v T Al & WY FAR faeTeaTy
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F—7regfy, TAWE q4r ARl
AT AR FX gRS & M AT 9%
HTAY 7§ FIT AT G AT YT

freg & ag Y ag =Osw
T &, forww fore &5 7w faam a7 )
7 7w 2 fF wo gfam ar F o g
Ta A w e g oA @ &
agY FF Aew g fr @@ A o
TS FTF H AT AE W 9T TG
A LR e B T O DI

Shri Harish Chandra  Mathur
«Jalore): Mr. Chairman, Sir, the hon.
leader of the PSP in his opening re-
marks raised a very vital point when
he said that the Home Minister today
does not enjoy the confidence of the
Government to which he belongs and
he is one of the weakest persons
moving about. I do not think the
Home Minister was at any time fac-
ed with a more difficult situation than
he is faced with today. The respon-
sibilities that he has taken up and
the problems which he has to deal

with arc tremendous. Wce have al-
ways been  wanting a strong and
clear-headed and powerfu]l Home

Minister, but the need for it today
need hardly be emphasized. It is in
this context that I gay that the Prime
Minister owes it to this House and
to the country to tell that the Home
Minister enjoys her fullest confidence.
1t is also for the Home Minister, he
owes it to his conscience, to tell this
House that he is in a position to dis-
charge his responsibilities effectively.
No Home Minister, in the present
circumstances, would be able to deli-
ver the goods and render the needful
cervice to this country unless and
until he has the fullest confidence of
the Prime Minister, he has the fullest
support of his party and his Cabinct
colleagues and he has also the respect
of this House from both the sides.

Let us not think that after the
last aggression our difficulties arc
«over. Our difficulties in the wake of
this aggression, after this aggression
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are tremenodus. Even while speak-
ing on the External Affairs demands,
1 ecmphasised this issue, because it
relates more to the Home Ministry.
The military had done their job and
done it well. But this aggression has
left so many problems to be dealt
with by the Home Minister.

What is the situation in the bor-
der areas today, what is happening
today in the eastern border, what is
happening today in Kashmir, those
people who had come as infiltrators,
those people who had gone over to
the other side and who are wanting
to come again to this side, all these
are giving birth to tremendous prob-
lems to which we have got to address
our attention. And where the ques-
tion of the security of the country is
concerned, it is neither a party affair,
nor a personal affair; it is a question
where every section of the House
will have to lend their sympathy and
support to the Home Minister.

1 have never hesitated to offer very
severe and trenchant criticism on the
working of the Home Ministry. But
the more 1 reflect on it the more I
feel that the Home Minister needs a
little more of understanding, of sym-
pathy and support than mere criticism.
I talk today not in the context of my
party; 1 talk today only in the inte-
rest of the internal security of the
country, the internal strength of the
country, which is very vital.

Sir, you will remember that while
speaking on the President's Address
I made very harsh observations
against the Home Minister and had
gone to the extent of telling him that
if he cannot do without the emer-
gency provisions, with the Defence of
India Rules, it is better that he steps
down. I do not want this country
to be ruled under Defence of India
Rules, I said then. Ever since I have
carried on a relentless propaganda—
you may call it a crusade or a cam-
paign—inside my party, in the exe-
cutive and everywhere and I have
been stressing this point that we must
lift this emergency. 1 have said this
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because I feel that when the emer-
gency was accepted by this country,
it was accepted through the support
of each and every member of this
House, it was accepted by the support
of the opposition. But who is sup-
porting the emergency today? Not
only the members of the opposition,
but even members of the Congress
Party have been very strong in their
condemnation of the emergency pro-
visions being continued.

Shri Tyagl: Because they are pat-
riots.

Shri Harish Chandra Mathur: Yes,
they are patriots. They owe a great-
er responsibility to the country, to the
citizen. That is why they have been
saying this. But when we say all
this, we also realise that if we want
to lift the emergency, we need a real,
living support not only from the
Members on this side but from Mem-
bers sitting on the opposite benches.
It is in that confidence, that we will
receive that support from the Opposi-
tion, that we have been asking for
the lifting of this emergency.

Are we not aware of the situation
which is at present obtaining on our
borders? As a matter of fact, I warn-
ed only the other day that there are
greater dangers. A clear aggression
is not such a danger as the dubious
and harassing tactics and other acti-
vities which are now rampant on our
borders. Therefore the Home Minis-
ter may feel justified in saylng this
at least so far as the border areas
are concerned. I will never concede
it for any other State.

Let us be very clear so far as the
emergency is concerned. My clear-
cut view is that we should never em-
ploy these provisions to contain the
economic or political discontent in the
country. The politica] and economic
discontent in the country will have
to be looked after by the ordinary
laws and if the ordinary laws are
such that they need a further amend-
ment. we might go and do that
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' amendment. But only for national
" security, for the internal security of
. the country against an aggressor or
Ethose treacherous, traitorous people,
who are dicted to by somewhere
else, only against these people and
for that limited purpose only we can
think of DIR and these provisions
being utilised.

What has this country got? In
this country we are not a uuclear
power; we are not a very developed
country. What we value most is our
democracy, a stable democracy. We
have been holding the electiong onc
after another at the appointed time
in the month of February and not at
a time which would be advantagcous
to the ruling party. We have been
very punctilious about it. It is in this
context of a stable and respected
democracy which should be projected
that I ask foy the lifting of the
emergency.

If the Home Minister has his own
difficulties, I can concede them! I can
understand them. [ am appealing
even for an understanding even from
the Opposition so far as the border
areas are concerned, but most certain-
ly let him state it categorically on the
floor of this House that the emergency
provisions, the DIR, will aever be
useq for containing the political and
economic discontent.

1 will not talk of the administra-
tive lapses but I will just make a
passing reference because of this
Administrative Reforms Commission.
I am not here to defend the Adminis-
trative Reforms Commission. The
Administrative Reforms Commission
has been the demand of this House
for a long time. It starteq in 1954
with a Resolution by my hon. friend,
Shri S. N, Das and thereafter we have
been going about it. I am not going
to go into the history of it. But may
I inform the House that those people
who are members of the Administra-
tive Reforms Commission, none of
them, were gnxlous to be members
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there. At least I might submit to the
House that I have never hesitated to
take any difficult job, never in my
life, but I felt this job of thig Admi-
nistrative Reforms Commission to be
a Irightening one for me. It is not
an easy job; it is a frightening job
looking to the comprehensive nature
of its terms of reference.

We always quote the Hoover Com-
mission when we talk of the Adminis-
trative Reforms Commission as a very

comprehensive and an important
commission. But what was the
Hoover Commission? We had two

Hoover Commission. I had an oppor-
tunity to discuss this with the Execu-
tive Secretary of the Hoover Commis-
sion. Of the {wo Hoover Commissions
one was for the administro'ive
structural side only. It took two
years to submit its report. Another
Hoover Commission was appointed to
look after the functional and policies
side and it was limited to the federal
structure only. Let us understand it.
Why I say this is because 1 want the
support and the help of this House.
Without the support and the help of
this House this Commission has no
mcaning and purpose whatsoever.
Let me make it absolutely clear.

This Commission has not only the
entire structural problem to go into
but also the functional aspect and it
goes beyond the federal structure also.
It shows how it traverses far beyond
it, State administration, District
administration, Agricultural adminis-
tration, the relationship between the
State and the Centre.

17 hrs.

This morning, some friends, possibly
in ignorance, talked about it. Let me
give an instance, The Home Minister
asked me to have some study teams.
I very politely refused him. But be-
cause ] wanted to give him un im-
pression that we do not offer sterile
criticism, that we are prepared to
take responsibilities, I took some of
them. He asked me to take further,
Customs. this and that, which 1 refus-
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ed. But let me tell you, even in this
study team over the Customs, where
we have given recommendations, a
better deal for the personnel, better
grades for the personnel, it has been
possible to make recommcndations
which  will mean a saving of
Rs. 1,25,000 on establishment alone
every month. If those recommenda-
tions are accepted, giving a better
deal to those people who are working
in that organisation, the Government,
the Exchequer, will save Rs. 15 lakhs
annually,

Shri Priya Gupta: You mean by
retrenchment of staff?

Shri Harish Chandra Mathur:
Without retrenchment of staff. Even
if there is retrenchment, the staff
will have to be absorbed somewhere.
But this will save much more to
others.

May 1 assure this House that
the Administrative Reformg Commis-
sion will take care from the very
outsct—we have been doubly con-
scious of it—that the cost of the
Administrative Reforms Commission
would be comparably much less than
the cost which has been incurreq by
any comparable administrative
reforms commission which has been
appointed. I may further say, with-
out any hesitation in my mind, that
the recommendations which  will
accrue out of this Administrative Re-
forms Commission, I do hope, will
mean at least 200 times more saving
than the amount spent on this, possi-
bly every month, at least every year.
Otherwise, we would not have taken
this job on our hands. Still I feel
that this is a frightening job.

Shri Surendranath Dwivedy:
Department of Administrative
forms continues in the Ministry.

Shri Harish Chandra Mathur:
There has been some correspondence
going about that as to how this should
be adjusted, how best use chould be
made of it and how duplication should
be avoided.

The
Re-
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Shri Surendranath Dwivedy: It
should have been the secretariat for
this Commission.

Shri Harish Chandra Mathur: I hove
the Home Ministry will understand
the Commission’s view-point,

What 1 have ventured to do is to
just give the background, the purpose
and the trend of our thought. We
are not very wise people; we do not
claim all wisdom. As a matter of
fact, even how to go about our job,
about the approach and the strategy,
it wag decided by the Commission that
it will consult as many knowledgeable
people as possible so that we have the
benefit of all the knowledgeable
people to guide us in ihe approach
and the strategy itsclf.

1 wish to take this gpportunity to
make a fervent appeal to all the
Members of this House as :lsu the
knowledgeable people in the ccuntry
to start a dialogue on the ndministra-
tive reforms which are needed and to
help the Commission by forwarding
their suggestions and by ineeling it.
‘The Commission is a‘' their disposal.

shri K. N. Pande (Hata): [ it gomng
to causc some reternchment also?

Mr. Chairman: You have to watl
for the Report.

Shri Harish Chandra Mathur: Let
me not forecast what its recommenda-
tions are going to be. I hope you
will find them very stimulating

Shri K. N, Pande: The saving should

not be at the cost of so many people’s
employment.

Shri Surendranath Dwivedy: They
have already 10,000 surplus people in
the Secretariat. Only yesterday, the
names of 1600 ncw recruits have been
published.

Shri Hathi; Who says thcusands?
“Where from did you get the figure?

Shri Harish Chandra Mathur: The
Fourth Plap proposes to create about
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2 million jobs through development.
Let us understand what are the new
jobs which are being created. If
there is a surplus staff, it should be
made better use of. What is the use
of having surplus staff in a place and
spoiling the work and going on pay-
ing them? It is much better to
physically remove them; that has
always been my view, and you may
pay them all the remuneration which
they woulg get otherwise,

Shri Surendramath Dwivedy: Let
them stop direct recruitment.

Shri Priya Gupta: Who will take
the responsibility of feeding ihem?

Shri Harish Chamdra Mathur: While
the Administrative Reforms Commis-
sion will do its job, I do not see why
the Home Ministry should not do
what is obvious to it. Why should
there be things happening as they are
happening today? The administrative
lapses which are there arc inexcus-
able. Do Government need ap Admi-
nisirative Reforms Commission to tell
them that a post should be filled up
in time? I went just the other uay
to a project which was under con-
struction. There is no project admi-
nistrator there for the last six months,
and there arve  about lour or five
persons doing things and there is
nobody to coordinate their activitizs,
and they gre quarrelling among them-
selves. Do Government need an
Administrative Reforms Commission
to tell them that they should uppoini
the project administrator? 1 think
that there is a lot of laxily already
there, and let not Governmenil say
that they are waiting for the report
of the Administrative Reforms Com-
mission.

I would also like tou inviie the atten-
tion of the hon. Minister to one thing.
When he made his speech last year,
it was in the context of the discussion
of the Orissa affairs. When we had
that discussion, we made a very
strofig point that the existing method
of dealing with complaints was not
satisfactory. The Home Minister
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gave an undertaking on the flooy of
this House that Government lad
realised that that type of inquiry and
investigation should not be there,
that there should not be a Cabinet
sub-committee and so on, and that he
agreed to the view that there should
be a panel appointed which wculd
look into it. ] do not know why that
has been forgotten altogether after-
wards. It is more than one year now.
We expect that Government will be
able to appoint a panel which would
be a permanent sort of panel to which
all such complaints would be referred.

Shri Hathi: He did not say that; he
only said that an independent agency
would look into it.

Shri Harish Chandra Mathur: I
would like to know what further
thinking has gone into it, and what
steps have been taken in the matter.

It is since 1963 that I have been
urging my party very strongly that
we should not look at the corruption
at the lower levels but we should clean
the augean, stables at the top levels,
and if that is done, thosc pcople will
be able to look after everything else.
It was in March, 1963 that for the
nrst time 1 took it up with Prime
Minister Nehru in the Executive Com-
mittee, and since then we have been
going about it. But that is rot a very
satisfaclory state of affairs. In spite
of the Santhanam Committee’s report
or otherwise we have not been able
to make up our minds on this parti-
cular issue. Let not Government
shelve this problem for all time on the
ground that the Administrative Re-
forms Commission is there. They
could have at least an interim ar-
rangement which will give satisfaction
to everyore. Why can we not have
that interim arrangement? That in-
terim arrangement must be made, and
] hope the hon. Minister will look 1o
it

There is one other thing which has
Yeer, highlightedq by my hon. friend
Shri Surendranath Dwivedy, and that
is in regard to the Centre-State re-
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lationship. 1 have not the least hesi-
tation that the Chief Ministers are
very important persons. You carnot
administer in isolation. You have got
to take the Chief Ministers into con-
fidence. You have got to understand
the difficulties which they point out
because administration has got to be
carried on through them, It is not
correct that al] the wisdom is centered
in this House. but there is an all-
India outlook. The Central Govern-
ment will pot only have to give a lead
to the country but they should also
bear in mind that while the Chief
Ministers may be consulted and while
due weight may be attached to what
they say, and while the difficulties
which they point out should be looked
into, the decisions are taken, by the
Central Government. Even if deci-
sions are taken as at present by the
Central Government, they have to see
that the country feels that the deci-
sions are theirs and that they have
not to look to the Chief Ministers but
that the Chief Ministers have got to
look to them.

The other day the Chief Minister of
Bihar, possibly in a huff, made a state-
ment that the Prime Mirister and the
President have no right to appoint an
inquiry commission against any Chiel
Minister.

Shri L. N. Mishra: He has expres-
sed regret.

Shri Shankre: Is it enough?

_ Shri Harish Chandra Mathur: 1 om
sorry that he is a wiser man. His
whole plea was that he had done it
on the advice of his Advocate-Genreral
If he had done it on the advice of
the Advocate-General, do you not ex-
pect that a person of the status of
Chief Minister, should have talked to
the Home Minister, saying ‘This is the
advice given {o me. What do you
think about it'. Before he makes a
statement, and makes his position
false, .makes our position false and
makes the position of the Home Minis-
ter embarrassing, he should have done
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{Shri Harish Chandra Mathur)

it. But now he under stands it. The
Advocate-General was there all the
time, but no Chief Minister made such
a statement earlier. Therefore, you
have got to create this impression on
the minds of the Chief Ministers that
while we attach all the importance to
their position and would like to give
the fullest consideration to it, they
have also got to understand their res-
ponsibilities towards the Centre and
towards an all-India outlook.

Before 1 sit down, I would parti-
cularly like to draw the attention of
the Minister of State to the question
of ;ppointment of Judges. 1 particul-
arly mention judges because they are
the custodians of our (democracy. They
are a very important limb. I have
had serious grievances regarding the
apointment of Judges. My hon. friend
wrote to me asking what suggestions
I had to make, what I thought were
the lapses. I will not mention them,
but I have sent him a very clear-cut
letter., I hope what 1 have written
to him will be borne out by the facts.

It is time that they took into consi-
deration how these Judges are ap-
pointed. They need not dilate upon
the entire procedure, as to how fool-
proof their procedure is. The prcof
of the pudding lieg in the eating of it.
We have found that appointments are
made on considerations which are not
the considerations which should
weigh with the authorities but are ex-
traneous considerations, I hope the
hon.. Minister will take this into
account and do the needful.

off oo fag (F7AT) - wwfa
T, AR WA g aRE WK
AR AT gTEE WY A g § o
afy & AT o & qed I
7 qETE AT § % 5@ 38 S @ 9w
NI EATD @AT QI 1 ag wifw F
MR EE AN @
w WA AT qga T A9 I
s A wfed ) swEr wdy
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15.17 hrs. T
[Mr. DEPUTY-SPEAKRER in the Chair]

&0 aga g1 &, ¥ ol aga g F
T& & 1 o F9 fem o € 9w #
Ry ge P smam, @@ W
IZTERT | 9fF g8 A 7== g
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T a9 fgaar & .
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T qH TF WS FI JEATg 22 To
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fFasFaR A s A WE A a g &
TIT aTm 45T AW AIE aga FY
ALz HOTE L WS AT 3W A9 B a7
e 1 45 FOE AT ow gfe ¥
2fEdnr 1 uw a9T A i gy Sfdar
&Y wrowT 3w AANT qrEfEY ¥ 39T
IeF WU afgivm & wowr T are
famrman g, wm wm A ag A\ wE &
One party system of government is

not only not democratic but it strikes.
at the very root of democracy.
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e e T 9y i F
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¥ X wifaer @R Sy wiewT 93 |
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gt a2 . . (swwsnA) L. F TER
freii & % @Y w7 wwaT g F
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5 §01 wiwred sgar g e
frreamg wif Fgi v afk ar wgasg
et AT TS AT AASEH 1)
A AT W AL AT |
rgarey: sfagata of 7 87 o
2 AR FATF A FL A AT §
o ey ol & ) e T A A
Ft A ¥ gam § aft v g, §fad
qidf & mare & ad wrav g1 W@ Swwr A
ST 3, 14 7T T & firwt feeefreT &
o o1 &, Fmr # N A don
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foeew ww @A wifew) e S qw
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et 3¢ fear ma, st ag% & fore 9ad
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& 9 T e s & My e g,
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fafewt @, fmx fafeg &, 7@ 2|
& TP FAEATEY W WA W |
FoF am FEFE WW F@T O, AW
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Not by parliamentary speeches, by
majority votes, can the mighty ques-
tions be solved. But it is through the
policy of blood and iron.

I T AN A FY, A TH At T
T q% T F, o aF AT w5 e
FT WA T ¥ T Fear swa, e e
T, T EREE, I % WA
7@ gwaT | gw Aes agann § e
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f& 45 FAT ¥WW  wwEiw, AW
T 30 T MIENIE WHHA, AT AIGHT
3 F WIF gEEA, A9 W a9,
gfggr alr wift F a0 & WA a=
aEaT | By WsRl ¥ Ay § wmew
foe aweared F7an g o arfer
framw Ao st o1 T A=
qTER A LIS Y T A w7 g7 ¢,
I@ T A A qwA Afwe ) Fwwmd
aym

Shri Sham Lal Saraf: Sir, I rise to
pport the D ds for Grants and
the Report of the Ministry of Home
Affairs that have been placed before
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the House. I wholly agree with my
hon. colleagues who preceded me
from my party—Shri Khadilkar, Shri
Bhagwat Jha Azad and Shri Mathu,
—who have highlighted the work of
the Ministry of Home Aflairs pairti-
cularly from the time Shri Nanda has
taken over this Ministry. 1 have had
the experien.e of coming in contact
with the Ministry of Home Affairs
right from 1947 to 1962, One thing 1
must say: we have had a galaxy of
Home Ministers in our country during
this period; it started from the late
Sardar Vallabhbhai Patel. There is a
very great difference between then
and now. Firstly, when the Home
Minister at the Centre wanted some-
thing to be done, no State could fail
to do what the Home Ministry wanted
it to do. Secondly, whenever there
was a move from the Home Ministrv—
the Ministry of Home Affairs—the
Ministry would get full support from
the rest of the Ministries at the
Centre. But today, what do we find?
I am speaking candidly and franklv.
When the Ministry of Home Affaws
wants certain things to be done, to be
acted upon by the State—I must say
this and I must say this painfully—a
number of States refuse to do it. The
State from which I come—I do not
want to go into the details—has
refused to take action on what tie
Home Minister has said. and the State
Government and all of us have suffer-
ed because the State did not do what
the Minister of Home Affairs wanted
it to do. I do not want to take the
time of the House much more on this
matter. 1 know Mr. Nanda for many
wvears, I know his frankness, sincerity
and honesty of purpose. He has
sicerely wanted to take certain steps
with which all of us would agree,
whether in the opposition or on this
side. But the necessary support from
the concerned ministries even in the
Centre was not forthcoming. 1 may
tell my party friends that even some

o? the high-ups in the party would not

support him. Naturally this is a

‘matter about which all of us are anxi-

ous and there is need for rethinking
425 (Ai) LSD—I11
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on the part of all of us about this
matter.

May I list some of the problems
facing this ministry today? 1 know,
defence is the foremost problem in
this country. I know the Prime Minis~
ter is grappling with a number of
problems. I know the Food Minister
is every day confronted with many
things here, But everything is capped
by the problems of the Home Minis-
uy. Ibis not a seasona] or periodical
problem, but is a day to day, hour
t hour problem. We will not have
to go far to realise this. In this very
House not a single day passes when
we do not see this thing or that thing
cropping up concerning this ministry.
Keeping that in view, I ask all our
friends on this side as well that side,
have we ever in our calmer moments
pondered what actually are the pro-
blems that confront the Home Minis-
try and what should be the duty of
all of us as nationals of this great
country who have to play our own
little part? I have hardly found a
person in the Congress or the opposi-
tion realising all the problems facing
us. I am not speaking at a personal
level. I may differ personally with
Mr. Nanda over a number of things.
But when he presides over this minis-
try, it is high time our countrymen,
to whichever party they belong,
honestly and sincerely tried to realise
the problems facing us.

Our conflict with Pakistan is not
over. God knows what might happen
tomorrow. China is still after us.
With all the good feelings 1 have for
my left communist friend who has
come out of jail gfter 16 months, I
must tell him frankly that I have
seen many things fropy China in Jam-
mu and Kashmir ever since 1949. When
I came here in 1962, 1 spoke on the
Demands of the External Affairs
Ministry. Pandit Jawaharlal Nchru
was sitting there listening. I men-
tioned a number of points aboui which
we had informed the Central Govern-
ment as early as 1949-50. Unfortu-
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nately, the government did not take
any action. Perhaps hon. Members
here might not have seen those bad
days in my State when thousands and
lakhs of people were affected by
events that followed the Chinese in-
vasion. Certainly I have full
sympathy for my left communist
friends when they ask for fair treat-
ment to be given to them. But when
such things come to the surface where
everything is doubtful and dark and
you cannot see what is attually hap-
pening, my friends will excuse me if
1 say that people have to be vigilant,
particularly those saddled with power.
It is their responsibility to save this
country from external aggression and
also keep us very secure internally.
If anything happens in that, that can-
not be our fault or that of Mr.
Bhagwat Jha Azad who was so
vociferous in expressing his feelings
before the House.

We hear a lot about corruption. 1
must say that the Ministry is taking
some steps for the eradication of cor-
ruption. May be, some of these steps
may not be to the liking of many
people; I do not deny that. But our
endeavour should be to give proper
suggestions so that they could correct
their mistakes, if any. On the con-
trary, what do we do? Whenever we
get a chance, we begin, to snipe at the
entire organisation, sometimes the
Minister himself. Only this morning
a friend of mine from this side of the
House sarcastically stated that since
Shri Narda had stated that he would
resign if he could not eradicate cor-
ruption within two years, he should
resign now as he has not succeeded in
eradicating corruption. He has cer-
tainly said that. But, then, how far
have we lent our little support 1o
him? Have we done jt? No. We
have only been criticising him. That
is not the correct step. The time has
come when we must realise this.
We must see how things can be set
right, how this country can be got
rid of the many ills that have over-
taken us.
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Then I come to the question of law
and order. May I respectfully submit
to the Minister of State and his col-
leagues here that the law and order
situation in the country is very bad?
1 perfectly agree with the view that it
cannot entirely be the responsibility
of the Central Government. Butl un-
less and until the Central leadership
and the Central Government galvanise
the entire forces of the country, in-
cluding the State Governments, the
law and order situation will not im-
prove. I would request hon. Mem-
bers, particularly from the opposition,
to remember fhat we must not play
with this very important matter.
Rather, every time our effort should

be to give positive, constructive,
helpful  suggestions to meet this
menrace. If today I am in danger and

I am facing difficulties, unless they
help me to face the situation, tomor-
row the same difficulty will over-
take them also.

Shri Gopalaswami Ayyangar was
the Minister in charge of the States
in those days. At that time most of
the States were separate units. But
how wonderfully he handled the
situation, after partition, especially in
dealing with States like Junagadh,
Hyderabad, Bhopal and other States.
I hope thoge friends of mine who are
sitting in those benches will excuse
me when I say that I know most of
them, because for a number of years
I have been attenfiihg the State Peo-
ples’ Conference, and I know how
they functioned in their respective
States. My friends should not forget
that those were the days when some
Maharajas, Nawabs and Rajas wanted
to shake hands with Mr. Jinna and be
helpful to Pakistan rather than being
helpful to us. I know how bold
Sardar Vallabhbhai Patel and Shri
Gapalaswami Ayyangar were in get-
ting things done. They were first-
class statesmen and administrators.
But what is the position today?



So, I would tell Shri Hathi and Shri
Nanda, the time has come when they
should be bold to take certain deci-
sions. Shri Nanda should stick to
what he feels and says. I have to say
that in some of his statements Shri
Nanda has resiled from the position
or stand he had earlier taken, which
is very dangerous to the country. I
know the pressures and pulls that are
being exercised on him. Yet, T will
say that Shri Nanda has the full sup-
port of the majority of the party,
rather the support of the country.
Therefore, let him face the situations
boldly and take right decisions.

I will not be doing justice to these
grants if I do not say something about
my State. I have spoken = several
times, though not in very much detail,
about the State of Jammu and Kash-
mir. In the wake of the last inva-
sion from Pakistanr, aggression from
Pakistan, what has happened is well-
known to all. Today the situation has
changed from bad to worse. We do
not know whether Pakistan may de-
clare a war. About China also we
cannot be absolutely sure. Only yes-
terday some people who have come
from that area were talking to me.
Some trouble is simmering in these
areas. When it may come on the sur-
face it is difficult to say. Therefore
you have to be very vigilant and re-
garding that 1 am placing certain
things before you.

My hon. friend, Shri Mathur, just
casually mentioned that some thou-
sands of persons from Poonch-Rajouri
area of Kashmir haq gome over to
Pakistan. He did not mention the
details. I am placing them before
you anrd it is absolutely authentic.

Out of 78,000 pcople who crossed
over, about 10,000 are said to be
those who collaborated with the
raiders and the attackers, participa-
ted with them and perpetrated a
number of atrocities. I do not want
to give the dectails of the atrocities.
They had two leaders, one a MLA
and the other a MLC. All this has

been brought to the notice of the Cen-
tral Government. I want to ask with
full sense of responsibility as to
what aetion has been taken so far
and if no action has been taken why
action, has not ‘been taken? Even
the General, the Brigadier, the Bri-
gade Major, of that area the Deputy
Commissioner, the Commissioner
and the Superintendent of
Police—all of them—have given their
reports. Why has the State Govern-
ment not taken any action? When is
the Central Government going to
take action? You have to take ac-
tion immediately; if no action is
taken, I do not know what sort of
agitation may be there.

From inside the house of a person—
1 do not want to give the detalls—
known to some of my hon. friends

here, because of the very vigilant
army officers and intelligence ser-
vice there, five infiltrators were

caught red-handed. ] must pay my
compliments to the army officers and
to the intelligence who were there in
Poonch at that time. Then the
natural results should have followed.
These matterg have already come up
before the State Legislature. Nothing
has happened; he is going scot free.
He is in Delhi talking to many peo-
ple against India, against Govern-
ment—against everybody. I do not
want to name the person but I might
pass on that informatlion to the hon.
Minister; perhaps, he might be
knowing it. Why no action has been
taken? Why are you taking such
chances with them? God knows,
where these things may lead us to.

Then, the State officers asked for
certain, action to be taken against
certain persons. Have you taken
that? On the contrary, what is hap-
pening? You have put the Division-
al Commissioner there, a very com-
petent man; but because of influences
brought upon him by the State Gov-
ernment he has to sit at the table
with the very same MLA as men-
tioned above and recommend pay-
ment of relief to those who had gone
over-to Pakistan, or were displaced
through the military action. Lakhs
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of rupees have been placed at their
disposal for resettling those people
who had to return back from Pakis-
tan for whom five reception centres
have been opened: On their recom-
mendations licences are given which
they are going to usc tomorrow to
kill me, Shri Azad and everybody.
How long are you going to tolerate
this position?

I may tell you frankly that all my
40 years of public life I have spent
very humbly in this movement. Will
this be the end of all that we have
dorne for so many years? Is this
going to be the end of the organisa-
tion of which I happen to be one
of the humble founders and a small
worker? Is that going to happen to
us? This is the warning which every-
body must take as early as possible.

Then, there is another thing. My
hon. friends will excuse me, but to
my mind the Communists, particular-
ly the Left Communists—]I am mean~
ing no disrespect to hon. friends here—
are pro-China. They are not help-
ful. That position is very clear. I
have heard my very dear friend,
Shri Mukerjee. He is a politician, and
I very respectfully submit that 1 too
happen to be a politician. He has
sounded two notes twice in his
speeches here of which he did not
speak in detail. He spoke something
outside also which 1 heard but, un-
fortunately, T had spoken before
him. Had I spokepn, after him, I
would have given a befitting reply.
My feeling is that they have changed
their approach to the Kashmir prob-
lem. This is a very big warning
and you have to be very careful about
it. What happened last time? I can
assure you that if there were a strong
Government in Jammu and Kashmir
State, no aggression of the kind
would have taken place. The infil-
trators would have been nipped in
the bud at the very entrance into our
border. Today, some such people,
apart from those who had crossed
over from Pakistan, right before these
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incidents took place, have been mov=
ing about, with whose permission, I
do not know. Today, some other
persons from my owpn country are
moving about there.

Shri Kapur Singh: Who are they?

Shri Sham Lal Saraf: I will not
name them now. I warn the Minis-
try, 1 warn the Government, to be
very careful about that.

Before I conclude, I want to say
one or two things more. No doubt,
there is a refugee problem. About
that I had spoken during the discus-
sion, on the Rehabilitaiion Ministry’s
Demands. But there is one thing.
Under the garb of refugees return~
ing from Pakistan, there are a lot of
infiltrators coming into Haji Pir Pass,
a small place, and other places. I
wish I had the time to speak
about that also. Under the garb of
refugees returing from Pakistan, in
Poonch, Rajouri and Naushera, a lot
of infiltrators are coming in. I do
now know, under that garb, how
many infiltrators, how many enemies
of this country might be returning.

Sir, all my life I have served Mus-
lims. But, whether it be Muslims or
Hindus, if anyone is the enemy of this
country, I will be the first man to
stand against him. My friend has
got to be very careful in this. May
I tell you I am being placed under
security men in my State? Any of
you can come there and you will find
that a couple of security men will be
standing outside my house.

1748 hrs.
[THE SPEAKER in the Chair]

Some hon. Members: Shame!
Shri Sham Lal Saraf: I am senior
to most of the Ministers here in pub-
lic life. 1 have served for 42 years
in public life. Bakshi Ghulam
Mohammad, I can say without fear of
contradiction, he may have erred here
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or there, is one of the top-most
patriots of this country and has serv-
ed for 40 years in public life. He is
now kept under security.

Dr. Ranen Sen:
body-guards.

You are getting

Shri Sham Lal Saraf; Thank you.
I know that. (Interruption.) There
is no pro-Indian base today. I can
tell you that frankly. If a pro-Indian
base can be established, it ig Bakshi
Ghulam Mohammad or Sham Lal
Saraf who only can make it. No
other person has been able to make
it. We have shown that all our life.
It is time for Mr. Hathi to see that
he is able to set up the pro-Indian
base today. If he fails in that
within one or two months, God knows
what will happen. The whole coun-
try may go ablaze.

ot agdt fag (Teaw) : weaw
AT, AR TeF F 98 W g@ AR
W@ g AT 21 FW I § e
B &, it e F R & | FE aT e
s & a1 FE 97 5t qerE wn §
frar foewr & @9 &, Fe & @
&1 o A § 7 A e g
gz fear @ &1 oo wETOS
it afear @EeE & ¥ #T I JE
A N AENT T AT ;T WS TG
@ fergea™ X gaid aww g 8 7
I Tafaat ox wfat #1 gw W
wafml o Takar w7ow@ & 9fE
37 ¥ gfafmafes a= A | @ o,
T AN FH A, § QewEE @y
W W Y, gFNU FANR g T 3,
Qafafes 78 © T 9 ™ I areEY
TIT AR AT " gh |
§9g T8 AW I W Wl & agh
Y AgITAT AT @ AL FTE ¥ FAv
gUT | IS F AT T | T QUE WTER
1 #Tw @R & fou ot wmE s
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W &1 o mY g e FwenT &
s et amee & gAfeeed o 72
g1 fo oo 77y § fo v AEa &y
aras ] I g fafaees 1 ATS
AT ? W I gw Y
oW aFe #t fF o ST F
a7 § ag &7 Gar @Y 99 & ¥ gm
fafres =7 g% W1 A Fwn w=wd
&1 St orfesY s o9 A s
gl ¢ aw = Ay awdr | wd werd
g% g wig g, fedw 7 ww frar
o g qew gw gal, dfFT A
fed qifed) &, 399 @1 0% WieT 2.
g 3% A4 § 1 TF ate NfEq ¥
qife 99 W &, & quk qifes
g @S 99 @) &, o fem waw A
fF e # = fFar oy, QT
T JFNA 1 Ged FATHT, 9T FI
& w0 i aE # 71T e Er
ET BN AT | FIEHIR WY A1 EF
® ¥ g WO die FAT Wed €
98 TE T GYI FEAT A2 F S@r
& < & gorm o | o o I & e
LY, 99 q9d A9 A TF qrHE a7 A
9t 9T IAY qqQq W TH | A IEX &
& mw #§, Ao feq &, avndve §,
FOAR § 0F T a7 0 "7 I AV
BT T FT FH TAANE § AR AU |
e mrer S1gt w & fedm 7 w7 e,
A9 F F97eH Y &9 f&qr, 20 A
F ot wxiw w1 g fr g fafaedt &
T Y wr &1 fraa sfeweded wodTT
¥t @& wifed a9 § &g 3
a1 FI, g T 1 wwfaw wmoo«r
ferfredY Fgi-gi WA 1 @aT AT A
fafaett we w3ft 1 v w fafard
¥ ag 9180 f g Feeded Fwd ¥
T FT IT FT AL F, T 79 9187 5
it feewr & wraT wE foar 9y AR
aT@ WEfAEi ®1 qg ;T AT 2
oy ) oifey Fonfafes & &)
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wifeeETe oY gaw ¥ feeq § @i
F AW FY AT AT E, q_T ¥ AW AN
[ FEY E AT WIS KT AT, I AT AW
TG & 1 HGRIE F Y, ITHT AT q@Y
2 Y gty A AT # Y o, e -
WA ®U 1 WT T IT F A7 @E
o T T &) fash e At 2 fRy
ST &1 WTSr I AW FY gAY AT &Y
TEE AT ANME ToF F 7
ST I HT AP AGT AT @I B
T WG FT &9, ®AT IRf F]
T 2 i o o faay S & A
FTUTT 75T FL AT A1 T8 QT TAq
21 e g AwAy £ fF oFeie §
0F TF F @A FF AT HAT FHAT
FOW FT A9, 41 I N THT £,
#SAT AW FT AT FTATT ST FEAT
FT AT a4 A TEG 1 qmMA F
TGH [T 75T FTAW HIAT AT@T aAv
a| TRH Y, WA AT AAQRE
e g, #ifw W A qrfer-foufa-
fexd aEY 9

qaTa ¥ weET AW 4 Wy &
a9E §, WENIZ ® a9F #, W@
qm# f& zfamom @m0 g
THENE W AT w4, qfEA
e F aifey Fofafes 7@ &)
wF TTE FEIAT L | A OF FfRwA
THE FTF T AT gL FTH
2 fF 9 W9 § UF AL 1 A7 9L,
ww B A, W WO H OATST &1
GTE T @R T F AT | AL W
fafqees, goTar AAAHT AU 1 TR
g fr 9 E@ ) FC AT FT ATA
@ & fF 1957 § o aiferanie 7
doTE TAAHE § FACE FT ¥ OF GATE
Frort w7 e fgrdy T F AT Wi I
77 AT qFT AL | I T A -
Wz 9 gt ¥ I9 F gATg AWAL
fram | atw 98 @ IW W @ I
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T fem wwr ww s\ & faer
FATY IE,  FAM! JA, FAET AT
FTAAE | SUT T AT ATRT Fed
§ fr gu fa) oY grem § A W,
grazam farr N 21 3T F 0@
gt a1 A4Y &, 3T F g qiEd Wy
g1 afes oo 7 Ao F geaw ga
FT FRT qar FT faur | Fgr @ e
1957 ¥ qiferiz @ 9t Q9w F9
I A TB 7Y U FT F F T AL,
g T gw ¥ AE qer m,
sTfeat & AEY q@r T, A § ag ger
T, " Fwrw gEe #17 fear mm
e & fag WY #ar v f fafiafes
afaw g gnm 1 g & Wav fafafes
afom &Y @ w7 12 &1 g9" F A=Y
fomr s & fafaeze a1 7397 ®O@AT
ar | feegei 7 @ foan f aw fewdy
foard, et 7 &@vw faar & oaw
gorreY faard, ferg =g faedy & =@
S ardara & ® &, e fewd fomard |
W foew & goma W qF ¥ T
g fafeze qEga do" & @Y awr
2 ? g9 A qoY WA FAN F /T
= % #gi fewlm 21 #feT s T
wF 7 wEgE Ga1 w7 fey w g R
g faqar wraaT 1 #7 SEET QY 99 A
SATET A TH KA FT AFLT T
F oY@ 2 o w2 2 fr AEeTs
W, #1¢ Fgar & 5 Ava JF AT
@y & ANE a7y T AT @ F )

gfamT 1 & 39 & =17 A ik
faq &1 ¥4 T8 o o FT TS TFET
g% 3 fagr st | F@T 39 & gfa wen
A ? qo Fro ¥ T ATTHT 29
a1 w17 A7 w2 fw g §9
fa faemr 411 faeet F Y FrReE@
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# 37 &1 g T AGAA TIAT, FHfFT
FIzA w:x £ fF g% dww ¥ Ak
gfvaror & ara fra &1 | &fEwa 7g st
FEt 2 agi fx waqir foafafes T
grzagafag g &Y I & fF ag
TS AN &1 Je T4 F7qT & | 77 7TAZH
BN #, w7 TT AN &, AT WA AT F
T E, 7Y # Wi & A &, qeTOST
T q7E 7, AT TATAT FT TFT ATAT & 1
faw mzorre At &1 awTAY avferay
FEIAT ®T @I ¥ g7 OF a9 H
FHLAT | g 39 F f& 9=, =AW
faer #e7, 7 f& oo §, woaqw &
3T 71 457 femmor & fgam, zar
T=0 AT AT FA v FAfAW oo
Wr &1 qA7qRA & qEF AT ATET 9
W& ZOT T AL, Tz GIAAT AT AT
& 37 F 7T AUST BT H Y A G,
FIFAT FT OF TF 597 T {40 F
& FATAT &, WA fAy Favar Iwm,
Sfe 34T @rawr F1 S wifERi F w@
FT A FEAT FT WRE AW TER T
2| &, AT I 7 AT Ay & AR
sfeamorr &1 &7 FTA7 TT8q & A A
ors fai & gear & aw §  wfawa
F afvy Fgar Wy & W@
Fotfto &1 3B ferar 2 &Y | 772 FofYo
W feed o Yo fam w7 gAd agy
T F7 WA E.. ..

=Y ®raft ATe i ;. HTfET W Y
gfeamm aifsd ar o do FT TwET
Tfza | AT IT FY i HfAT | 7@
Far § fr 57 & 253 Af9Y, 39 ¥z
Fiforr ) (cowat)

st gt fag w3 foafafes
qifereft adt & f& darm w2 afamo
w% AT o Mo F1 wr farar a1a7
T A T A AgrE gRT 2w gEy
qEEFET, dQ F OF qF qoAT
e foy s @I g 1 aAm qFE
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2ATT 2F &, Afe wet w3 a5,
72 F@1 W7 fE s ®WT aT qEAr ar
[EET €T g9 I T 71 gT FT
BH aFAIE FIAY & | BW KT ATTE ATA
T a8 AW fear wr *El wre gar
T a7 17 | FF I AT qE W §,
T wnfaw g1 I¥ " WE &)
T A G aiferet § W AW ey
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9T &1 oo A g g7 F fayer 8,
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¥ For f g war a8 A wgEEx §
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T G qar FAE F1 FEaT AL
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FT AT qET TGN @A &1, AFT ALY
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31 9 AR gia|r QA &1 frewr
qulT I & ... (SHAwE) L
zafed & w1 4w g 5 maie &
FATE arfedt &, AN F FEEEA
¥ gy A 1 TEAHES F WAL
FrAfaer wzfearsr & @m0 & o
TaFHE %1 99T W@ | W gF q9a
gIAd O FT W E)

@0 A # xe FaA WRAT F
fe 3% =eiat 7 Faf w1 fv w7ww
¥ TR § qfani ¥ nw s A8
AT | FTUT FH I BT AT A
a7 § fr & ¥ o fet wfowar &
w21 fr qR &1 wIgar IF Fet 7
B AT, worge ¥ | @F A F
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fr gm aTT & | uFo fio F T WA
o 71 {5 gy froag &1 72§
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T TR MEHT JE WY FIrE T
wofafmez afeer gvm 39 &Y
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FATOH AT | THo THo To T
WM & 7, age Yo ST &I @Y
aF JF FE G FT FE GFATE F
T & T wUsz @Y fewr arem )
AT T IGA 7T F1E AR IqA £ 7
ag &Y AErewr W F Ay gu Sq
1 AT AEE T W ARy
qEarAr  F § AfEw gw ey ¥
f& smaET TS g9 @) & 99 75 W
g Y, o oag N A s fw
AVAT TAAHET TG § AR | gH WOF
qq ¥ | gWA Y & A9 [wEw
TEAHE 2 W TS § WT9R iy
Afem a7 e fafeed o fafaeed,
T W1 HE, T * fawE, doma &
faem, fagr F fe=rs, o e A
fawad wg, fFT T F el oY
® g7 aO% F@ & f& fevmw amn
s g, Teewfa fewm a4, I
weh fad AT wa wewr T fow v
¥ TR @ Y fF Sfew s,
RN f Sfew, wiw w Sfew
ST | W, FE T AT F AG fgAr
FHAT WAL G FIWH F G gFH6
A w6 fafasy & o fafasy
J faed gu &, w9 o w2
ITH! TE a<H FA | HGH!  FIEET
¢! S F few @ o,
ITHT FHF F1 FHEe a faar Wk
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g faar f& fage #71 faar 1 faae
FON & a1 gAT ¢ fagre aner @ Y
&\ ToEwE oy T 78 # 6w fe g
arg & guF gars ——mfeadr & ?
afF wEEY | agrAiw ETA ) ¢ fear
fr gw 3§ &, ¢ &, IO awawEd,
e fafazas aea 7 @ fe 299
ag fwar, ag feary 3z T #F=A4 N
af ¥ @g Ay =Sl ®T G@FT Ay
TE ) ITF ufeqrwmy FY gmmr fE
a7 98 ATEA £ | SR BT § FATAL,.
PER AT FT9 g w7 | afwd wrfz-
arfdt 1, 3% fred %1 2 o s
2\ I AR, FT TNET AR, Tg
G aET & W@ T Ay meRv
AT 74T, A1 T TS FT FAT T G
a%ar @ ? gafag sgt = g, I AT
T aer 9% F4, feraw  femmt
I gTEww H gAY | 7T & gramw
N qAEY, FEAT F TEEH KT OJAT
o) a% Wi 7 F2T, I8 AT, Bl
F) TEHAT FT TTAT TAT I SF AR 2 |
ag i Y 9 €Y, wi feoel ¥ dTw}
W &1 aEy &1 faeen ¥ dzww
T T ErEeATL L.,

sy AR ;9w fae § '
FT T W9

ot agdt fay ;99 fime s AT
faw & ar w=er §1

aq TR : O fAAe w9 AT
EE

ot wgd ey . weiT F e §
Fgram  fe agt wr g ! 1 7y
T I § fe oWl @ oW
&, &= wefie ¥ g7 ag foeet §
AT TFT qg, WU g 0 AT ey
Tz foeelt & WO g &, faeelt Sn
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#frew ¥ fergeam A gFFa Y AR
QT woEE gEAd 6wy 7 ot OEY
gEAa Agl # v FnER ¥ AFT
FRATEAT qF A5 FEAT & | Tg TAHE
TN AT, FAAT AN qAY SHET
fF fergma & @@ 3 FivE @ AT
UF UST AT AFT AT IW T &
ozT  faeeft wew, wfEa st UAEE
T gRuF @R 1 fova 3
gedt 2 fafaees arga, Tramw O w4
T\ Wy 41 fx gaw &7 wgr & e
i J1T AT FT A | WY FF a5
O TEAT | I 1T F aF g @ 7
feeehl wgT & waw foF o@ew TEd
sarer &, ard @ el ggr & F Y
gt 99 &FaT | A9 W F fao A
Ao Agl &, w7 ARy ¥ o &
HY ORI 17 &Y ) Ag g FHROT
X7 FEd w0 fF wmmg ¥ &7
TaEy &Y F fau B¢ dGarv AE ) T
N BT @=F T3 & aS wrefaEl ¥
=T §8 a8 Taw g & fF gardy swdr
agf | fRT e am aar £ f oF Fav
ayat 9« ver #1 uw @ Ay A
T FT  Wlo Ao WY, 1T FT
o mrko Mo aTHY I aql AL F@P
%Y gfem Y aF)7 feamar smar v wrad
¥ me Ao M7 Fo WEe Ho &,
g § F & gady @A w are
¥ AT WHFT A, FU @ ATIATEY
oy feandy &t d7 ¥ o Gur A
w@AT : g GBI uAiNT W aE s
g1 &, a¥ &% mmfeat &1 & &
@ g, AT e W & | mOE
gom T A E T o
¢EAT WY § 1 a8 TAlT TEAr 99
mar & fF sEET A e Ad 2 &
FgaT § W g8FT T A AFFA. L

Shri Hathi:. I  Said: address the
Chair and not me. # &8 & T E |

VAISAKHA 7, 1888 (SAKA)
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ot wgt fag:  wewr W, mfax
o G Aw? g & A
Frgfreeg #1, g 3 faelr o ol
%1, i I AfEw @, qud ™|
qifeea #Y, dfFT god g ST
LR

Oa o HrEo AT o FT 417 qATHI
Faya WY @1 g1 OET BEY A 7
€0 FTEo WTo &7 WAA AT ¥
7z €Yo HEo WTo dI GH F7 AT
grfze wowT Fifs a1 99F 99 a9
g &1 AW A A F dE
fear fx 378 F1$ W a9 TG AFAT
afsq  AgY fafamzy ot e fafamd
ey # f& o mio w0 T famT
IE | o Ao W ¥ AYar awT £ ?
ATy fovam w=eAt 1 gET F1 Ag TUT
T UL FZA, 7 F31F 50 g frvaq
Tt & 51T o Ao W7o AW @I
¥ xgar § 9¥ W FO 1 WA H IY
nrRAY g St dfer ¥ wdfaw &
afem AT fead s § o 0 @ d=
¥Ag w1 WS e A A 93 fear
g faqd WY 21 af | T Que Fe o
T a3 fear & | wifge AR 1 9
Qe FAT RN A 7 OIWET F A
wgEHF AN a7 FA7 W
qOEY TEAEE A A @ w0
TRgaT ) AT sak fow qw e
AT AT TRz fE IR A &
Tt FRd # fE A anw, 9y Fvg-
fare & a7 wT B ...

Give a bad name to a dog and kill
it.

wq qg 3 gU & uwHo o W
HigaET §, 1 F1E ¥y a%ar § % a@
e $U 7 FE WewsA amw
#d3gu ¥ wfavar i & ? wifaw
oefAgl ®T 9HIHL TG, AG MR
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[ ey faz)
JTAT | GAE H FI, WL AW AT
fa & TEAE At & a9 & 99§
T W& A7 T | 92 Fad £ 5 ey
ATEE, FEEIZAIA 4121 AT, B AT FA
& 7 g fF 29T qAaTe A9 AT | a7
A FHAR 97 YA I an 2,
q9gq #iafgar o7 gfaame ag semn
T 2 W owmar aw A A7 o
ow FEm & fag q@qdz & -
foafra 7 &1, 1 ez a@we T Y,
ferwg art 7 g1, aF TANHZ T A
T Z L TF AT F I AT AAA
A T T AT WA T HfET
g R AFAAT AQqTET ! AAAT F
fag fe=m ot =ifzm, fama s anfzo
gAfafe o fem | =17 a7 sfaer
FAE Fa a% F9 F L7 TR SAIfafegy
J gweq fag #1 @ 7 fean, amy 97
F1 wew F7 faar ) T ga W oA

ITET @ & faar 1 A F9 q%
sutfafedi & #gre weww oWy, s

g1 ot | & wfuw 7 #3790 g Y
Bl a8 SURCICEE LR
TEWT | TH FNWA KT WA AT
I AT FEE ST AL ER O gw
am faeger a8 @@ @ fewdw
BN AT FT AW T AT Fb FHWA
FATA, IART ATEETG & ¢ FT gATE
far wzam ! @t wfq fawed w@v
AT FTATHT | FW AW e ALY AR
1 9 A9EE W W AR 9T &4
g% & 9AET A AT T | IEEY WEE

F4, Jaay fagwa F0 Fg @9 F
T A g E aw wmoww F Y

8 AT A g ¥
aifgeaT #1 HETfaenr w7 & faw
#qre &, 9g T 7 yHTET w9 F fd
Farr ) gwar e dwTEr § ™ oaw
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with U.S.A. (HAH. Dis.)

Ffac sfem el w o wwa, &
AT AN & A g v oo
FHIT A AT FAT A AT ATEH
fafreer  wga w9aY  god, AwE,
TgA HY AT FA g I |

18.08 hrs.
RISK GUARANTEE AGREEMENT
WITH USA*

ot wy fowd (A7) : wegw

wEEg, o & agw ISET ARAT §
TAORT F g9 JEH F v § AqY
FT faT T & SEFT AFT | qG FATH
6 AW F qgo & qrifed g &
®Y ¥ Iz At fawsr fr aifewn fegmax
ag # & faar WA av 1 fiR Y @
T & fF 7=l wEIeg ¥ 99 fa7 gAr
T FT FE ITT QY faAT | FWT qe
9T A Td @ & fag vty o &
I g e qrag A W AW I
2 f a7 gze 9T AEY T L | 99 qa
ITH g qeT T 91 fF ag oY "R
T Y & & w W o OF § o dat ¥
Tk & w9 wggw w74 & fF ol
N get = =fgw | oW ag Al
FIRATY A7 AT FTH AET 97 | TEE
REFE AN DT 18T &
TEAwE T ¥ fAU wR AT
FTAT qEAT 2 | AW AT IE FALC Ay
TgH gWT 1957 F T@ N Z@v | W
T H qH TAT 77 5 Ig FOR AHAHT
F1 N 7w faanfdt Gae & 1954
ATET TN FY UTRT 413 (4) F ATRA
g &0 fear @ 2 ) ww q@ @
faRel areat & avg F< 7Y oy &
oY &1 WY 373 el w1 ¥ wraa av
A EfEFn d 9 99 s &
T4 9 FTA 77 7% fgea sgan anfegw

*Half-An-hour Discussion.
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gaiFr # fager a@al & arg Ay
FT7 g F I gfe 9@ aw
T & T AEY gT £ A9 9% I9 9%
o g far I £ gwe @ faum
H q1 3T Ot aorETs A8 3w S
AW 92 97 7S § FIL £ FHY Tg8)
@A E | TH LT qAy SO T wEr R
g FL 7T T § | {1 wFar & fw
THET AT BT | AfEA I aF s
% T8 WA &1 5 grafuT fzear & ag
TW FUT F AT ALY ST wrAr & Iw
q¥ FE TAT AL qEAr ¥ qE QG
e £ e 7 oF ag weeAq w07
f&ar mar & M7 @ FEH gAE
A gfmar & o afawfas 2w § 9=
2o # faer @ & 1 QY g W @g aga
FE0 a1 f5 7z aaw fewifd dee
FY A 413 9T & IAHR! GEA F HHA
AT AT | GRET AT AT & oF
T ATHTL AT FT AT JqT &
AR & fagral w1 qama & SfET
AT FTH T FLET T4AT o7 @Y 2 formwy
fr i QA #7791 awaT & | 99
wifas qaret 71 faa a8 aw I @
@

o fom e fesfedr G
& AIAET I AT AT A7 Y qq
IqF NG qHOFT FT TFATT ST & |
QAT FwET W qAETEr W s
2 3w /g g # ag wamT wT
TTEAT & | W W9 e famfeEr
oFz ¥ 39 fg=r #1 93 ar fasga @
JA BT EISEFT ZT ATH | gETAC
AWT ¥ qTAY IEET OF, w9 g A
q9% FATE | Tg A U 413 & AT
ATHHT ¥ 0% & fear @ § —

“Encouragement of free enter-
prise and private participation.

(a) The Congress recognises the
-vital role of free enter prise in achiev-
iding rising levels of production and

VAISAKHA 7,

1888 (SAKA) Guarantee 13568
Agreement with U.S.A.
(H.AH. Dis.)

standards of living essential to the
ecoromic .progress and defensive st-
rength of the free world.”

g5ftaTe &Y 91 AvEn £ A fagra 2
I% GeTa & fow ag AT faerd e reeet
&1 fasfaar st & = fFam &0
Ia% AFEY § OARAST F asgafy
SHET S7ET qEe 1 0w v #Y
QT 97 | IF WINO # IR T A9 HT
wedtwTn frar @ fF fael ot & fomg
oEe e d&r #¥AT a8 T v
T 9FAT £ WT I AT & fF gmw
fo #ré AT wiT FrE FTEAT wEH
gH 9T W & | FOAT KW F A1V H
IR 7 & woae fefe dw
wATE T fadeft qET F awery F a3 {
TrRedy Y =7 o | g a7E faker g
F udmewn & fewms W ey
e e @F & 0 a1 ™
MY T & TQIH & g {7 argw
J #g7 v T@F a0 g9 T@TAT SR A
I FT IR Fg fF wwEw @7 9%
FAA F GEA KT | AR AT AT
§ g ag wfawfaa i § o7 sfafafa
§ a8 FqAT qG FT AW F FAC
zarg T f faont gt & fag, w1
Iq# frft gt w71 g wam @ Fr wra-
fow gt sz faelt ot ot femgeame
¥ froft s & fag agr £ o & fag
W T T FX 7 wE A § W
FROFT & TR 4% Aiww @ fE
AR FIT qF AT AN FH/ FT FACH
fir frolt goft & fag wmer feor %
¥ 9@ ? g AL BT F WO ¥
faeger @1 gtar & wiv A1q & &g
IqH 7gt Fav AT § fE FIAAT AT 9
e famnfedy A9z § afada 5
1 Wt IFA T wE &1 A7 FEAT
qfcada #a1 ga1 & a8 JA F1 &Y

Frfaor & afew gwra S araAn-
a7 2 Y WE A § #f @ax
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[ =1 fama]
g faw @®y | 99 ag & wEd W}
I W gwar fFar fqad ¥ ow
Iy & ma; wEed, WY & 9T FT
AT E | 7T T g 5 oaAdE &
UNET e dTeH Agd 1 ag faer
groui R AT Y

“After the conclusion of these
agreements legislation has been
eracted in the USA modifying
and augmenting the coverage to
be provided to investors by invest-
ment guarantees that may be

igsued by the government of the
USA”

7 FEA T A7 qadie gg &
aferd® gam & waeT g qar Ad 2
& srfeTFR gg T & FIR WG
Fg & fo w7 @ & 7 oF faey @
wHwT ¥ w9 & foro 1957 & O
A1 1 gE AT AgT A FAG
FT FETH A9 TAET a8 T a9 595
fag 1957 %1 FTTgen )

79§50 A1 Al F A F v QR
& 1 g Afe s A maE Ay
¥ §T% T8 FTE F AT A FAL 6y
a7 § ST A weww oA | o)
gt wfa & faoms, amEas &
faams, W oW A7 fewex aT
FYE AT Y AT BT FT F1W &) a7 IqX
faems: Y MR & a9 @ Ay AT
F TR HYE QAT #aW ITIAT 9w ey
faelt gefrafoat v % qwar & a
aTeT A A I qX F o ey A
1 AT 6T 8, 5 A7 F F AT
2 T o AT S A < g
AR AT AT 7 oY faeger gd & @y
& AT 1 & AT o ag oY e
T FY Aq@ § ITF AT gW AT F
&g 7o IR FA F g dar g
fearaa: ¥ a8 %1 § s afe o
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ARTHATEY AY qFEqT F) a9 FI9 &
A TeE A} S FrAAT AT aRdr
& dom & fay s & v g SE
w=T T aas § fegam dw 2w
Y FUT FT AT 2 1 9F a1 fagr=r
F a2 gL A AT T | A
syrfas: Tt T foaTa g5 £ AT =T
qy vz & ? & fadw uei 7 e
ATt g 6 1957 § wwder & A9 98
TVOEY FT FTT AT fFaT 8% qo8Tq,
ey wm A oo wmE ? mm TR
Ifafa 2uit ¥ avg O FOT AT A
% I &, afrady A &, e g
o\ g FT fET 1 Ioue gafau &
AT AT g fr St A wiwE & 3w
THATT AT F I FOA FOA
450 FUT HAA FY G 7Y FE § AR
THAFT FT I 100 FAT A FTE ¢
T HiwE T w71 §Y warw A
g fa At 1% 1 61-62 F AL H AR
araTr faet & f 9w e fafewr goit
T TIATH GAT & 25 FAT R AAART
# g3t @Y 10 FAT F AT AT
fier & @@ Tw qOF FT oA
FTRX 78 & fH W Ao fada g
450 FAT TG I § A GF a0 F
25 FAT F@) § M FWAFT F |79 agh
TIROEY FT FIT FT @ § W IqF FA—
EY g W 100 FAT § F7 § MT
OF qT F FAA 10 FUT FGT N

it fedvax s (ATawT) ¢ 200
FATY |

oft Ay formd © S1F & 1 S WS
far T § S F HrUTC I FIAT AwAT
g | 7 AiFE ag Iqw | gH I JBF
g NI aH g F
aied ey sy &)

Fommagm i fFs M7 q @&
& & foer &l  ag o aga ovf =T
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§, aga &z A ¥ AW A M
W I T AL AT A wrEwA
%7 I | &R Y o frgem
JIEET FT Ag qF AT § HAST
foadt a1l Aemd § AR gw w5
fedfar g & ae ¥ gw qUER W@
® & fF droar & o 33wy g &,
Feq w9 fafeqa #@ &, sTR 7w
0 A FT O | AT Fgr av
g T FrETn F AET B
ATEH ATATAT FragAT § FAA aCE
g T T gwn 1 AfET g R
fs faesh DT F ge ¥ Ff aoet
8 g w1 sar few T Amar S
Arafmm aF AT 1 17-18 A

st swerforeme wted (wg) -
2w # A qoe T gl ! T W
Joery gg a9% g Wi, | .

sty @Ay O & AT A oA
g Y § 1 w9 TAQ A 36 § @
Hagfagaatw a1 5 gomdy &
wua fawfam gfmar st a@ 55 I
weaieHm A & Wi fegam 9%
ofmm & sfewfos 30 § fEv & &
S ¥R 9T W &Y edET § 86
ST W A wggE T @ & fr ag
I A F IAT 19 I & AT WK
wfaw gar § w9 fow @ & oq woy
o ERgr SR AAT F IWT Q@ §
€T IR 9T g F g g frafy ®
& aff awman § f5 o1 ofads @9
L]

WETR WERT : 0T WY THIG FT |
=Y Ay fawa : ai faee # & g
ST ET |

weaw AGEw - q1vg faee 8 g
% | fufaet #1 oY dY ang arfgh

VAISAKHA 17, 1888 (SAKA)

Guarantee 13572
Agreement with U.S.A.
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ot 99 fma : ag Fgd Ay
faaa g1

& fara aX qw & faasr am
qATEES ¥Eew Afeq gadEA framey |
#feq wwdwr #1 gafae #7 SwE
farat & f o o= wfawfag 3w | w1
SOFT HY gAY T AW F qArE wE
oHOFT Y GE Fowq W grEd R
RE agae® feai TR E |
afew fom 2wt & wwdar ) o ¥
dure o3 wrE § AN TofaE qde
w1 faser @, w7 gH wemEs wT
wifed | ag wwdwr 7 feqre §, fame
£ T F foo @ rd o § ok e
T 344 F A & wrowT e fearm
ATEAT E | IEH AT A A gy F @
Wt Y 7=t g ) Q) Fi e I & am
@ § | ¥ ag wgr ¢ fe afer
wAAET ¥ AT % G wiEaar ST @
£ 0% 9N, g TR M A E
1 | wg 7% 7% wiwar Sae wafa-
Wiw wieaar &1 s awar 2, faamal
N, Ao W, geAwW AW F AW A,
F S wwQFT § w6 9 @ § | e
qRAFT & S O wfew wadwT ¥
AT & § IHFT A QO qHG &, I
am foar war & s sfaframad
wfaar § St e § af@dw a@t Jreh
g % ama ghwr mEdE S &1
WEuT AT § MT a9 FH afeq
qAAFT F FAAT AT A A Fifarw
T § q TUE FHAFT F G W
oY & & fag mwde fr g
ot 5 o AT g, aoaR sfafsarady
wfeat &1 amg A § A A A% awd
& & 9% fawre F1g FT@E )

T9a1 71 Y fFwar @, T EW R
ga% gr@ 7%y £ | 97 F47 41 gafq-
W FT TA AT H rav R Y 39% 3T
wex warg wndt & fE g sy o
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[t w1 fema]
o & AT T wogfarr gafieie
|t w1 W AT &Y wifwar sEAET
T AT AT TR A G HIA
% cafoe & agm fr g Awga
/T waAvaw § @t swa qfe s
oTT ¥ TAR AW | WD GHISETR
FTFIATY ? oF AT 7 FR_
¥ derg & fao wdwT &1 S FEA
IFF R AT FALC FW@ § AT g/
WX W1 AT qrEawfaE & § qg W
AwE AT qhAm  AvEEr w7
S&tF a7 Tt 8, fEaEE F1 9dF =
T § ST weR T F1 A 99-
Wy ¥ faAt &1 WY s A€ 0
qrEaAfAs sia ¥ qagd & gy ¥ Y
& § ITF IUT FAN G, GIATT FT
e A 1 AT iF Qe g foh o
# &t gATETETY e §, feedar WK
AT oY Fqz T7w §, gATR Tl dw F
¥ ary A fafgw & 1 2 folt S iR
ardwf da . .

WER WEEd W WG §F &
o1y 9T ¥ A R I9E 9w & faw
TG AL ST AV ITH HIAT @I
qET 9T 9T T@AT AT |

ot Wy fomd ;& mow AT T

# fégT w51 fF & ar e
& a} # o qAfa=re X 1w
& ot guTd ot faiar & &g e
=T 9T @Y & | " F WA H, il
|FEAT F A #H, o F A F,
g wTHe ¥ qg Fgdt 97 W | @
HAT AT FIHT ATTAT JT HATIFT THTS-
q17, AAE FEAEAT, HOF A9 I
S ¢, 98 |w & 1o o gafag #
sareaT 4 § fF mm mer Afy #
afard) qi 9% e F9 |

APRIL 27, 1966 Guarantee Agreement
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st faggac sam@ @ wng 62
X F91 ¥ Ay ot forr

WO RERY : A1 FT 48 AIE@
gl & | TIT HATT &) FAA 98 TFA & |

it fagwa? v # qam § 1@
w@HE | A A TR et & 9 g
F I faqr @t § 1 wR QAT qA@r
¢ ¥ 4fF T A AR ¥ ey
# #rg fawqm faawor 7@ faar wam §,
A gz Ag A g F, gafaw
TATFZHY 42T EY EE | F srrAAT ATRAT
g & wr g et 3faq % @
HHOFT ¥ A g ww 75 A ¢ AT
59T g ¥ WY Al g, SAF 09
Fq7 &, 93 T ? ara €Y gAY Wi
S gt mrg &, A FT wS W E 7
T €9 aravg ¥ A wEqua SHAd
a1q F40 a1 #1¢ faeqa AT wew 9z
< Wi ?

AT EqdwTr & qg AgAT §
f& w1 T 7 W ey § faaT
frmr § fr ofess wwTew FRE AT
TRAHEE FAET ¥ A ¥ NFC AT fqr-
for oY & f fadelt & ot it mw foar
ame, FEF qEEew ¥ A ¥ wAla
a1y #r 91g ? & sy wvgen § fF oow
qETE H G AT GHAT FAT |

The Minister of Finance (Shri
Sachindra Chaudhuri): Sir, the sub-
ject o discussion is the guarantees
which have been given by the United
States Government to its own nationals.
I must say at the outset that I was
greatly impressed by the industry and
research of my good friend, Shri
Madhu Limaye. I only wish I could
sav that I was equally impressed with
his arguments and conclusions. I am
afraid, T am not.

These guarantees which are talked
of —I will kive you the detailg of those
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guarantees—are given I make it quite
clear, not by the Government o7 India
to any party but by the United States
Government to its own nationals
operating in the field of private enter-
prise and who propose to come out to
India. The guarantees are given
under three different heads under
agreements signed at three different
times.

The first guarantee agreement was
signeq on the 19th September, 1957.
That was about convertibility. In
other words, if an American citizen
operating in the field of private enter-
prise came and invested his money in
India, the Government of the United
States guaranteed to that party in the
United States that the money which is
produced by way of profit or the
capital that comes here would be per-
mitted to be convertied into some other
kind of exchange by the Government
of India. In the event o the Govern-
ment of India saying that this cannot
be converted, the Government of the
United States would be responsible to
its own nationals. In the event of that
happening, the Government of the
United States would be put in the
same position as the private individual
was before the guarantee was dis-
chargeq by performance. One o] the
conditions would be that if there were
any rupees in this country belonging
to that American national, it would
also be available for the American

Government for spending in this
country.
The next one was on the T7th

December, 1959 against expropriation.
In other wonis, if the Government of
India expropriated a national of the
United States who was operating in
this country, as a private businessman,
in that case, the American Govern-
ment would guarantee to pay to him
whatever was the value of the property
expropriateq here. There might be a
difference  of opinion. After that,
again. the same thing will happen,
namely. the American Government
woulq be put into the same position
as its own national vis-q-vis the Gov-

1888 (SAKA)  Guarontee 13576
Agreement with U.S.A.
(H.A.H_ Dis.)

ernment of India. In that event, il
there is any question as to what would
be due to that particular person and
by substitution to the American Gov-
ernment, that woubd be a matter of
negotiation and failing negotiation, for
the purpose o. bringing to a finality,

there will be arbitration. That is the
second Agreement.
The third one was on the 2nd

February, 1966 where the American.
Government guaranteeq the United
States national against risks that
might flow from revolution, insurrec-
tion ang other reasons. There again,
the situation would be that the Ameri-
can Government would compensate its
national in the event of its losing
something through revolution, war and!
so on and so forth.

These are the three categories. In
thig particular case, the last case, the
American Government was not seeking
to get the same position as the Ameri-
can national in this country. In the:
first two cases, the American Govern-
ment had the right to say, “I shall
substitute myself in place of the
American national in the event of the:
American Government having to fulfil
the contract that I made with my own
national in the shape o7 guarantees”.
These are the three guarantees that
were there. Apart from that, there is
no other guarantee, The guarantees
are entered into under power given to
the American Government under its
own law to which a reference has been
made by Mr. Madhu Limaye. I have
not read the whole text of the law. I
know that particular paragraph but I
have not read the whole text of the
law. I cannot say what other provi-
sions there ave. But for argument’s
sake, I may make it quite clear, accept-
ing what Mr. Madhu Limaye is saving
is correct, namely, that the American
Government was of this view that for
the purpose of assisting the Private
enterprise in that country, it was
necessary to give that guarantee, it
gave the guarantee. That is not a
consideration which could possibly bhe
brought to the rloor of the Government
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of India, The Government of India, for
its own purpose, for its own develop-
ment, for the purpose of assisting its
industry anq its people, agrees to the
investment by with the American
party so that the American party
comes here and functions for our
benefit and not for the benefit of the
American Government. Equally, it
would be appreciated , as it must be
appreciated by any businessman, if I
may use this expression without
reference to anybody, that when the
national of an other nation comes into
this country, it is not simply to assist
us or to help us not simply for the
benefit of a private individual, not or
the benefit of his own health, but also
for the purpose of making some profit
for himself. So long as we want
money and what is outgoing is com-
mensurate with our needs, then,
whether it woulg be in the shape of
profits or in the shape o? dividends or
in the shape of interest, we have got
to allow it. We have to pay even if
we borrow from our own nationals.
“‘Therefore, we have got to pay a certain
amount,. that is to say, the country has
to pay a certain amount and that
amount is always looked at with
caution and care to see that it is pot
excessive having regard to the money
conditions in this country and the rest
of the world.

We have got contracts with different
countries of the world. With some of
the countries, we probably get a little
more favourable consideration. But
with others we don't. So far as this
particular Agreement is concerned, the
obligation of the Government of India.
as I exvolained, is no more than that.
A suggestion has been made as to
what are the industries or what are
the business in which the foreigners,
particularly, Americans are allowed to
particinate. T may tell you at once
that generally. we do not allow any
foreigner to engage himself in banking,
trarding or purelv commercial activities.
Usnally, we allow them to set up
industries. When we do that, each

APRIL 27, 1966 Guarantee Agreement

13578
with U.S.A. (H.A.H, Dis.) 7

investment is examineq closely to find
out whether it fits in with our Plan,
whether it fits in with our require-
ments or whether it does not fit in
with our requirements. Each applica-
tion for setting up oi a particular
industry is closely examined. There is
no general policy or principle whereby
we say, beyond what I have told you,
that we shall admit every industry
which comes which fulfils these quali-
fications. What I am trying to say to
the House through you is this, that
even assuming that there is a corpora-
tion which comes from America, or a
private imdividual who comes from
America and who is going to set up a
particular industry in this country,
which may be necessary for this
country, that is no reason for making
it automatic for that particular party
to open its business here or to start its
industry here.

Thereiore, the first and primary con-
sideration of this Government, as it
must be, is the beneflt to this country
and to its people and to uphold the
independence ang the sovereignty and
the honour of this country and not to
sell it to anybody. It pains me that a
person of Shri Madhu Limaye's
eminence and of his great study finds
it in himself to say that any Govern-
ment in this country composed of
Indians could possibly sell itself to
financial slavery to any other foreign
country. Not for one day could any-
one possibly point an accusing finger
at us and say that is the purpose with
which we have continueq in this coun-
try and allowed other people to engage
in business. Our own necessities are
the first and primary consideration.

Where it is necessary to import food,
we do import food, but that joes not
necessarily mean that we are not tak-
ing every possible step to see that the
situation disappears. Why are we try-
ing to get fertiliser plants into this
countrv? Tt is only because, taking a
Jong-term view of matters, this coun-
try must be selt-sufficient in food. We
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must produce the wherewithals and
the means of producing the food, and,
therefore, we are going into these
agreements. ,

I assure this House and through you,
particularly, my hon. friend opposite
that in everyone of these cases, not
only a view is taken but a view is

. .taken after consultation amongst our-
selves anq after having our minds
directed on one thing and one thing
alone; traditionally—and that is so
according to our ethics also—we have
the story of how Arjuna had his eyes
directed only at the head of the bird
on the trce and on nothing else; like
that, we have our attention directed
only to one thing, namely, what bene-
fit we shall get out of it and how little
will go to the other country and when
and how we can get those terms. But
in doing that we have got our inter-
national obligations. We do not want
1o go begging. If we have got to bor-
row, we borrow on terms which are
reasonable for ourselves, equally
reasonable for others. We are not
asking for gifts. We are negotiating
“or loans. We talk about aid, but aid
is in the shape of a loan. A person
goes to his bankers when it is neces-
sary; a person goes to his friends when
it is necessary. In certain cases, he
pays a little more “as, for instance,
when one borrows money in hundis; in
other cascs, when, for instance, one
borrows on sufficient securities, one
pays less than when one goes to the
bank. The same thing happeng in
the international market.

If we have followed that policy and
that principle, I submit, and with con-
fidence, that this House should congra-
tulate us and net condemn us for what
we have done. We are getting funds
because we are going through difficult
times. We are negotiating, as you
know, and as this House knows, and
we are negotiating certain terms for
the purpose of putting forward and
executing the Fourth Five Year Plan.
Whether we have succeded in the
Third Five Year Plan or not. whether
administratively we have succeeded or
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not is a matter which certainly can be
debated. 1 do not mind saying that
there are fields where my hon. friend
would be perfectly right in saying that
we have not made as much progress
as might be expected, but that does no
mean that the neeq for getting loans,
and getting financial assistance tor the
purpose of making our progress has
completely disappeared or because of
that we shall sit down quietly under a
tree and begin contemplating on the
future and contemplating on very fine
principles alone and we shall be
inactive. If I may remind this House
of one thing, it is only those people
who do not act that do not commit any
mistakes. If we are to act, if we are
to go forward, undoubtedly, we make
a yew mistakes but you have got to
view them by looking at the thing in
perspective. It is said—I am not sug-
gesting that Shri Madhu Limaye is like
that; but that saying comes to my
mind—that ‘Makshikah vranam
ichchanti’, i.e. a fly always goes and
settles on a sore spot. But, after all,
if I have a sore in my body. that does
not mean that the whole of my bedy is
diseased. Therefore, I ask and beg
of the gentlemen in the Opposition
and my hon. friends to go into that
question.

A question was raised by my hon.
friend there whether we shall or we
shall not tell this House what the
detailg are. Now, it is getting late,
and if my hon. frienq wishes, he can
come to me; I have got the details «
the particular busiresses which have
been entered into with America, what
the amounts are and so on. I do not
feel any hesitation in putting that be-
fore the House.

So far as the recommendations of
the Public Accounts Committee or the
Estimates Committee are concerned,
they are given due consideration ar'sd
respect. Having done that, one still
has got to take one’s decision. After
all, our purpose, our task and our c.luty
is to try and discharge the functions
entrusted to us to the utmost o! our
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ability and, we hope, to the satisfaction
of Parliament. Therefore, we give
every thought to whatever recommen-
dation is made by any body set up by
Parliament in the matter of consulta-
tion with Parliament, putting papers
before Parliament and so on.

Therefore, we are constantly alive
to the fact that certain information has
got to be given. Whenever requested
or when we feel it necessary, we vol-
untarily put the papers on the Table.
Unless it is a trade secret or unless on
grounds of public interest it cannot be
disclosed or divulged either to you or
to the House, we are always willing to
disclose whatever we have.

1 am specifically referring to the
number of businesses where American
capital hag been employed, and the
quantity of American capital that has
come in. The different particulars
wvoncerning these can be put before
‘the House. They are numerous, but
it can be done.

As Shri Limaye has kindly pointed
out—I am not in a position to chal-
lenge his figures—nearly Rs. 900 crores
worth ¢f foreign exchange has been
invested in this country ard this can-
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not be in two or three businesses but
in a large number of them. In each
case, there is a separate kind of con-
tract. After all, where private enter-
prise comes in—and that is the subject
of the debate—it does so in order to
collaborate with private enterprise.

Their agreements are considered
very carefully before a licence is given.
Each one of these, having regard to the
exigencies of that particular industry,
will have a slight variation. Here
and now I cannot gay that all the 99
businesses are like this. There are 99;
each one of them has got a particular
pattern. But the pattern which I can
refer to is that the interest which is
given or the dividend which is allowed
to go out or the participation which is
permitted or the royalties which are
allowed to be taken, all these are
closely scrutinised anq having regard
to what the world price is, it is allow-
ed or disallowed.

These are the submissions I wanted
to make.

18.43 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, April
28, 1966|Vaisakha 8, 1888 (Saka).
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